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(12) PATENT APPLICATION PUBLICATION (21) Application No.104/KOIP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SPEED RESPONSIVE ENGAGEMENEVICE

(51) International classification :A62B 35/04 (71)Name of Applicant :
(31) Priority Document No :0614064.4 1)LATCHWAYS PLC.
(32) Priority Date :14/07/2006 Address of Applicant :HOPTON PARK, DEVIZES,
(33) Name of priority country :U.K. WILTSHIRE SN10 2JP U.K.
(86) International Application No :PCT/GB2007/0026% (72)Name of Inventor :
Filing Date :13/07/2007 1)JONES, KARL
(87) International Publication No ‘WO 2008/007119 2)CROWLEY, DAVID
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(A s)peed responsive engagement device comprises: a wheel arrangxéatifom about a first axis and having a plurality of outwardly
projecting spaced apart teeth with each pair of adjacent tdeth separated by a circumferential surface with a constant raius;
pawl arranged for pivotal movement about a second axis betweenuaérgjaged position and a second engaged position in which
the pawl engages one of said teeth and contacts a circum fesemfzade; and a resilient means arranged to urge said pawl tawards
first position when the pawl is not in contact with a circum feebrtirface. When the wheel rotates in a first direction st t
contacts the pawl, generating an oscillating movement of the pawtherirst position towards the second position with an
amplitude dependent on the speed of the rotation.; When the speed of re&tioes a predetermined value the oscillating move
brings the pawl into the engaged position, preventing further rotatidre eftieel in said first direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1026/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :20/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : HEAT EXCHANGER FRAMEWORK

:F22B1/16](71)Name of Applicant :
(51) International classification F22B37/2(] 1)THE BABCOCK & WILCOX COMPANY
F28D7/16 Address of Applicant :20 SOUTH VAN BUREN AVENUE,
(31) Priority Document No ‘NA BARBERTON, OH 44203-0351, U.S.A
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)HARTH GEORGE H, IlI
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A structural framework for supporting the heat exchanger of a geaerator, the former being comprised of serpentine tubes t
sloped segments to facilitate the drainage of water from theskezang er when the steam generator is shutdown. T he structural
framework includes paired groups of vertically and diagonally extendirigsfipgport members contiguously straddling the sloped-
tube segments. The paired first support members are rigidly conbgcsedond support members which extend between adjacent
sloped-tube segments. The structural ramework preserves tlegsperveen the sloped-tube segments and prevents direct contact
between adjoining tube surfaces, but is not attached to the straddlesbgubents and, thus, provides atube supporting fit that is
loose enough to permit the tubes to move freely due to expansion and amtbdtifferent rates from that of the structural
framework.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1049/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :27/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : AN ELECTROLYSIS PROCESS FORNROVAL OF HEXAVALENT CHROMIUM FROM
WASTEWATER OF CHROME ORE MINES

(51) International classification :CO2F1/5((71)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED
(32) Priority Date ‘NA Address of Applicant :JAMSHEDPUR West Bengal India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :NA 1)GAJANAN U. KAPURE
Filing Date :NA 2)SARIPALLI M. RAO
(87) International Publication No ' NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

,(An )electrolysis process for removal of hexavalent chromium froetemaater of chrome ore mines comprising the steps of passing a
Dc current in an electrolysis tank containing hexavalent chromium cargaivaste water and iron electrodes, - electrolysing water to
produce bubbles of hydrogen and oxygen gas, wherein during anodic oxidation reacti’ ithes and

large number of electrons are released which reduce the tlemtadigpersed chromium to Cr(lll) at cathode forming dispersed
particles of chromite, the upward moving hydrogen and oxygen gas bubbles ciitidieensuspended solid particles of chromite
adhere to them and float them to the surface of the water forthe f foam, - removing the foam containing chromite by skimming
off the top surface of waste water in the electrolysis tank.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/01/2009

(21) Application No.105/KOP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : TENSIONER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F16H 7/08
:2006-179096
:29/06/2006
:Japan

(71)Name of Applicant :
1) BORGWARNER MORSE TEC JAPAN K.K.
Address of Applicant :1300-50, AZA KUCHIIRINO,
YABATA, NABARI-SHI, MIE Japan

:PCT/JP2007/0614|(72)Name of Inventor :
:30/05/2007

‘WO 2008/001587 2)MIYAKE, KAZUYUKI
‘NA
‘NA
‘NA
‘NA

1)BARRETTE, SIMON

(57) Abstract :

The present invention is directed to decrease the impact sound atithet mechanism generated at the time of piston retraction. The
tensioner includes a piston 3 slidable in the piston bore 2a of the h@uaindgan expandable circlip member 5 engageable with the

engagement groove 3a of the piston 3. The piston bore 2a has a guide groove@@hierain that has front and rear stop surfaces
20a, 20b adapted to contact the circlip member 5. The engagement gros\er®ed by a round seat portion SO that the circlip

member 5 is adapted to seat, a piston-retraction restrictingp@&@0S1 that is formed on the front side of the round seat portion So

and a piston-advance permitting portion S0S2 that is formed on theifterdf$he round seat portion SO. The piston-retraction
restricting portion SO0S1 permits the circlip member 5 to travaiort distance toward the font side along the rear side stopesurfa
20b to allow for an enlargement of the circlip member 5 and tactesiraction of the piston 3 when the piston 3 retracts and the
circlip member 5 contacts the rear side stop surface 20b of tthe guiove 20.

Retraction of Piston
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1052/K@2007 A
(19) INDIA
(22) Date of filing of Application :30/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : AN INSULIN ANALOG-PROTAMINE OMPLEX

. . . :A61K38/28; [(71)Name of Applicant :

(51) International classification A61K38/28 ( 1))'\IIELI LILLY 2\?\“3 COMPANY
(31) Priority Document No :NA Address of Applicant :LILLY CORPORATE CENTER, CIl
(32) Priority Date ‘NA OF INDIANAPOLIS, STATE OF INDIANA U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)DE FELIPPIS; MICHAEL ROSARIO

Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :677/CAL/199E

Filed on :14/06/1995

(57) Abstract :

The present invention discloses various parenteral pharm aceutinalatons, which comprise: a monomeric insulin analog, zinc,
protamine, and phenolic derivative. The analog formulations provide a prolongédnlaf action. A process for preparing insulin
analog-protamine formulations is also described.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1047/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :27/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : AHOUSING FOR ANGLE-BEAM PRE@HB-OR ONLINE ULTRASONIC TESTING

(71)Name of Applicant :

(51) International classification :GO1N29/0: 1)BHARAT HEAVY ELECTRICALS LIMITED

gg g::g:g Bgtc;mem No ,',L\': Address of Applicant :REGIONAL OPERATIONS
(33) Name of priority country VA DIVISION (ROD), PLOT NO: 9/1 DJBLOCK, 3RD FLOOR,
(86) Interational Application No NA KARUNAMOYEE, SALT LAKE CITY, KOLKATA-700091

Hiine Dete NA BHEL HOUSE, SIRIFORT, NEW DELHI- 110049 West Bengal

} India
- NA (72)Name of Inventor :
1)NAGAMUTHU DHANASEKARAN

(87) International Publication No
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number ‘NA 2)SETHURAM SRINIVASA ANANTHAN
Filing Date ‘NA 3)SRINIVASAN SURESH

4)GANAPATHY UMASHANKER

57) Abstract :

,(Acc)ordingly, there is provided a protective device for ultrasonic pralhésh accommodates ultrasonic testing probes so that a
continuous thin flm of suitable couplant is maintained while the pb®oving to have good acoustic coupling, eliminating the

due to insufficient couplant during testing, making the protective probe davieble for continuous scanning in ambient
temperature and if required at elevated temperature permittdek lmpaplant, thereby making high temperature UT possible with
conventional UT probes, without wear and tear of the probes. The invantiom application usea solid housing for accommodat

a conventional probe with a conventional couplant supplied directly in theaiest The present application describes a solid material
which acts as a barrier between the conventional probe and the jolmvEhton in the application is an invention wherein the
conventional probe is used as an ultrasonic generator, which enablentifi®bes of same size to be used for testing for the
application. The present invention is not acting as a waveguide and ia wahgsmitter of sound generated by the probe. In the
present invention, no wave guide is employed. At the outset of the descriwhich follows, it is to be understood that the ensuring
description only illustrates a particular form of this inventidowever, such a particular form is only an exemplary embodiment and
the teaching of the invention is not intended to be taken restrictively.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1048/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :27/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : PET CAGE

(51) International classification :B66B5/1([(71)Name of Applicant :
(31) Priority Document No :NA 1)HUO-PIA WANG
(32) Priority Date :NA Address of Applicant :NO. 9-2, ANTOU LANE, YENPING
(33) Name of priority country ‘NA LI, CHANGHUA CITY 500 Taiwan
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)HUO-PIA WANG
(87) International Publication No ' NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A pet cage includes a cage body (2) and a conveyor unit (3) . The cag@pbdy & bottom frame (22) having a bottom frame
periphery (223) , and a peripheral frame (23) extending upwardly from tlerbféime periphery (225). The conveyor unit (3) has a
conveyor belt (32) that is disposed to extend above the bottom framea(®2h,driving unit (39) that is coupled to the conveyor belt
(32) for driving movement of the conveyor belt (32) on the bottom rame (22).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.106/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : THERAPEUTIC OR PROPHYLACTIGG&ENT FOR LEUKEMIA

:A61K 31/351, (71)Name of Applicant :

(51) International classif cation A61P35/02 1)TORAY INDUSTRIES, INC.
(31) Priority Document No :2006-169671 Address of Applicant :1-1, NIHONBASHI MUROMACHI 2-
(32) Priority Date :20/06/2006 CHOME, CHOU-KU, TOKYO Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2007/0622| 1)MIE KAINO

Filing Date :19/06/2007 2)HIROYUKI MEGURO
(87) International Publication No ‘WO 2007/148676 3)HIROE HIROKAWA
(61) Patent of Addition to Application ‘NA 4)NAOYOSHI YAMAMOTO
Number N A

Filing Date
(62) Divisional to Application Number  :NA

Filing Date :NA

(57) Abstract :

A therapeutic or prophylactic agent for leukemia is disclosed tiidrapeutic or prophylactic agent comprises as an effective
ingredient a glycine derivative having a specifc structure or a phautieally acceptable salt thereof, for example, the below-
described compound [(E)-2-(2,6-dichlorobenzamido)-5-[4- (isopropyl-py rimidira@vylo)phenyl]pent-4-enoic acid]. The
therapeutic or prophylactic agent for leukemia according to the presemtion shows the excellent absorbability and in vivo
stability when orally administered, and exhibits prominent therapeupoophylactic effects.

ﬁ l H 0
X
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1066/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :31/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : SYNERGIC TANDEM SUBMERGED AREELDING PROCESS

(51) International classification :B23K9/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARAT HEAVY ELECTRICALS LIMITED
(32) Priority Date :NA Address of Applicant :REGIONAL OPERATIONS
(33) Name of priority country ‘NA DIVISION (ROD), PLOT NO: 9/1 DJBLOCK, 3RD FLOOR,
(86) International Application No ‘NA KARUNAMOYEE, SALT LAKE CITY, KOLKATA-700091
Filing Date :NA BHEL HOUSE, SIRIFORT, NEW DELHI- 110049 West Bengal
(87) International Publication No : NA India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MANNARSAMY RAMAKRISHNAN
(62) Divisional to Application Number ‘NA 2)KRISHNASAMY PADMANABAN
Filing Date :NA 3)GANAPATHY UMASHANKER

(57) Abstract :

The invention relates to an improved single/tandem wire submergecelating machine for butt joint/ hardfacing of similar/different
combination of filler wires, the improvement is with two noz£#sis at least one additional two-wire feeder means (2) with t
nozzles (4) is provided to a conventional submerged arc welding machisgsadhieve a synchronous operation of the existing and
the additional wire feeder means (2) both being mounted on an intedrate(8% and the wire feeder means having a single control
device drawing power from a single direct current constant voltage gowste such that a single weld pool with new weld
chemistry is obtained when dissimilar or similar wire combinaisded via the two wire feeder means.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1068/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :01/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : A FORMULATION

. . . :CO7K 14/62; [(71)Name of Applicant :

(51) International classification A61K 38/28 ( 1))'\IIELI LILLY 2\?\“3 COMPANY
(31) Priority Document No :NA Address of Applicant :LILLY CORPORATE CENTER, CIl
(32) Priority Date ‘NA OF INDIANAPOLIS, STATE OF INDIANA U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)DE FELIPPIS; MICHAEL ROSARIO

Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :677/CAL/199!

Filed on :14/06/1995

(57) Abstract :

The present invention discloses various parenteral pharm aceutinalatons, which comprise: a monomeric insulin analog, zinc,
protamine, and phenolic derivative. The analog formulations provide a prolongédnlaf action. A process for preparing insulin
analog-protamine formulations is also described.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.107/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DEVICE FOR CONNECTING AN ELERIC MOTOR INTENDED FOR USE IN A FUEL TANK, IN
PARTICULAR OF AMOTOR VEHICLE

(51) International classification :HO1R 39/36 (71)Name of Applicant :
(31) Priority Document No :102006033231.8 | 1)CONTINENTAL AUTOMOTIVE GMBH
(32) Priority Date :18/07/2006 Address of Applicant :VAHRENWALDER STRASSE 9,
(33) Name of priority country :Germany 30165 HANNOVER Germany
(86) International Application No :PCT/EP2007/0573([ (72)Name of Inventor :
Filing Date :16/07/2007 1)RALF MUEHLHAUSEN
(87) International Publication No ‘WO 2008/009653 2)WOLFGANG WARNKE
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The subject matter of the invention is a device (8) for connectimfeattic motor (1) intended for use in a fuel tank in particula of
motor vehicle, with connection contacts (9, 10), with carbon brushess(&lifig over an armature (5) of a rotor (3), and with
electrical leads (11,12) arranged between the connection contd€s48d the carbon brushes (6,7). The electrical leads (11a@) h
a sheath made of polytetrafluoroethylene (20,21).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.108/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DRIVE ARRANGEMENT WITH A COMNEN DERIVE DEVICE FOR APLURALITY OF
SWITCHING POLES OF AN ELECTRICAL SWITCHING DEVICE

. . . :HO1H 33/42,H01H [(71)Name of Applicant :

(51) Intemational classif cation 9/56 1)SIEMENS AKTIENGE SELLSCHAFT
(31) Priority Document No :102006033515.5 Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(32) Priority Date :14/07/2006 MUNCHEN Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0570{ 1)LUTZRUEDIGER JAENICKE

Filing Date :11/07/2007 2)CHRISTIAN WALLNER
(87) International Publication No ‘WO 2008/00684]
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

,(Ad)rive arrangement having a common drive device (2) comprises deweergs (4a,b,c,5a,b,c). The driver elements (4a,b,c,5a,b,c)
interact with drive elements (6a,6b,6c) in order to transmitve dnovement generated by the drive device (2) to movable contact
pieces (7a,7b,7c) of switchgears (A,B,C) of an electricchivity device. At least one of the seitchgears (A,B,C) hastalfiver

element (4a,4b,4c) and a second driver element (5a,5b,5c¢) wheransttdevier element (4a,4b,4c) serves the generatior of a
switching-on-movement, and the second drive element (5a,5b, 5c) sergené¢hation of a switching-off movement.

No. of Pages : 2No. of Claims : 9

The Patent Office Journal 03/04/2009 1780(



(12) PATENT APPLICATION PUBLICATION (21) Application No.109/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PIPE-LAYING MACHINE

(51) International classification :B66C 23/76 (71)Name of Applicant :
(31) Priority Document No :PC2006A000029 1)LAURINI OFFICINE MECCANICHE S.R.L.
(32) Priority Date :12/07/2006 Address of Applicant :LOC. SPIGAROLO, 1-42011
(33) Name of priority country Italy BUSSETO (PR) ltaly
(86) International Application No :PCT/IB2007/0011%| (72)Name of Inventor :
Filing Date :02/05/2007 1)LAURINI, MARCO
(87) International Publication No ‘WO 2008/01003B
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA

57) Abstract :

Sl'hi)s invention relates to a pipe-laying machine of the type compriséetfaropelled tracked vehicle (1), on one side of which is
fitted a crane (10) designed for liting and laying pipes, whichmsgchine is also fitted with a counterweight constituted by a plate
(19) made of a heavy material that moves between a rest positigmdh it retracts fully into the vehicle and an operational @ositi
in which it projects from the vehicle on the opposite side to the.dmarke machine according to the invention, engine unit (3) and
control cab (4) are located at each end ofchassis (1), pngjstightly from it, to leave a free space in the central giathe vehicle
for the installation of all the mechanisms (6, 7) designed fomthveement and control of the crane.

No. of Pages : 1Ho. of Claims : 9

The Patent Office Journal 03/04/2009 17801



(12) PATENT APPLICATION PUBLICATION (21) Application No.1094/KOWP/2006 A
(19) INDIA
(22) Date of filing of Application :28/04/2006 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND APPARATUS FOR MATMINING FILAMENTS IN POSITION IN A FILAMENT
WINDING PROCESS

(51) International classification :B29C 53/60 (71)Name of Applicant :
(31) Priority Document No 12,444,324 1)RESIN SYSTEMS INC.
(32) Priority Date :22/10/2003 Address of Applicant :14604-115A AVENUE, EDMONT ON,
(33) Name of priority country :Canada ALBERTA T5M 3CS Canada
(86) International Application No :PCT/CA2004/0018¢[ (72)Name of Inventor :

Filing Date :18/10/2004 1)ELLIOTT BRUCE L.
(87) International Publication No ‘WO 2005/037527]
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A method for maintaining filaments in position when manufacturing conmgpaits through a flament winding process. In itsmost
basic form the method includes a first step of applying resin impgeshflament (16) onto an elongate mandrel (12). A second step
is involved of winding yarn (32) onto the elongate mandrel (12) overlying timeinepregnated filament (16), to maintain the resin
impregnated flament (16) in position and under tension.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1099/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :07/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : BAND-TYPE DISPENSER FOR WRARM

(51) International classification 1%?05(? Glf;ﬁ?ﬁ;%ﬁ?ﬁgcﬁ_?é I. ANG
(31) Priority Document No :NA Address of Applicant :NO.6 LANE 110, SECTION 4, SI-
(32) Priority Date ‘NA MEN ROAD, TAINAN CITY, TAIWAN China
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)WANG CHING-HSIANG
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

,(A b)and-type dispenser for wrap film includes a base (2), an endiedslbaice (3), and a cutter unit (4). The base (2) has a chamber
(20) in its interior, and a positioning bracket (21) is respectivedd fat two sides of the chamber (20) for supporting a roll of wrap
film (10). The endless band device (3) is disposed in the based2jea at least one endless band (30) for moving the wrap film (10).
The cutter unit (4) is positioned in font of the endless band devider(@)tting wrap film (10). The dispenser is automatically
operated, with a cut piece of the wrap flm (10) kept flat and smsota user can use it with safety and convenience.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1055/K@2007 A
(19) INDIA
(22) Date of filing of Application :30/07/2007 (43) Publication Date : 0229

(54) Title of the invention : ANOVEL METHOD TO DETERMINEHE SHELF LIFE OF BAKE HARDENING STEELS IN AN
INDUSTRIAL PRACTICE

:B21D22/22| (71)Name of Applicant :
(51) International classification B21D22/02;] 1)TATA STEEL LIMITED
B21D22/20 Address of Applicant :JAMSHEDPUR West Bengal India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1) Dr.AN BHAGAT
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The shelflife is defined as the maximum period of storage alffirprocessed cold rolled annealed sheets at room temperature prior
to use, without showing any stretcher strain in the component afi@ngpr Aging kinetics of cold rolled-annealed ultra low carbon
bake hardening steel has been studied in the temperature rangd@®8D-and based on these results, the activation energy for the
aging process was determined as 21-24 kCal/mole, which is higher thahdiffasion of carbon or nitrogen in iron. Using this
activation energy, Hundy equation was modified. The shelf life predicaieg Hundy equation is significantly lower than that of
actual test data, whereas the predictions made using modified Hundipredéiam higher activation energy) is close to the actual
room temperature aging data. In the present invention a simple methbeéehadeveloped to determine the shelf life of ultra low
carbon steel in an industrial practice.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1105/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/10/2006 (43) Publication Date : 02/029

(54) Title of the invention : APROCESS FOR CONTINUOUS PR@DION OF CHHANA

. . : :CO8E|(71)Name of Applicant :

(51) International classif cation 30/00 ( 1))'TND|AN INSTITUTE OF TECHNOLOGY
(31) Priority Document No :NA Address of Applicant :KHARAGPUR, PIN-721302, STATE
(32) Priority Date :NA |OF WEST BENGAL, INDIA West Bengal India
(33) Name of priority country :NA|(72)Name of Inventor :
(86) International Application No ‘NA 1)SAHU, JATINDRA KUMAR

Filing Date ‘NA 2)SINGH, M. D.
(87) International Publication No :NA 3)DAS, H
(61) Patent of Addition to Application Number :NA 4)KHANDELWAL, S.K.

Filing Date :NA 5)KHAMRUI, KAUSHIK
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
A process for the continuous production of chhana. More particul arlyaieselo a process for the continuous production of chhana

using a heat acid coagulation unit with a vaccum assisted stiirgeprocess for continuous production of chhana comprises mixing
acid with heated milk; passing the milk-acid mixture through a logtcaagulation unit to give the required residence time for
coagulation of milk solids to chhana; draining the whey through a vaccuntedssidined strainer from the chhana-whey mixture to
attain moisture content of about 0.58 to 0.60 kg per kg chhana.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/08/2007

(21) Application No.1108/KQ@2007 A

(43) Publication Date : 0229

(54) Title of the invention : COMBUSTION SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F23L
1/00;
F23L
9/00;
F23L
13/00
‘NA
‘NA
‘NA
‘NA
‘NA
B\
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)SUNCUE COMPANY LTD
Address of Applicant :NO. 396, MIN SHENG ROAD, WU
FENG HSIANG, TAICHUNG HSIEN Taiwan
(72)Name of Inventor :
1)JUNG-LANG LIN

(57) Abstract :

A combustion system includes: a furnace housing 11 defining a combustion cidrhltkerein and having a gas outlet 112 in fluid
communication with the combustion chamber 111; a plenum housing 61 surrounding amaticgopéh the furnace housing 11 to
define a plenum chamber 601 therebetween, and having an air inlet 6 landwlet 603 which are in luid communication with
the plenum chamber 601; and a heat exchanger housing 51 disposed outwardlyeoftimehausing 61 and having an air inlet 501
in fluid communication with the air outlet 603 of the plenum housing 61iy authet 502, a gas inlet 503 in luid communication \
the gas outlet 112 of the furnace housing 11, and a gas outlet 504.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1109/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :13/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : FURNACE

(51) International classification 2|:12/g§ (711))\SITJrTIlJeCSfEA8pO|;\;%rXI\]Y LTD
(31) Priority Document No :NA Address of Applicant :NO. 396, MIN SHENG ROAD, WU
(32) Priority Date :NA [FENG HSIANG, TAICHUNG HSIEN Taiwan
(33) Name of priority country :NA|(72)Name of Inventor :
(86) International Application No ‘NA 1)JUNG-LANG LIN
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A furnace 2 includes: a furnace housing 21; a perforated tray 22 mouartteel furnace housing 21; and a stirring rod 4 disposed
rotatably on the perforated tray 22. The stirring rod 4 has top and bettde0, 41, two opposite lateral ends 42, a middle portion
43, and opposite frst and second portions 46, 47, each of which extendfidromdtlle portion 43 to a respective one of the lateral
ends 42. Each ofthe first and second portions 46, 47 has an inclind® #ta extends between the top and bottom ends 40, 41 of
the stirring rod 4 from the respective one of the lateral ends 4&ddive middle portion 43 of the stirring rod 4, that is inclined
relative to the perforated tray 22, and that faces toward the st@datray 22.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.111/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : MULTIPLE-BATCH SYSTEM AND MEHOD FOR LOADING RAILCARS OF A WIDE RANGE OF
CAPACITIES AND DESIGNS

(51) International classification :B65G 67/22 (71)Name of Applicant :
(31) Priority Document No :11/481,174 1)WALKER, HAROLD A.
(32) Priority Date :03/07/2006 Address of Applicant :141 MAGNOLIA RIDGE DRIVE,
(33) Name of priority country ‘U.S.A JONESBOROUGH, TENNESSEE U.S.A.
(86) International Application No :PCT/US2007/0725 2)WALKER, DONNA F.
Filing Date :29/06/2007 Address of Applicant :141 MAGNOLIA RIDGE DRIVE,
(87) International Publication No ‘WO 2008/005849JONEDBOROUGH, TENNESSEE 37659 U.S.A
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number ‘NA 1)WALKER, HAROLD A.
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Multiple-batch train loading systems (20) and methods, for exampleading coal (42), which are capable of accommodating
railcars (22, 24, 26) of a wide Orange of capacities and desighsrétlrar (22, 24, 26) is loaded with at least a relativebyelanitial
weighed batch (100) having a weight at least approximately equal to Xivaunaavailable capacity of a weigh bin (46), and a
relatively small final weighed butch (102). The initial weighed béi€l®) and the final weighed batch (102) arc both made up with
precision. If required, one or more intermediate weighed batch esd@®#)aded into the railcar (22, 24, 26). The intermediate
batches (104), if requited, are made up rapidly, but not necessdtilyprecision.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1110/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :13/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : FEED HOPPER SYSTEM

(51) International classification 1%(/)A%SC (711))\SITJrTIlJeCSfEA8pO|;\;%rXI\]Y LTD
(31) Priority Document No :NA Address of Applicant :NO. 396, MIN SHENG ROAD, WU
(32) Priority Date :NA [FENG HSIANG, TAICHUNG HSIEN Taiwan
(33) Name of priority country :NA|(72)Name of Inventor :
(86) International Application No ‘NA 1)JUNG-LANG LIN
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A feed hopper system includes: a hopper 2 defining a chamber 21, the chambgra lower portion 22; a stirring member 42; a
rotary feeding member 3 disposed below the stirring member 42, mountetblsota the lower portion 22 of the chamber 21 of the
hopper 2, and including a rotor 30 that has first and second axial end p8air02. The rotary feeding member 3 further includes
a plurality of angularly spaced apart first blades 32 that rad@tethe first axial end portion 301 of the rotor 30, and a plurality of
angularly spaced apart second blades 33 that radiate from the se@rahdvportion 302 of the rotor 30. The first and second blades

32, 33 are alternately disposed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1111/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :13/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : FURNACE

(51) International classification :F23C5/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)SUNCUE COMPANY LTD
(32) Priority Date :NA Address of Applicant :NO. 396, MIN SHENG ROAD, WU
(33) Name of priority country :NA FENG HSIANG, TAICHUNG HSIEN Taiwan
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)JUNG-LANG LIN
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A furnace 2 includes: a furnace housing 21 defining a combustion chamber 210 @hel having a top end section 211 that is
provided with an emergent stack 22 which defines a gas-releasing cBafrialfuid communication with said combustion chamber
210; and a safety valve 4 mounted in the gas-releasing channel 212 and inclsisafigBahat is secured to the emergent stack 22,
and opposite first and second covering plates 41, 42 that are pivoted hafti8s0 as to be rotatable relative to the shat 3 for
closing and opening the gas-releasing channel 212.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1112/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :13/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : FURNACE

(51) International classification :F23C5/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)SUNCUE COMPANY LTD
(32) Priority Date :NA Address of Applicant :NO. 396, MIN SHENG ROAD, WU
(33) Name of priority country :NA FENG HSIANG, TAICHUNG HSIEN Taiwan
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)JUNG-LANG LIN
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A furnace 2 includes: a furnace housing 21 defining a combustion chamber &1, ttiee combustion chamber 211 having a round
cross- section, the furnace housing 21 being formed with at leasiirtimbets 321 that are in fluid communication with the
combustion chamber 211 and that are angularly displaced from each othem; @ngipeline 3 including at least two branch pipes
32, each of which is connected to a respective one of the air 32etef the furnace housing 21 and each of which extends in a
tangential direction relative to the cross- section of the combusimmber 211.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1113/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :13/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : COMBUSTION SYSTEM

. . . :FO1M1/00Q] (71)Name of Applicant :

(51) International classification FOIM1/16| 1)SUNCUE COMPANY LTD
(31) Priority Document No :NA Address of Applicant :NO. 396, MIN SHENG ROAD, WU
(32) Priority Date ‘NA FENG HSIANG, TAICHUNG HSIEN Taiwan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :NA 1)JUNG-LANG LIN

Filing Date :NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

,(Acz)mbustion system includes: a furnace housing 11; a heat exchanger 5Ginelindiat exchanger housing 51 and a tube-bundled
structure 3 that has a plurality of exhaust tubes 30, upper and lovesr $1at42, and an end cap 43, top ends 301 of the exhaus

30 being fixed to the upper plate 41, bottom ends 302 of the exhaust tubes 3ixbditm the lower plate 42, the upper plate 41
being fixed to a top end 512 of the heat exchanger housing 51, the exhaust tulieg 8&beally expandable in a downward
direction; and a manifold 22 interconnecting a gas outlet 112 of the fuhoaseng 11 and a gas inlet 503 of the heat exchanger
housing 51.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1119/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :13/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : COMMUNICATION FAILURE DETECTN CIRCUIT FOR BACK-TO-BACK SCR CIRCUIT AND
CONTROLLING METHOD THEREOF HAVING RELATIVELY BETTEREFFICIENCY

(51) International classification :H04M3/22| (71)Name of Applicant :
(31) Priority Document No :09612670{ 1)DET INTERNATIONAL HOLDING LIMITED
(32) Priority Date :20/07/2007  Address of Applicant :P.O. BOX 2003, GEORGE TOWN,
(33) Name of priority country :China [GRAND CAYMAN Cayman Island
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KHAIRA, TIRATH SINGH
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

Sl'h<)e configurations of a commutation failure detection circuit baek-to-back SCR circuit and the controlling methods thereof are
provided. The proposed commutation failure detection circuit includest ddtecting signal generator coupled to the back-to-back
SCR circuit for detecting a commutation at a negative half ofd@ AC input voltage and including a first non-conductive signal
amplifier circuit generating a first non-conductive signal when tok-tieback SCR circuit is not conductive at the negative hal f
cycle ofthe AC input valtage and a second detecting signal generafied to the back-to-back SCR circuit for detecting the
commutation at a positive half cycle ofthe AC input voltage and ingfudisecond nocenductive signal amplifier circuit generat

a second non-conductive signal when the back-to-back SCR circuit is not ttemditithe positive half cycle of the AC input
voltage.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.112/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SYSTEM AND METHOD FOR PROMNG INTRINSIC CONDUCTION THROUGH ATRIAL
TIMING

(51) International classification :A61N 1/368 (71)Name of Applicant :
(31) Priority Document No :11/424,410 1)MEDTRONIC, INC.
(32) Priority Date :15/06/2006 Address of Applicant :710 MEDTRONIC PARKWAY, MS
(33) Name of priority country ‘U.S.A LC340 MINNEAPOLIS, MINNESOTA U.S.A.
(86) International Application No :PCT/US2007/0743(|(72)Name of Inventor :
Filing Date :25/07/2007 1)TRIEU, HAI, H.
(87) International Publication No ‘WO 2008/057639
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An atria] based pacing protocol promotes intrinsic conduction. An eatuléac cycle is monitored for ventricular activity and
permitted to lapse with ventricular activity. Ventricular pads@vailable in a cardiac cycle immediately subsequent to such a
skipped beat. When monitoring for intrinsic ventricular events, an evenpected within a given window. If no such event is
detected, the cardiac cycle in truncated, leading to a shortertbgtlis devoid of ventricular activity. The subsequent cycle has a
high likelihood of a ventricular sensed event and a greater than no¥makekval is provided prior to pacing.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1124/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :14/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : ADIGITAL TELEVISION SYSTEM WH DEVICE FOR CREATING SPECIAL EFFECTS FROM
DIGITAL STILL IMAGES

(51) International classification HO4N| (71)Name of Applicant -
5/50 1)SAMSUNG INDIA ELECTRONICS PRIVATE LIMITED

(31) Priority Document No ‘NA Address of Applicant :PRESSMAN HOUSE, 2ND FLOOR,
(32) Priority Date :NA |10 A, LEE ROAD, KOLKATA West Bengal India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)VIJ, VIKRAM

Filing Date ‘NA 2)BHATT, RAJEN
(87) International Publication No :NA 3)LAMBA, SARIKA
(61) Patent of Addition to Application Number ‘NA 4)CHUGH, RIDHI

Filing Date ‘NA 5)NIYAZ N.
(62) Divisional to Application Number :NA 6)KUMAR, ARUN

Filing Date :NA

(57) Abstract :

The main object of the present invention is to provide faciliiedigital television devices for editing special effects into digti#
images. The special effects may be in the form of controllingligay time of each image on the screen. Or it may contain adding
spatial visual effects on each image by manipulating intensity,scdlona, and chroma parameters. It may also be adding transition
effect between images. The special effect may also containgatidié and credits date and time or adding audio. Another object of
the present invention is to play a sequence of digital still imagbshese special images edited into them. Yet another aifjtut
invention is to access data like titles and credits, datesraed flace, or other media data (text, audio-visual) alreadshatavith

the digital images for making a movie. The tiles and creditsdatadand time can be added. Audio can also be added through
microphone or from audio file stored locally or supported storage deVibesspecial effects described above are provided by the
system of the present invention by creating an un-disclosed format ¢wB#¢ during runtime, which can store an entire sequence
and identifiers of adding special effects. The created sequémeges with special effects can be played in the DTV orchane
viewer of the system of the present invention. Once the playing ofrsegjoéimages with the special effects is completed the UDF
profile can be deleted from the temporary memory. The user hovasgethe option of storing the profile for future viewing of the
created sequence ofimages with special effects. The ungkdciormat (UDF) profle will be compatible only for the digital
televisions of the system of the present invention for which it hasdmeloped. Thus the user can create in the digital television an
effective presentation of digital still images for playing likeavie on the media player of the system without the need for the use of
an encoder. The user can select the number of digital still photograptisthe visual special effects, transitions and adding music /
speech for the created movie and play it on the digital televisionu3drecan also store and replay it on a media player of the system
The present invention removes the need of movie encoder to be ported owgakgstal television hardware. This way, the invention
develops techno- economical solution for movie like presentation of sequistile digital images. User can directly plug in their
USB, CD / DVD, digital cameras, camcorders or any digdkavision supported storage device to the digital television of thernpre
invention and can convert sequence ofimages into a special effieets @resentation which can be played on the digital televisions
of the present invention. The user can distribute the presentatioe priofil
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(12) PATENT APPLICATION PUBLICATION (21) Application No.11/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FUEL DELIVERY UNIT

(51) International classification :FO2M 37/10 (71)Name of Applicant :
(31) Priority Document No :102006032100.6 | 1)CONTINENTAL AUTOMOTIVE GMBH
(32) Priority Date :11/07/2006 Address of Applicant :VAHRENWALDER STRASSE 9,
(33) Name of priority country :Germany 30165 HANNOVER Germany
(86) International Application No :PCT/EP2007/0569¢(72)Name of Inventor :
Filing Date :09/07/2007 1)KARL ECK
(87) International Publication No ‘WO 2008/00681( 2)DIETER HAGIST
(61) Patent of Addition to Application ‘NA 3)MATTHIAS KADLER
Number :NA 4)MARTIN MAASZ
Filing Date ' 5)OLIVER SCHONERT
(62) Divisional to Application Number :NA 6)MICHAEL TEICHERT
Filing Date :NA

(57) Abstract :

A fuel delivery unit of a motor vehicle comprises a prefilter @Iqnged inside a swirl pot (1), said prefilter having a #tement
(19), and at least one connection piece (13, 14), for cangextsupplementary filter element (15). The a at least one campotce
(13,14), inits initial condition, is closed, and is opened when the empptary filter element (15) is attached. The invention allows
the fuel delivery unit to be adapted to projected flter surfadbeoprefilter (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.110/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ACIDIFIED PROTEIN BEVERAGESINT AINING SUSPENDED PARTICULATES AND
METHODS OF MAKING SAME

. . . :A23L 1/054,A23L |(71)Name of Applicant :

(51) International classification 2/62 1)CP KELCO U.S., INC.
(31) Priority Document No :11/425,880 Address of Applicant :1000 PARKWOOD CIRCLE, SUITE
(32) Priority Date :22/06/2006 1000, ATLANTA, GA US.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2007/07084 1)JACKSON, PHILLIP HENRY

Filing Date :11/06/2007 2)YUAN, CHIENKO RONNIE
(87) International Publication No ‘WO 2007/149719 3)KAZMIERSKI-STEELE, MICHELLE NICOLE.
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The use of gellan gum in combination with carboxymethyl cellulose (esujum) in acidified protein beverages is described.
Acifidied protein beverages comprising a combination of cellulose gum dad gam and methods to prepare these beverages are
also described.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.113/KOP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : NOVEL IMMUNOGENIC COMPOSITIGNFOR THE PREVENTION AND TREATMENT OF
MENINGOCOCCAL DISEASE

(51) International classification :A61P43/00 (71)Name of Applicant :
(31) Priority Document No :60/463161 1)WYETH HOLDINGS CORPORATION
(32) Priority Date :16/04/2003 Address of Applicant :FIVE GIRALDA FARMS, MADISON
(33) Name of priority country ‘U.S.A NJ U.S.A.
(86) International Application No :PCT/US04/11901|(72)Name of Inventor :
Filing Date :16/04/2004 1)2.OTNICK GARY W
(87) International Publication No : NA 2)FLETCHER LEAH D
(61) Patent of Addition to Application ‘NA 3)FARLEY JOHN
Number ‘NA 4)BERNFIELD LIESEL A
Filing Date 5)ZAGURSKY ROBERT J
(62) Divisional to Application Number :2218/KOLNP/200| 6)METCALF BENJAMIN J
Filed on :09/11/2005

(57) Abstract :

The technical matter of the present specification is direct@hmunogenic compositions comprising ORF 2086 proteins from N.
Meningitidis. The immunogenic compositions can be used to generate an irespoese against N. Meningitidis. The
immunogenic compositions of the invention include ORF 2086 from strains COUGEE3-852, B40, M97250271, CDC2637,
CDC5315, CDC1343 and M98250716.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1134/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :16/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : CYCLONE FOR DENSE MEDIUM SERATION

(51) International classification :F24B15/0|(71)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED
(32) Priority Date :NA Address of Applicant :JAMSHEDPUR Jharkhand India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :NA 1)NARASIMHA MONGADODDY
Filing Date ‘NA 2)PRADIP KUMAR BANERJEE
(87) International Publication No " NA 3)DEBASHISH BHATTACHARJEE
(61) Patent of Addition to Application Number ‘NA 4)T. MUKHERJEE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :
The present invention advantageously provides am improve dense medium cyclohe/maddé is believed will exhibit an
improved throughput relative to conventional cyclones for fine coal bengftia
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(12) PATENT APPLICATION PUBLICATION (21) Application No.114/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SUCCINCT REPRESENTATION OF/ASTIC PACKET CLASSIFIERS

(51) International classification :HO4L 12/56 (71)Name of Applicant :
(31) Priority Document No :60/821,220 1)UNIVERSITY OF FLORIDA RESEARCH
(32) Priority Date :02/08/2006 FOUNDATION, INC.
(33) Name of priority country ‘U.S.A Address of Applicant :223 GRINTER HALL,
(86) International Application No :PCT/US2007/0751(|GAINESVILLE, FL U.S.A.
Filing Date :02/08/2007 (72)Name of Inventor :
(87) International Publication No ‘WO 2008/01704 1)LU, WENCHENG
(61) Patent of Addition to Application ‘NA 2)SAHNI, SARTAJ
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(Acz)mputer-implemented method of classifying packets of data traesnoiter a data communications network includes providing a
memory-storable packet classifier rule defined by a pluralityitefd, each filter uniquely corresponding to a one of a plurality of
actions to be taken in transmitting the data packets over theaataunications network; and classifying a data packet according to
the packet classifier rule by generating at least one supernodalijeet to a predetermined constraint for reducing accesses to a
memory in which the packet classifier rule is stored. A systelding a combination of hardware and sotware modules is provided
for carrying out the method. A computer-readable storage mediuisoipmvided for storing a computer program for carrying out
the method.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.115/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : HDROXYLATED AND METHOXYLATED CYCLOPENTA [D] PYRIMIDINES AS AKT PROTEIM
KINASE INHIBITORS

(71)Name of Applicant :
1)ARRAY BIOPHARMA INC.
Address of Applicant :3200 WALNUT STREET, BOULDER,
COLORADO U.S.A
2)GENENTECH, INC.
Address of Applicant :1 DNA WAY, SOUTH SAN

83 ::r’]:i((e)rrri]t?/tlgr(])?:llj(r:rlzsril ch‘t'on _%%%%27319470 FRANCISCO, CALIFORNIA 94080-4490 U.S.A
(32) Priority Date :06/07/2006 Uiﬁ?&j&&"ﬁmg
(33) Name of priority country ‘U.S.A NBLAKE JA’MES F.
(86) International Application No :PCT/US2007/0728¢ 3gXU RU’I '
Filing Date :05/07/2007 '
(87) International Publication No :WO 2008/00604( ggﬁﬁ%AB'EugﬂﬁéAS C.
Siulr)nig:ent of Addition to Application ‘NA 6)SPENCER, KEITH LEE
Filing Date ‘NA 7)BENCSIK, JOSEF R.
(62) Divisional to Application Number  :NA B)UIANG, JUN
Filing Date :NA 9)SAFINA, BRIAN

10)ZHANG, BIRONG
11)CHABOT, CHRISTINE
12)DO, STEVEN

13)WALLACE, ELI M.
14)BANKA, ANNA L.

15 SCHLACHTER STEPHENT.

(57) Abstract :
The present invention provides compounds, including resolved enantiomers,deabtereomers, solvates and pharmaceutically

acceptable salts thereof, comprising the Formula (I). Alsogedvare methods of using the compounds of this invention as AKT
protein kinase inhibitors and for the treatment of hyperproliferatiseadies such as cancer.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/08/2007

(21) Application No.1153/KQ@2007 A

(43) Publication Date : 0229

(54) Title of the invention : CNC MACHINE TOOL HAVING A SDING MEMBER MOVABLE AT A HIGH SPEED

:B23Q5/1¢

(51) International classif cation B23Q5/00

(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

(71)Name of Applicant :
1)FENG-TIEN CHEN
Address of Applicant :NO. 27, TUNG-HAI ST., TUNG-HAI
TSUN, LUNG-CHING HSIANG, TAICHUNG HSIEN Taiwan
(72)Name of Inventor :
1)FENG-TIEN CHEN

(57) Abstract :

A machine tool includes a machine body (10), a first driving unit (3Qstaliding member (40) driven by the first driving unit (30)
to move on the machine body (10) along a direction, a second driving unit (&eation the first sliding member (40), and a se
sliding member (70) driven by the second driving unit (60) to move on thslitgig member (40) along the direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1155/K@2007 A
(19) INDIA
(22) Date of filing of Application :21/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : ELECTRONIC BALLAST CIRCUIT

. . . :HO5B41/2€| (71)Name of Applicant :

(51) International classification HO5B41/26 | 1)BHAKTA SEKHAR OJHA
(31) Priority Document No :NA Address of Applicant :P.O. HARIANK VIA DANPUR, DIST
(32) Priority Date ‘NA KENDRAPARA Orissa India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)BHAKTA SEKHAR OJHA

Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e electronic ballast circuit includes a rectifier sectidncv rectifies the all input to a DC output voltage and then a tapési
used in DC section for reducing ripple factor storing voltage fortdrgrsy of circuit. The transistor's base circuit and the output
circuit is coupled for the feed back of output operating frequency foswiiehing of the transistors. The base PFC (Power Factor
Correction) circuit allows the transistor for the better andssatching of transistor with more efficiently. The output sectomtain
a tank circuit for a constant resonant frequency of operatiorsiiniar to inverter. It has protection circuit for any acatdérise of
voltage or current. It has less number of component which reducesitiogfreater reliability of ballast. In addition the output
frequency is coupled with input base drive soft switching and PFC (Heawtw Correction) circuit to regulate the input current
within a particular wattage i.e. independently controlled by autoropgition of circuit components.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.116/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CGRP RECEPTOR ANTAGONISTS

(71)Name of Applicant :
(51) Intemational dlassif cation :CO7D 277/14, 1)VERTEX PHARMACEUTICALS INCORPORATED
A61P43/00 Address of Applicant :130 WAVERLY STREET,
(31) Priority Document No :60/813,178 CAMBRIDGE, MA U.S.A.
(382) Priority Date :13/06/2006 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)GUTIERREZ COREY
(86) International Application No :PCT/US2007/0138¢ 2)TERMIN, ANDREAS
Filing Date :13/06/2007 3)HADIDA-RUAH, SARA
(87) International Publication No ‘WO 2007/146349 4)JOSHI, PRAMOD
(61) Patent of Addition to Application ‘NA 5)BERGERON, DANIELE
Number ;NA 6)YOO, SANGHEE
Filing Date 7)BINCH, HAYLEY
(62) Divisional to Application Number :NA 8)COME, JON
Filing Date ‘NA 9NANTHAKUMAR, SUGANTHI
10)CAO, JINGRONG

(57) Abstract :

The present invention relates to CGRP receptor antagonists, phaicelcsmpositions thereof, and methods therewith for treating
CGRP receptor-mediated diseases and conditions. The present inv@atento CGRP receptor antagonists of formula 1, wherein:
Xis S, SO, or Sf pharmaceutical compositions thereof, and methods therewith dinggeCGRP receptor-mediated diseases and
conditions.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/08/2007

(21) Application No.1163/KQ@2007 A

(43) Publication Date : 0229

(54) Title of the invention : AN ADDITIVE FOR USE IN ORDINRY PORTLAND CEMENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C04B7/4,

‘NA

‘NA

‘NA
‘NA
‘NA

' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)NTPC LIMITED

Address of Applicant :7B PRETORIA STREET, 3RD & 4TH

FLOOR, KOLKATA. West Bengal India
(72)Name of Inventor :

1)ASHWINI K SINHA

2)ANIL KUMAR

3)R.C. JAIN

4)J.K. MATHPAL

(57) Abstract :

This invention relates to an additive for use in ordinary portland cerapable of replacing upto 30% of ordinary portland cement
comprising yash and at least a plasticizer and further this ilovergiates to a process for the preparation of an additives®m
ordinay portland cement and capable of replacing upto 30% of ordinary portlandtosongprising in the steps of introducing fly:
into a blender, adding at least a plasticizer thereto and ensyiogex blending said polymer being added in a amount of 0.25 to

0.5% by weight of ly ash.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1164/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :23/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : AFLY ASH BASED DETERGENT

(51) International classification :C01B39/1|(71)Name of Applicant :
(31) Priority Document No :NA 1NTPC LIMITED
(32) Priority Date :NA Address of Applicant :7B PRETORIA STREET, 3RD & 4TH
(33) Name of priority country ‘NA FLOOR, KOLKATA. West Bengal India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ASHWINI K SINHA
(87) International Publication No :NA 2)J. S. RATHORE
(61) Patent of Addition to Application Number  :NA 3)RAKESH KUMAR SHARMA
Filing Date :NA 4)JATINDER SINGH
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

This invention relates to a ly ash based detergent comprisingtd. 88% of fyash, ii. 1 to 4% of natural surfactant, iii. %% of
trisodium phosphate, iv. 1 to 4% of sodium bicarbonate v. 0 to 4% ofsmtauntf Further this invention relates to a process for
preparation of a detergent having flyash comprising in the step of blenghsf, ftrisodium phosphate and sodium bicarbonate and
then adding a natural surfactant, said surfactant being an industeiajeté.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.117/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ATEST BENCH AND A METHOD FORESTING WIND TURBINE EQUIPMENT

. . . :FO3D 9/00,F0O3D 71)Name of Applicant :
(51) International classification 11/00 ( 1))':1/ESTAS V\?PND SYSTEMS A/S
(31) Priority Document No :PA 2006 00911 Address of Applicant :ALSVEJ 21, DK-8940 RANDERS SV
(32) Priority Date :03/07/2006 Denmark
(33) Name of priority country :Denmark (72)Name of Inventor :
(86) International Application No :PCT/DK2007/0003:] 1)JENSEN, JAN, BISGAARD
Filing Date :03/07/2007
(87) International Publication No ‘WO 2007/144003
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to a test bench (12) for testing wind turbinpragut (22). The test bench (12) comprises one or more load
applying means (19) directly and/or indirectly applying load to the equip@2htdfive means (13) of the test bench (12) for rotating
an input shat (21) of the equipment (22) at least during a part @theand simulating means for establishing wind turbine like
conditions or facilities. The invention further relates to a metbotesting wind turbine equipment (22). The method comprises the
steps of positioning the equipment (22) in, on or at a test bench (1#ngetainput shat (21) of the equipment (22) by drive means
(13) ofthe test bench (12), and directly and/or indirectly applying lotitetequipment (22) by means of load applying means (2

the test bench (12).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.118/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FLAP ACTUATOR

(51) International classification :B64C 13/28 (71)Name of Applicant :
(31) Priority Document No :11/458,001 1)EATON CORPORATION
(32) Priority Date :17/07/2006 Address of Applicant :1111 SUPERIOR AVENUE,
(33) Name of priority country U.S.A CLEVELAND, OH U.S.A
(86) International Application No :PCT/IB2007/0020]| (72)Name of Inventor :

Filing Date :17/07/2007 1)CAVLIER, DON.R.
(87) International Publication No ‘WO 2008/01006p 2)KLAP, AARON, M.
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date :NA

57) Abstract :

,(Aﬂ()":lp actuator (10) is provided for controlling movement of a lap @85 wing (12) of an aircraft. The flap actuator (10) includes a
housing (124) having a leading end and a trailing end. A ball nut (92) igligtatupported in the housing (124) . A motor (32) has a
rotatable drive shatt that is rotatable in first and second opphsittions. A gear assembly translates rotation of the drive &hti

ball nut (92). A ball screw (98) extends along a longitudinal axis and temsinal end operatively connectable to the 1ap (18) . The
ball screw (98) is movable between a first retracted in resgonstation of the ball nut (92) in a first direction and a second
extended position in response to rotation of the ball nut (92) in a secentiodir A one-way roller clutch (126) is operatively
connectable to the ball nut (92).; The roller clutch (126) engages thenbqigl) and prevents rotation of the ball nut (92) ina first
direction in response to a compressive force on the ball screw (98¢ Bgp (118) . First and second concentric gimbals (134 and
136) are positioned about the longitudinal axis adjacent the housing (124)ntedxy{134 and 136) interconnect the housing (124)
to the wing (12).

No. of Pages : 2Rlo. of Claims : 16

The Patent Office Journal 03/04/2009 1782¢



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/01/2009

(21) Application No.119/KOP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : PACKAGES FOR OPHTHALMIC LENSECONTAINING PHARMACEUTICAL AGENTS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:PCT/US2007/0724:
:29/06/2007

‘NA
‘NA

‘NA
‘NA

:A61F9/007

:60/819,759
:10/07/2006

‘U.S.A

‘WO 2008/008634

(71)Name of Applicant :

1)JOHNSON & JOHNSON VISION CARE, INC.

Address of Applicant :7500 CENTURION PARKWAY,

SUITE 100 JACKSONVILLE, FL U.S.A.
(72)Name of Inventor :

1)MICHAEL TOKARSKI

2)SHIVKUMAR MAHADEVAN

3)SCOTT ANSELL

4)VINCENT BARRE

(57) Abstract :

A packaging for an ophthalmic lens containing a pharmaceutical agent.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/01/2009

(21) Application No.12/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : DEVICE FOR COLLECTING FUEL INFUEL TANK

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B60K 15/077
:102006032098.0
:11/07/2006
:Germany

:PCT/EP2007/0569¢
:09/07/2007

‘WO 2008/006801

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)CONTINENTAL AUTOMOTIVE GMBH

Address of Applicant :VAHRENWALDER STRASSE 9,

30165 HANNOVER Germany
(72)Name of Inventor :

1)KARL ECK

2)DIETER HAGIST

3)MATTHIAS KADLER

4)MARTIN MAASZ

5)OLIVER SCHOENERT

6)MICHAEL TEICHERT

(57) Abstract :

A device for collecting fuel in a fuel tank of a motor vehicle casga a prefilter (12) arranged inside a swirl pot (1). Saifl{er
(12) has a section (17) rising fom a horizontal plane and a sectiolyifig)n the horizontal plane. The sections (16,17) of the
preflter (12) are produced as one piece and are connected to thpal) in anaterial iit. The preflter (12) has an especially |

surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.120/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : BENZOFURO-AND BENZOTHIENOPYRMWIDINE MODULATORS OF THE HISTAMINE H4
RECEPTOR

(71)Name of Applicant :
. . : :AO1N 43/54, 1)JANSSEN PHARMACEUTICA N.V.

(51) Intemational classif cation A61P11/06 adthese of Applicant :TURNHOUTSEWEG 30, 2340
(31) Priority Document No :60/830,192 BEERSE Belgium
(32) Priority Date :11/07/2006 (72)Name of Inventor :
(33) Name of priority country ‘US.A 1)CHAVEZ FRANK
(86) International Application No :PCT/US2007/0157¢ 2)CURTIS, MICHAEL P.

Filing Date :10/07/2007 3)EDWARDS, JAMES P.
(87) International Publication No ‘WO 2008/008359 4)GOMEZ LAURENT
(61) Patent of Addition to Application ‘NA 5)GRICE, CHERYL A.
Number :NA 6)KEARNEY, AARON M.

Filing Date ' 7)SAVALL, BRAD M.
(62) Divisional to Application Number :NA 8)FITZGERALD, ANNE E.

Filing Date ‘NA 9)LIU JING

10)MANI, NEELAKANDHA S.

(57) Abstract :

Benzofuro- and benzothienopyrimidine compounds are described, which areassdfulreceptor modulators. Such compounds may
be used in pharmaceutical compositions and methods for the treatrdesgasfe states, disorders, and conditions mediated by H4
receptor activity, such as allergy, asthma, autoimmune disesskpyuritis.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1125/K@2007 A
(19) INDIA
(22) Date of filing of Application :14/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : A DEVICE FOR SECURING DATA SRAGE

(51) International classification :HO4L9/3Z| (71)Name of Applicant :
(31) Priority Document No :NA 1)SAMSUNG INDIA ELECTRONICS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :PRESSMAN HOUSE, 2ND FLOOR,
(33) Name of priority country ‘NA 10 A, LEE ROAD, KOLKATA West Bengal India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)DHAMIJA, ROHIT
(87) International Publication No ' NA 2)NIYAZ N.
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The main object of the present invention is to provide a securityedattiichable to the drive of storage media like CD / DVD, for
encrypting and decrypting the data before writing or reading data to tthé&/CD drive. The security device can be ftted to any CD /
DVD drive and is provided with a data cable attached with it. Ebery device of the present invention can also be provided as an
in-built component of the CD / DVD drive. Another object of the inventsoto iprovide a method which can set or update a "secret
key" used for encrypting the data. This will avoid the need to dependinge'secret key", thus making the security even more
robust. The hardware of the security device of the present inventitich wan be a detachable module (for CD / VCD), comprises an
encryptor / decryptor chip and a key storing module. The encryptor / decriggios @ hardware engine for performing encryption
and decryption using a "secret key" stored in the key storing module andngagsdata to the CD / VCD drive. The encryption of
data as already stated, is done using the encryption key. The kegtritr encryption can be set or updated by a key manager tool.
The key manager tool is provided with means for interacting witrdthvige to set / update the "secret key" stored in key storing
module. Atter updating the key can be used to encrypt / decrypt the dégah®administrator should have access to the key
manager tool. In another preferred embodiment the invention also provpdssess for securing data storage by storing data in an
encrypted form comprising the steps of attaching a security devicelive of a storage media like CD / DVD drive; setting gesec
key stored in a module of said security device using a key managerrtagiteng the CD / DVD with the help of the secret key for
passing on data through a data cable to a security device; encryptimgptidgeencryptor / decryptor chip using said secret key; and
passing on data to the CD/ DVD drive using a data manger taofiledieng out any media specific commands in the encrypted /
decrypted data.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1126/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :14/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR IMPROVING THE APREANCE OF A CALLER IN VIDEO CONFERENCING
FOR BETTER PRESENTATION

(51) International classification :H04Q7)@01)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMSUNG INDIA ELECTRONICS PRIVATE LIMITED
(32) Priority Date ‘NA Address of Applicant :PRESSMAN HOUSE, 2ND FLOOR,
(33) Name of priority country ‘NA 10 A, LEE ROAD, KOLKATA West Bengal India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)DHALL, ABHINAV
(87) International Publication No :NA 2)SHARMA, NAVEEN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

Sl'h<)e main object of the present invention is to provide a systentigitial toning for application on the callers face, body and clothes
for improving the overall looks perceived by the call receiver in videdecencing, etc. The system functions at the callers end and
can run in real time during video conferencing. This object is achievedibyg colour clustering for clothes detection, skin and eye
detection andlao uses light balancing techniques in order to improve the lighting veutenthe face. It also applies custom mak

on the basis of skin colour. Smart body tracking is used and digitalupgimcess can be applied which can run in real time over a
video conferencing device such as digital television on mobile cell pHaregreferred embodiment, the present invention
comprises: a presentation method for improving the appearance ddrarcalideo conferencing for better presentation at the
receiver's end, said method comprising the steps of applying pre-grageggrations on the image of a captured raw stream;
categorizing geographical / racial aspect of skin by detectingygkénand locating eye-position; applying colour clustering over the
captured image based on the skin categorization; and applying post processit@oteethe identified regions for giving a better
make up and resulting improvement in the perceived appearance ali¢he ¢
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/08/2007

(21) Application No.1201/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : IMPRESSION ASSEMBLY FOR PRING APPRATUS

:B41J32/2¢

(51) International classification B4132/50!

(31) Priority Document No :NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No ' NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :
1)LI ZHONGRONG
Address of Applicant :ROOM NUMBER 704, BUILDING
NUMBER 21, YEYUAN DISTRICT, SHANTOU 515041
GUANGDONG China
(72)Name of Inventor :
1)LI ZHONGRONG

(57) Abstract :

According to the invention, an impression assembly for a printing app&gbusvided to solve the problems in the prior art

impression assemblies, such as unfavorable separation of thetsulastrathe laminated film and the low separation quality as well

as unsmooth discharging of the substrate. The impression assemblynettitéeon comprises an upper roller, a lower roller,
laminated flm guide rollers and an irradiation lamp which are mduoitethe fame of the printing &ssbly, and laminated film, it
characterized in that, behind the laminated flm abutting sectithreddwer roller there are provided a laminated flm stripperaand
substrate stripper comprising a laminated film peeling blade anbs#rate peeling blade which are mounted on the fame ofthe
printing apparatus respectively with the blade edges facing agairdistharging direction of the laminated film and the substrate
from the lower roller. Said laminated flm stripper may furtimetude a negative pressure roller for attracting the subshereto.
The lower roller may also has the functional structure foruaitien or air blowing.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.121/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : AMETHOD AND APPARATUS FOR MRISFERRING HEAT

(51) International classification :F25B 21/00 (71)Name of Applicant :
(31) Priority Document No :60/340,765 1)ASTRONAUTICS CORPORATION OF AMERICA
(32) Priority Date :12/12/2001 Address of Applicant :4115 NORTHTEUTONIA AVENUE,
(33) Name of priority country ‘U.S.A POST OFFICE BOX 523, MILWAUKEE, WIU.S.A.
(86) International Application No :PCT/US02/39656 [(72)Name of Inventor :

Filing Date :11/12/2002 1)2MM, CARL B.
(87) International Publication No : NA 2)STERNBERG, ALEXANDER
(61) Patent of Addition to Application ‘NA 3)JASTRAB, ALEXANDER G.
Number ‘NA 4LAWTON, LEWIS M., JR

Filing Date ' 5)BOEDER, ANDRE M.
(62) Divisional to Application Number -00780/KOL

Filed on NP/2004

:08/06/2004

(57) Abstract :

A method of transferring heat comprising the steps of providing an anouatairer (11) having a center and having a magnetic
regenerator compartment (13) arranged at a selected radiuth&menter, wherein the magnetic regenerator comp artmenthioas a
side (16) and a cold side (15); providing magnetocaloric materialdta)dd in the magnetic regenerator compartment, wherein the
magnetocaloric material is configured to allow fluid low through sudmetacaloric material; providing a rotatable magnet ass
which comprises a magnet (40) located adjacent to a portion of thetinaggenerator compartment; rotating the magnet assembly
to produce a cyclic variation in magnetic field strength in the magregenerator compartment as the magnet assembly rotates;
providing a heat transfer fuid (17); and passing the heat trans#rtHwugh the magnetic regenerator compartment.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/01/2009

(21) Application No.122/KOIP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : MODULATORS OF MUSCARINIC REEEORS

(51) International classification /AB1K 31/438,

A61P41/00
(31) Priority Document No :60/817,385
(32) Priority Date :29/06/2006
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/US2007/0150¢
Filing Date :28/06/2007
(87) International Publication No ‘WO 2008/005295
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)VERTEX PHARMACEUTICALS INCORPORATED

Address of Applicant :130 WAVERLY STREET,

CAMBRIDGE, MASSACHUSETTS U.S.A.
(72)Name of Inventor :

1)BANDARAGE, UPUL, K.

2)XU, JINWANG

3)DAVIES, ROBERT, J.

4)CHARIFSON, PAUL, S.

5)ARIMOTO, RIEKO

(57) Abstract :

The present invention relates to modulators of muscarinic receptoegpresent invention also provides compositions comprising
such modulators, and methods therewith for treating muscarinic recepticated diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1229/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :16/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : SNAP RING LOCKING CLIP AND MEIOD

(51) International classification :F16B21/0( (71)Name of Applicant :
(31) Priority Document No :11/341,78] 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC
(32) Priority Date :27/01/2006  Address of Applicant :300 GM Renaissance Center Detroit,
(33) Name of priority country :U.S.A [Michigan, 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)CARL M. ROMACK
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A locking device and method to eliminate rotation or dislodging of a sngpalative to a snap ring groove is provided. A locking

clip is provided that may be used as aretention clip, with or witheutse of a snap ring. The locking device for a housing assembly
to retain a part comprises a locking clip, insertable betweeretidiaed part and the housing, wherein the locking clip comprises a
clip body; a frst locking tab connected to the clip body; and a locatingatanected to the clip body. In rotating assemblies, the
elimination of snap ring movement improves the balance and wear afsambly.

No. of Pages : 1Rlo. of Claims : 16
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(12) PATENT APPLICATION PUBLICATION (21) Application No.123/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ARRANGEMENT AND METHOD FOR ®RING MEASURED VALUES, IN PARTICULAR FOR
MONITORING POWER TRANSMISSION SYSTEMS

(51) International classification :G05B 23/02 (71)Name of Applicant :
(31) Priority Document No :NA 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date ‘NA Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(33) Name of priority country :NA MUNCHEN Germany
(86) International Application No :PCT/DE2006/0012!{ (72)Name of Inventor :
Filing Date :14/07/2006 1)ANDREAS LITZANGER
(87) International Publication No ‘WO 2008/006327
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to, inter alia, an arrangement compristogteol device (10), a storage device (100) controlled by a control
device and at least two measuring device (PMU),PMU2,MPU3) ihabanected to the control device and that receive measured
values (VII, 111, V21, 12 1, V31, V32, 131) that are temporally cometla respectively the same measurement instances and
transmit them to the control device. According to the invention, theatatdvice is designed in such a manner that it stores the
measured values ofthe two measuring device in the storage detheefonm of a logical matrix (200) comprising lines (Zi) and
columns (S1-S7). Each measuring device is associated with an indigtdwadn in which the measured values of the respective
measuring device are stored. A new measured value of each mgatauice is respectively input into the subsequent line of the
respective column and the measured values of different measurewieesdee stored in a correlated, line by line manner, the
measured values ofthe different measuring devices relating sate measurement instance are stored in the same line.

No. of Pages : 2RBo. of Claims : 13
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1235/K@2007 A
(19) INDIA
(22) Date of filing of Application :03/09/2007 (43) Publication Date : 02/029

(54) Title of the invention : DEVELOPMENT OF ANTIMONY BEARIG ELECTRICAL STEEL WITH IMPROVED MAGNET I(
PROPERTIES FOR ENERGY EFFICIENT ELECTRICAL EQUIPMESI

(51) International classification :C22C38/0|(71)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED
(32) Priority Date ‘NA Address of Applicant :JAMSHEDPUR Jharkhand India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :NA 1)A.N. BHAGAT

Filing Date :NA 2)T. VENUGOPALAN
(87) International Publication No ' NA 3)T. MUKHERJEE
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e invention relates to a process for producing electricakstét the improved magnetic properties, comprising the steps of
providing a steel sheet having a hardness of 120-160 Hv, and a steel gheint 0.05, Mn=0.2-0.5, S0.015P 0.01-0.1, Sk

0.2 - 0.5, Al 0.004 or> 0.08, N 0.005 and Sb 0.07, the steel sheet having produced through LD 2 - RH - Slab- ¢taststrip

mill route, hot strip rolling at a finish rolling temperature of 8@®950°C and then coiling between 650°-720° C, cold rolling of the
processed product to a desired thickness (0.35- 1.0 mm) in coldliohmealing the coil between 650°- 850° C, skin pass reduction
between 2-9 %; and carrying out a second annealing step for decarbarésatigrain growth.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1246/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : TRACTION CONTROL METHOD FORTRACKED VEHICLE

. . . :B60L 71)Name of Applicant :

(51) International classif cation 15/00 ( 1))'\(13ENERALpIF\)/IOTORS CORPORATION
(31) Priority Document No :11/333,65 Address of Applicant :300 Renaissance Center Mail Code 482-
(32) Priority Date :17/01/200623-B21.P.0.B0ox300 Detroit, Ml 48265-3000 U.S.A.
(33) Name of priority country :U.S.A [(72Name of Inventor :
(86) International Application No :NA 1)CLIFFORD H.OEHME

Filing Date ‘NA
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e present invention provides atraction control method for a trackedevetioh as a military tank. The thed includes calculatit

a track proportionality factor and a vehicle proportionality factordasepredefined attributes of the tracked vehicle. A minimum
turn radius of the tracked vehicle is calculated based on the yebbtite tracked vehicle, the maximum coefficient of friction
between the tracks of the tracked vehicle and the ground (0.7), andtgpagit acceleration (9.80665 m/s2). A sprocket rotational
speed is calculated based on the pitch diameter of the track etk \sghrick ets and the velocity of the tracked vehicle. Based on the
preceding calculations, the method of the present invention calculagsiied track speed differential configured to turn the tracked
vehicle at the minimum turn radius. If a commanded turn radiusssti@n the minimum turn radius, the track speed differential of
the tracked vehicle is limited to the required track speed eliffed to prevent the tracked vehicle fom slipping.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1247/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : TORQUE TRANSMITTING MECHANISMNGAGEMENT CONTROL SYSTEM AND METHOD

(51) International classification :F16H25/2:| (71)Name of Applicant :
(31) Priority Document No :11/341,20] 1)GENERAL MOTORS CORPORATION
(32) Priority Date :27/01/2006  Address of Applicant :Legal Staff 300 Renaissance Center
(33) Name of priority country :U.S.A [Mail Code 482-C23-B21,P.0.Box 300 Detroit, Michigan 48265-
(86) International Application No :NA 3000 U.S.A.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)BRYAN H.HAGEL SKAMP
(61) Patent of Addition to Application Number  :NA 2)JEFFREY E. SHULTZ
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A control system operable to engage a torque transmitting mechahisegntrol system having at least one variable bleed solenoid
valve operable to selectively provide pressurized fluid to selecterglgge at least one torque transmitting mechanism. An electronic
control unit is also provided to provide control to the at least onéblatiteed solenoid valve. The electronic control unit commands
the variable bleed solenoid valve to provide the pressurized fuid td ldestone torque transmitting mechanism for a first
predetermined time and to subsequently substantially disallow tleupzes fluid to the at least one torque transmitting mechanism
for a second predetermined time subsequent to the first predetdriimhe. The electronic control unit subsequently commands an
intermediate pressure level to trim the torque transmittingpaméem into engagement. A method for providing engagement to the
torque transmitting mechanism is also provided.

No. of Pages : 18o0. of Claims : 10
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1248/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : EXTENSION HOUSING TO TRANSMB8ON CASE ATTACHMENT

:B60K17/08|(71)Name of Applicant :
(51) International classification F16C33/60;] 1)GM GLOBAL TECHNOLOGY OPERATIONS ,INC
F16H57/04 Address of Applicant :300 GM Renaissance Center
(31) Priority Document No :11/341, 71Detroit,Michigan 48265-3000 U.S.A.
(32) Priority Date :27/01/200K72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)PAUL D.STEVENSON
(86) International Application No ‘NA 2)EDWIN T.GROCHOWSKI
Filing Date ‘NA 3)JJEFFREY J.BIALLAS
(87) International Publication No : NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A transmission includes atransmission case, which defines atjgrogtindrical bore that is sufficiently configured to pilot a
fastening block member therein. A generally annular groove is defindteliyahsmission case and is suficiently dimensioned to
receive a snap ring. The snap ring operates to limit the axial neoverfithe fastening block member with respect to the generally
cylindrical bore. An extension housing having a hub portion is also providéahg®fportion extends generally radially outward
from the hub portion. The flange portion defines at least one bore thafi ¢sently configured to receive a threaded fastener.
Similarly, the fastening block defines at least one threaded bffigesuly axially aligned and configured such that the fastener can
threadingly engage the fastening block to secure the extension housing péttt teshe case.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1205/K@2007 A
(19) INDIA
(22) Date of filing of Application :30/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : REGENERATIVE BRAKE SYSTEM @ACYCLE

. . . :B60T 11/04| (71)Name of Applicant :

(51) International classification B62L1/06 1)SANKHA SUBHRA DATTA
(31) Priority Document No :NA Address of Applicant :C/O- SANTOSH KUMAR DATTA
(32) Priority Date ‘NA MOHANTA PARA, PO & DIST- JALPAIGURI West Bengal
(33) Name of priority country ‘NA India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SANKHA SUBHRA DATTA
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e invention provides a bicycle regenerative brake mechanism cap aalgture the kinetic energy of the bicycle during braking
and this stored energy is released either just after relé@sake lever or later as desired by the rider to move the bibyalard.
Invented brake system is designed for rear brake only. Front whedlésquipped with conventional brake as usual. Stopping
distance ofthe bicycle is suitably selected as 2.5mts ated sp&2kmph by the application of rear brake alone when total weight of
the bicycle is 90kg including the rider. The mechanism consistsebfaf sompression springs which compressed during braking
phase and ater braking, stored energy is released from springs to forvpard motion to the bicycle provided a ratchet and pawl
mechanism is in released position. The main components of the nsechame compression spring set, bevel gear train, a
freewheeling device, brake disc, driveshatt, ratchet and pawl nisghand associated housings. The whole mechanism except
spring set is provided in between chain stay pipes at the locaticar ekle. Spring set is attached with bicycle mainframe. The
novelty of the proposed brake system is that, the said mechanismei€onguact with minimum essential components and somore
attractive than existing other designs.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.124/KOIP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : APPARATUS AND METHOD FOR STIDRS STORAGE UNITS

(51) International classification :B65G 1/127 (71)Name of Applicant :
(31) Priority Document No :102006033099.4 | 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :14/07/2006 Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(33) Name of priority country :Germany MUNCHEN Germany
(86) International Application No :PCT/EP2007/0553¢(72)Name of Inventor :
Filing Date :31/05/2007 1)MATTHIAS KLEIN
(87) International Publication No ‘WO 2008/006644
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to an apparatus (1) for storing storages(2iiis particular piece-goods containers, comprising at least one
circular bearing (3) which can rotate about a rotational axis (Sham@ plurality of storage places (4) which are arranged in a
circular manner around the rotational axis (5).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1240/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :17/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : INNOVATIVE START-UP SYSTEM FOBUBBLING FLUIDIZED BED COMBUSTION(BFBC)
BOILERS

:F23C10/0(| (71)Name of Applicant :
(51) International classification F23G5/027] 1)BHARAT HEAVY ELECTRILCALS LIMITED
F23G5/16 Address of Applicant :PLOT NO:9/1, DJBLOCK 3rd FLOC
(31) Priority Document No ‘NA KARUNAMOYEE, SALT LAKE CITY, KOLKATA 700091
(382) Priority Date :NA BHEL HOUSE, SIRIFORT, NEW DELHI 11049 INDIA West
(33) Name of priority country ‘NA Bengal India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)SRINIVASAN SUNDARARAJAN
(87) International Publication No " NA 2)MANNAR MUTHUKRISHNAN
(61) Patent of Addition to Application Number  :NA 3)MANIVEL PILLIAI RIJAVEL
Filing Date :NA 4)BALASUBRAMANIAM RAVIKUMAR
(62) Divisional to Application Number :NA 5)SELVAM JOHN RETHINA RAJ
Filing Date :NA

(57) Abstract :

An improved start-up device adaptable to bubbling fluidized bed combustion pboderprising:

- a plurality of burners (1) disposed at a specified height mounted ovatbiewall of the combustor (2) at a spaced-apart position,
each forming a predetermined angle such that the lame emanatinghi burners (1) can extend to cover the substantial area of
the start up compartment;

- a high volatile hiomass fuel (4) in a selected size formgixiith inert fuidized bed material (6) at a prefixed weighibrad form an
optimum height to effectively start up the boiler;

- a fluidizing medium (3) at a defined velocity and pressure viecadodrat fan (5) injected in the combustor (2) to enhance the
rate of temperature rise of the biomass fuel (4) includingulized bed material, the fluidized bed material (6) being heated
through radiation, convection and conduction heat transfer;

- oil or gas flow via said plurality of burners (1) is originateatigh an overbed spreader or through a bottom feed arrangement (8);
and a plurality of heat transfer tubes (7) immersably disposed indiwed bed material

No. of Pages : 1Ro. of Claims : 10
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(12) PATENT APPLICATION PUBLICATION (21) Application No.125/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : IMMUNOT OXINS FOR THE TREATMHENOF DISEASES RELATED TO CMV INFECTION

(51) International classification A%Olgiélf'olos 2 (711))'“3;15 Eolil ﬁgpshcant '
(31) Priority Document No :PA 2006 00900 Address of Applicant :S@NDERSKOVVEJ 20 DK-4180
(32) Priority Date :03/07/2006 SOR@ Denmark
(33) Name of priority country :Denmark (72)Name of Inventor :
(86) International Application No :PCT/DK2007/0500¢] 1)KLEDAL, THOMAS, NITSCHKE
Filing Date :03/07/2007 2)ROED, METTE MARIE ROSENKILDE
(87) International Publication No ‘WO 2008/003327]
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to the field of cytomegalovirus (Cikfetion. In particular the present invention relates to highly
specific immunotoxins useful in treating diseases related to Gi#¢tion. CMV encodes chemokine receptors that undergo
constitutive internalization. Thus CMV infected cells can beetad) specifically with immunotoxins with high affinity to CMV
encoded constitutively internalizing receptors. This will ensdi@eft uptake of the immunotoxin by the CMV infected cell, and
thereby ensure the death of the infected cell with a minimum ofniad/aoxicity and side effects. Furthermore, the invention relates
to a way of inhibiting CMV replication and/or growth by using immunotoxingalgeting constitutively internalizing CMV encoded
receptors.
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The Patent Office Journal 03/04/2009 1784¢



(12) PATENT APPLICATION PUBLICATION (21) Application No.1250/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : SELECT ABLE ONE-WAY CLUTCH

(51) International classification :F16H [(71)Name of Applicant :
(31) Priority Document No :11/333,08] 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :17/01/2006  Address of Applicant :300 GM Renaissance Center
(33) Name of priority country :U.S.A |Detroit,Michigan 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SCOTT HWITTKOPP
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention provides a selectable one-way clutch including allyeaenular race and a generally annular cam disposed
radially about the race. The cam has a radially internal sut&fteng a first plurality of tapered face portions and a secondipural
of tapered face portion# first plurality of rollers are disposed radially between tloerand the cam. A second plurality of rollers
disposed radially between the race and the cam, and are interpasedrbgte first plurality of rollers. The first plurality of reds

are selectively engageable with the first plurality of taperee fertions to lock-up the selectable one-way clutch in a firsttiirec
and the second plurality of rollers are selectively engageable lwétbetcond plurality of tapered face portions to lock-up the
selectable one-way clutch in a second direction.

No. of Pages : 1Ro. of Claims : 18
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1253/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : APPARATUS AT A CARDING MACHINFOR COTTON, SYNTHETIC FIBRES OR THE LKE,
HAVING A CARDING ELEMENT

(51) International classification :D01G15/00 ([(71)Name of Applicant :
(31) Priority Document No :102006003958| 1)TRUTZSCHLER GMBH & CO.KG.,
(32) Priority Date :26/01/2006 Address of Applicant :DUVENSTR.82-92,D-41199
(33) Name of priority country :Germany MONCHENGLADBACH GERMANY Germany
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)THOMAS SCHMITZ
(87) International Publication No : NA
(61) Patent of Addition to Application NumbemlNA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

I(n zgn apparatus at a carding machine for cotton, synthetic fihdetha like, wherein at least one stationary carding element
comprising a carrying element with at least one clothing elersagsociated with a clothed roller, for example a cylindertipheof

the clothing elements and the tips of the clothing of the roll@gposite one another with a spacing and the carrying element has a
hollow space. In order for the carrying element to be dimensionalhyesin operation even when exposed to heat, the cross-sectional
shape ofthe carrying element does not include an enclosed hollowamhtke opening is arranged in a region remote fom the tips
of the clothing element.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1256/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : CLUTCH PEDAL MECHANISM WITH ARIABLE RESISTIVE FORCE

(51) International classification :F16D [(71)Name of Applicant :
(31) Priority Document No :11/341,17]1 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :27/01/2006  Address of Applicant :300 GM Renaissance Center
(33) Name of priority country :U.S.A |Detroit,Michigan 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SCOTT A,KLINE
(87) International Publication No :NA 2)GLENN W. HOEFFLIN
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Provided is a clutch pedal mechanism having a clutch lever membeatpivobnnected to a pedal mount and having a first position
corresponding to an engaged clutch condition, a second position corresponding emgageid clutch condition, and a third position
intermediate of said first and second position. A plurality ofsriare provided to reduce the pedal efiort required by the operator to
move the clutch lever member from the third position to the secondoposit least one of the plurality of springs is selectively
removable to selectively increase the pedal force required to mewbutch lever member fom the third position to the second
position, such that the pedal force may be varied to correspond to thy diiyle of the operator.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1257/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :05/09/2007 (43) Publication Date : 02/029

(54) Title of the invention : INTRAVENOUS CATHETER INTRODURG DEVICE

(51) International classification AB61 M (71)Name of Applicant :
(31) Priority Document No :NA 1)MING-JENG SHUE
(32) Priority Date :NA Address of Applicant :NO.14, LANE 8, CHUNG-I ST., HSI
(33) Name of priority country ‘NA DIST. TAICHUNG CITY Taiwan
(86) International Application No :NA 2)DEBORAH HUANG
Filing Date :NA 3)PHILLIP SHUE
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)MING-JENG SHUE
Filing Date ‘NA 2)DEBORAH HUANG
(62) Divisional to Application Number ‘NA 3)PHILLIP SHUE
Filing Date ‘NA

(57) Abstract :

An intravenous catheter introducing device includes a needle hub (2) ceoedarrel (1) and holding a needle cannula (41). The
barrel (1) has a slotted path (13) with starting and ending regiond 803,1and a docking port (132) communicated with the starting
region (131) to form a docking shoulder (133). An engaging peg (23) is disposed oadilechnd (2), and is anchored on the
docking shoulder (133) in use. The peg (23) is slidable along the slotted gptb {he ending region (130) for drawing the needle
cannula (41) into the barrel (1) by means of a spring (5). A receptache (17) is disposed on the barrel (1), and defines a guideway
(172) for guiding movement of a guided body (31) of an actuating unit (3) such pliahing body (33) shoves the peg (23) fom the
docking shoulder (133) to the starting region (131). A stabilizing unit (isosed to keep the peg (23) moving with the guided
body (31).

No. of Pages : 4Blo. of Claims : 16

The Patent Office Journal 03/04/2009 1785(



(12) PATENT APPLICATION PUBLICATION (21) Application No.1258/K@2007 A
(19) INDIA
(22) Date of filing of Application :05/09/2007 (43) Publication Date : 02/029

(54) Title of the invention : MICROTUNNELING APPARATUS

(51) International classification :E 21 R71)Name of Applicant :
(31) Priority Document No :NA 1)PIIN-TSUNG CHENG
(32) Priority Date :NA Address of Applicant :NO. 235, FU AN RD.LING-YA DIST.,
(33) Name of priority country :NA |KAOHSIUNG CITY Taiwan
(86) International Application No ‘NA 2)TAIWAN WATER-JETS TECHNOLOGY CO. LTD
Filing Date :NA 3)HUAN-CHEN CHANG
(87) International Publication No :NA [(72Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)PIIN-TSUNG CHENG
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A microtunneling apparatus includes: a tubular tunnel support 2 having a frenemg@3 and a rear open end 24 opposite to the
front open end 23; a door 51 mounted on and movable relative to the tubularstyppatt 2 for covering and uncovering the rear
open end 24 of the tubular tunnel support 2; a waterjet cutter 3 mounkedfiont open end 23 of the tubular tunnel support 2,
rotatable relative to the tubular tunnel support 2 about an axis aftthkat tunnel support 2, and including a jet seat 332 and a jet
nozzle 332 that is mounted on the jet seat 332 and that is movable relahe jet seat 332; a hydraulic jack 4 disposed externally
and rearwardly of the rear open end 24 of the tubular tunnel support 2 ainigch plurality of hydraulic cylinders 45 abutting
against the door 51; and a pump unit 6 connected to the tubular tunnel suppeen®ofing excavated soil, rocks or gravel.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1249/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :20/11/2006 (43) Publication Date : 02/029

(54) Title of the invention : ISOLATED FUEL DELIVERY SYSTEM

(51) International classification :FO2M21/0:| (71)Name of Applicant :
(31) Priority Document No :11/333,05]] 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :17/01/2006  Address of Applicant :300 GM Renaissance Center
(33) Name of priority country :U.S.A |Detroit,Michigan 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)JOHN M.BEARDMORE
(87) International Publication No :NA 2)MATTHEW TIMOTHY HAMILTON
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An isolated fuel delivery system for an internal combustion enginedasla fuel rail with a clamping method operable to retain an
isolating member with respect to the fuel rail. The isolatiegilmer operates to isolate the vibratory motion of the fuel delivery
system form the attachment point or points. The attachment poypigalty a cylinder head of the internal combustion engine.
Additionally, an isolating ring assembly is provided having a first aedrsl stifiening member with an isolating ring member
disposed therebetween. The isolating ring assembly is disposedrbatiuetinjector of the isolated fuel delivery system and the
cylinder head. The isolating ring member operates to isolate tteanpmotion of the fuel injector from the internal combustion
engine.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.126/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : A VALVE-TYPE OIL FEEDER

(51) International classification :F16N 25/00 (71)Name of Applicant :
(31) Priority Document No :200610017955.3 1)BEIJING CMRC SCIENCE & TECHNOLOGY
(32) Priority Date :15/06/2006 DEVELOPMENT CO., LTD.
(33) Name of priority country :China Address of Applicant :21ST BUILDING, THIRD BLOCK,
(86) International Application No :PCT/CN2007/07005NO. 188 NANSIHUANXILU, FENGTAI DISTRICT, BEIJING
Filing Date :12/06/2007 China
(87) International Publication No ‘WO 2007/14735¢ (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)WANG, DONGSHENG
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(Av)alve-type oil feeder comprising a housing, a valving spindle, and@npiBhe housing has a valve chamber and a piston chamber,
the valve chamber has an oil inlet, a first outlet, and a secoret;db# piston chamber has an oil intake chamber, an oil discharge
chamber, and an oil outlet; the oil intake chamber communicategheittecond outlet, and the oil discharge chamber communicates
with the first outlet and the ail outlet respectively; the valspondle is arranged in the valve chamber and movable between an
original position at which the ail inlet is cut off from the @ed outlet while the first outlet communicates with the second patiet

a working position at which the oil inlet communicates with thersgoutlet while the first outlet is cut off fom the second outlet
The present invention is applicable to various fluid and semi-fuid madthapplicable to various pressure and viscosity ranges. By
controlling the operation of the valving spindle, lubricant can be supplied centlgrnas necessary, and the delivery quantity of
lubricant can be adjusted easily; moreover, the valve-type oil fisedbaracterized in simple structure, wide application range, low
production cost, and reliable operation.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/01/2009

(21) Application No.127/KOIP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : FORMULATION COMPRISING WHEYROTEIN AND HYDROLYSATES FOR IMPROVING

MUSCLE RECOVERY

. . : :A61K 38/01,
(51) International classification AG1P21/00
(31) Priority Document No AU 2006903232
(32) Priority Date :15/06/2006
(33) Name of priority country :Australia
(86) International Application No :PCT/AU2007/0008¢
Filing Date :15/06/2007
(87) International Publication No ‘WO 2007/143794
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)MURRAY GOULBURN CO-OPERATIVE CO.
LIMITED

Address of Applicant :140 DAWSON STREET,

BRUNSWICK, VICTORIA 3056 Australia
(72)Name of Inventor :

1)ROWNEY, MICHELLE

2)BROWN, ANDREW

3)PAN, YU

4)BUCKLEY, JONATHAN, DAVID

(57) Abstract :

The present invention relates to a formulation comprising whey protahyatrolysate of whey protein, which aformulation is
capable of inhibiting the expression of TNF lipopolysaccharide-stimutasatiophages in vitro. Also provided are uses of the
formulation for attenuating a reduction in muscle function which ®dwalitn muscle damage and/or for enhancing recovery from
muscle damage and/or for enhancing the force generating capagitysde and methods of making the formulation.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/01/2009

(21) Application No.128/KOP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : POLYMERIC MATERIALS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C08G 65/40
:0611760.0
:14/06/2006
‘U.K.

:PCT/GB2007/0022(
:13/06/2007

‘WO 2007/144615

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)VICTREX MANUFACTURING LIMITED

Address of Applicant :VICTREX TECHNOLOGY CENTRE,

HILLHOUSE INTERNATIONAL, TORNTON CLEVELEYS,
LANCASHIRE FY5 4QD U.K.
(72)Name of Inventor :

1)GRANT, SIMON, JONATHAN

2)GRASMEDER, JOHN, RUSSEL

3)PERCY, MICHAEL, JOHN

4)WILSON, BRIAN

(57) Abstract :

A polymeric material includes phenyl moieties, ketone moieties ted moieties in the polymeric backbone of said polymeric
material, wherein the difference between the nucleation teraper@n) and the glass transitio temperature (T g) of said polymeric

material is greater than 23°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.129/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD, APPARATUS AND PLANTOR MANUFACTURING SHELL STRUCTURES

(51) International classification :B64C 1/00 (71)Name of Applicant :
(31) Priority Document No :TO2006A000518( 1)ALENIA AERONAUTICA S.P.A.
(32) Priority Date :14/07/2006 Address of Applicant :CORSO MARCHE N. 41, I-10146
(33) Name of priority country Italy TORINO ltaly
(86) International Application No :PCT/IB2007/0528]] 2)BISIACH, BRUNO
Filing Date :12/07/2007 Address of Applicant :VIA BOCCACCIO NO. 9, 1-10078
(87) International Publication No :WO 2008/01015pVENARIA (TO), ITALY
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number :NA 1)BISIACH, BRUNO
Filing Date ' 2)RAGNI, GIUSEPPE
(62) Divisional to Application Number  :NA
Filing Date :NA

57) Abstract :

,(Acc)ording to the invention, a shell handling carriage (19) is providdd grippers (194) which grip the end edges of a shell (2) made
of composite material still ixed to a molding drum (11). An exguedtrut (13) prevents the drum (11) fom moving while the carriage
(19) translating removes the shell (2) fom the drum (11). The@&)eH then transported by the carriage (19) to a working station in
which robots rivet the transversal ribs on it. The transversatedzh the robot working position orderly arranged on a self-moving
rib store, which is inserted in the shell (2) itself
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1259/KQ@2007 A
(19) INDIA
(22) Date of filing of Application :05/09/2007 (43) Publication Date : 02/029

(54) Title of the invention : MICROTUNNELING METHOD

(51) International classification :E 21 B [(71)Name of Applicant :
(31) Priority Document No :NA 1)PIIN-TSUNG CHENG
(32) Priority Date :NA Address of Applicant :NO. 235, FU AN RD.LING-YA DIST.,
(33) Name of priority country :NA KAOHSIUNG CITY Taiwan
(86) International Application No ‘NA 2)TAIWAN WATER-JETS TECHNOLOGY CO. LTD
Filing Date :NA 3)HUAN-CHEN CHANG
(87) International Publication No : NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)PIIN-TSUNG CHENG
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A microtunneling method includes: (a) orming a working well 100; (b) baaitignnel 200 from the working well 100 through
waterjet techniques which use at least one waterjet cuiitei®ling a jet seat 332 and a jet nozzle 331 mounted rotatably on the jet
seat 332, the tunnel 200 being bored by moving progressively the jet sebir@Ba aircular path 300 and by rotating the jet nozzle
331 relative to the jet seat 332; (c) removing excavated soil, rogksva@ from that tunnel 200; and (d) advancing the waterjet
along an axis of the circular path 300.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.130/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND APPARATUS FOR PRMING A DISTRIBUTED ARCHITECTURE DIGITAL
WIRELESS COMMUNICATION SYSTEM

(51) International classification :HO4Q 7/38 (71)Name of Applicant :
(31) Priority Document No :60/422,734 1)MOTOROLA, INC.
(32) Priority Date :30/10/2002 Address of Applicant :1303 EAST ALGONQUIN ROAD,
(33) Name of priority country ‘U.S.A SCHAUMBURG, ILLINOIS U.S.A.
(86) International Application No :PCT/US2003/0346[(72)Name of Inventor :
Filing Date :30/10/2003 1)LOVE ROBERTT.
(87) International Publication No : NA 2)STEWART KENNETH A.
(61) Patent of Addition to Application ‘NA 3)GHOSH AMITAVA
Number N A
Filing Date
(62) Divisional to Application Number :628/KOLNP/2005
Filed on :12/04/2005

(57) Abstract :

A communication system (300, 1000) supports Hybrid Automatic Repeat Ré@qu&RIQ), Adaptive Modulation and Coding

(AMC), active set handoff, and scheduling functions in a distribusbibla by allowing a mobile station (MS) (1014) to signal
control information corresponding to an enhanced reverse link transmis#iotive Set base transceiver stations (BTSs) (301, 303,
304) and by allowing the BT Ss to perform control functions (314, 316, 318y¢hasupported by an radio network controller (R

in the prior art. The communication system allows time and S$ieebE-ARQ flush functionat me BT Ss during sot handoff (SH
provides a control channel structure to support scheduling, H-ARQ, AM@Golnador an enhanced reverse link, or uplink, channel
(414) in order to maximize throughput, and enables an MS in a SHO regiboadse a s@uuling assignment corresponding to a
TFRI out of multiple assignments it receives fom multiplevactiet BT Ss.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.131/KOP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : VACCINES FOR MALARIA

(51) International classification /AGIK 39/015, (71)Name of Applicant .
A61P33/06 1)GLAXOSMITHKLINE BIOLOGICALS S.A.
(31) Priority Document No :0614254.1 Address of Applicant :RUE DE L'INSTITUT 89, B-1330
(32) Priority Date :18/07/2006 RIXENSART Belgium
(33) Name of priority country :U.K. 2)THE UNITED STATES OF AMERICA, AS
(86) International Application No :PCT/EP2007/0572{ REPRESENTED BY THE SECRETARY OF THE ARMY
Filing Date :16/07/2007 Address of Applicant :503 ROBERT GRANT AVENUE,
(87) International Publication No ‘WO 2008/00965(QSILVER SPRING, MARYLAND 20910-7500, U.S.A
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number ‘NA 1)COHEN, JOSEPH D
Filing Date 2)MARCHAND, MARTINE
(62) Divisional to Application Number :NA 3)OCKENHOUSE, CHRISTIAN F
Filing Date :NA 4)YADAVA, ANJALI

(57) Abstract :

The present invention relates to alipoprotein particle, methodspafng and purifying the same, its use in medicine, particularly
in the prevention of malarial infections, compositions/vaccines contpthie particle or antdulies against the protein particle sucl
monoclonal or polyclonal antibodies and use of the same, particularlyrapyhén particular it relates to an immunogenic protein
particle comprising the following monomers: a. a fusion protein compriséqueces derived ffom a CS protein of P. vivax and t
antigen of Hepatitis B (CSV-S), and b. a fusion protein compriséngiences derived fom CS protein of P. falciparum and S antigen
of Hepatitis B (RTS), and c. optionally the S antigen derived ftmpatitis B.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1314/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :07/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : STRIP COATING DEVICE

(51) International classification :B05C9/1( (71)Name of Applicant :
(31) Priority Document No :06000779/6 1)BWG BERGWERK-UND WAL2ZWERK-
(32) Priority Date :14/01/200§ MASCHINENBAU GMBH
(33) Name of priority country :EUROPEANM Address of Applicant :MERCATORSTRASSE 74-78,47051
UNION DUISBURG GERMANY
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1) THOMAS MICHELBRINK
(87) International Publication No ' NA 2)DIETER BAUKLOH
(61) Patent of Addition to Application Number :NA 3)ANDREAS NOE
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to a strip coating device for coating ipkstparticularly metal strips, having at least one applicatiad foe
applying coating substances to the strip, whereby the application headdwst ane application roller that applies the coating
substance to the strip, and having at least one supporting roller dispdbedsate of the strip opposite the application head,
characterized in that the application head works on the strip opti@ithiéy in a first functional position of the strip coating devin
the supporting region of the supporting roller, or, in a second functionalgposftthe strip coating device, in a free strip region
outside of the supporting region of the supporting roller.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.132/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ELECTRODE WITH ORGANIC/INORGHC COMPOSITE AND ELECTROCHEMICAL DEVICE
COMPRISING THE SAME

(51) International classification :HO1M 4/00 (71)Name of Applicant :
(31) Priority Document No :10-2006-0067657 | 1)LG CHEM, LTD.
(32) Priority Date :19/07/2006 Address of Applicant :20, YOIDO-DONG,
(33) Name of priority country :Republic of Korea| YOUNGDUNGPO-GU, SEOUL Republic of Korea
(86) International Application No :PCT/KR2007/0034((72)Name of Inventor :
Filing Date :18/07/2007 1)LEE, SANG-YOUNG
(87) International Publication No ‘WO 2008/010667] 2)SEO, DAE-JONG
(61) Patent of Addition to Application ‘NA 3)KIM, DONG-MYUNG
Number ‘NA AHKIM, SEOK-KOO
Filing Date 5)JANG, HYUN-MIN
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Disclosed is an electrode comprising an organic/inorganic composidunéd onto either surface or both surfaces thereof, the
organic/inorgani c composite comprising inorganic particle or aggregates thaving a unique spectrum or color pattern according
to a predetermined rule, and a polymer capable of interconn ectingisdttie inorganic particles. Also, disclosed are an
electrochemical device comprising the above electrode, and a nfathdehtifying the origin or kind of an electrode itself or an
electrochemical device comprising the same by using the abovedtect
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(12) PATENT APPLICATION PUBLICATION (21) Application No.133/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : AN EXTRUSION HEAD FOR BLOW M@DING OF HOLLOW BODIES WITH A SYSTEM OF
DISTRIBUTION OF THE THICKNESS OF THE WALLS OF THEARISON

(51) International classification :B29C 47/22 (71)Name of Applicant :
(31) Priority Document No :PCT/EP06/00730# 1)UNILOY MILACRON S.R.L.
(32) Priority Date :25/07/2006 Address of Applicant :VIA ALESSANDRINI, 43, 1-20013
(33) Name of priority country :EUROPEAN MAGENTA ltaly
UNION (72)Name of Inventor :
(86) International Application No :PCT/EP2006/0073(| 1)BERTOLOTTI, GIANLUCA
Filing Date :25/07/2006
(87) International Publication No ‘WO 2008/011899
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(An )extrusion head (1) for blow moulding of hollow bodies comprises: a bodyn{a force plug (3) set within the body so as to
define a cylindrical gap (4), through which the molten plastic mbfeddy an extruder can flow; a die opening (6) set at the bottom
end of the body (2); a bottom part (30) of the force plug (3), set vitibidie opening (6) so as to define an annular gap (10)
communicating with the cylindrical gap (4) for exit of the tubular pariand a plunger (20) supporting at the bottom an ovalizing
insert (40), slidably mounted within a chamber (32) formed in the bgitwt(30) of the force plug. The plunger can pass fom a
retracted, resting, position, in which the bottom edge (48) of the imyplizsert is located within the chamber (32), to an extracted,
working, position, in which the bottom edge (48) of the ovalizing insertgisof the bottom with respect to the bottom edge (38) of
the bottom part of the force plug.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1331/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :11/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : COOLING SYSTEM AND METHOD FAR.ECTRIC MOTORS WITH CONCENTRATED
WINDINGS

(51) International classification :HO2K9/Q@71)Name of Applicant :
(31) Priority Document No :11/341/77] 1)GENERAL MOTORS CORPORATION
(32) Priority Date :17/01/2006  Address of Applicant :300 Renaissance Center Mail Code 482-
(33) Name of priority country ‘U.S.A [C23-B21,P.0 BOX 300 Detroit,MI 48265-3000. U.S.A
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)ALAN G.HOLMES
(87) International Publication No ' NA 2)RICHARD A.ORDO
(61) Patent of Addition to Application Number  :NA 3)AHMED M.EL-ANTABLY
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

Sl'h<)e present invention relates to a cooling system and method for tleatrated motor stator windings of an electric motor. The
cooling system and method provides coolant directly onto the motor stattings and between each adjacent stator winding. The
motor housing assists in distributing coolant between each stator windimg eléctric motor assembly. Moreover, an insulated
and/or tube is insertable between the concentrated motor stator wirlgiiehsis configurable to direct coolant directly on to the
stator windings.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1335/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :11/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR DESINGNING AN ENGE COMPONENT TEMPERATURE ESTIMATOR

(51) International classification FO1P7/16, (71Name of Applicant -
FO1P11/14] 1)GM GOLBAL TECHNOLOGY OPERATIONS, INC

(31) Priority Document No :11/341.19 Address of Applicant :300 GM Renaissance Center Detroit,
(32) Priority Date :27/01/200®8lichigan 48265-3000 U.S.A.
(33) Name of priority country :U.S.A [(72Name of Inventor :
(86) International Application No :NA 1)DIMITRIOS RIZOULIS

Filing Date :NA 2)GARY D.MANDRUSIAK
(87) International Publication No ' NA 3)CHANDRAN B.SANTANAM
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

(57) Abstract :

A method of estimating temperature in an engine including estimagtaj temperatures at each of a plurality of nodes and
estimating a coolant temperature. The method further includesidgtaameasured coolant temperature and determining a gain
on a diference between the estimated coolant temperature amedkared coolant temperature. The method adjusts the metal

temperatures at each of the plurality of nodes based on the gaimélthed estimates the metal temperatures of engine compo nents
without temperature sensors.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1337/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :11/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : REVERSE ROTATION INTAKE MANBLD PROTECTION SYSTEM AND METHOD

(51) International classification :G01P3/48|(71)Name of Applicant :
(31) Priority Document No :11/332,92] 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :17/01/2006  Address of Applicant :300 GM Renaissance Center Detroit,
(33) Name of priority country :U.S.A [Michigan 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ERIC RALPH HOLM
(87) International Publication No :NA 2)JASON THOMAS DAVIS
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A method of protecting an intake manifold of an engine ofa hybrid propulgstens including an electric motor comprises detecting
a reverse rotation of an engine. A fuel injector of the engindghatating in reverse is commanded to cease operation. A spark plug
of the engine that is rotating in reverse is commanded to ceasgiopel he ceasing of reverse rotation of the engine is then
confirmed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1338/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :11/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : TORQUE TRANSMITTING MECHANISMNGAGEMENT CONTROL SYSTEM AND METHOD

(51) International classification :F16D25/063((71)Name of Applicant :
(31) Priority Document No :11/333,620 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :17/01/2006 Address of Applicant :300 GM Renaissance Center Detroit,
(33) Name of priority country ‘U.S.A Michigan 48265-3000 Germany
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PATRICK B.USORO
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention provides an accessory drive system for a hybtiit elelsi cle having an electric variable transmission. The
apparatus includes an engine operatively connected to the electideveraasmission. The electric variable transmission includes a
gear arrangement configured to selectively produce a plurality af sages. The electric variable transmission also include=ast |
two motor/generators connected to the gear arrangement, and to adéviageA drive pulley is connected to an output shaft of the
engine. A plurality of driven pulleys are each connected to an accefsdrye belt connectively couples the drive pulley and the
plurality of driven pulleys. A controller is operatively connected toetigine and the motor/generators, and is configured to control
the engine and the motor/generators to ensure the accessoriesjaptahgeowered.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.13/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DELIVERY UNIT FOR DELIVERINGUEL

(51) International classification :FO2M 37/10 (71)Name of Applicant :
(31) Priority Document No :102006032101.4 | 1)CONTINENTAL AUTOMOTIVE GMBH
(32) Priority Date :11/07/2006 Address of Applicant :VAHRENWALDER STRASSE 9,
(33) Name of priority country :Germany 30165 HANNOVER Germany
(86) International Application No :PCT/EP2007/0570([ (72)Name of Inventor :
Filing Date :10/07/2007 1)KARL ECK
(87) International Publication No ‘WO 2008/006813 2)DIETER HAGIST
(61) Patent of Addition to Application ‘NA 3)MATTHIAS KADLER
Number :NA 4)MARTIN MAASZ
Filing Date ' 5)OLIVER SCHONERT
(62) Divisional to Application Number :NA 6)MICHAEL TEICHERT
Filing Date :NA

(57) Abstract :

A delivery unit for delivering fuel in a fuel tank comprises a afigf(12) and a swirl pot (1) which are produced as one piece. The
preilter (12) is produced during die-casting of the swirl pot (1). inliention allows the delivery unit to be produced in an especially
inexpensive manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.135/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SUBSTITUTED ACYLANILIDES ANIMETHODS OF USE THEREOF

(51) International classification ABIK 31/277, (71)Name of Applicant :
A61P21/00 1)UNIVERSITY OF TENNESSEE RESEARCH

(31) Priority Document No :60/830,158 FOUNDATION
(32) Priority Date :12/07/2006 Address of Applicant :1534 WHITE AVENUE, SUITE 403,
(33) Name of priority country ‘U.S.A KNOXVILLE, TN U.S.A.
(86) International Application No :PCT/US2007/0158¢[ (72)Name of Inventor :

Filing Date :12/07/2007 1)DALTON, JAMES, T.
(87) International Publication No ‘WO 2008/008433 2)MILLER, DUANE, D.
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
This invention provides substituted acylanilide compounds and uses thereafiimgt a variety of diseases or conditions in a subject,
including, inter alia, a muscle wasting disease and/or disordebone related disease and/or disorder.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.136/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CYCLOPENTA (D) PYRIMIDINES ABKT PROTEIN KINASE INHIBITORS

(71)Name of Applicant :
1)ARRAY BIOPHARMA INC.
Address of Applicant :3200 WALNUT STREET, BOULDER,
COLORADO U.S.A
2)GENENTECH, INC. A UNITED STATES

(51) International classification :CO7D 239/70, CORPORATION
A61P31/00 Address of Applicant :1 DNA WAY, SOUTH SAN

(31) Priority Document No :60/818,762 FRANCISCO, CALIFORNIA 94080-4490, U.S.A
(32) Priority Date :06/07/2006 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)MITCHELL, IAN S.
(86) International Application No :PCT/US2007/07287| 2)BLAKE, JAMES F.

Filing Date :05/07/2007 3)XU, RUI
(87) International Publication No ‘WO 2008/006034 4)KALLAN, NICHOLAS C.
(61) Patent of Addition to Application ‘NA 5)XIAO, DENGMING
Number ‘NA 6)SPENCER, KEITH LEE

Filing Date 7)BENCSIK, JOSEF R.
(62) Divisional to Application Number :NA 8)LIANG, JUN

Filing Date :NA 9)SAFINA, BRIAN

10)LI, JUN

11)CHABOT, CHRISTINE
12)WALLACE, ELI M.
13)BANKA, ANNA L.
14)SCHLACHTER STEPHEN T.

(57) Abstract :

The present invention provides compounds of Formula I, including tautonseldsek enantiomers, diastereomers, solvates,
metabolites, salts and pharmaceutically acceptable prodrugs thevemiila (I). Also provided are methods of using the compounds
of this invention as AKT protein kinase inhibitors and for the treatrohyperproliferative diseases such as cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1367/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :18/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : AN IMPROVED SEED SOWING MACKIE

. . . :A01C7/02[(71)Name of Applicant :

(51) International classif cation A01C7/00; ( 1))'\éENTRALpIgESEARCH INSTITUTE FOR JUTE &
(31) Priority Document No :NA ALLIED FIBERS
(32) Priority Date ‘NA Address of Applicant :BARRACKPORE,KOLKATA 700120
(33) Name of priority country :NA WEST BENGAL INDIA
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Bhusan, Shambhu Vidya
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

,(Acc)ording to the present invention there is provided a seed sowing mashipgsing a main framework having two substantially
parallel bars and an axial main shatf rested on hubs of a pair elsnditeached at two ends of the axial main shatt in rotating
condition, one or more seed dispensers being ftted on to the saidiafjrsaid seed dispenser is of specially designed shape
preferably truncated cone in shape and provided with a seed inlet andliaypbfiiniformly spaced holes for the distribution of
seeds. The seed dispenser being so positioned on said main shafirttextupted and uniform distribution of seeds can be
maintained due to the vibration and gravitational force when the sowidgmeas drawn by men, an animal or power, a plurality of
furrow openers being coupled to a second shaft member fixedly attactieirhain famework of the seed sowing machine and
positioned in front of the said main shat member.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1368/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :18/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : CONTROLLED RELEASE DOSAGE FNIR OF ZOLPIDEM

(51) International classification 9'7521 K G%}ﬂg?ﬁ[&%ggm '
(31) Priority Document No :NA Address of Applicant :159,CST
(32) Priority Date :NA |ROAD,KALINA,SANTACRUZ (EAST),MUMBAI-400098,
(33) Name of priority country ‘NA [MAHARASHTRA,INDIA AND ALSO HAVING A PLACE OF
(86) International Application No :NA |BUSINESS AT 1/1,SASHI SHEKHAR BOSE
Filing Date :NA |ROAD,KOLKATA 700025 MAHARASHTRA INDIA
(87) International Publication No : NA(72Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)BHANDARI Nilesh
Filing Date ‘NA 2)RAGHAVAN Vinneth
(62) Divisional to Application Number ‘NA 3)JAYANTHI,surya kumar
Filing Date :NA ASEN,Himadri

57) Abstract :

,(Acz)ntrolled release dosage forms comprising zolpidem or a s@bfhierrelease zolpidem to induce rapid onset of sleep, and
continue to release zolpidem in a controlled manner to maintaitiefigatasma concentrations over an extended period oftime to
improve sleep maintenance. The pharmaceutical controlled-releasgedosn of zolpidem or a salt thereof having a dissolution
profile when measured in a type | or Il dissolution apparatus @dicgpto the U.S. Pharmacopoeia in 0.0IM hydrochloric hciffer at
37" C., such that less than 40 % is released at the end of 30 sninute

No. of Pages : 2Mlo. of Claims : 6

The Patent Office Journal 03/04/2009 17871



(12) PATENT APPLICATION PUBLICATION (21) Application No.137/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : LOW-TACK OPHTHALMIC AND OT ORINOLARYNGOLOGICAL DEVICE MATERIALS

(51) International classification 2'7‘%" 27/14,A61F (711§\A?_rg%ﬁlflﬁpc?llcant '
(31) Priority Document No :60/832,478 Address of Applicant :6201 SOUTH FREEWAY, FORT
(32) Priority Date :21/07/2006 WORTH, TXU.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2007/0739¢] 1)CORDOVA, DIANA, M.
Filing Date :20/07/2007 2)KARAKELLE, MUTLU
(87) International Publication No ‘WO 2008/0115664 3)LEHMAN, CHANCE
(61) Patent of Addition to Application ‘NA 4)SCHLUETER, DOUGLAS, C.
Number ‘NA 5)WEINSCHENK, [lI, JOSEPH I.
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Disclosed are sot, high refractive index, acrylic materibleese materials, especially useful as intraocul ar lengialgfecontain an

aryl acrylic hydrophobic monomer as the single principal device-forming memamad a tack-reducing macromer additive. In
addition to their use as intraocular lens materials, the presaetials are also suitable for use in other ophthalmic or
otorhinolaryngological devices, such as contact lenses, keratoprostioeaesl inlays or rings; otological ventilation tubes and nasal
implants.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1377/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :18/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : AHYDRAULIC MOTOR

(51) International classification :F16D 031/02 |(71)Name of Applicant :
(31) Priority Document No :MO2006A00002( 1)INTERMOT S.R.L.
(32) Priority Date :27/01/2006 Address of Applicant :VIA PACINOTT|,20/22 FRAZIONE
(33) Name of priority country ltaly GAGGIO IN PIANO 41013 CASTELFRANCO EMILIA (MO)
(86) International Application No ‘NA Italy
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No : NA 1)GHIARONI LUCIANO
(61) Patent of Addition to Application Numb@dA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The hydraulic motor comprises: a casing structure (7) for coveringamlng the motor, defining a plurality of cylinders (8); a cam
shatt (3) comprising an eccentric portion (5); a plurality of pistdjsafranged radially with respect to the cam shat (3), initegac
with the eccentric portion (5); a plurality of con rods (6) for conngdthe pistons (2) and the eccentric portion (5); and a distributor
(13) for controlling delivery and return of working liquid towards and fbendylinders (8). The eccentric portion (5) peripherally
comprises at least a bearing (9) having cylindrical rollers (103hwiniternally comprises a plurality of spacers (15) which are
separated ffom one another, each ofthe plurality of spacers (b§)dmsitioned between two adjacent cylindrical rollers (10) of the
bearing (9) in order to guarantee a maintenance of a parallel pasitioetiween axes (16) of the rollers (10).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :18/12/2006

(21) Application No.1378/KQ2006 A

(43) Publication Date : 0229

(54) Title of the invention : SHOCK ABSORBER FOR ACHIEVINENEAR DAMPING FORCE CHARACTERISTICS.

(51) International classification
(31) Priority Document No
(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date
(87) International Publication No

:F16F9/00
:10-2006-
0006809

:23/01/2006
:Republic of
Korea
‘NA
‘NA

: NA

(61) Patent of Addition to Application NumbeNA

Filing Date
(62) Divisional to Application Number
Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :
1)MANDO CORPORATION
Address of Applicant :949-3,DOGOK-DONG,GANG NAM-
GU SEOUL 135-739 Republic of Korea
(72)Name of Inventor :
1)YANG,SEUNG GUK

(57) Abstract :

The present invention relates to a shock absorber. An object of tkatgregention is to provide a shock absorber for achieving
generally linear damping force characteristics by improving a dangrirgy ¢haracteristic in a low speed range of a piston. To this
end, the present invention provide a shock absorber having a piston formedrebthund channel and a valve mechanism for
generating a damping force by controlling opening and closing and an opening dégeeelodund channel. The valve mechanism

comprises a first valve disk having a hole and a slit communicatthgtive rebound channel respectively provided in inner and outer

sides of the first valve disk, the first valve disk generatingsdamping force by detouring fluid through the slit; an auxiliary disk

having a hole communicating with the hole of the first valve disk,ukiéay disk being disposed to be in contact with a lower side
of the first valve disk; and a second valve disk disposed to bein cuaitfact lower side of the auxiliary disk, the second valve disk
being subjected to bending deformation by the fuid fowing through the holesfo$thalve disk and the auxiliary disk to generate

a second damping force.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.138/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SILICONE RESIN AND SILICONEGMPOSITION

. . . :CO8L 83/04,H01B [(71)Name of Applicant :

(51) International classification 3/46 ( 1))'\IIDOW CORpI\Fl)ING CORPORATION
(31) Priority Document No :60/835,656 Address of Applicant :2200 W. SALZBURG ROAD,
(32) Priority Date :04/08/2006 MIDLAND, MI U.S.A
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2007/0165zf 1)BOISVERT, RONALD

Filing Date :23/07/2007 2)BUJALSKI, DUANE
(87) International Publication No ‘WO 2008/018981 3)LI, HONGTAO
(61) Patent of Addition to Application ‘NA 4)SU, KAI
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A silicone resin containing boron, aluminum, and/or titanium, and haviregrsibonded branched alkoxy groups, a silicone
composition containing asilicone resin, and a method of preparing a epditsithte comprising applying a silicone composition on a
substrate to form a flm and pyrolyzing the silicone resin of the fil
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(12) PATENT APPLICATION PUBLICATION (21) Application No.139/KQ2007 A
(19) INDIA
(22) Date of filing of Application :01/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : HIGH PRESSURE BACKWARD AEROE@LADED RADIAL FAN(BAB3)

. . . ) J(71)Name of Applicant :
88 g‘:i%rﬁt?,t'ggiﬂaeﬁ' L?t'on 'F.ONingl S0 1)BHARAT HEAVY ELECTRICALS LIMITED
(32) Priority Date 'NA Address of Applicant :REGIONAL OPERATIONS
(33) Name of priority country .'NA DIVISION (ROD), PLOT NO: 9/1, DJ BLOCK, 3RD FLOOR,
(86) International Application No _N'A KARUNAMOYEE, SALT LAKE CITY, KOLKATA-700091
Filing Date PP :NA HAVING ITS REGISTERED OFFICE AT BHEL HOUSE, SIRI
(87) International Publication No T NA FORT NEW DELHI-10049, INDIA West Bengal India
i . Ny 72Name of Inventor :

61) Patent of Addition to Application Number :NA (

(61) Filing Date " pplicat ) ‘NA 1)SHRI MUTHUKRISHNAN SATYAMOORTHY
P — . 2)SHRI KRISHNASWAMY GOPALSAMY

62) Divisional to Application Number :NA

(62) Fli\llilniq Date ppicatl . ‘NA 3)SHRI RAGAVAIAH BABU
’ 4)SHRI RAMADOSS SURESH

57) Abstract :

Sl'h<)e invention relates to a high pressure Backward Aerofoil Blededcomprising an Impeller (01) having a plurality of backward
aerofoil type blades (02), the configuration of the plurality of blg82%is profiled in such a way that fow separation losses, swirl
and recirculation losses are 'substantially reduced; the campbke,adincidence, leading and trailing edge of the blades are
correspondingly selected to match the profile of said impeller whibloused inside a Spiral casing (03) which acts as a diffuser to
recover the kinetic energy ofthe fuid leaving fom the Impeli&) (and a suction chamber (04) with a matching geometry and
configuration for guiding the fow through a Seal

(05) to said impeller (01), wherein the fan exhibits fow-coedfitj pressure coefficient, and efficiency to the magnitude of 0.030,
1.1655, and 86% respectively.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.139/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PRODUCTION OF GLYCOPROTEINS

(51) International classification :C12N 5/00 (71)Name of Applicant :
(31) Priority Document No :60/830,658 1)WYETH
(32) Priority Date :13/07/2006 Address of Applicant :FIVE GIRALDA FARMS, MADISOM
(33) Name of priority country ‘U.S.A NJ U.S.A.
(86) International Application No :PCT/US2007/0157¢[ (72)Name of Inventor :
Filing Date :11/07/2007 1)LASKO, DANIEL, R
(87) International Publication No ‘WO 2008/00836(0 2)KOZA, STEPHAN, M.
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(An )improved system for large scale production of glycoproteins in wilre is provided. In accordance with the present invention,
cells expressing a glycoprotein are grown in media that contain mangaresencentration of between approximately 10 and 600
nM. The use of such a system allows production of a glycoprotein wittcaeased glycosylation pattern and/or a glycosylation
pattern that more accurately ref ects the glycosylation pattéhe ofaturally occurring glycoprotein. A glycoprotein expressed in
accordance with the present invention may be advantageously used imptratime of pharmaceutical compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.14/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR HANDLING CONTAINERAND CONTAINER HANDLING MACHINE

(51) International classification 7?83 G 29/00,B67C (711))'}2?_'”;%%; Applicant :
(31) Priority Document No :102006028266.3 Address of Applicant :JUCHOSTRASSE 20, 44143
(32) Priority Date :20/06/2006 DORTMUND Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0053¢ 1)TILL, VOLKER
Filing Date :18/06/2007
(87) International Publication No ‘WO 2007/147544
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The invention relates to a method for handling containers, using a cofitanating machine of the rotary type, comprising at least
one rotor which is driven to rotate about a vertical machine akis.iffivention is characterized in that the containers are handled on

the rotor in a plurality of tracks.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.140/KOIP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : LFSR EMULATION

(51) International classification :HO3M 13/09 (71)Name of Applicant :
(31) Priority Document No :0614157.6 1)MSTAR SEMICONDUCTOR, INC.
(32) Priority Date :17/07/2006 Address of Applicant :2ND FLOOR, COMPASS CENTRE,
(33) Name of priority country :U.K. P.O. BOX 10338, SHEDDEN ROAD, GRAND CAYMAN, KY1
(86) International Application No :PCT/GB2007/0026{ Cayman Island
Filing Date :16/07/2007 (72)Name of Inventor :
(87) International Publication No ‘WO 2008/009912 1)ALT, DANIEL, EDWARD
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(App))aratus for emulating the operation of an LFSR having at least ome af more inputs and one or more outputs, wherein the
state of the LFSR can be described by a state vector having segmnibing the input or inputs, if any, ofthe LFSR, the contents of
the LFSR and the output or outputs, if any, of the LFSR, whereistébhe vector can be multiplied by atime shit matrix to simd

the state specified by the vector and wherein the apparatus conmpeaes for multiplying a frst instance of the state vectahby
matrix to produce a second instance of the state vector thatashiifred relative to the first instance and wherein one or botte of t
input and output sections of the state vector are dimensioned to accomnmesiatctively, inputs that arrive at different times during
the time shitt specified by the matrix and outputs that are produckfieaent times during the time shit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1408/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :28/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : CARBON BRUSS WITH SEPARAT INEQUIPMENT

. . . :HO1R39/38; [(71)Name of Applicant :
(51) International classif cation HO1R39/40 ( 1))'\SICHUNK KOHLENSTOFETECHNIK GMEH
(31) Priority Document No :10 2005 063 Address of Applicant :RODHEIMER STRASSE 59 35452
170.3 HEUCHELHEIM. Germany

(32) Priority Date :30/12/2005 [(72)Name of Inventor :
(33) Name of priority country :Germany 1)KLAUS-GEORG TONTSCH
(86) International Application No ‘NA 2)JOACHIM SIMON

Filing Date ‘NA 3)EDMUND KUBLER
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention refers to a carbon brush (10) with one collect or suppastasleunning suriace (12) with in through a small plate
formed covering element (22, 40, 44) closable blind hole (16) attachiedh&i help of a spring element (16) pre-stressed separating
element (18), with the help of whose the carbon brushes in caseafiaghof a pre-given wear and tear from the contact element is
litable. In order to achieve a mounting like simplification, thétie especially in automatic production process a smooth insertion
and endurance of the separating equipment in the carbon brush is rendsileié,po$s proposed, that at least the spring element (20)
and the cover element (22) are a pre-mounted unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.141/KOP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR CHANNEL QUALITY MESURES IN A MULTIPLE ANTENNA SYSTEM

(51) Intemational dlassif cation :HO4L 25/02,H04B |[(71)Name of Applicant :
7/04 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)

(31) Priority Document No :NA Address of Applicant :S-164 83 STOCKHOLM Sweden
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country :NA 1)ASTELY, DAVID
(86) International Application No :PCT/SE2006/0502(

Filing Date :16/06/2006
(87) International Publication No ‘WO 2007/14555¢
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present invention relates to methods and arrangements fonefixgoitation of the advantages offered by a multiple antenna
system. This is achieved by forming a data element comprising thhategre equivalent to the Hermitian inner products between
whitened vector channels associated with the individual combinationteafias of one or more transmitting units or comprising a
processed representation of said values. When arranging the SINR#adhres of a matrix, this matrix contains the inner products
between whitened vector-valued channels associated with all ttesrsiennas.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.142/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FILTER COMPRISING A PLURALIT®F HONEYCOMB ELEMENTS JOINED TOGETHER IN AN
OFFSET ASSEMBLY

(51) International classification :B0O1D 46/24 (71)Name of Applicant :
(31) Priority Document No :0653019 1)SAINT-GOBAIN CENTRE DE RECHERCHES ET
(32) Priority Date :18/07/2006 D'ETUDES EUROPEEN
(33) Name of priority country :France Address of Applicant :18 AVENUE D'ALSACE, F-
(86) International Application No :PCT/FR2007/0516(]92400COURBEVOIE France
Filing Date :06/07/2007 (72)Name of Inventor :
(87) International Publication No ‘WO 2008/009837 1)GIASSI, ALESSANDRO
(61) Patent of Addition to Application ‘NA 2)CARRANZA, FRANCISCO
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to a structure for filtering particle iagases, comprising an assembly of elements of the honeycomb type
linked by a joint or seal, each element incorporating a set ofemdjdacts or channels 20 of mutually parallel axes and separated by
porous walls, which ducts are closed off by plugs at one or other oétitlsrso as to define entry chambers that open onto a gas
intake face and exit chambers opening onto a gas discharge face &% mwgay that the gas to be fltered passes through the porous
walls, said structure being characterized in that its georletaatre, in a cross section of the structure perpendiculas toaib axis,

does not correspond to a symmetry element of an element or of a gelemeriits 30 in the assembly.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/01/2009

(21) Application No.143/KOIP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : DEVICE FOR HANDLING FLEXIBLE;IOSE-LIKE OBJECTS, IN PARTICULAR BAGS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B65B 5900
:102006030255.9
:30/06/2006
:Germany

:PCT/EP2007/0054C
:20/06/2007

:WO 2008/00037¢

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)KHS AG
Address of Applicant :JUCHOSTRASSE 20, 44143
DORTMUND Germany
(72)Name of Inventor :
1)MATHEYKA, THOMAS

(57) Abstract :

(EN) The subject matter of the present invention is a devicerallihg 1exible, hose-like objects, in particular, bags (1). The devic
consists of a framework (5) and at least one object on the 8)aga(track (4) impinging the handling device (2). According to the
invention, a free space (11) is created under the track (4) objeet, at least in the area of the stage (3).

No. of Pages : 1No. of Claims : 12

The Patent Office Journal 03/04/2009 1788:



(12) PATENT APPLICATION PUBLICATION (21) Application No.144/KOIP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : TRANSPORTING ROLLER, IN PARJULAR CUTTING ROLLER , FOR A LABELLINIG UNIT

(51) International classification :B65C 918 (71)Name of Applicant :
(31) Priority Document No :102006035802.3 | 1)KHS AG
(32) Priority Date :01/08/2006 Address of Applicant :JUCHOSTRASSE 20, 44143
(33) Name of priority country :Germany DORTMUND Germany
(86) International Application No :PCT/EP2007/0066 (72)Name of Inventor :
Filing Date :27/07/2007 1)DECKERT, LUTZ
(87) International Publication No ‘WO 2008/01493(0 2)KRESS, OLIVER
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

In the case of a transporting roller for labels (3) for uselebelling unit (1), having a circumferential surfat&)(which is formed L

at least two exchangeable format parts (15, 16) on a rotatingldesfeat (19) and has vacuum openings (17) provided on it for
fixing the labels, or a label material forming the labels, dhdt parts are retained by an axial clamping-in action betweamying

element (24), which is provided on the shaft, and at least one dgropbracing element (26), which is provided on the shatt.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1339/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :11/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : NEUTRAL IDLE HELL DETECTION

(51) International classification :GO6F17/01 (71)Name of Applicant :
(31) Priority Document No :11/333,13] 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :17/01/2006  Address of Applicant :300 GM Renaissance Center
(33) Name of priority country :U.S.A |Detroit,Michigan 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)HERVE SCELERS
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A neutral idle hill detection system for a vehicle with an aut@reinsmission comprises a range selection input device tleatesc

an operating range of a transmission. A throttle position input dedei/es a throttle position signal. A transmission output speed
input device receives a transmission output speed signal. A tssismiemperature input device receives a temperature signal. A
brake status input device receives a brake signal. A control modeilexethe range, the throttle position signal, the transmission
output speed signal, the temperature signal, and the brake signa ddigtcondition based on the received signals, and controls a
first clutch of the transmission based on the hill condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.134/KOIP/2009 A
(19) INDIA
(22) Date of filing of Application :12/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ROLE-BASED ACCESS IN A MULTOUSTOMER COMPUTING ENVIRONMENT

(51) International classification :GO6F 21/24 (71)Name of Applicant :
(31) Priority Document No :11/484,842 1)FMR LLC
(32) Priority Date :11/07/2006 Address of Applicant :82 DEVONSHIRE STREET,
(33) Name of priority country ‘U.S.A BOSTON, MA U.S.A.
(86) International Application No :PCT/US2007/0731:{ (72)Name of Inventor :

Filing Date :10/07/2007 1)VETRANO, PAUL, MICHAEL
(87) International Publication No :WO 2008/00876 2)HAFEMAN, JOSEPH, EDWARD
(61) Patent of Addition to Application ‘NA 3)SPELLMAN, TIMOTHY, PRENTISS
Number :NA ADIXIT, ROYYURU

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

,(An )actor is associated with a role, a pdlicy type is assdcueitir the role, and a role scope is associated with the roke.o©more
values are received for one or more corresponding context paraasztectated with the actor. A request for access to a ressurce
received from the actor. A policy instance is determined based quolibe type and the one or more values for the one or more
corresponding context parameters associated with the actor. Oneecactursrole scope values are determined based on the role
scope and the one or more values for the one or more corresponding contextgrarassociated with the actor A response to the
request is determined based on the policy instance and the actarepdevalues.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1340/KQ@2006 A
(19) INDIA
(22) Date of filing of Application :11/12/2006 (43) Publication Date : 02/029

(54) Title of the invention : MULTI SPEED TRANSMISSION

(51) International classification :F16H3/4471)Name of Applicant :
(31) Priority Document No :11/341,23] 1)GM GLOBAL TECHNOLOGY OPERATIONS,INC
(32) Priority Date :27/01/2006  Address of Applicant :300 GM RENAISSANCE CENTER
(33) Name of priority country :U.S.A [DETROIT, MICHIGAN 48265-3000 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MATTHIEU RIHN
(87) International Publication No :NA 2)HERVE SCHREIBER
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A transmission is provided having a planetary gearset having resplestiveecond, and third members, and a compound gearset
having respective frst, second, third, fourth, and fith members.tfBhemission also includes a plurality of selectively engageable
torque transmitting devices configured to selectively interconneattedimembers of the planetary gearset and the compound ¢

for unitary rotation thereby to provide a plurality of forward speedsaiind at least one reverse speed ratio between an input member
and an output member.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.146/KOP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : APOWER COMPONENT MAGAZINEOWER COMPONENTS A POWER COMPONENT
ASSEMBLY AND METHODS OF ASSEMBLY

(51) International classification :HO2B 1/21 (71)Name of Applicant :
(31) Priority Document No ;548211 1)EATON POWER QUALITY LIM ITED
(32) Priority Date :28/06/2006 Address of Applicant :1 BARRY HOGAN PLACE,
(33) Name of priority country :New Zealand ADDINGTON, CHRISTCHURCH New Zealand
(86) International Application No :PCT/NZ2007/00011 (72)Name of Inventor :
Filing Date :17/05/2007 1)HARRISON, MICHAEL JOHN
(87) International Publication No ‘WO 2008/002158
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A power component magazine and power components for the magazine utdieenan form factor enabling one magazine to
accommodate a range of power components of different cap acityriny wystem is employed that simplifies wiring of the magazine
during assembly. The magazine construction provides protection againstdnpomver components being inserted in a magazine.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.147/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SCREW CAP PACKAGE FOR CONTACENS

(51) International classification :A45C 11/00 (71)Name of Applicant :
(31) Priority Document No :NA 1)JOHNSON & JOHNSON VISION CARE, INC.
(32) Priority Date :NA Address of Applicant :7500 CENTURION PARKWAY,
(33) Name of priority country :NA SUITE 100 JACKSONVILLE, FL U.S.A.
(86) International Application No :PCT/US2006/0274¢| (72)Name of Inventor :
Filing Date :14/07/2006 1)MICHAEL G. TOKARSKI
(87) International Publication No ‘WO 2008/008073 2)JAMES M. PECK
(61) Patent of Addition to Application ‘NA 3)EDWARD A. D2AWVILL
Number :NA 4)GEORGE BROCK
Filing Date ’ 5)MICHAEL D. SCHULTE
(62) Divisional to Application Number :NA 6)RONALD K. COLEMAN
Filing Date ‘NA 7)YJAMES R. DAVIS

57) Abstract :

,(Acz)ntact lens package (10) includes a holder (22)ny a receptacle for holding a contact lens and a (capl4) havinb far sezaling
a contact lens within the receptacle. The cap (14) is attashée holder and is movable fom an end of the holder where the
receptacle is formed toward an opposite end of the holder. As timecsegs toward the opposite end of the holder, the end of the
holder where the receptacle is formed ruptures the seal sudhela@intact lens can be removed from the package.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.148/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DEVICE FOR CONNECTING A PIHFE AN EXHAUST OUTLET

(51) International classification 7'72; N 7/10,FOIN G%é?_gﬁg?ﬂﬂggg AG
(31) Priority Document No :10 2006 033 357.8  Address of Applicant :MAX-EYTH-STRASSE 2, 72581
(32) Priority Date :19/07/2006 DETTINGEN/ERMS Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0051¢ 1)KULLEN, WILHELM

Filing Date :12/06/2007 2)MATTHEIS, HANSJUERGEN
(87) International Publication No ‘WO 2008/009334
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A device for forming a sealed screw connection for the connectiopipéa5) to an outlet (3) for a low medium thermally loading
the device, in particular for the connection of an exhaust manifold @) exhaust gas outlet (3) of an internal combustion engine,
with drilled holes provided in a fixing fange (7) ofthe pipe (5) for appate threaded bolts (15), and with a sealing arrangem ent
located between fange (7) and outlet (3), is characterized imnhexiclosure part (19) is provided that encloses the fange (7) on the
side thereof facing away from the outlet (3), while leavingaatlene connecting passage (23) clear for the medium and formir
least partial opening of the other edge regions of the flange (7yatexldby the threaded bolts (15).; In the enclosure part (19), at
least one drilled hole has a diameter matched to the threaded 3)adissociated with said drilled hole, and the drilled holes logated i
the flange (7) are constructed as elongated holes which fadtitatement of the pipe (5) in a displacement direction at an angle to
the threaded bolts (15), and a sealing element of the sealing areartgentocated on both sides of the part (21) of the enclosure part
(19) facing the outlet (3).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.149/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FLUID FLOW LABYRINTH

(51) International classification :A01G 25/02 (71)Name of Applicant :
(31) Priority Document No :NA 1)NETAFIM LTD.
(32) Priority Date :NA Address of Applicant :10 DERECH HASHALOM., TEL (2)
(33) Name of priority country ‘NA AVIV, ZIP Israel
(86) International Application No :PCT/IB2006/05247| (72)Name of Inventor :
Filing Date :19/07/2006 1)SOCOLSKY, ESTABAN, ARIEL
(87) International Publication No ‘WO 2008/01002p
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA

57) Abstract :

,(A I{?lbyrinth channel for reducing pressure and/or fow rate in a li¢midrfg in the channel, the labyrinth channel having a bottom
surface and first and second opposing walls and comprising: a fgtodrspaced apart frst baffie teeth that have non-parallel
upstream and downstream faces and extend from the frst walldother second wall to terminate in an end; and a second array of
spaced apart second baff e teeth that have non-parallel upstreatovamiream faces and extend fom the second wall towards the
first wall to terminate in an end; wherein baff e teeth iredifit arrays have a substantially same shape and upstreamffzlossst
baffe teeth in different arrays are different and/or downstriaaes of closest baffle teeth in different arrays are éififer
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(12) PATENT APPLICATION PUBLICATION (21) Application No.15/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : INDUSTRIAL PLANT HAVING AN ARA RELEVANT TO SAFETY

. . . :C21B 7/00,G01S [(71)Name of Applicant :

(51) International classif cation 17/00 ( 1))'\SIIEMENS AKTIENGESELLSCHAFT
(31) Priority Document No :10 2006 032 955.4  Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(32) Priority Date :17/07/2006 MUNCHEN Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0562:( 1)MARKO TOMASIC

Filing Date :21/06/2007
(87) International Publication No ‘WO 2008/00953¢
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention relates to an industrial plant (1) for producing or procesdisjuid, red-hot or hot metal (2, 6), particularly in a blast
furnace installation or in arolling mill, wherein a saftievant area (Bl, B2) is formed in the direct vicinity of the iigar red-hot
metal and the presence of a person is at least periodicallylowe@ A detector unit (10, 12, 14, 16A, 16B) is provided for the
surveillance of said area, detecting electromagn etic radiatidtied by a present person or identifying the absehekectrom agneti
radiation blocked by a present person. Furthermore, the invention providasefealuation unit (22) which is able to detect the
presence of a person ffom the output data of the detector unit (114, IBA, 16B), and for a control unit (24) which is connected to
the evaluation unit (22).; If a person is present in the safetyardarea (Bl), the control unit automatically initiates @foadacting
against the presence of the person. By forming a plurality of s&fetyant areas (Bl, B2, B3) having different danger levels, gentle
stopping of the industrial plant (1) is made possible.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.150/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : OPERATING METHOD FOR A LOORENPIT WITH DRAG COMPENSATION

(51) International classification :B65H 20/34 (71)Name of Applicant :
(31) Priority Document No :102006035008.1 | 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :28/07/2006 Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(33) Name of priority country :Germany MUNCHEN Germany
(86) International Application No :PCT/EP2007/0563:(72)Name of Inventor :
Filing Date :26/06/2007 1)BERTRAM SCHULZE
(87) International Publication No ‘WO 2008/012154
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A band (I) is introduced into the pit entrance (2) of a looping pits band (I) is released from the looping pit at a pit exit (3). A
segment of the band () can thereby be buffered. The entrance-sidg@ Dy #Hgat exists in the band (1) at the pit entrance (2) is
measured by means of an entrance-sided drag measuring devibe @jistsided drag (Z2). that exists in the ban d (1) at the pit exi
(3) is measured by means of an exit-sided drag measuring devicg lig0)alues of the entrance-sided drag (ZI and the exit-sided
drag (Z2) are passed to a control device (11). Depending on the entdettelsg (ZI) and the exit-sided drag (Z2), a control signal
m* n*" )Yfor at least one driven roller (6) that is arranged betwberpit entrance (2) and the pit exit (3) is identified by the control
device (11) and is passed to the at least one driven roller (6panke(1) buffered in the looping pit is acted upon by the at least one
driven roller (6) according to the control signal (m* , n*).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/01/2009

(21) Application No.16/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : POLYMER FOAMS CONTAINING MULAFUNCTIONAL LAYERED NANO-GRAPHITE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C08J 9/00,C08J {
‘NA
‘NA

‘NA

:PCT/US2006/0264¢
:05/07/2006

‘WO 2008/00502

‘NA
‘NA
‘NA
‘NA

(Z2)Name of Applicant :

1)OWENS CORNING INTELLECTUAL CAPITAL, LLC

Address of Applicant :ONE OWENS CORNING PARKWAY

TOLEDO, OH US.A
(72)Name of Inventor :

1)LOH, ROLAND, R.

2)POLASKY, MARK, E.

3)RYND, JOSEPH, P.

4)KOELLING, KURT, W.

5)PATEL, BHARAT

6)CHOUDHARY, MANOQOJ, K.

7)DELLAVIZ, YADOLLAH

(57) Abstract :

This invention relates to foam insulating products, particularly exdrpdéystyrene foam, containing nano-graphite as a process
additive for improving the physical properties of foam products.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.17/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : A SURGICAL STAMPLING INSTRUMET

(51) International classification :A61B 17/11 (71)Name of Applicant :
(31) Priority Document No :06116804.3 1)ETHICON ENDO-SURGERY, INC.
(32) Priority Date :07/07/2006 Address of Applicant :4545 CREEK ROAD, CINCINNATI,
(33) Name of priority country :EPO OH U.S.A
(86) International Application No :PCT/EP2007/0560 (72)Name of Inventor :

Filing Date :19/06/2007 1)PASTORELLI, ALLESSANDRO
(87) International Publication No ‘WO 2008/003582 2)MURRAY, MICHAEL A
(61) Patent of Addition to Application ‘NA 3)WEISENBURGH II, WILLIAM BRUCE
Number :NA ABILOTTI, FEDERICO

Filing Date ' 5)CSIKY, LASZ.0
(62) Divisional to Application Number :NA 6)OMAITS, TODD PHILLIP

Filing Date :NA

57) Abstract :

,(As)urgical stapling instrument (1) comprises a staple fastensagndy (4) in the distal region of said instrument, the staplentnsf
assembly (4) including a cartridge device (8) which comprisessitdea closed row (17, 18) of staples and defines a wavy distal end
surface (14), and an anvil (9) which defines a wavy proximal stapfengrsurface (20) substantially matching the distal end surface
(14) and which is adapted to cooperate with the cartridge device @®)niing the ends of the staples exiting ffom the cartridge
device (8), wherein the distal end surface (14) and the staple@suiface (20) have a globally wavy shape including two opposite
peaks (21) and two opposite valleys (22) angularly spaced at about 90 DEtBdrandjacent peaks (21) and in that said two-peaks-
two- valleys wavy shape is formed by a stepped configuration of sdétesi(14, 20).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.18/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FEED UNIT FOR FEEDING FUEL

(51) International classification :B60K 15/077 (71)Name of Applicant :
(31) Priority Document No :102006032099.9 | 1)CONTINENTAL AUTOMOTIVE GMBH
(32) Priority Date :11/07/2006 Address of Applicant :VAHRENWALDER STRASSE 9,
(33) Name of priority country :Germany 30165 HANNOVER Germany
(86) International Application No :PCT/EP2007/0570! (72)Name of Inventor :
Filing Date :10/07/2007 1)KARL ECK
(87) International Publication No ‘WO 2008/006833 2)DIETER HAGIST
(61) Patent of Addition to Application ‘NA 3)MATTHIAS KADLER
Number :NA 4)MARTIN MAASZ
Filing Date ' 5)OLIVER SCHONERT
(62) Divisional to Application Number :NA 6)MICHAEL TEICHERT
Filing Date :NA

57) Abstract :

,(Afged unit (2) for feeding fuel has a housing (23) formed integrallly thi¢ casing (18) of a swirl pot (7) the housing comprising a
fine filter (9). The fine ilter (9) is configured open towamde side and is closed by a cover (25). The cover (25) is formed liytegra
with a base plate (17) sealing the casing (18) of the swirl poAg7a. result, the feed unit (2 has a particularly low number of
components to be assembled and can be produced in a particularly abisteafiay.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.19/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : APPARATUS FOR ACCESS CONTR®ND READ/WRITE DEVICE

(51) Intemational dlassif cation :GO7C 9/00,H04B |(71)Name of Applicant :
13/00 1)EVVA-WERK SPEZALERZEUGUNG VON

(31) Priority Document No :A 1265/2006 ZYLINDER-UND SICHERHEITSSCHLOESSERN
(32) Priority Date :25/07/2006 GESELLSCHAFT M.B.H & CO.KG
(33) Name of priority country :Austria Address of Applicant :WIENERBERGSTRASSE 59-65, A-
(86) International Application No :PCT/AT2007/00031|1120 WIEN Austria

Filing Date :26/06/2007 (72)Name of Inventor :
(87) International Publication No ‘WO 2008/011643 1)POLLABAUER, REINHARD
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

In an access control device including a lock with a locking elemerat;taating element for the locking element, an electronic key, a
receiver unit for receiving key identification data and an evaluatianitifor determining access authorization based on the received
identification data, the evaluation circuit cooperates with theaing element and/or the locking element for selectively locking or
unlocking the lock. The electronic key includes means for generating ctoapaear field via which the identification data is

emitted. Furthermore, a device for coupling the capacitive nédtdi¢he person carrying the key is provided. The receiver unit is
designed as a device separate from the lock and comprises ankeasipacitive coupling surface such that, at a contact of the
capacitive coupling surface or an approach ofthe capacitive couplifages by said person, an alternating current circuit is closed
and an electric fux is created across the receiver unit, veaithbe detected by the receiver unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.145/KNP/2009 A
(19) INDIA
(22) Date of filing of Application :13/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND APPARATUS FOR RERING THE VOLUME OF DISPOSABLE CONTAINERS

(51) International classification 9?323 B 17/00,B308 (711))'}2?_:2%(2 Applicant :
(31) Priority Document No :102006034638.6 Address of Applicant :JUCHOSTRASSE 20, 44143
(32) Priority Date :24/07/2006 DORTMUND Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0063:f 1)MONZEL, ALOIS
Filing Date :17/07/2007 2)STIENEN, THOMAS
(87) International Publication No ‘WO 2008/012009
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to a method and an apparatus for redu cing the \afldisygosable containers (1), particularly disposable
beverage containers (1). A negative pressure device (9) is conreareapening (2) of the disposable container (1) and evacuates
the disposable container (1) in order to reduce the volume thereotdiug to the invention, the negative pressure device (9) is
connected to said opening (2) by means of a replaceable intermeldiaterapiece (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1988/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :01/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR ALTERING FATTY ADICOMPOSITION OF MILK BY GENOT YPE SELECTION
OF COWS

(51) International classification :C12Q 1/68 (71)Name of Applicant :
(31) Priority Document No :NZ 520016 1)A2 CORPORATION LIMITED
(32) Priority Date :03/07/2002 Address of Applicant :C/- EDINBURGH TRUST, LEVEL 10,
(33) Name of priority country :New Zealand OTAGO HOUSE, 475 MORAY PLACE, DUNEDIN New
(86) International Application No :PCT/NZ2003/00014 Zealand
Filing Date :03/07/2003 (72)Name of Inventor :
(87) International Publication No ‘WO 2004/00445Q0 1)MORRIS, CHRISTOPHER ANTHONY
(61) Patent of Addition to Application ‘NA 2)TATE, MICHAEL LEWIS
Number N A
Filing Date
(62) Divisional to Application Number :123/KOLNP/2005
Filed on :02/02/2005

(57) Abstract :

There is disclosed a method of reducing the level of saturatechdadiy relative to the level of unsaturated fatty acids in boville mi
by determining which cows of a herd produce milk containiagsein having a proline at position 67, by testing genetic maérial
individual cows of the herd for the presence of DNA encodiagsein having a proline residue at position 67 or by testing milk
produced by individual cows of the herd for the presencecabein having a proline at position 67; selecting cows having DNA
encoding -casein with a proline residue at position 67 or that produce milkiodmg -casein having a proline at position 67; and
milking the selected cows to give milk having a reduced level of satufatty acids relative to the level of unsaturated fatty acids
compared with milk obtained fom the herd.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2/KQNIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CYLINDER AND ASSOCIATED KEY

(51) International classification :E05B 19/00 (71)Name of Applicant :
(31) Priority Document No :06425401.4 1)CISAS. P. A.
(32) Priority Date :14/06/2006 Address of Applicant :VIA OBERDAN, 42, 48018 FAENZA
(33) Name of priority country ‘EUROPEAN Italy
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2007/0049°| 1)ENZO TALAMONTI

Filing Date :05/06/2007
(87) International Publication No ‘WO 2007/144099
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A cylinder (1) with associated key (6), comprising a stator (2) prdwdth a longitudinal cavity (3) for accommodating a rotor (4)
with a longitudinal recess (5) for the insertion of a coded keyT(®. rotor (4) and the stator (2) comprise channels (7), which are
substantially aligned and face each other when the cylinder (1)he ohosed configuration, for accommodating respective pins (8),
complementary pins (9) and any elastic means (7a). The rotor (4)isesat least one second passage (10), which is not aligned
with respect to the channels (7) and faces, in the closed confgurdtihe cylinder (1), a corresponding cavity (11) of the stator (2),
the passage and the cavity accommodating at least one respectiveenpegatil2), whose head (13) rests against the blade edge (14)
of the key (6) when the key is inserted in the recess (5).; Thékéygrovided with suitable contoured regions (15) on its blade
(14) at the surfaces that face said pegs (12) when insertedratéls (5). Each peg (12) has its base (16) in side the respastitye
(11) so as to block the rotation of the rotor (4) with respect tettter (2) when a key (6) lacking the corresponding contoured
regions (15) is inserted.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ENGINE EXHAUST SYSTEM

(51) International classification :FO2C 302 (71)Name of Applicant :
(31) Priority Document No :60/812,391 1)BELL HELICOPTER TEXTRON INC
(32) Priority Date :09/06/2006 Address of Applicant :P.O BOX 482, FORT WORTH, TX
(33) Name of priority country ‘U.S.A U.S.A.
(86) International Application No :PCT/US2007/0136°( (72)Name of Inventor :
Filing Date :11/06/2007 1) HOLLIMON, CHARLES
(87) International Publication No ‘WO 2008/097247 2) BARBER, JOHN
(61) Patent of Addition to Application ‘NA 3) SHERRER, JOHN
Number :NA 4) LARAMEE, ROBERT
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(An )exhaust system for an aircratt has a primary exhaust duct fongnivating exhaust gas from an engine exhaust exit and is
configured for movement with the engine. A secondary exhaust ductugdicdmmunication with the primary exhaust duct and is
movably mounted to the airfame. The system has means for maigtairgjenerally consistent relative alignment between the
primary duct and the secondary duct.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.21/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ENGINE EXHAUST SYSTEM WITH RECTIONAL NOZZLE

(51) International classification :FO2K 1/00 (71)Name of Applicant :
(31) Priority Document No :60/812,433 1)BELL HELICOPTER TEXTRON INC
(32) Priority Date :09/06/2006 Address of Applicant :P.O BOX 482, FORT WORTH, TX
(33) Name of priority country ‘U.S.A U.S.A.
(86) International Application No :PCT/US2007/0367%[ (72)Name of Inventor :
Filing Date :11/06/2007 1) HOLLIMON, CHARLES
(87) International Publication No ‘WO 2008/12726(0 2) BARBER, JOHN
(61) Patent of Addition to Application ‘NA 3) SHERRER, JOHN
Number :NA 4) LARAMEE, ROBERT
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(An )exhaust system for an aircratt has a primary exhaust duct fongnivating exhaust gas from an engine exhaust exit and is
configured for movement with the engine. A secondary exhaust ductugdicdmmunication with the primary exhaust duct and is
movably mounted to the airffame. The secondary duct has a portionvebledtatable relative to the remainder of the second ary
duct for directing the exhaust gas vector. The system has meararibaimng a generally consistent relative alignment between the
primary duct and the secondary duct.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.215/KQ2007 A
(19) INDIA
(22) Date of filing of Application :12/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : HIGH YIELD OF UNBLEACHED ANBLEACHED PULP FROM AGRO WASTE RAW
MATERIALS.

(51) International classification :D21C9/147;D21C5/(|(71)Name of Applicant :
(31) Priority Document No :NA 1)TODI NANDLAL
(32) Priority Date ‘NA Address of Applicant :2 QUEENS PARK, KOLKAT A-
(33) Name of priority country :NA 700019 West Bengal India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)TODI NANDLAL
(87) International Publication No : NA
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The availability of agro waste raw materials used in the pagdesstry is becoming scarce. The availability of waste paper, both
imported and indigenous, is also becoming scarce. Rice straw, \Bfineat Baggassee, Sarkhanda, etc. are very good raw materials
for producing unbleached and bleached pulp for making writing and printing papetteer varieties of paper. In view of the

shortage in the availability of agro waste raw materials dsawevaste paper the production of finished paper is bound to be duffere
This encouraged the need for developing a new process to obtain high yieldmpulgro waste raw materials like Rice straw,

Wheat straw, Baggassee, Sarkhanda, etc. The new procesg ssidakssful and production of pulp has been obtained at 75% to 80%
at unbleached stage and 65% to 70% at bleached stage. T his allowsuti@npo the Black Liquor coming out fom the cooking of
Rice straw, Wheat straw, Baggassee, Sarkhanda, etc. wthicteseand helps to achieve the standard norms prescribed for pollution
control. This has been achieved by elaborating the process of preparatiosnnoéterials, cooking and bleaching.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2191/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :14/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : ARECOMBINANT POLYCLONAL MANBACTURING CELL LINE

(51) International classification :CO7K 16/18 (71)Name of Applicant :
(31) Priority Document No :60/438,403 1)SYMPHOGEN A/S
(32) Priority Date :07/01/2003 Address of Applicant :ELEKTROVEJ, BYGNING 375, DK-
(33) Name of priority country ‘U.S.A 2800, KONGENS LYNGBY Denmark
(86) International Application No :PCT/DK2004/0000(| (72)Name of Inventor :
Filing Date :07/01/2004 1)HAURUM JOHN S
(87) International Publication No ‘WO 2004/061104 2)WIBERG FINN C
(61) Patent of Addition to Application ‘NA 3)COLJEE VINCENT W
Number :NA 4)SHARON JACQ UELINE
Filing Date ' 5)YANG CHIOU-YING
(62) Divisional to Application Number :1233/KOLNP/2005
Filed on :24/06/2005

57) Abstract :

Sl'h<)e instant invention discloses a recombinant polyclonal manufacturinghestomprising a collection of cells transfected with a
library of variant nucleic acid sequences, wherein each cdileicdllection is transfected with and capable of expressing one membe
of the library, which encodes a distinct member of a polyclonal prtteirbinds a particular antigen and which is located at the same
single site in the genome of individual cells in said collectidrerain said nucleic acid sequence is not naturally associatedardth s
cell in the collection.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.22/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CF BEARING WITH STEADY PITCNG MOMENT

(51) International classification :B63H 1/00 (71)Name of Applicant :
(31) Priority Document No :NA 1)BELL HELICOPTER TEXTRON INC
(32) Priority Date :NA Address of Applicant :P.O BOX 482, FORT WORTH, TX
(33) Name of priority country :NA U.S.A.
(86) International Application No :PCT/US2006/0238¢[ (72)Name of Inventor :
Filing Date :20/06/2006 1) STAMPS, FRANK, B
(87) International Publication No ‘WO 2008/048206 2) RAUBER, RICHARD
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
A centrifugal force bearing having a means for providing a steady pitchongent is disclosed. The centrifugal force bearing may

optionally comprise a coning means. A rotor system having the centrirgalbearing is disclosed. A rotary-wing aircraft having
the centrifugal force bearing is disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.23/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD OF ACQUIRING A PHYSIQIGICAL RESPONSE

(51) International classification :A61B 5/12 (71)Name of Applicant :
(31) Priority Document No :2006903747 1)THE UNIVERSITY OF QUEENSLAND
(32) Priority Date :12/06/2006 Address of Applicant :ST. LUCIA, QUEENSLAND Austeali
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2007/0009¢| 1)BRADLEY, ANDREW
Filing Date :12/07/2007
(87) International Publication No ‘WO 2008/006164
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(A nzethod for acquiring a physiological response ffom a test subjettupaty an auditory brainstem response, by presenting a
plurality of stimuli, such as a Maximum Length Sequence, detectactagbhysiological signals in response to the stimuli, generating
a recover signal based on the stimuli and determining the physitlcesipanse from the electrophysiological signals and the
recovery signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.24/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : MATERIAL IN SHEET FORM HAVIN@G WINDOW, ITS MANUFACTURING METHOD AND
SECURITY DOCUMENT COMPRISING IT

(51) International classification :D21H 27/30 (71)Name of Applicant :
(31) Priority Document No :FR 06 04975 1)ARJOWIGGINS SECURITY )
(32) Priority Date :06/06/2006 Address of Applicant :117, QUAI DU PRESIDENT
(33) Name of priority country :France ROOSEVELT, F-92130 ISSY LES MOULINEAUX France
(86) International Application No :PCT/FR2007/0513[(72)Name of Inventor :
Filing Date :05/06/2007 1)DOUBLET, PIERRE
(87) International Publication No ‘WO 2008/006983% 2)CAMUS, MICHEL
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to a material in sheet form cdngas least two fibrous jets juxtaposed on each other, a first je
comprising at least one long area of zero thickness and a secandthjgising at least one aperture, and said at least one apdrture
the second jet being located facing the said at least one loraf aera thickness ofthe first jet, thus forming a window.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.25/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : COMPOSITION FOR MANUFACTURINELECTRODE OF SOLAR CELL, METHOD OF
MANUFCTURING SAME ELECTRODE, AND SOLAR CELL USING IEECTRODE OBTAINED BY SAME METHOD

(51) International classification :HO1L 31/04 (71)Name of Applicant :
(31) Priority Document No :2006-181818 1)MITSUBISHI MATERIALS CORPORATION
(32) Priority Date :30/06/2006 Address of Applicant :5-1, OTEMACHI 1-CHOME,
(33) Name of priority country :Japan CHIYODA-KU, TOKYO Japan
(86) International Application No :PCT/JIP2007/0556|(72)Name of Inventor :
Filing Date :20/03/2007 1)HAYASHI, TOSHIHARU
(87) International Publication No ‘WO 2008/001518 2)TAKATA, YOSHIAKI
(61) Patent of Addition to Application ‘NA 3)YAMASAKI, KAZUHIKO
Number N A
Filing Date
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

A composition for manufacturing an electrode of a solar cell, caimgrimetal nanoparticles dispersed in a dispersive medium,
wherein the metal nanoparticles contain silver nanoparticles oéight®6 or more, the metal nanoparticles are chemically modified
by a protective agent having a main chain of organic molecule comprisarban backbone of carbon number of 1 to 3, and the
metal nanoparticles contains 70% or more in number-average ofmastalarticles having a primary grain size within a range of 10
to 50 nm.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2517/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : RESPIRATORY DEVICES AND MET S OF USE

(51) International classification 7'7‘% M 16/00,A62B (711))':]/aErT,lﬁrSfSA,\ﬁE|E)C%KL" INC.
(31) Priority Document No :60/634,715 Address of Applicant :1550 EI CAMINO REAL, SUITE 150
(32) Priority Date :08/12/2004 MENLO PARK, CALIFORNIA U.S.A
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2005/0448¢{ 1)DOSHI, RAJIV
Filing Date :08/12/2005 2)HOWARD, ROBERT, A.
(87) International Publication No ‘WO 2006/063339 3)HATANAKA, MOTOHIDE
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Described here are methods, devices, and kits for alteringpthefiair in a respiratory cavity such as the mouth and nostthe of
nose. These methods and devices may be useful or affecting a physhaoegit in patients suffering from a variety of medical
diseases, particularly those that may benefit fom "pursed-ligthireg and non-invasive ventilation, such as COPD, heart failure,
sleep apnea, and other medical disorders. The devices are tym@oatiyable devices that may be placed over or in a respiratory
cavity to increase resistance to airfow within the respiratawty. Resistance to expiration may be selectively increasativesto
inspiration. Removable oral and removable nasal devices are des@thakdnd nasal devices that filter inhaled airfiow of debmid
allergens are also provided. A nasal device that increases yaffdhe nares is also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2518/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : LOOP PLUG

(51) International classification :HO1R 31/08 (71)Name of Applicant :
(31) Priority Document No :60/648,379 1)ADC TELECOMMUNICATIONS, INC,
(32) Priority Date :27/01/2005 Address of Applicant :13625 TECHNOLOGY DRIVE EDEN
(33) Name of priority country ‘U.S.A PRAIRIE, MINNESOTA U.S.A.
(86) International Application No :PCT/US2006/0029:[ (72)Name of Inventor :

Filing Date :27/01/2006 1)SKLUZACEK, KENNETH ALLEN
(87) International Publication No ‘WO 2006/081424 2)KHEMAKHEM, M'HAMED ANIS
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

,(A Igoping plug (100) for use with coaxial telecommunications jacks (1Bothe signal between a pair of adjacently mounted
jacks. The loop plug includes a molded non-conductive housing (108) which ftsaapautof identical die cast, conductive, inner
housing (106) halves (116). A pair of outer conductive barrels (102) are maoargied extend from the inner housing. The barrel
spaced apart to accommodate the spacing of the jack pair to becenyagatinuous center conductor (104) extends between and
within the two conductor barrels and is electrically isolated filbenbarrels. The barrels and the center conductor may be of either
gender as required to engage the jack pair.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2519/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : USER CONTROLLED TRANSMIT POWEONTROL DURING HANDOVER IN A CDMA
SYSTEM

. . . :H04Q 7/32,H04B |(71)Name of Applicant :
(51) Intemational classif cation 7/005 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :04029822.6 Address of Applicant :SE-164 83 STOCKHOLM Sweden
(32) Priority Date :16/12/2004 (72)Name of Inventor :
(33) Name of priority country :EUROPEAN 1)LINDOFF, BENGT
UNION 2)PALENIUS, TORGNY

(86) International Application No :PCT/EP20050135¢€

Filing Date :16/12/2005
(87) International Publication No ‘WO 2006/06384
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A method and device for controlling a mobile user equipment being in radimanication with base stations of a wireless
communication system. The transmit power of the user equipment rslt@mhby the communication system. Immediately before
sending an event message by the user equipment, the transmit poseraisad by the user equipment, in order to increase the
likelihood that the message is properly received by the base staieméssage may be a sot handover event message. The transmit
power is increased by opening a closed loop power control circuit, whictalhypantrols the transmit power of the user equipment.

By opening the closed loop circuit, the user equipment takes over the afftitiotransmit power for increase thereof Following the
sending of the message, the user equipment may control the basetgtaiwch with increased power by increasing a target signal-to-
interference ratio value (S| by means of which the base station power level is controlled.slmidyy, the likelihood of receiving

any acknowledgement messages and event messages from the lmsésstatieased.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.253/KQ2007 A
(19) INDIA
(22) Date of filing of Application :20/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : AMORPHOUS FORM OF DOCET AXEL

(51) International classification :C07D305/00;A61P35/(|(71)Name of Applicant :
(31) Priority Document No :NA 1)DABUR PHARMA LIMITED
(32) Priority Date :NA Address of Applicant :3, FACTORY ROAD, ADJACENT TO
(33) Name of priority country ‘NA SAFDARJUNG HOSPITAL, NEW DELHI-110 029,INDIA
(86) International Application No ‘NA ALSO HAVING BUSINESS PLACE 142 RASHBEHARI
Filing Date :NA AVENUE,KOLKAT A-700 029 Delhi India
(87) International Publication No ' NA (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)MISHRA, BHUVAN BHASKAR
Number :N A 2)VARDHAN, ANAND
Filing Date ' 3)AGARWAL, SHIVA KUMAR
(62) Divisional to Application Number:NA
Filing Date :NA

57) Abstract :

,(A p)rocess for preparation of Amorphous Form of Docetaxel comprisipgeparation of a solution or suspension of Docetaxel in an
organic solvent or mixtures thereof, ii. evaporation of the solventixiuras thereof from the solution or suspension of step i ) under
reduced pressure to obita solid substance; iii. optionally urther dissolving or suspendingdiitesubstance of step ii) in an orge
solvent or mixtures thereof and evaporation of the solvent or mixtuee=off rom the solution or suspension under reduced pressure
to oltain a saolid substance; iv. further optionally repeating steprig) or more times; v. drying the solid substance obtained for

i), i) or iv) to give the amorphous form of Docetaxel. An amorphbus of docetaxel is obtained by the process. A composition
comprising amorphous form of Docetaxel along with pharmaceuticallptaie excipients adapted for therapy for cancer of various
origins.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2536/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :09/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : GLP-1/HSA FUSION PROTEINS

(51) International classification :CO7K 14/605 |(71)Name of Applicant :
(31) Priority Document No :NA 1)ELI LILLY AND COMPANY
(32) Priority Date :NA Address of Applicant :LILLY CORPORATE CENTER, CIl
(33) Name of priority country :NA OF INDIANAPOLIS, STATE OF INDIANA U.S.A.
(86) International Application No :PCT/US0V/4316((72)Name of Inventor :
Filing Date :29/11/2001 1)GLAESNER, WOLFGANG
(87) International Publication No ‘WO 02/046227 2)MICANOVIC, RADMILLA
(61) Patent of Addition to Application Numk:NA 3)TSCHANG, SHENG-HUNG, RAINBOW
Filing Date ‘NA
(62) Divisional to Application Number :546/KOLNP/200:
Filed on :30/04/2003

(57) Abstract :

The present invention relates to glucagon-like-1 compounds fused to protgilave the effect of extending the in vivo halflife of
the peptides. These fusion proteins can be used to treamswim dependent diabetes mellitus as well as a variety of cahelitions
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(12) PATENT APPLICATION PUBLICATION (21) Application No.26/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CHEMICAL COMPOUNDS

(71)Name of Applicant :

(51) International classification :A61P3/00 1)SMITHKLINE BEECHAM CORPORATION
(31) Priority Document No :60/807,225 Address of Applicant :ONE FRANKLIN PLAZA, PO BOX
(32) Priority Date :13/07/2006 7929, PHILADELPHIA, PENNSYLVANIA U.S.A
(33) Name of priority country ‘U.S.A (72Name of Inventor :
(86) International Application No :PCT/US2007/0733t 1)KATAMREDDY, SUBBA, R.

Filing Date :12/07/2007 2)CALDWELL, RICHARD, DANA
(87) International Publication No ‘WO 2008/0088874 3)HEYER, DENNIS
(61) Patent of Addition to Application ‘NA 4)SAMANO, VINCENTE
Number ‘NA 5)THOMPSON, JAMES, BENJAMIN

Filing Date ' 6)CARPENTER, ANDREW, J.
(62) Divisional to Application Number :NA 7)CONLEE, CHRISTOPHER, R.

Filing Date ‘NA 8)BOROS, ERIC, EUGENE

9)THOMPSON, BRIAN, D.

(57) Abstract :
The present invention relates to novel compounds that are useful ipdimednt of metabolic disorders, particularly Type Il diabetes
mellitus and related disorders, and also to the methods for the naidngse of such compounds.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/01/2009

(21) Application No.27/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : AMETHOD OF UTILIZING RESOURKES EFFICIENTLY IN AREVERSE LINK TRANSMISSION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:PCT/KR2007/0033(
:06/07/2007

‘NA
‘NA

‘NA
‘NA

:HO4B 7/005
:60/806,761
:07/07/2006
‘U.S.A

:WO 2008/00484(

(71)Name of Applicant :
1)LG ELECTRONICS INC.

Address of Applicant :20, YEOUIDO-DONG,
YEONGDEUNGPO-GU, SEOUL Republic of Korea
(72)Name of Inventor :

1)YOON, YOUNG CHEUL
2)KIM, SANG GOOK
3)SUN, LI-HSJUNG
4)LEE, SUK WOO

5)KIM, HO BIN

6)WANG, SHU

(57) Abstract :

A method of transmitting data by at least one access termimaliffa wireless communication system is disclosed. More
specifcally, the method includes ceasing all transmissions tat flkast one AT during a duration corresponding to a duration used
by an access node (AN) to transmit a superframe preamble, whieeesuperframe comprises a plurality of physical frames.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.28/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DEVICE FOR SECURING A SPOKBTHE RIM OF A SPOKED WHEEL

(51) International classification ZI?L?SEISB 1/04,B608 Glf;};%%ﬂgh?fﬁkcgnéh.L.
(31) Priority Document No :MI2006A001401 Address of Applicant :VIA BORGOGNA 5, |-20122
(32) Priority Date :19/07/2006 MILANO ltaly
(33) Name of priority country taly (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0040{ 1)ROLLE, ADRIANO
Filing Date :09/05/2007
(87) International Publication No ‘WO 2008/009321
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A device (1) is described for securing to the rim (11) of a spokedhalstud (2) connected to a spoke of said wheel, comprising at
least: - a screw (3) adapted to be inserted in a through holemtdaderim (11), which has a seat (4) adapted to receive the(bead
of the screw (3); - a body (6), adapted to be secured to the riroy(Itgans of the screw (3), which has at last a threaded hole (7)
adapted to receive the threaded shank ofthe screw (3) and &) sehipted to receive a rounded head (9) of the stud (2), which is
connected in an articulated manner to the body (6); - a sealing rinm¢&&ed between the rim (11) and the body (6). The head (5)
ofthe screw (3) and the corresponding seat (4) present in the rimpréfdrably have a countersunk shape.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.29/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PHOTOSENSITIVE COMPOSITION®RTAINING POLYVINYL ALCOHOL AND THEIR USE IN
PRINTING PROCESSES

(51) International classification :C08L29/04 (71)Name of Applicant :
(31) Priority Document No :NA 1)KIIAN S.P.A.
(32) Priority Date ‘NA Address of Applicant :VIA ALCIDE DE GASPERI, 2R07(C
(33) Name of priority country ‘NA LUISAGO (CO) Italy
(86) International Application No :PCT/IT2007/0006| (72)Name of Inventor :
Filing Date :07/09/2007 1)BERETTI, VITTORIO
(87) International Publication No : WO/2009/031114 2)LOSTRITTO, ANGELA
(61) Patent of Addition to Application ‘NA 3)GALIMBERTI, MAURIZ0 STEFANO
Number ‘NA 4)FATTORINI, FRANCO
Filing Date
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

A photosensitive composition includes polyvinyl alcohol (PVA), one or mordisiiatresins, at least one cross-linking agent for the
PVA, and a sensitizer component comprising at least one gellingaupkiat least one photosensitive organic compound chosen from
diazonium salts. The composition is suitable for the production afrptanting cylinders, in particular in the textile field.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2937/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :10/08/2007 (43) Publication Date : 02/029

(54) Title of the invention : PHARMACEUT ICAL FORMULATIONS ©MODAFINIL

(51) International classification :A61K 31/165 |[(71)Name of Applicant :
(31) Priority Document No :60/410,395 1)CEPHALON, INC.
(32) Priority Date :13/09/2002 Address of Applicant :145 BRANDYWINE PARKWAY,
(33) Name of priority country U.S.A WEST CHESTER, PAU.S.A.
(86) International Application No :PCT/US03/0286%| (72)Name of Inventor :
Filing Date :12/09/2003 1)CRAIG HEACOCK
(87) International Publication No ‘WO 2004/024134 2)ALPA PARIKH
(61) Patent of Addition to Application ‘NA 3)PIYUSH PATEL
Number ‘NA
Filing Date '
(62) Divisional to Application Number :632/KOLNP/2005
Filed on :13/04/2005

57) Abstract :

Elsg of a composition consisting essentially of about 250 to about 450 oiglah®daiinil and one or more diluents, each
independently chosen fom a starch, a lactose monohydrate or a miaitioey/sellulose; one or more disintegrants, each
independently chosen from a pregelatinized starch or a cross-linked scathowrymethly cellulose; a binder; and a lubricant for
preparation of a medicament for treating attention deficit hypergctisorder in a human subject.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : THERAPEUTIC COMBINATION FORAINFUL MEDICAL CONDITIONS

. . . :A61K 31/165, 71)Name of Applicant :

(51) International classification A61P19/02 ( 1))'\SICHWARZpE’HARMA AG
(31) Priority Document No :60/811,840 Address of Applicant :ALFRED-NOBEL-STRASSE 10,
(32) Priority Date :08/06/2006 40789 MONHEIM Germany
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0050;] 1)BEYREUTHER, BETTINA

Filing Date :06/06/2007 2)STOEHR, THOMAS
(87) International Publication No ‘WO 2007/141014
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A therapeutic combination comprises a frst agent comprising a compsutedreed herein, illustratively lacosamide, or a
pharmaceutically acceptable salt thereof, and a second agetiveffie combination therewith to provide enhanced treatment of pain
associated with or caused by a medical condition, by comparison witfstregent alone. The combination can be provided in a
single dosage form or separate dosage forms and is illustrati\edly fos treatment of an arthritic condition and/or pain related
thereto.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.30/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : N-(AMINOHET EROARYL)-1H-INDOLE-CARBOXAMIDE DERIVATIVES, PREPARATION
THEREOF AND THERAPEUTIC USE THEREOF

. . . :A61P 3/00,A61P [(71)Name of Applicant :

(51) International classification 15/00 1)SANOFI-AVENTIS
(31) Priority Document No :0606742 Address of Applicant :174, AVENUE DE FRANCE, F-75013
(32) Priority Date :24/07/2006 PARIS France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/FR2007/0012!( 1)DUBOIS, LAURENT

Filing Date :20/07/2007 2)EVANNO, YANNICK
(87) International Publication No ‘WO 2008/01241% 3)MALANDA, ANDRE
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention relates to compounds of general formula (1): in whids X hydrogen or halogen atom or g-(g)-alkyl, (G-C;)-
cycloalkyl, (G-C;)-cycloalkyl-(C,-C5)-alkylene, (G-Cg)-fluoroalkyl, cyano, C(O)NRR,, nitro, (G-Cg)-thioalkyl, -S(O)~(G-Cg)alkyl,
-S(O)~(C1-Cg)-alkyl, SONR R, aryl-(C,-Cs)-alkylene, aryl or heteroaryl group, the aryl and the heteroaryl beingnafiti
substituted; Xis a hydrogen or halogen atom or a-(g)-alkyl, (C5-C;)-cycloalkyl, (G-C-)-cycloalkyl-(C,-C3)alkylene, (G-Cg)-
fluoroalkyl, (C;-Gg)-alkoxyl, (G-C;)-cycloalkyl-(C,-Cg)-alkylene-O-, (G-Cg)-fuoroalkoxyl, cyano, C(O)NER,, (C;-Cg)-thioalkyl, -
S(0)-(C,-Cg)-alkyl, -S(0)-(C4-Cg)-alkyl, SQNR;R,, aryl-(C;-Cs)-alkylene, aryl or heleroaryl group, the aryl and the heteroaryl being
optionally substituted; Xand X% are, independently of one another, a hydrogen or halogen atom 0€g-@&kyl, (C5-C;)-

cycloalkyl, (G-G;)-cycloalkyl-(C,-C3)-alkylene, (G-Gg)-luoroallyl, (C,-Cg)-alkoxyl, (C5;-C;)-cycloalkyl-(C,;-Cg)-alkylene-O-, (G-
Cs)-luoroalkoxyl, cyano, C(O)NER,, nitro, NRR,, (C;-Gg)-thioalkyl, -S(0O)-(G-Cs)-alkyl, -S(0O)-(C,-Cg)-alkyl, SONR;R,,

NR3OR,, NRsSQR;, aryl-(C,-Cg)-alkylene, aryl or heteroaryl group, the aryl and the heteroaryl beingnafti substituted; £ 2,

Zz and z are, independently of one another, a nitrogen atom or g @(Bup; nis equal to 0, 1, 2 or 3; Y is an optionally substituted
aryl or heteroaryl; Ra and Rb are, independetly of one another, a hydtogenraa (G-Cg) alkyl, (C;-C;)-cycloalkyl, (G-C;)-
cycloalkyl-(C;-Cg)-alkylene, (G-Cg)-fuoroakyl, hydroxyl, (G-Cg)-alkoxyl, (G-C-)-cycloalkyl-(C,-Cg)-alkylene-O-, (G-Cg)-
fluoroalkoxyl, aryl or heteroaryl group, wherein Ra and Rb may be optiondiktigited; in the form of a base or an addition salt

an acid, and also in the form of a hydrate or of a solvate. Prioceth® preparation thereof and therapeutic use.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.31/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : COMBINATION WEIGHER

(51) International classification :G01G 19/387 [(71)Name of Applicant :
(31) Priority Document No :2006-199333 1)KAWANISHI SHOZO
(32) Priority Date :21/07/2006 Address of Applicant :7-39, KURAKUEN YONBAN-CHO,
(33) Name of priority country :Japan NISHINOMIYA-SHI, HYOGO Japan
(86) International Application No :PCT/JP2007/0643|(72)Name of Inventor :
Filing Date :20/07/2007 1)KAWANISHI SHOZO
(87) International Publication No ‘WO 2008/01057¢
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA

57) Abstract :

I(:’ro)vided is a combination weigher capable of reducing a batch tiolgeots to be weighed on a collecting chute and of a $yghke
operation, irrespective of characteristic or the like of theatbjto be weighed. The combination weigher of the present invention
includes a plurality of upper collecting chutes (6a, 6b) disposed belayhiwgihoppers (4), a plurality of upper collecting hoppers
(7a, 7b) respectively provided at discharge outlets of the upper cofettutes (6a, 6b), a lower collecting chute (8) provided below
the upper collecting hoppers (7a, 7b), a lower collecting hopper (9) providedischarge outlet of the lower collecting chute (8), and
a control unit (20) which repeatedly performs a combination processemnd®t one discharge combination of the weighing hoppers
(4), a discharge process for discharging the objects to be weigheth&neighing hoppers (4) belonging to the discharge
combination onto the upper collecting chutes (6a, 6b ), and a discharges gooatischarging the objects to be weighed
simultaneously from the upper collecting hoppers (7a, 7b), and a dischazgespfor discharging the objects to be weighed from the
lower collecting hopper (9).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.32/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : COMPOUNDS AND THEIR USE

. . . :C0O7D 311/14, 71)Name of Applicant :

(51) International classification A61P17/00 ( 1))'\lilOVABIO1PPCS LIMITED
(31) Priority Document No :0611115.7 Address of Applicant : THE CRUICKSHANK BUILDING,
(32) Priority Date :06/06/2006 CRAIBSTONE, ABERDEEN AB21 9TR U.K.
(33) Name of priority country :U.K. (72)Name of Inventor :
(86) International Application No :PCT/GB2007/0020¢ 1)STEWART, COLIN, SAMUEL

Filing Date :05/06/2007
(87) International Publication No ‘WO 2007/141513
(61) Patent of Addition to Application ‘NA
Number ;NA

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
The invention provides coumarin compounds, in particular glycosidic coumaripocmmis, useiul in the treatment of derm atophytic
fungal infections.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.33/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : AMETHOD, DEVICE AND SYSTEMJR SUPPORTING TRANSPARENT PROXY IN WIRELESS
ACCESS GATEWAY

(51) International classification :HO4L 12/66 (71)Name of Applicant :
(31) Priority Document No :200610094303.X | 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :29/06/2006 Address of Applicant :HUAWEI ADMINISTRATION
(33) Name of priority country :China BUILDING, BANTIAN, LONGGANG DISTRICT,
(86) International Application No :PCT/CN2007/0702:{ SHENZHEN, GUANGDONG PROVINCE China
Filing Date :29/06/2007 (72)Name of Inventor :
(87) International Publication No ‘WO 2008/003269 1)DUAN, HAIFENG
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention discloses a method, a devica aiydtem with a wireless access gateway supporting transpayent whereir
the method comprises: receiving, by a routing device, an uplink packdtysa terminal to a server, and forwarding the uplink p:

to a corresponding gateway device according to a correlation betwemica gge and a monitoring address and monitoring port of
the gateway device; performing, by the gateway device, a servicespimog on the uplink packet; and obtaining, by the gateway
device, a correlation between an address and port of the server aihdress and port of the terminal in the uplink packet, and
forwarding the uplink packet to the server via the routing device accaaliting correlation obtained. With the invention, it is not
required to configure the address of each corresponding gateway deuvieetentinal according to the service type requested. The
uplink packet or downlink packet is made to pass through the gateway deviwirdortvarding paths by the routing device, and
then the forwarding of the packets is further accomplished. Therdtier @peration process is facilitated, and the user experigtice w
be improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.34/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : USE OF PHOSPHINIC ACIDS ANIBRR@®HOSPHONIC ACIDS IN REDOX PROCESSES

(51) International classification 3(/:2225 D 3/02,C25D (711))':/?&“;(;0{ QXPF:IECS'?tGMBH
(31) Priority Document No :10 2006 025847.p  Address of Applicant :FRANKFURTER STRASSE 250,
(32) Priority Date :02/06/2006 64293 DARMSTADT Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0039¢ 1)HIERSE, WOLFGANG
Filing Date :04/05/2007 2)IGNATYEV, NIKOLAI
(87) International Publication No ‘WO 2007/14085(
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to the use of phosphinic acids and/or phosjgldmand salts thereof, preferably as surface-active
compounds, in redox processes, in particular in electroplating technoletigulpdy preferably in electroplating baths, and to
electroplating baths comprising these compounds.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.345/KQR007 A
(19) INDIA
(22) Date of filing of Application :12/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : "PARALLEL PORT COMPAT IBLE DAY ACQUISITION, D/A CONVERSION AND DIGITAL
DATA OUTPUT DEVICE."

(51) International classification :HO3M1/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)UTPAL SINHA
(32) Priority Date ‘NA Address of Applicant :34/1A, BIPLABI PULIN DAS
(33) Name of priority country :NA STREET, KOLKATA-700009, WEST BENGAL, West Bengal
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No : NA 1)UTPAL SINHA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

,(A D)ata Acquisition, D/A (Digital to Analog) conversion and Digitlgita output device which can be used from the outside of the
computer by connecting it through the computer parallel port; performs &aRdddg to digital conversion with four multiplexing
input channels, 8-bit digital to analog conversion and programmable 8-bitl titgitaoutput. It is not obvious to communicate with
an interface device that has the abovementioned specification by usiteg Port, since the Printer port has not enough Data and
Control lines. The novelty of the invention is to use of same lindifferent purpose in different time slots. The advantage of this
device is twofold: (a) this device can be used with all types opuaters, those have Parallel Portin it (with proper device Jrig®r
since it is used fom outside of the Computer, Computer controlladinments may be made easily by incorporating this device.
this invention shows a new way to study and control a process through contpals® shows the possibility of manufacturing
computer-controlled instruments in much lower price.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/05/2007

(21) Application No.1971/KMIP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : PYRAZOLE COMPOUNDS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filed on

:C07D239/26;
A61K31/437
:60/257,887
:21/12/2000
‘U.S.A
:PCT/US2001/494(
:19/12/2001
: NA
‘NA
‘NA
:797/KOLNP/2003
:19/06/2003

(71)Name of Applicant :

1)VERTEX PHARMACEUTICALS INCORPORATED

Address of Applicant :130 WAVERLY STREET,

CAMBRIDGE, MA U.S.A.
(72)Name of Inventor :

1)BEBBINGTON DAVID

2)CHARRIER JEAN-DAMIEN

3)GOLEC JULIAN

4)MILLER ANDREW

5)KNEGTEL RONALD

(57) Abstract :

The present invention is in the field of medicinal chemistry araleglto compounds and compositions that are protein kinase
inhibitors, for example, inhibitors of Aurofaprotein kinase. The compounds of the invention comprise novel pyrazole compc
formula (llla), wherein R1 isT-Ring D, wherein Ring D is lea 5-7 membered monocyclic ring or 8-10 membered bicyclic ring
selected from aryl, heteroaryl, heterocyclyl or carbocyclyl; Rx,R2 and R2 are as described in the specification. The compounds
are useful as protein kinase inhibitors, especially as inhibitgksirofa-2 and GSK-3, for treating diseases such as can ceeteab

and Alzheimer's disease.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.36/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHODS AND DEVICES FOR TRANERMAL ELECTROTRANSPORT DELIVERY OF
LOFENTANIL AND CARFENTANIL

(51) International classification :A61N 1/30 (71)Name of Applicant :
(31) Priority Document No :60/806.048 1)ALZA CORPORATION
(32) Priority Date :28/06/2006 Address of Applicant :1900 CHARLESTON ROAD P.O.
(33) Name of priority country ‘U.S.A BOX 7210 MOUNTAIN VIEW, CA U.S.A.
(86) International Application No :PCT/US2007/722(| (72Name of Inventor :
Filing Date :27/06/2007 1)GALE, ROBERT MARTIN
(87) International Publication No ' NA 2)PADMANABHAN, RAMA
(61) Patent of Addition to Application ‘NA 3)PHIPPS, JOSEPH B.
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Electrotransport drug delivery devices, systems and methods for daiderentanil or carfentanil are disclosed. The lofentanil or
carfentanil may be provided as a water soluble salt (e.g., lmfentacarfentanil hydrochloride), such as in a hydrogel formulation. A
transdermal, electrotransport delivered dose of lofentanil @ntarfil is provided which is sufficient to induce analgesia in (e.g.,
adult) human patients suffering ffom chronic, acute and/or breakthrough pain.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.37/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ADEPLOYMENT SYSTEM FOR INTROCING A SURGICAL INSTRUMENT IN APATIENTS
BODY

(51) International classification :A61B 17/072 (71)Name of Applicant :
(31) Priority Document No :06116855.5 1)ETHICON ENDO-SURGERY, INC.
(32) Priority Date :07/07/2006 Address of Applicant :4545 CREEK ROAD, CINCINNATI,
(33) Name of priority country :EPO OH U.S.A
(86) International Application No :PCT/EP2007/0058¢ (72)Name of Inventor :

Filing Date :03/07/2007 1)PASTORELLI, ALLESSANDRO
(87) International Publication No ‘WO 2008/00345% 2)D'ARCANGELO, MICHELE
(61) Patent of Addition to Application ‘NA 3)BILOTTI, FEDERICO
Number ‘NA 4)POPOVIC, DRAGO

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A deployment system for introducing a surgical instrument (2) in amatbody by means of an elongate insertion device (8) which
can be inserted in the patients body induces a coupling device (9, 15, 2T taolensith the surgical instrument (2) and shitably
connectable with the insertion device (8) such that the surgicalnmatt (2) can slide along the insertion device (8) in a guided
manner, wherein the coupling device (9) includes one or more rolleerdlerfl0) configured to rollably contact the insertion device

(8).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3771/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :05/10/2007 (43) Publication Date : 02/029

(54) Title of the invention : NANOSIZED CARBON MATERIAL-ACIWATED CARBON COMPOSITE

(51) International classification :C01B 31/02 (71)Name of Applicant :
(31) Priority Document No :05008172.8 1)SCHLOGL ROBERT
(32) Priority Date :14/04/2005 Address of Applicant :OTTO-APPEL-STRASSE 2 14195
(33) Name of priority country ‘EUROPEAN BERLIN Germany
UNION 2)SHARIFAH BEE BINTI O A ABD, HAMID
(86) International Application No :PCT/EP2006/0034¢ Address of Applicant :13, JALAN CECAWI 6/5, KOTA
Filing Date :13/04/2006 DAMANSARA, 47810 PATALING JAYA, SELANGOR
(87) International Publication No ‘WO 2006/108683MALAYSIA
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number ‘NA 1)SCHLOGL ROBERT
Filing Date 2)SHARIFAH BEE BINTI O A ABD, HAMID
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to carbon-carbon composite materialigioigar carbonaceous carrier and nanosize carbon structures
(e.g. CNT or CNF), wherein the nanosize carbon structures @n@ gn the carbonaceous carrier. The carrier may be porous, as in
activated carbon or consists of carbon black particles. In accorgéiiicthe invention, nanocarbon growth in the pores of porous
carriers can be realized. The process for the manufactar ehasf carbon-carbon- composite material comprises the stepstirigr a
carbonaceous carrier material with a metal -containing catalgterial, said metal being capable of forming nanosize carbon
structures, and growing nanosize carbon structures by means of a avilqal vapour deposition) method on the treated carrie
gas atmosphere comprising a carbon-containing gas, followed by an opticenad suodifi cation step. This process allows
optimising porosity, hydrodynamical properties and surface chemistry indeplgnfiem each other, which is particularly beneficial
in respect of the use ofthe composite for water purifcatiorbddablack-based composites are particularly useful for filler
applications.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/01/2009

(21) Application No.38/KOQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : POLYURETHANE UREA ELASTIC FER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:DO1F 6/94
:2006-184757
:04/07/2006
:Japan

:PCT/IP2007/0633
:03/07/2007

(71)Name of Applicant :
1)ASAHI KASEI FIBERS CORPORATION
Address of Applicant :2-6, DOJIMAHAMA 1-CHOME,
KITA-KU, OSAKA-SHI, OSAKA Japan
(72)Name of Inventor :
1)TARO YAMAMOTO

:WO 2008/004549 2)JUNICHI KOJIMA

‘NA
‘NA
‘NA
‘NA

(57) Abstract :

Disclosed is a polyurethane urea elastic fiber containing 5-40% by vedighgolyurethane compound, wherein the compression
deformation starting temperature determined by thermomechanicgsian@MA) is not less than 150°C but not more than 180°C
and time for thermal cutting at 1800C is not less than 30 seconds.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3841/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :09/10/2007 (43) Publication Date : 02/029

(54) Title of the invention : DIHYDROBENZOFURAN DERIVATIVE&ND USES THEREOF

(71)Name of Applicant :

(51) International classification :C07D 307/85 1)WYETH
gg g::g::g Bgfé‘mem No _'2620/53;;'010550 Address of Applicant :FIVE GIRALDA FARMS, MADISON
(33) Name of priority country ‘U.S.A (N7§V)I:|/a\]rrl1£§§fEl\r1(vL<Ja.nst6?.'
(86) International Application No :PCT/US2006/0151¢ 1)STACK GARY PAUL
Filing Date :21/04/2006 2)HUSELTON CHRISTINE
(87) International I?L_Jblication No ‘WO 2006/11615( 3)WANG JANYAO
E\?l) I;atent of Addition to Application ‘NA 4)DEMAIO WILLIAM
um Feilring Date ‘NA 5)JORDAN RONALD
S _— . 6)ERVE JOHN CHUCK LEM
(62) ?:Ii\llilr?iqolgiltéo Application Number Hﬁ 7)TALAAT RASMY ELSAYED

8)HOFFMAN MATTHEW JOHN

(57) Abstract :

Compounds of formula (I) are described herein which are agonists ial pgdnists of the 2C subtype of brain serotonin receptors.
Formula (I), or pharmaceutically acceptable salts thereofeivheach of R, R, R, R, R, R, and n are as defined herein. Such
compounds, and compositions thereof, are useful for treating a varegtoal nervous system disorders such as schizophrenia.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.386/KQR006 A
(19) INDIA
(22) Date of filing of Application :28/04/2006 (43) Publication Date : 02/029

(54) Title of the invention : AFLOW TRANSMITTER IMPULSE NE FOR SAFE DRAINAGE OF ACCUMULATED WATER
FROM THE IMPULSE LINE

(51) International classification :GO6F 19/§@1)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED.
(32) Priority Date :NA Address of Applicant :RESEARCH AND DEVELOPMENT
(33) Name of priority country ‘NA DIVISION RESEARCH AND DEVELOPMENT DIVISION
(86) International Application No ‘NA JAMSHEDPUR-831001 Jharkhand India
Filing Date :NA (72)Name of Inventor :
(87) International Publication No : NA 1)KAR KUMAR, ASHISH
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

Sl'hl)JS the main object of the present invention is to provide a tst#ydrainage system for accumulated water from the impotse li
Another object of the present invention is to reduce the time redoicin out the accumulated water. Yet another object of the
invention is to reduce the manpower requirement as only one person canatloséfely. These and other objects of the invention
can be achieved by providing a pair of small drit pots and a pair df@uklidrain valves in both the impulse lines. Thus the present
invention provides a flow transmitter impulse line for safe drairdg@ecumulated water fom said impulse line, comprising: a
positive and negative impulse line connected to either side of aregidite in a gas line; a fow transmitter connected to said
impulse line through a manifold unit; and drain valves connected to eaaid @fgpulse lines for draining out the water from the
impulse lines; wherein a pair of drain valves are provided in eaehwlith a dratt pot provided between each pair of drain valves for
draining out accumulated water fom the impulse lines in auto mode.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2007

(21) Application No.387/KONP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : "EXCITATORY AMINO ACID RECERJR ANTAGONISTS"

(51) International classification :A61K31/00
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country :NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No ‘NA

(61) Patent of Addition to Application Numk:NA

Filing Date :NA
(62) Divisional to Application Number :858/KOLNP/200:
Filed on :02/07/2003

(71)Name of Applicant :
1)ELI LILLY AND COMPANY
Address of Applicant :LILLY CORPORATE CENTER,
INDIANAPOLIS, IN 46285 U.S.A.
(72)Name of Inventor :
1)ARNOLD, MACKLIN, BRIAN
2)BLEISCH, THOMAS JOHN
3)CASTANO MONSANET, ANA, MARIA
4)DOMINGUEZMANZANARES, ESTEBAN
5)ESCRIBANO, ANA, MARIA
6)MARTINEZ PERE Z, JOSE, ANTONIA
7)MATEO HERRANZ ANA, ISABEL
8)ORNSTEIN, PAUL, LESLIE
9WINTER, MARK, ALAN
10)MAY, SCOTT, ALLAN
11)RATZ ANDREW, MICHAEL
12)WILSON, THOMAS, MICHAEL

(57) Abstract :

The present invention provides novel compounds of Formula (I) and (I(aje phrmaceutically acceptable salt thereof, methods

for treating neurological disorders and neurodegenerative diseagisilgdy pain and migraine, comprising administering a
compound of Formula (I) or Formula (I(a)); and processes for prepanimgaunds of Formula (I) or Formula (I(a)).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.39/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FUEL TANK FOR A MOTOR VEHICLE

(51) International classification :B60K 15/03 (71)Name of Applicant :
(31) Priority Document No :102006032311.4 | 1)CONTINENTAL AUTOMOTIVE GMBH
(32) Priority Date :11/07/2006 Address of Applicant :VAHRENWALDER STRASSE 9,
(33) Name of priority country :Germany 30165 HANNOVER Germany
(86) International Application No :PCT/EP2007/0570:[(72)Name of Inventor :
Filing Date :10/07/2007 1)BERND RUMPF
(87) International Publication No ‘WO 2008/006821
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
A fuel container (I) for a motor vehicle has a structural uné séparator (15) from a ventilation device (5) and an activatbdrcar

filter (13). The structural unit is arranged in a chamber (Rjhe collection of fuel and has a common container (6) is mounted on a
fuel conveyance unit (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.391/KQ2007 A
(19) INDIA
(22) Date of filing of Application :15/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : AN IMPROVED METHOD OF WEIGHBIOF COAL CHARGED IN COKE OVEN BATTERY TO
IMPROVE THROUGHPUT OF OVEN

(51) International classification - C10B57/0G,(71)Name of Applicant -
C10B31/00 | 1)STEEL AUTHORITY OF INDIA LIMITED

(31) Priority Document No ‘NA Address of Applicant :RESEARCH & DEVELOPMENT
(32) Priority Date ‘NA CENTRE FOR IRON & STEEL, DORANDA, RANCHI-834002
(33) Name of priority country ‘NA Jharkhand India
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)KUMAR VIKASH
(87) International Publication No : NA 2)GUPTA ASHISH KUMAR
(61) Patent of Addition to Application Number :NA 3)SINGH SHAKTIVEER

Filing Date :NA AHSENGUPTA MALAY SHANKAR
(62) Divisional to Application Number :NA 5)PAUL ASOKE KUMAR

Filing Date :NA

(57) Abstract :

The present invention relates to a system for weighing coal chargethénbven in a charging car. The system comprises plural
counting means (E3E3, E3, E3) connected with feeder means (5) of the motor, plural currenbrsef@S1, CS2, CS3 and CS4) to
sense the feeder motor current such that the counting mean&E3EE3, E3,) read number of rotations after the motor current
exceeds a predetermined threshold ampere, programmable controler(f)ezonnected to the counting means,(E3, E3;, E3))

to receive information/data/signal pulses from the counting meansH&3E3;, E3;) and human machine interface terminal means
indicating various process parameters for the operator wh ereiretstwef the charged coal is estimated based on the number of
integral rotation and fraction of rotation of the feeder means.pfdsent invention also relates to a method for estimating weight of
coal charges in a coke oven battery based on the number of integrahratat fraction of rotation of the feeder means.

No. of Pages : 1Blo. of Claims : 10
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4/KQNIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PEPTIDE COMPOUNDS FOR TREATGMNREFRACTORY STATUS EPILEPTICUS

. . . :A61K 38/04, 71)Name of Applicant :

(51) International classification A61P25/08 ( 1))'\SICHWARZpE’HARMA AG
(31) Priority Document No :60/813,967 Address of Applicant :ALFRED-NOBEL-STRASSE 10,
(32) Priority Date :15/06/2006 40789 MONHEIM Germany
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0053(| 1)STOEHR, THOMAS

Filing Date :15/06/2007
(87) International Publication No ‘WO 2007/14419¢
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
The present invention is directed to the use of a class of peptidpdLlinds for prevention, alleviation or/and treatment of refractory
Status epilepticus.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/01/2009

(21) Application No.40/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : CCI-779 LYOPHILIZED FORMULATIONS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filed on

1 A61K 9/19
:60/490,293
:25/07/2003
‘U.S.A

:PCT/US2004/0237"
:15/07/2004

: NA

‘NA

‘NA
:2641/KOLNP/2005
:20/12/2005

(71)Name of Applicant :
1)WYETH
Address of Applicant :FIVE GIRALDA FARMS, MADISOM
NJ U.S.A.
(72)Name of Inventor :
1)RUBINO, JOSEPH, T.

(57) Abstract :

Lyophilized CCI-779 formulations and solutions useful for preparing frdeed-CCI-779 formulations composed of CCI-779 and a
solvent selected from dimethylsulfoxide, acelonilrile, ethanol, isopmpa t-butyl alcohol are described. Also provided are the
methods of preparing the lyophilized CC1-7 79 formulations, methods of rikgtingt same and uses for same.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.403/KQ2008 A
(19) INDIA
(22) Date of filing of Application :03/03/2008 (43) Publication Date : 02/029

(54) Title of the invention : 8-SPEED TRANSMISSION

(51) International classification F16H3/62; (71)Name of Applicant -
F16H3/44 | 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC.

(31) Priority Document No :60/910009 Address of Applicant :300 GM RENAISSANCE CENTER
(32) Priority Date :04/04/200DETROIT, MICHIGAN U.S.A.
(33) Name of priority country :U.S.A [(72Name of Inventor :
(86) International Application No :NA 1)JJAMES M. HART

Filing Date :NA 2)SCOTT H. WITTKOPP
(87) International Publication No ' NA 3)CLINTON E CAREY
(61) Patent of Addition to Application Number  :NA 4)ANDREW W. PHILLIPS

Filing Date :NA 5)MADHUSUDAN RAGHAVAN
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e transmission has a plurality of members that can be dtilizeowertrains to provide eight forward speed ratios and one reverse
speed ratio. The transmission includes three planetary gear @ets $ia torque-transmitting devices, two fixed interconnections and
a grounded member. The powertrain includes an engine and torque converteséhattively connected to at least one of the
planetary gear members, and an output member that is continuously abnvidttanother one of the planetary gear members. The
six torque-transmitting devices provide interconnections between variausgedoers, the transmission housing and with the input
member, and are operated in combinations to establish at Iglasfoeivard speed ratios and at least one reverse speed ratio.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.404/KQ2008 A
(19) INDIA
(22) Date of filing of Application :03/03/2008 (43) Publication Date : 02/029

(54) Title of the invention : METHOD OF OPERATING PLUG-INYBRID ELECTRIC VEHICLE

:B60W20/0C|(71)Name of Applicant :
(51) International classification B60K6/22; 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC.
B60K6/00 Address of Applicant :300 GM RENAISSANCE CENTER
(31) Priority Document No :11/743,72ETROIT, MICHIGAN U.S.A.
(32) Priority Date :03/05/2007 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)ERIC M. RASK
(86) International Application No :NA 2)ROBERT D. BURNS
Filing Date :NA 3)MARK A. THEOBALD
(87) International Publication No ' NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method of operating a plug-in hybrid electric vehicle is provided includiagteps of A) determining whether the plug-in hybrid
electric vehicle is receiving power from an external power soltdjsabling the operation of the plug-in hybrid electric vehicle and
executing a thermal program if the plug-in hybrid electric vehictedsiving power from the external power source, wherein the
thermal program includes charging a high voltage battery and monitoringtinefstharge of the high voltage battery; C)
determining if the plug-in hybrid electric vehicle continues to reqeoweer fom the external power source; and D) enabling
operation ofthe plug-in hybrid electric vehicle if the plug-in hybridtetegehicle is no longer receiving power fom the external
power source.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/01/2009

(21) Application No.35/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : GASTRIC BELT PREFORMED IN @ SHAPE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61F 5/00
:0606117
:05/07/2006
:France

:PCT/FRD07/00113
:05/07/2007

‘WO 2008/003861

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)DENIS MEDICAL
Address of Applicant :27 RUE DE CHATILLON
IMMEUBLE LE MASTER'S ESPACE VALENTIN F-25048
BESANCON CEDEX/FRANCE France
(72)Name of Inventor :
1)DENIS PIERRE-ANDRE

(57) Abstract :

The invention relates to an infatable gastric belt comprisindcagate tubular body (2), connecting means (10, 11) arranged in
relation with the two ends (12, 19), and an inflation catheter. Acaptdi the invention, the tubular body (2) is preformed in such a
way that, at rest and before closure of the belt, it has a longélumloss section with the general shape ofa "C".
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/01/2009

(21) Application No.41/KOQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : BAND

:A45C 11/00,A45C

(51) International classification 1/04
(31) Priority Document No :2006903933
(32) Priority Date :21/07/2006
(33) Name of priority country :Australia
(86) International Application No :PCT/AU2007/00094
Filing Date :12/07/2007
(87) International Publication No ‘WO 2008/00904 1
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :
1)CONWAY, DANIEL, PETER
Address of Applicant :5 GLENHELEN PLACE, WONGA
PARK, VICTORIA Australia
(72)Name of Inventor :
1)CONWAY, DANIEL, PETER

(57) Abstract :

A neoprene band (2) comprising a first strip member (4) and a setgnthember (6) which underlies and attaches to the first strip
member (4) forming a pocket (14) therebetween. Fastening elememiesent as a Velcro strip (10) and an adhesive portion (12) at
opposed ends of the first strip member (4). The band (2) has esfrshode in which it is adapted to be ftted on the limb (16) of a
user and a second use mode in which itis adapted to surround and insatael 418).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.42/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :02/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PURIFICATION PROCESS OF MONIUKAST AND ITS AMINE SALTS

. . . :C0O7D 215/18, 71)Name of Applicant :
(51) International classification A61P11/06 ( 1))'\IIESTEVE QpBiMICA, S A
(31) Priority Document No :06118690.4 Address of Applicant :AV. MARE DE DEU DE
(32) Priority Date :09/08/2006 MONTSERRAT, 12, E-08024 BARCELONA Spain
(33) Name of priority country ‘EUROPEAN (72)Name of Inventor :
UNION 1)GASANZ GUILLEN, YOLANDA

(86) International Application No :PCT/EP2007/0581{ 2)MONSALVATJE LLAGOSTERA, MONTSERRAT

Filing Date :07/08/2007 3)TALAVERA ESCASANY, PEDRO
(87) International Publication No ‘WO 2008/017669
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

I(t cc))mprises a process for the purification of Montelukast, alis or its solvates, including any sterecisomer or mixturedafe

which comprises converting Montelukast acid or a solvate thereafding any stereocisomer or mixtures thereof, into an amine salt

selected from the group consisting of tris-(hydroxymethyl)aminomethage;tteo-2-amino-1-phenyl- 1,3- propanediol, and L-(+)-
-phenylglycinol salt, in the presence of an appropriate solvensdtcamprises novel salts of Mon-telukast, in particular, tris-

(hydroxymethyl)aminomethane, L-(+)-treo-2-amino-l-phenyl-l,3- propanedial, L-(+)- -phenylglycinol salts.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.43/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SUPPORT FOR A STATIONARY SYBN WITHIN A ROTATING CYLINDER

(51) International classification :F16L 27/08 (71)Name of Applicant :
(31) Priority Document No :11/514,691 1)KADANT JOHNSON INC.
(32) Priority Date :01/09/2006 Address of Applicant :805 WOOD STREET, THREE
(33) Name of priority country ‘U.S.A RIVERS, MI U.S.A.
(86) International Application No :PCT/US2007/0096:( (72)Name of Inventor :
Filing Date :17/04/2007 1)IVES, ALAN
(87) International Publication No ‘WO 2008/027084 2)BEACH, MATTHEW
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(As)upport apparatus (10) and method is disclosed for supporting a syphon(12)awitating cylinder(14). The apparatus(10)
includes a hub(16) which is disposed within the rotating cylinder(14). Thel)ngs a first and a second end(18, 20), the hub(16)
defining a bore(22) which extends between the ends(18, 20) of the hub(16)téylyosaipporting the siphon(12). A frst, second
third arm(24,25,and 26) extend from the hub(16), each of the arn®6)2ktending radially outwardly fom the hub(16). Each o
arms (24-26) has an inner and an outer extremity(28,30). The inner &dsé28) of the arms(24-26) are disposed adjacent to the
hub(16). Also, the outer extremities(30) of the arms{Bj are disposed adjacent to an internal surface(32) of the rotglimdec(14)
such that the arms(24-26) are the hub(16) support the syphon(12) within timg tibder(14) while permitting rotation of the
rotating cylinder(14) relative to the syphon(12).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4366/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :14/11/2007 (43) Publication Date : 02/029

(54) Title of the invention : COMPOSITIONS COMPRISING A IIPCOPOLYMER OF STYRENE AND MALEIC ACID

. . . :A61K 8/81, A61K [(71)Name of Applicant :

(51) International classif cation 8/90 ( 1))':/IALVERNngSMECEUTICS LIMITED
(31) Priority Document No :0510968.1 Address of Applicant :MALVERN HILL SCIENCE PARK,
(32) Priority Date :31/05/2005 GERALDINE ROAD MALVERN, WORCESTERSHIRE WR14
(33) Name of priority country :U.K. 3SZ U.K.
(86) International Application No :PCT/GB2006/0501: (72)Name of Inventor :

Filing Date :31/05/2006 1)TONGE STEPHEN
(87) International Publication No ‘WO 2006/129127]
(61) Patent of Addition to Application ‘NA
Number ;NA

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
A composition comprising a lipid and copolymer of styrene and malieic\aberein the copolymer of styrene and maleic acid is non-
alternating, and wherein the polymer and lipid are in the form orfomexde cular assemblies.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.44/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CLOTHES PEG

(51) International classification :DO6F 55/00 (71)Name of Applicant :
(31) Priority Document No :2006/04707 1)VAN REENEN, GARTH PIETER
(32) Priority Date :08/06/2006 Address of Applicant :34 HERBERT ROAD, PETERVALE,
(33) Name of priority country :South Africa South Afica
(86) International Application No :PCT/IB2007/05217| (72)Name of Inventor :

Filing Date :08/06/2007 1)VAN REENEN, GARTH PIETER
(87) International Publication No ‘WO 2007/14176p 2)BECKER, LESLIE
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date :NA

(57) Abstract :

According to the invention there is provided a peg (10) comprising arics second pair of jaws (20 and 22), the jaws being
movable between open and closed positions, the peg further including biasimg (3(@) for co-operation with the jaws for biasing
them to their closed positions.

No. of Pages : 1Rlo. of Claims : 10

The Patent Office Journal 03/04/2009 1794*



(12) PATENT APPLICATION PUBLICATION (21) Application No.4075/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :23/10/2007 (43) Publication Date : 02/029

(54) Title of the invention : RECORDING MEDIUM, METHOD OFGINFIGURING CONTROL INFORMAT ION THEREOF,
RECORDING AND REPRODUCING METHOD USING THE SAME, ANAPPARATUS THEREOF

. . . :G11B 5/09, G11B |[(71)Name of Applicant :

(51) International classification 2100 1)LG ELECTRONICS INC.
(31) Priority Document No :102003-0056540 Address of Applicant :20, YOIDO-DONG,
(32) Priority Date :14/08/2003 YOUNGDUNGPO-GU, SEOUL Republic of Korea
(33) Name of priority country ‘Republic of Korea|(72)Name of Inventor :
(86) International Application No :PCT/KR2004/00204 1)SUH SANG WOON

Filing Date :13/08/2004 2)KIM JIN YONG
(87) International Publication No ' NA
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date ’
(62) Divisional to Application Number :516/KOLNP/2006

Filed on :06/03/2006

57) Abstract :

I(n 62 record able optical disc including at least one recording hayi¢e strategy information is recorded within disc control
information, so that standardized disc control information can be unyi@pplied to data recording and reproduction. At least one
disc information is recorded as the disc control information withimtheagement area. The disc control informations are recorded
for at least one write strategy for a same writing speedemadding layer.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/03/2007

(21) Application No.444/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : NOVEL INTERMEDIATE AND A PRCESS FOR THE PREPARATION OF GLIPIZIDE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

‘NA

‘NA

‘NA
‘NA
‘NA

- NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)LUPIN LIMITED

Address of Applicant :LUPIN LIMITD, 159, CST ROAD,

KALINA SANTACRUZ (EAST) MUMBAI-400 098, STATE O
MAHARASHTRA, INDIA AND ALSO HAVING A PLACE OF
BUSINESS AT 1/1, SASHI SHEKHAR BOSE ROAD,
KOLKATA-700 025, STATE OF WEST BENGAL Maharashtra
India
(72)Name of Inventor :

1)BHADWAL, PARAMVIR

2)PATHAK, SHAILENDRA

3)SHRIVASTAVA, DHANANJAI

DSINGH, GIRIJ, P

(57) Abstract :

The invention relates to a compound of formula Il and a process byiithesis fom 4-[2-(5-methylpyrazine-2-
carboxamido)ethyl]benzene sulfonamide. The invention also retagepriocess for preparing Glipizide wherein the compound of

Formula Il acts as an intermediate.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/11/2007

(21) Application No.4467/KMIP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : METHOD FOR OPTIMISING VIBRADN OF A MACHINE TOOL

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B23Q 11/00

:10 2005 023 317.
:20/05/2005
:Germany

:PCT/EP2006/0031:
:06/04/2006

‘WO 2006/122611
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
I 1)P &L GMBH & CO. KG
Address of Applicant : TURMWEG 31 20148 HAMBURG
Germany
(72)Name of Inventor :
1)JJURGEN RODERS

(57) Abstract :

The invention relates to a method for optimizing vibration of a madbiwle in which a driven shaft 17 is rotated, in which a speed
range is subsequently passed through, wherein the vibrations occurringspesgdange are sensed and wherein an optimum speed
having a minimized vibration is determined and adjusted.

No. of Pages : 1No. of Claims : 12
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/11/2007

(21) Application No.4468/KMIP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : METHOD AND APPARATUS FOR TEMRATURE CONTROL

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F24F 5/00,F24F 6/C
2005902576
:20/05/2005
:Australia

:PCT/AU2006/00066

:19/05/2006

‘WO 2006/122370

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)LIAM PROBERTS ARCHITECTS PTY LTD
Address of Applicant :LEVEL 1, 370 QUEEN STREET,
BRISBANE, QLD Australia
(72)Name of Inventor :
1)LIAM PROBERTS

(57) Abstract :

A system for affecting the temperature of a room, the systduoding a tankcontaining a liquid, at least one surface ofthe tank
in contact with air fom an interior of the room, an air inletaldmitting air to an interior of the tank and an air outlet throughhwhic
air leaves the tank, wherein air leaving the tank through the abnréggated outside the room.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/11/2007

(21) Application No.4469/KMIP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : PROCESS FOR PREPARATION ORBAMIDE DERIVATIVES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C07C 303/34
:60/683,151
:20/05/2005
‘U.S.A

:PCT/US2006/0147¢
:19/04/2006

‘WO 2006/127184

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)JANSSEN PHARMACEUTICA N.V.

Address of Applicant : TURNHOUTSEWEG 30, B-2340,

BEERSE Belgium
(72)Name of Inventor :

1)AHMED F. ABDEL-MAGID
2)STEVEN J. MEHRMAN

(57) Abstract :

The present invention is directed to novel process for the preparasahioofylimine and sulfamide derivatives.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4470/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :20/11/2007 (43) Publication Date : 02/029

(54) Title of the invention : MULTI-LEVEL ACTIVE FILTER

(51) Intemational dlassif cation :GO5F 1/70, HO2J |(71)Name of Applicant :
3/18 1)SIEMENS ENERGY & AUTOMATION, INC.

(31) Priority Document No :60/681,621 Address of Applicant :3333 OLD MILTON PARKWAY,
(32) Priority Date :17/05/2005 ALPHARETTA, GA U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2006/01887 1)RASTOGI, MUKUL

Filing Date :16/05/2006 2)HAMMOND, PETER W.
(87) International Publication No ‘WO 2006/124864 3)SIMMS, STAN R.
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A multiphase active filter includes a group of power cells ékstty connected in a three phase configuration, a precharging circuit
and a controller that that controls the voltage delivered to theiptushbower cells. Each power cell includes an inverter having a
pair of direct current (DC) terminals, at least one capaeltmtrically connected in parallel with the inverter. The endrgyipating
circuit of each power cell selfregulates DC voltage withincdde
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(12) PATENT APPLICATION PUBLICATION (21) Application No.45/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FUSED CYCLIC COMPOUNDS

(51) International classification :CO7D 409/12 (71)Name of Applicant :
AB1P7/12 1)TAKEDA PHARMACEUTICAL COMPANY LIMITED

(31) Priority Document No :177099/2006 Address of Applicant :1-1, DOSHOMACHI 4-CHOME,
(32) Priority Date :27/06/2006 CHUO-KU OSAKA-SHI, OSAKA Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/IP2007/0632| 1)YUSUMA, TSUNEO

Filing Date :26/06/2007 2)NEGORO, NOBUYUKI
(87) International Publication No ‘WO 2008/001931 3)YAMASHITA, MASAYUKI
(61) Patent of Addition to Application ‘NA 4)ITOU, MASAHIRO
Number N A

Filing Date
(62) Divisional to Application Number  :NA

Filing Date :NA

(57) Abstract :

The present invention provides a compound represented by the formulagieinveach symbol is as defined in the description, or a
salt thereof The compound or a salt thereof or a prodrug thexedaf P R40 receptor function modulating action and is useful as an
insulin secretagogue or an agent for the prophylaxis or treatment ofedianel the like.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.442/KQR006 A
(19) INDIA
(22) Date of filing of Application :03/05/2006 (43) Publication Date : 02/029

(54) Title of the invention : CYBERNETIC INTEGRATED SUBMERS_E DYKE.

(51) International classification :E 02 B 3/00 |(71)Name of Applicant :
(31) Priority Document No ‘N/A 1)M.N.BORTHAKUR
(32) Priority Date :NA Address of Applicant :NEAR C.T. PRESS TARAJAN,
(33) Name of priority country :NA JORHAT, Assam India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)M.N.BORTHAKUR
(87) International Publication No : NA
(61) Patent of Addition to Application NumbeNA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

This invention relates to erosion control in Rivers.This methodbefan protection scheme can over ride the laxities of the existing
methods such as (a) dig up of river beds automatically through whesdghew extra expenditure. (b) Guide disturbing turbulent
water body thrust away from the erosion site to the centre di#re (c) As the centre becomes deeper it prevents sand bati@mma
in the middle of the river and the river becomes navigable. (D) gthe@esver for formation of one channel from muiti- channel. (e)
Siltation causes in the bank site and does reclamation resutsel@very. (f) Reduces curvatures of the river. (@) It is thapelsé
method of all the existing methods i.e Damper boulder spar, bullheadspipas, bed bars etc. (h) it is very fuitful to change the
river course (i0 it not against the nature but a holy allianéerfpy be constructed in deep waters also.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4593/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :28/11/2007 (43) Publication Date : 02/029

(54) Title of the invention : AMETHOD ISOMERIZATION OF LIKBT GASOLINE FRACTIONS

(51) International classification :C10G 35/04 (71)Name of Applicant :
(31) Priority Document No :NA 1)OTKRYTOE AKTSIONERNOE OBSCHESTVO
(32) Priority Date :NA "NAUCHNO-PROI2/ODSTVENNOE PREDPRIYATIE
(33) Name of priority country ‘NA NEFTEKHIM"
(86) International Application No :PCT/RU2006/0003: Address of Applicant :350007, G. KRASNODAR, UL.
Filing Date :19/06/2006 ZAKHAROVA, 4 Russia
(87) International Publication No : WO/2008/002173(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)SHAKUN, ALEXANDR NIKITOVICH
Number :NA 2)FEDOROVA MARINA LEONIDOVNA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

Sl'h<)e invention relates to isomerization of light gasoline fractiongréduce a high octane gasoline component, and may be used in olil
refining and petrochemical industries. Isomerization is conductedeshperature of 100-220°C, pressure - 1.0-3.5 MPa,
hydrogen:raw material mole ratio=(0.3- 10) :1, using a catalyst h#lvenipllowing composition, mass-%: Group 8A metal 0.1-0.8
sulphuric acid ion 4-15 composition of metal to 100 oxides As the maBabap 8A platinum and/or palladium, and/or iridium,

and/or rhodium, and/or ruthenium are used, and the composition of metal isxasdsllows: XF£0; * yMnG, « ZTiO, « NALO; *

mZrO,, with the fllowing mole coefficient values: x=(0.06-3.6) ?19=(0.11-2.3) «17; z=(0.12-2.5) «15; n=(7.8-21.5) *15;
m=(63.3-74.7) *1B.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/01/2009

(21) Application No.46/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : MULTI-PAIR CABLE WITH VARYINGLAY LENGTH

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:PCT/US2007/0134<
:06/06/2007

‘NA
‘NA

‘NA
‘NA

:HO1B 11/06
:11/471,982
:21/06/2006
‘U.S.A

‘WO 2007/149224

(71)Name of Applicant :

1)ADC TELECOMMUNICATIONS, INC.

Address of Applicant :13625 TECHNOLOGY DRIVE EDEN

PRAIRIE, MINNESOTA U.S.A.
(72)Name of Inventor :

1)STUTZMAN, SPRING

2)WIEKHORST, DAVID

3)JOHNSTON, FREDERICK W.

A)JUENGST, SCOTT

(57) Abstract :

A multi-pair cable having a plurality of twisted conductor pairs. fwisted conductor pairs each have an initial lay length that is
different from that of the other twisted conductor pairs. The ptyrafitwisted conductor pairs defines a cable core. The core is
twisted at a varying twist rate such that the cable core ha=ana lay length of less than 2.5 inches.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4621/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :29/11/2007 (43) Publication Date : 02/029

(54) Title of the invention : NANOPARTICULATE AND CONTROLUERELEASE COMPOSITIONS COMPRISING A
CEPHALOSPORIN

(51) Intemational dlassif cation :A61K 9/14, A61K |(71)Name of Applicant :

31/545 1)ELAN PHARMA INTERNATIONAL LTD.

(31) Priority Document No :60/681265 Address of Applicant :MONKSLAND, ATHLONE,
(32) Priority Date :16/05/2005 COUNTY WESTMEATH Ireland
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2006/0188: 1)DEVANE JOHN G

Filing Date :16/05/2006 2)STARK PAUL
(87) International Publication No : WO/2008/010784 3)FANNING NIALL
(61) Patent of Addition to Application ‘NA 4)REKHI GURVINDER SING
Number :NA 5)JENKINS SCOTT

Filing Date ’ 6)LIVERSIDGE GARY
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

(Thg. present invention is directed to compositions comprising a nanoggiantibiotic having improved bioavailability. Preferably,
the antibiotic comprises nanoparticulate cephalosporin particlesawidiffective average particle size ofless than about 200@Giadim a
are useful in the treatment of bacterial infection. The inverdisn relates to a controlled release composition comprising a
cephalosporin or a nanoparticulate cephalosporin that in operation ddlieelsig in a pulsed or bimodal manner for the treat me
bacterial infection. The nanoparticulate cephalosporin particlesomdyrmulated as a controlled release drug delivery system
whereby the particles are coated one or more times with one ematorral or synthetic hydrophilic or hydrophobic polymer coating
materials or dispersed throughout a natural or synthetic hydrophilic and/ophgtic polymer matrix.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/01/2009

(21) Application No.47/KOWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : CONCEPT FOR COMBINING MULTIEIPARAMETRICALLY CODED AUDIO SOURCES

(51) International classification :G10L 19/00,HO4N

7/15
(31) Priority Document No :60/819,419
(32) Priority Date :07/07/2006
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/EP2007/0035¢
Filing Date :24/04/2007
(87) International Publication No ‘WO 2008/00336
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)FRAUNHOFER-GESELLSCHAFT 2UR FOERDERUNG
DER ANGEWANDTEN FORSCHUNG E. V.

Address of Applicant :HANSASTRASSE 27C 80686

MUNICH Germany
(72)Name of Inventor :

1)JOHANNES HILPERT

2)JUERGEN HERRE

3)KARSTEN LINZMEIER

4)OLIVER HELLMUTH

5)THORSTEN KASTENER

(57) Abstract :

According to the present invention, multiple parametrically encoded aigtials can be efficiently combined using an audio signal

generator(100), which generates an audio output signal(120)

by combining the doelranmels (110a, 112a) and the associated

parameters (110b, 112b) of the audio signals directly within the paradoshain, i.e. without reconstructing or decoding the
individual input audio signals prior to the generation of the audio output $i@@l This is achieved by direct mixing of the
associated down-mix channels(110a, 112a) of the individual input signalené key feature of the present invention that the
combination of the down-mix channels (110a, 112a) is achieved by simple, ctonalginexpensive arithmetic operations.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.48/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : TOUCH SCREEN LIQUID CRYSTALUSPLAY

(71)Name of Applicant :

(51) International classification :GO6F 3/041 1)APPLE INC.
(31) Priority Document No :60/804,361 Address of Applicant :1 INFINITE LOOP, CUPERTINO, CA
(32) Priority Date :09/06/2006 U.S.A.
(33) Name of priority country ‘U.S.A (72Name of Inventor :
(86) International Application No :PCT/US2007/0707:f 1)HOTELLING, STEVEN, P.

Filing Date :08/06/2007 2)CHEN, WEI
(87) International Publication No : NA 3)KRAH, CHRISTOPH, H.
(61) Patent of Addition to Application ‘NA 4)ELIAS, JOHN, GREER
Number ‘NA 5)YAO, WEI

Filing Date ' 6)ZHONG, JOHN, Z
(62) Divisional to Application Number :5037/KOLNP/2008 | 7)HODGE, ANDREW, BERT

Filed on :11/12/2008 8)LAND, BRIAN

9)DEN BOER, WILLEM

(57) Abstract :

A touch screen comprising an in-plane-switching (IPS) liquid cryssglaji with integral touch sensing, the touch screen comprising:
a first substrate having display control circuitry formed thereondigmay circuitry comprising a pair of electrodes for each dyspla
substrate; a second substrate adjacent the first substig@stabne touch sensing element disposed between the first and second

substrates wherein all touch sensing elements are disposed bétavéest and second substrates.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/06/2007

(21) Application No.489/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : STACKABLE CONTAINER

:B65D21/0C

(51) International classif cation B65D21/02

(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

(71)Name of Applicant :
1)FABRICANTE DE CONTENEDORES FADECO S.A.
Address of Applicant :POLIGONO INDUSTRIAL JUNDIZ
C/ZUAZOBIDEA-01015 VITORIA (ALAVA) Spain
(72)Name of Inventor :
1)GONZALO PEREZ GARCIA

(57) Abstract :

Stackable container, where the legs (2) are placed obliquely wjibaeto the platiborm-base (1), directed towards the inside iéihd w

a certain longitudinal (angle) and transverse (anplaclination with respect to such platform-base. The cups (5)miresial
continuity on bath their outer faces with the relative corner-coluthof(the side walls (3).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.49/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : POSITIVELY CHARGED WATER-SOBLE PRODRUGS OF ASPIRIN

. . . :Co7C 71)Name of Applicant :
(51) International classif cation 235/42,A61P1/04 ( 1))'§II'ECHFIELp[F))S BIOCHEM CO. LTD
(31) Priority Document No :NA Address of Applicant :TECHFIELDS BIOCHEM, 2399
(32) Priority Date ‘NA JINQIU ROAD, #129, SHANGHAI N/A China
(33) Name of priority country ‘NA 2)YU, CHONGXI
(86) International Application No :PCT/IB2006/05231 Address of Applicant :TECHFIELDS BIOCHEM, 12952,
Filing Date :09/07/2006 STOCKTON AVE, PLAINFIELD, IL 60585 U.S.A
(87) International Publication No ‘WO 2008/00717[(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)YU, CHONGXI
Number ‘NA 2)XU, LINA
Filing Date
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

The novel positively charged prodrugs of acetylsalicylic acid and itegues in the general formula(l) "Structure 1" were designed
and synthesized. The compounds of the general formula(1) "Structure Btéddibove can be prepared from functional derivatives
of ASA or its analogues, (for example acid halides or mixed anhydridgsgaction with suitable alcohols, thiols, or amines. The
positively charged amino groups of these pro-drugs not only largely increassslubility of the drugs, but also bonds to the
negative charge on the phosphate head group of membranes and push the pro-drugyititeolh@ he experiment results suggest
that the pro-drug, diethylaminoethyl acetylsalicylate. AcOH, diffibesugh human skin ~400 times faster than acetylsalicylic acid
itself and ~100 times faster than ethyl acetylsalicylate. Isnpda 80% of these pro-drugs can change back to the drug in a few
minutes. The pro-drugs can be used medicinally in treating any aspéaiakie conditions in humans or animals and be administered
not only orally, but also transdermally for any kind of medical tremtsnand avoid most of the side effects of aspirin, most notably
Gl disturbances such as dyspepsia, gastroduodenal bleeding, gastrimniesmd gastritis. Controlled transdermal administration
systems of the prodrug enables the aspirin to reach constantly opteresgeutic blood levels to increase effectiveness and redt
side effects of aspirin.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.491/KONP/2007 A
(19) INDIA
(22) Date of filing of Application :09/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : AMETHOD AND APPARATUS FOR BEING A RADIO NETWORK UNDER INCREASED
TRAFFIC LOAD

(51) Intemational dlassif cation :HO4L 12/24,H04M [(71)Name of Applicant :
3/36 ,HO04Q 7/3 1)TELEFONAKTIEBOLAGET LM ERICSSON (publ)

(31) Priority Document No ‘NA Address of Applicant :SE-164 83 STOCKHOLM Sweden
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)CRAIG, STEPHEN,;
(86) International Application No :PCT/SE2004/0011

Filing Date :12/07/2004
(87) International Publication No ‘WO 2006/006899
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

I(n 62 radio communication system that includes mutltiple service, a@aah service area is associated with a predetermined nomber
amount of radio communication resources. Each radio communication resanrtoe used for a prescribed period of time
corresponding to one or more time units. An operator or other entityfigieatiset of service areas to be tested at an increased
effective load. A desired test level (e.g., increased ¢ridfd) is determined, and a corresponding number of radio resouramitme
is determined to achieve the desired test level conditions. Wadi@fcommunication resources in the determined one or more time

units is blocked for a test period. Performance by each servigelaneg the test period is determined.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/02/2007

(21) Application No.492/KNP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : SEAL

(51) International classification :F16J 15/447,F16J

15/16
(31) Priority Document No :0415548.7
(32) Priority Date :12/07/2004
(33) Name of priority country :U.K.
(86) International Application No :PCT/GB2005/0027-
Filing Date :12/07/2005
(87) International Publication No ‘WO 2006/005950
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)AES ENGINEERING LIMITED

Address of Applicant :GLOBAL TECHNOLOGY CENTRE,

MILL CLOSE, BRADMARSH BUSINESS PARK,
ROTHERHAM S60 1BZ U.K.
(72)Name of Inventor :

1)RODDIS, ALAN, JAMES;

2)COLVERSON, ANDREW;

(57) Abstract :

An isolator seal comprises a stator member (17) for locatiorthetstator of rotating equipment and a rotor member (14) for location

onto a rotary shat of the rotating equipment. These two members prespetive adjacent surfaces (82/83) and a static shut-off
device (81) engages both adjacent surfaces wieerotor member is static and disengages one or more of saicesuwiaen the rot
member is dynamic. In one aspect of the present invention at least sai@ surfaces is inclined to the longitudinal axis at anangle
greater or less than 90In a further aspect of the present invention the static shdéwitfe comprises a resilient annular sealing
member (354) and an auxiliary member (357), movable between a firibppsihen the rotor member is static, at which said

auxiliary member compresses said resilient annular member intgeengat with both said surfaces, and a second position atwhich
the compression on said resilient member is reduced, wherebyitieatresmnular member disengages one or more of said rotor and

stator surfaces when the-rotor is dynamic.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.493/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :09/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : RADIOGRAPHY BY SELECTIVE DETHION OF SCATTER FIELD VELOCITY COMPONENTS

(51) Intemational dlassif cation :GO1V 5/00,GO1T |(71)Name of Applicant :
1/161 1)UNIVERSITY OF FLORIDA RESEARCH

(31) Priority Document No :10/896,243 FOUNDATION, INC.
(32) Priority Date :20/07/2004 Address of Applicant :223, GRINTER HALL,
(33) Name of priority country ‘U.S.A GAINESVILLE, FLORIDA 32611 US.A
(86) International Application No :PCT/US2005/02574272)Name of Inventor :

Filing Date :20/07/2005 1)JACOBS, ALAN, M.
(87) International Publication No ‘WO 2006/085991 2)DUGAN, EDWARD, T.
(61) Patent of Addition to Application ‘NA 3)SHEDLOCK, DANIEL
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A reconfigurable collimated radiation detector, system and detagthod includes at least one collimated radiation detector. The
detector has an adjustable collimator assembly including at leafature, such as a fin, optically coupled thereto. Adjustments to
the adjustable collimator selects particular directions wétraf scattered radiation emitted fom an irradiated objectiwtgach the
detector. The collimated detector is preferably a collimatesttbetarray, where the collimators are independently adjustable. The
independent motion capability provides the capability to focus the imagedotiaelof the desired scatter field components. Wh
array of reconfigurable collimated detectors is provided, sepan@ge data can be obtained ffom each of the detectors and the
respective images cross-correlated and combined to form an enlaaged
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/02/2007

(21) Application No.494/KONP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : MOTION RATE SENSOR

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO1P
3/50,A61B5/06
:0415638.6
:13/07/2004
‘U.K.
:PCT/EP20050085:
:12/07/2005
‘WO 2006/00557¢
‘NA
‘NA
‘NA
‘NA

)

(71)Name of Applicant :
1)MICROSULIS LIMITED
Address of Applicant :MICROSULIS HOUSE, PARKLANI
BUSINESS PARK, DENMEAD, HAMPSHIRE PO7 6XP U.K.
(72)Name of Inventor :
1)CRONIN, NIGEL, J
2)GUY, ADAM

(57) Abstract :

A motion rate sensor for detecting the rate of movement of atteartomprising: a housing relative to which, in use, the article

moves, a detection unit disposed within the housing, the detection Undtingca conversion device adapted for generating detector
signals caused by the motion of the article, and processing ciraddpted for receiving said detector signals and outputting motion
signals indicative of the rate of movement of the article. Ibaaiments, the detector signals are caused by variations in optical or

light energy, in magnetic fields or radiation intensity. The vanatimay be caused by variations on the surface in the article, for

example a random or repetitive pattern. An apparatus and methodhoatoat) the sensor are also disclosed, as are a system and

method for determining the speed of motion of an article using the sensor.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.495/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :09/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : "DEVICE AND HANDLING SYSTEMGR MEASUREMENT OF MOBILITY AND SHEET
CHARGE DENSITY IN CONDUCTIVE SHEET MAT ERIALS"

. . . :GO1R (71)Name of Applicant :

(51) Intemational classif cation 27/04,GO1R27/32 | 1)LEHIGHTON ELECTRONICS, INC.
(31) Priority Document No :10/915,877 Address of Applicant :P.O.BOX 328, LEHIGHTON, PA
(32) Priority Date :11/08/2004 18235-0328 U.S.A
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2005/0282 1)BLEW, AUSTIN, R.

Filing Date :10/08/2005 2)BRONKO, MICHAEL, W
(87) International Publication No ‘WO 2006/020631 3)MURPHY, STEVEN, C
(61) Patent of Addition to Application ‘NA 4)NGUYEN, DANH
Number :NA 5)EBERHARDT, NIKOLAI

Filing Date | 6)LICINI, JEROME, C
(62) Divisional to Application Number :NA 7YZUIDERVLIET, WILLIAM

Filing Date :NA

57) Abstract :

,(An )apparatus (10) for contactless measurement of sheet chargty dadsmobility includes a microwave source (16), a circular
waveguide (50) for transmitting microwave power to a sample (59), asia semiconductor wafer or panel for flat panel displays, at
a measurement location, a first detector (18) for detectingthartl microwave power, a second detector (23) for detecting the
microwave power reflected from the sample, and a third det@Spfor detecting the Hall effect power. An automatic positioning
subsystem (700) is also provided for allowing automatic positioning aefer \(69) within the test apparatus (10). The positioning
system (700) includes a first end effector (706) and a rotatar{vf=}). The first end effector (706) can grasp a sheet element (59)
and move it to a desired position within the test apparatus (10 thkei rotator liter (704) provides incremental adjustnuéra thet
angle of the sheet element (59) to allow automated mapping of anstr@@teelement without the need for manual adjustment of the
position of the sheet element. A second end effector (716) can be mopptegte the frst end effector (706) and can be used to
automatically position the sheet element (59) within a sheetamséstesting module (718) located at an opposite end of the ap
(10).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.496/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :09/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : "DYNAMICALLY CONTROLLED COMPESSORS"

. . . :FO4D 71)Name of Applicant :

(51) International classification 25/16, F04D27/00 ( 1))'§lrURBOCOp|g INC.
(31) Priority Document No :60/591,082 Address of Applicant :7575 TRANS-CANADA HIGHWAY,
(32) Priority Date :27/07/2004 SUITE 500, ST-LAURENT, QUEBEC H4T 1V6 Canada
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CA2005/0011¢4 1)CONRY RONALD DAVID

Filing Date :21/07/2005
(87) International Publication No ‘WO 2006/010251
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

In systems comprising at least two compressors, the presentiamvpravides an adequately sized vessel or tank in either or both the
suction line or the discharge line of multiple compressors, in s@shian that if the conditions of the first compressor change, it
does not have an immediate effect on the other compressors, tHeaugrageas a means of dampening the change.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/02/2007

(21) Application No.497/KONP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : "METHOD AND PRESS FOR SIMULNEOUSLY FORMING AND DECORATING CERAMIC

ARTICLES"

(51) International classification B28B 3/00,B288

11/00
(31) Priority Document No ‘RE2004A000098
(32) Priority Date :02/08/2004
(33) Name of priority country Italy
(86) International Application No :PCT/IB2005/0022:
Filing Date :28/07/2005
(87) International Publication No ‘WO 2006/01622
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA

(71)Name of Applicant :
1)MIOTTO SERGIO.
Address of Applicant :17, VICOLO RAFFAELLO SANZIO,
[-31055 QUINTO DI TREVISO. Italy
(72)Name of Inventor :
1)MIOTTO SERGIO.

(57) Abstract :

A method for simultaneously forming and decorating ceramic articbesprising the steps of a) preparing a press (1) provided with

a first punch (2) and a second punch (3) mutually movable between a spadgobaition and a closetogether position in which a

moulding cavity (4) is defined; b) drawing over the first punch (2) adr@m) provided with an elastically deformable membrane (6),
said membrane (6) being partly covered with decorative material beitlesacing the second punch (3); c) driving the press (1) into

said close-together position; d) loading ceramic material intocsaitly (4) and subjecting it to compression to form the article; €)
returning said press (1) to its spaced-apart position and withdrawérdgtorated ceramic article.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4972/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :20/12/2007 (43) Publication Date : 02/029

(54) Title of the invention : GRAVITY GRADIOMETER

(51) International classification :GO1V 7/02 (71)Name of Applicant :
(31) Priority Document No :2006906564 1)TECHNOLOGICAL RESOURCES PTY. LIMITED
(32) Priority Date :23/11/2006 Address of Applicant :120 COLLINS STREET
(33) Name of priority country :Australia MELBOURNE, VIC Australia
(86) International Application No :PCT/AU2007/00117%| (72)Name of Inventor :
Filing Date :17/08/2007 1)VAN KANN FRANK JOACHIM
(87) International Publication No ' NA 2)WINTERFLOOD JOHN
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(Ag)ravity gradiometer is disclosed which has sensor massesfomrtteof bars 41 and 43 arranged orthogonal to one another and
transducers for providing an output signal indicative of movement of thénbi@sponse to changes in the gravity gradient tensor.
The transducers are formed from thin flm structure having ddystr forming a fine pitch coil 510 and a second layer forming a
coarse pitch coil 511. The layers are separated by an insulatingTlihgetoarse pitch coil 511 forms a transformer for stepping |
current flowing through the fine pitch coil 510 and the coarse pitch cois&ddlies current to a SQUID device 367.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4500/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :22/11/2007 (43) Publication Date : 02/029

(54) Title of the invention : SEMICONDUCT IVE CROSSLINKABLEOLYMER COMPOSITION

. . . :CO8K 3/04, HO1B ((71)Name of Applicant :
(51) International classification 1/24 ( 1))'\IéOREALISpPI'ECHNOLOGY oy
(31) Priority Document No :05012354.6 Address of Applicant :P.O. BOX 330, FIN-06101, PORVOO
(32) Priority Date :08/06/2005 Finland
. :EUROPEAN 72)Name of Inventor :

(33) Name of priority country UNION ( 1);3|AGER KARL-MICHAEL
(86) International Application No :PCT/EP2006/0052¢4 2)JOHANSSON KENNETH

Filing Date :01/06/2006
(87) International Publication No ‘W0/2006/131264
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present invention relates to a crosslinkable polymer compositich ishiseful for the preparation of semiconductive layers of
electric cables, the polymer composition comprising (a)resaturated polyolefin having at least 0.15 vinyl groups/1000 carbon
and (b) carbon black.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.499/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :09/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : "FORMULATIONS FOR PARENT ERADMINISTRATION OF (E)-2,6-DIALKOXYSTRYRYL 4-
SUBSTITUTED BENZYLFULFONES"

. . . :A61K (71)Name of Applicant :

(51) Intemational classif cation 31/66,A61K31/165 | 1)ONCONOVA THERAPEUTICS, INC.
(31) Priority Document No :60/589,075 Address of Applicant :993, LENOX DRIVE, SUITE 200,
(32) Priority Date :19/07/2004 LAWRENCEVILLE, NEW JERSEY 08648 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2005/0252:f 1)BELL, STANLEY, C.

Filing Date :15/07/2005 2)WONG, ALBERT
(87) International Publication No ‘WO 2006/010154 3)MANIAR, MANOJ
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

I(:or)mulations are provided for parenteral administration of (amino sutlesti(e)-2,6-dialkoxystyryl 4-substituted benzylsulfones and
the sodium and potassium salts thereof for the prevention and/oran¢at f conditions mediated by abnormal cell proliferation.
Composition for parenteral administration are provided which comprisdfective amount of compound of formula | or a compound
of formula lla and at least about 50% by weight of at least one s@téle polymerselected from the group consisting essentially of
polyethylene glycol (PEG), poly-oxyethylene, poly-oxyethylene-poly-oxypropylene copolypodyg)lycerol, polyvinylalcohdl,
polyvinylpyrrolidone (PVP), polyvinylpyridine N-oxide, copolymer of vinylpyridine N-oxidel &inylpyridine.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5/KQR007 A
(19) INDIA
(22) Date of filing of Application :02/01/2007 (43) Publication Date : 02/029

(54) Title of the invention : TPL PROCESS FOR MANUFACT URINGGMENT GRADE SYNTHETIC RED IRON OXIDE

. . . :C09C1/24|(71)Name of Applicant :

(51) International classif cation C09C1/22| 1)M/s TATA PIGMENTS LIMITED
(31) Priority Document No :NA Address of Applicant :SAKCHI BOULEVARD,
(32) Priority Date ‘NA JAMSHEDPUR-831001 Jharkhand India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)B.P.S. PANWAR

Filing Date ‘NA 2)J.B.GUPTA
(87) International Publication No : NA 3)G. SRINIVAS RAO
(61) Patent of Addition to Application Number ‘NA 4)S.H. KRISHNAN

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

(57) Abstract :
A method for making red oxide of iron, comprising pretreatment of iron beauagohs followed by a first

treatment with alkali in the presence of a solution of a zinc salt, aeratisgltii®n with oxygen bearing gases
to produce an oxidized solution followed by a further treatment with alkali and oxidataingaa further
portion of iron-bearing solutions thereto, followed by a further step of oxidation, mtidve seeds to grow in
the presence of iron and oxygen bearing gases to produce red iron oxide.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5/KQNIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PHARMACEUTICAL COMPOSITION WH SYNERGISTIC ANTICONVULSANT EFFECT

. . . :A61K 45/06, 71)Name of Applicant :

(51) International classification A61P25/08 ( 1))'\SICHWARZpE’HARMA AG
(31) Priority Document No :60/813,967 Address of Applicant :ALFRED-NOBEL-STRASSE 10,
(32) Priority Date :15/06/2006 40789 MONHEIM Germany
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0053(| 1)STOEHR, THOMAS

Filing Date :15/06/2007
(87) International Publication No ‘WO 2007/144194
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
The present invention is directed to a pharmaceutical composition somgpsi Compound (a) of a class of peptide Compoundsia
least one further Compound (b) for the prevention, alleviation or/asiuhnieat of epileptic seizures.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.50/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : USE OF DERIVATIVES OF IMIDAZD 2-A]JPYRIDINE-2-CARBOXAMIDES IN THERAPEUTICS

(51) International classification :A61K 31/454 (71)Name of Applicant :
(31) Priority Document No :0606013 1)SANOFI-AVENTIS
(32) Priority Date :03/07/2006 Address of Applicant :174, AVENUE DE FRANCE, F-75013
(33) Name of priority country :France PARIS France
(86) International Application No :PCT/FR2007/0011:[(72Name of Inventor :
Filing Date :03/07/2007 1)PEYRONEL, JEAN-FRANCOIS
(87) International Publication No ‘WO 2008/003854
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

Sl'h<)e invention relates to the use of compounds having formula (1), in WRicR,, R; and R are hydrogen and X is a phenyl group
that is optionally substituted by one or more groups selected independemtlgniong the atoms and groups comprising halogen,
(C1-Cg)alkoxy, (G-Cg)alkyl, cyclo(C-Cg)alkyl(C1-Cg)alkyl, cyclo(C;-Cg)alkyl(C,-Cs)alkoxy and NRaRb; or Hs chlorine and X is a
para-fluoro-phenyl; or Ris a methyl and X is a non-substituted phenyl group; as & methly and X is a non-substituted phenyl
group; and Ra and Rb are, independently of each other, hydroged;)ékyl or together with the nitrogen atom form a 4-7-link

ring, said compounds taking the form of a base or an acid addition Isalinviention is intended for the preparation of a medicament
for the treatment and prevention of diseases involving the NOT oecept
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5039/KOP/2007 A
(19) INDIA
(22) Date of filing of Application :26/12/2007 (43) Publication Date : 02/029

(54) Title of the invention : GRAVITY GRADIOMETER

(51) International classification :GO1V 7/02 (71)Name of Applicant :
(31) Priority Document No :2006906561 1)TECHNOLOGICAL RESOURCES PTY. LIMITED
(32) Priority Date :23/11/2006 Address of Applicant :120 COLLINS STREET
(33) Name of priority country :Australia MELBOURNE, VIC Australia
(86) International Application No :PCT/AU2007/00117%| (72)Name of Inventor :
Filing Date :17/08/2007 1)VAN KANN FRANK JOACHIM
(87) International Publication No ' NA 2)WINTERFLOOD JOHN
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(A g)ravity gradiometer is disclosed which comprises a pair of semasses 41, 43 arranged in housings 45, 47. Transducers 71 are
provided for measuring movement of the sensor masses in responsgravityegradient tensor. The masses are supported for
movement by a flexure web 59 between the mass and a support and a ghegesoanpair of abutment services 554, 555 and 558,
559 defined by a cut 550 prevent movement of the sensor masses 41, 43 beyasti¢Haral of the flexure web 59.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/12/2007

(21) Application No.4974/KMIP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : INHIBITORS OF VEGF RECEPTORIB. HGF RECEPTOR SIGNALING

(51) International classification /AGIK 31/695,

A61K 31/55

(31) Priority Document No :60/683036
(32) Priority Date :20/05/2005
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/IB2006/0043(

Filing Date :19/05/2006
(87) International Publication No i NA
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(71)Name of Applicant :
1)METHYLGENE, INC.

Address of Applicant :7220 FREDERICK-BANTING ST.
LAURENT, QUEBEC H4S 2A1 Canada
(72)Name of Inventor :

1)SAAVEDRA OSCAR MARIO
2)CLARIDGE STEPHEN WILLIAM
3)ZHAN LIJIE

4)RAEPPEL FRANCK
5)VAISBURG ARKADII
6)RAEPPEL STEPHANE
7)DEZEL ROBERT
8)MANNION MICHAEL

9)ZHOU NANCY
10)GAUDETTE FREDERIC
11)ISAKOVIC LJUBOMIR
12)WAHHAB AMAL
13)GRANGER, MARIE-CLAUDE
14)BERNSTEIN NAOMY

(57) Abstract :

The invention relates to the inhibition of VEGF receptor signalimyGF receptor signaling. The invention provides compounds

and methods for inhibiting VEGF receptor signaling and HGF
methods for treating cell proliferative diseases and conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.498/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :09/02/2007 (43) Publication Date : 02/029

(54) Title of the invention : "QUINAZOLINE DERIVATIVES ANDIHEIR USE IN THE TREATMENT OF
THROMBOCYTHEMIA"

:C0O7D 487/04,A61K|(71)Name of Applicant :
(51) International classification 31/522 , A61K 1)SHIRE HOLDINGS AG
31/505 Address of Applicant :BUNDERSSTRASSE 5, CH-6300,
(31) Priority Document No :60/598,437 ZUG Switzerland
(32) Priority Date :04/08/2004 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)FRANKLIN, RICHARD
(86) International Application No :PCT/US2005/0280¢
Filing Date :04/08/2005
(87) International Publication No ‘WO 2006/017827
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
A method for the treatment of thrombocythemia in a subject compsimgnistering a therapeutically effective amount of
compounds having the formulas (I) through (Il1) or equilibrating forms tHereo
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5094/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :23/10/2007 (43) Publication Date : 02/029

(54) Title of the invention : PHOSPHILOPASES, NUCLEIC ACIEBICODING THEM AND METHODS FOR MAKING AND
USING THEM

(51) International classification :C12N 9/18 (71)Name of Applicant :
(31) Priority Document No :60/374,313 1)DIVERSA CORPORATION
(32) Priority Date :19/04/2002 Address of Applicant :4955 DIRECTORS PLACE SAN
(33) Name of priority country U.S.A DIEGO CALIFORNIA U.S.A.
(86) International Application No :PCT/US03/12556| (72)Name of Inventor :

Filing Date :21/04/2003 1)GRAMATIKOVA, SVETLANA
(87) International Publication No :NA 2)HAZLEWOOD, GEOFF
(61) Patent of Addition to Application ‘NA 3)LAM, DAVID
Number ‘NA 4)BARTON, NELSON

Filing Date
(62) Divisional to Application Number :645/MUMNP/200.

Filed on :16/11/2004

(57) Abstract :

The invention provides novel polypeptides having phospholipase activity, includingptespholipase A, B, C and D activity,

patatin activity, lipid acyl hydrolase (LAH) activity, nucleic@giencoding them and antibodies that bind to them. Industrial methods,
e.g., oil degumming, and products comprising use of these phospholipas® goeided.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/09/2007

(21) Application No.5095/KMIP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : NITRILASES, NUCLEIC ACIDS ENEDING THEM AND METHODS FOR MAKING AND USING

THEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filed on

:CD 100/H

:US 10/146,772
:15/05/2002
‘U.S.A

:PCT/US2003/1571
:15/05/2003

WO/2003/097810

‘NA

‘NA
:726/MUMNP/2004
:15/12/2004

(71)Name of Applicant :

1)DIVERSA CORPORATION
Address of Applicant :4955 DIRECTORS PLACE, SAN

DIEGO CALIFORNIA U.S.A.

(72)Name of Inventor :
1)DESANTIS, GRACE
2)SHORT, JAY MILTON
3)BURK, MARK
4)WONG, KELVIN
5)FARWELL, ROBERT
6)CHATMAN, KELLY

(57) Abstract :

The invention relates to nitrilases and to nucleic acids encodirnttifeses. In addition methods of designing new nitrilases and
method of use thereof are also provided. The nitrilases have iedraesvity and stability at increased pH and temperature.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/03/2007

(21) Application No.511/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : PROCESS FOR MIXING LIQUORS BEEACHING SECTION WITH COOKED LIQUOR OF
UNBLEACHED PULP FOR INCREASING PH OF BLEACHED LIQURDAND DECREASING PH OF COOKED BLACK
LIQUOR FOR REDUCING THE POLLUTION LOAD OF THE TOTAEFFLUENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

bB21C9/1Q
‘NA
‘NA
:NA
‘NA
‘NA
- NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)TODI NANDLAL
Address of Applicant :2, QUEENS PARK, KOLKAT A-700
019, STATE OF WEST BENGAL, INDIA West Bengal India
(72)Name of Inventor :
1)TODI NANDLAL

(57) Abstract :

Process for mixing Liquors of Bleaching section with cooked liquor of uctéebpulp for increasing pH of bleached liquor and
decreasing pH of cooked Black liquor for reducing the pollution load dbtakefiuent.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.52/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ADEVICE FOR CLEANING BRUSHES

(51) International classification :A46B 17/06 (71)Name of Applicant :
(31) Priority Document No :MI2006A001387 | 1)ESPOSITO ANNAMARIA
(32) Priority Date :18/07/2006 Address of Applicant :10/A, VIA DELLE INDUSTRIE, I-
(33) Name of priority country Italy 23014 ANDALO VALTELLINO (SONDRIO) Italy
(86) International Application No :PCT/IB2007/0020]| (72)Name of Inventor :
Filing Date :17/07/2007 1)ESPOSITO ANNAMARIA
(87) International Publication No ‘WO 2008/01006p
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

A device (1) for cleaning brushes, in particular brushes for hainiaral fur, comprising a container (12), at least a rotary counte
brush (2a, 2b, 2c), inserted in- side the container (12) and abledp atieast a brush to be cleaned (4). The counter-brush includes
bristles which are arranged along preferential lines along an éxarfece of a body of the counter-brush, the lines being distanced
from one another by spaces which are sufficient to enable a windihg lodirs or fur along the body of the counter-brush.

No. of Pages : 1No. of Claims : 27
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/01/2009

(21) Application No.53/KOQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : MICROSPHERES

(51) International classification BO1J 13/14,D06N

3/00
(31) Priority Document No :06115166.8
(32) Priority Date :08/06/2006
. :EUROPEAN
(33) Name of priority country UNION
(86) International Application No :PCT/SE2007/0503:
Filing Date :16/05/2007
(87) International Publication No ‘WO 2007/142599
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :
1)AKZO NOBEL N. V.
Address of Applicant :P.O. BOX 9300, (VELPERWEG 76/
6824 BM) NL-6800 SB ARNHEM Netherlands
(72)Name of Inventor :
1)NORDIN, OVE
2)NYHOLM, CHRISTINA

(57) Abstract :

The invention relates to thermally expandable thermoplastic micrespt@mprising a polymer shell made from ethylenically
unsaturated monomers encapsulating a propellant, said ethylenically atestnonomers comprising fom 20 to 80 wt% of

acrylonitrile and from 1 to 70 wt% of vinyl ether having only one carbon-tmecadouble bond, the total amount of acrylonitrile and
vinyl ether having only one carbon-to -carbon double bond being from 30 to 100 wt%etifitemically unsaturated monomers.

No. of Pages : 2No. of Claims : 23
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5040/KOWP/2007 A
(19) INDIA
(22) Date of filing of Application :26/12/2007 (43) Publication Date : 02/029

(54) Title of the invention : SUPERCONDUCTING GRAVITY GRADMETER AND HEAT SWITCH

(51) Intemational dlassif cation :GO1V 7/00, GO1P |[(71)Name of Applicant :
15/11 1)TECHNOLOGICAL RESOURCES PTY. LIMITED

(31) Priority Document No :2006906558 Address of Applicant :120 COLLINS STREET
(32) Priority Date :23/11/2006 MELBOURNE, VIC Australia
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2007/00177 1)VAN KANN FRANK JOACHIM

Filing Date :17/08/2007 2)WINTERFLOOD JOHN
(87) International Publication No ' NA
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A heat switch 570 is disclosed as well as a gradiometer havirigeghewitch. The heat switch is formed from a non-magnetic
material such as a semi-conducting material. The semi-conducttegiahmay be provided by way of a Hall effect device. The heat
switches are arranged in the gradiometer on a circuit board 85@irtiie board 850 has conducting strips 856 which are connected
to conducting strips on a sensor 71 by bridges 852. The heat switch &ifiésted on the opposite side of the circuit board 850 to
the strips 856 and processing circuitry 859. A copper substrate 865 is drowitlee same side of the circuit board as the heat switch
570 to conduct heat away from the heat switch 570 when the heat svdlmbeid.

No. of Pages : 8Ro. of Claims : 20
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(12) PATENT APPLICATION PUBLICATION (21) Application No.55/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : MERCURY RELEASING METHOD

(51) International classification :H01J 7/20 (71)Name of Applicant :
(31) Priority Document No :MI2006A001344 | 1)SAES GETTERSS. P. A
(32) Priority Date :11/07/2006 Address of Applicant :VIALE ITALIA 77, 0020 LAINATE
(33) Name of priority country ltaly Italy
(86) International Application No :PCT/IT2007/00044| (72)Name of Inventor :
Filing Date :21/06/2007 1)CORAZZA, ALESSIO
(87) International Publication No ‘WO 2008/007404 2)MASSARO, VINCENZO
(61) Patent of Addition to Application ‘NA 3)GALLITOGNOTTA, ALESSANDRO
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :
It is described a method for releasing mercury in devices requiriimgparticular fluorescent lamps, based on the use of manganese-
mercury compositions.

No. of Pages : 1No. of Claims : 17
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(12) PATENT APPLICATION PUBLICATION (21) Application No.56/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : STABILIZED PHARMACEUTICAL COMOSITIONS COMPRISING FESOTERODINE

:A61K 31/222, (71)Name of Applicant :

(51) International classification A61P13/10 1)SCHWARZ PHARMA AG
(31) Priority Document No :06011941.9 Address of Applicant :ALFRED-NOBES&TRASSE 10 407¢
(32) Priority Date :09/06/2006 MONHEIM Germany
. :EUROPEAN 72)Name of Inventor :
(33) Name of priority country UNION ( 1);\,LRTH, CHRISTOPH
(86) International Application No :PCT/EP2007/0555¢{] 2)MIKA, HANS-JURGEN
Filing Date :06/06/2007 3)KOMENDA, MICHAEL
(87) International Publication No ‘WO 2007/14129% 4)LINDNER, HANS
(61) Patent of Addition to Application ‘NA 5)BICANE, FATIMA
Number ‘NA 6)PAULUS, KERSTIN
Filing Date ' 7TIRNGARTINGER, MEIKE
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The present application relates to a pharmaceutical compositionisorggesoterodine or a pharmaceutically acceptable salt or
solvate thereof and a stabilizer selected from the group consigtiygtol, sorbitol, polydextrose, isomalt and dextrose.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.57/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SOLAR ELEMENT WITH TEMPERATUWRCONTROL DEVICE

(51) International classification :HO1L 31/058 (71)Name of Applicant :
(31) Priority Document No :10 2006 027 629.p 1)BIHLER, WILLI
(32) Priority Date :13/06/2006 Address of Applicant :DORFSTR. 2, 87640
(33) Name of priority country :Germany BIESSENHOFEN-ALTDORF Germany
(86) International Application No :PCT/EP2007/0050¢ (72)Name of Inventor :
Filing Date :08/06/2007 1)BIHLER, WILLI
(87) International Publication No ‘WO 2007/144113
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The present invention relates to a solar element with solazarektr, fame and temperature control device, in which, in todee

simply producible, the temperature control device is an integrabfidre frame. The invention relates furthermore to a method for
the production of such solar element as well as the use of same.

No. of Pages : 1No. of Claims : 8
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(12) PATENT APPLICATION PUBLICATION (21) Application No.572/KQ2007 A
(19) INDIA
(22) Date of filing of Application :12/04/2007 (43) Publication Date : 02/029

(54) Title of the invention : FIRE RESCUE DEVICE FOR HIGHSE BUILDINGS

:A62B1/02|(71)Name of Applicant :
(51) International classification A62B1/00 | 1)JAINENDRA KUMAR SINGH
B66B9/00 Address of Applicant :F-46, P.C.COLONY, KANKERBAG,
(31) Priority Document No ‘NA PATNA Bihar India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country :NA 1)JAINENDRA KUMAR SINGH
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to a rescue apparatus for hidhuiidimgscomprising of a rescue net (10); a hanging frame (11) \

is deployed through the opening or window of floor 23, which is below the windowenming (21); a pair of inclined bars (30); a
framework 11 coupled in such a manner that the famework 11 can beifoldeds or spread outwards with the help of it's handles
31.

No. of Pages : 1No. of Claims : 13
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(12) PATENT APPLICATION PUBLICATION (21) Application No.574/KQ2006 A
(19) INDIA
(22) Date of filing of Application :09/06/2006 (43) Publication Date : 02/029

(54) Title of the invention : A SIDE SHIFT FOR USE IN A COMCTOR

(51) International classification :F16H|(71)Name of Applicant :
33/201 1)ESCORTS CONSTRUCTION EQUIPMENT LIMITED

(31) Priority Document No :NA Address of Applicant :FMC FORT UNA BUILDING, 5th
(32) Priority Date :NA [FLOOR, BLOCK A-9 234/3A, A.J.C. BOSE ROAD, KOLKATA
(33) Name of priority country :NA |- 700 020, West Bengal India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)GUPTA DHIRAJ
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

This invention relates to a seat assembly for use in a craneoonpactor comprising a platform having a pair of first rails, the
underside of said seat having slidably engaging means to allow moventeaiseat along said first direction, said platform slidably
mounted on a pair of second rails and below of said platiorm, safohpldtaving slidable engaging means with said secons aat

to allow a movement of said seat assembly in a second direction.

No. of Pages : 1No. of Claims : 3
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(12) PATENT APPLICATION PUBLICATION (21) Application No.58/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PUNCTAL PLUGS FOR THE DELIVEROF ACTIVE AGENTS

(51) Intemational dlassif cation :A61F 9/00,A61K |(71)Name of Applicant :
9/00 1)JOHNSON & JOHNSON VISION CARE, INC.

(31) Priority Document No :60/805,383 Address of Applicant :7500 CENTURION PARKWAY,
(32) Priority Date :21/06/2006 SUITE 100 JACKSONVILLE, FL U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2007/0712¢ 1)HAN CUI

Filing Date :15/06/2007 2)ZHIGANG LI
(87) International Publication No ‘WO 2007/149773 3)EDGARYV. MENEZES
(61) Patent of Addition to Application ‘NA 4)ARUNA NATHAN
Number ‘NA 5)MICHAEL J. TREZZA I

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
The invention provides punctal plugs for the delivery of active agerisd@r both of the tear fuid of the eye and to the nasolacrimal
duct that comprise a body, at least one cap, and optionally a ¢ellaret

No. of Pages : 3Mo. of Claims : 24
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(12) PATENT APPLICATION PUBLICATION (21) Application No.59/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PUNCTUAL PLUGS FOR THE DELIRE OF ACTIVE AGENTS

(51) Intemational dlassif cation :A61F 9/00,A61K |(71)Name of Applicant :
9/00 1)JOHNSON & JOHNSON VISION CARE, INC.

(31) Priority Document No :60/805,380 Address of Applicant :7500 CENTURION PARKWAY,
(32) Priority Date :21/06/2006 SUITE 100 JACKSONVILLE, FL U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US20G/07127{ 1)MAUREEN J. BORGIA

Filing Date :15/06/2007 2)HASSAN CHAOUK
(87) International Publication No ‘WO 2007/149771 3)HAN CUI
(61) Patent of Addition to Application ‘NA 4)WALTER LAREDO
Number ‘NA 5)ZHIGANG LI

Filing Date 6)ARUNA NATHAN
(62) Divisional to Application Number :NA 7YMICHAEL J. TREZZA 1

Filing Date :NA

(57) Abstract :
The invention provides punctal plugs for the delivery of active agehesplugs have a body throughout which at least one active
agent is dispersed or that is coated with a polymeric matemsining at least one active agent.

No. of Pages : 2Rlo. of Claims : 35
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PEPTIDE COMPOUNDS FOR THE TARBMENT OF HYPEREXCITABILITY DISORDERS AND
DISEASES ASSOCIATED WITH ION CHANNEL DYSFUNCTION

. . . :A61K 45/06, (71)Name of Applicant :
(51) International classification AG1P21/00 1)SCHWARZ PHARMA AG
(31) Priority Document No :06013655.3 Address of Applicant :ALFRED-NOBEL-STRASSE 10,
(32) Priority Date :30/06/2006 40789 MONHEIM Germany
(33) Name of priority country ‘EUROPEAN (72)Name of Inventor :
UNION 1)HEERS, CARA

(86) International Application No :PCT/EP2007/0058(| 2)STOEHR, THOMAS

Filing Date :29/06/2007 3)BEYREUTHER, BETTINA
(87) International Publication No ‘WO 2008/000511
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present invention is directed to the use of a class of peptigeands for treating diseases associated with hyperexcitability.
The present invention is also directed to the use of a class wigpepmpounds for treating diseases associated with dysfunction of
an ion channel.

No. of Pages : 9Ro. of Claims : 19
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/01/2009

(21) Application No.60/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : TRANSLATING MULTIFOCAL OPHTHIAMIC LENSES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G02C 7/04
:11/427,525
:29/06/2006

‘U.S.A

:PCT/US2007/0722:
:27/06/2007

‘WO 2008/002976

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)JOHNSON & JOHNSON VISION CARE, INC.
Address of Applicant :7500 CENTURION PARKWAY,
SUITE 100 JACKSONVILLE, FL U.S.A.
(72)Name of Inventor :
1)EDGARYV. MENEZES

(57) Abstract :

The invention provides translating, multifocal lenses that are pugehsitive or independent.

No. of Pages : 2Mo. of Claims : 15
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(12) PATENT APPLICATION PUBLICATION (21) Application No.603/KQR006 A
(19) INDIA
(22) Date of filing of Application :16/06/2006 (43) Publication Date : 02/029

(54) Title of the invention : ENHANCED COLORFUL RING-BACKANE BY MIXING CONTENT STREAMS

(51) International classification #0%48'\/7'%22 (711))lTlFe:anJ§|9rfYAppl|cant '
(31) Priority Document No :NA Address of Applicant :475 SYCAMORE DRIVE, MILPITAS,
(32) Priority Date ‘NA CALIFORNIA 95035 U.S.A.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SOBTI ARUN

Filing Date :NA 2)MEHTA SHITAL
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

I(\/Ie'ghods and systems for enhanced Colorul Ring-Back Tone (eCRBT )esebyianixing multiple digital content streams in real

time are provided, including audio, video, data, text-based message, andddipebject streams. One or more properties of the
content streams, such as volume or pitch of an audio stream, or sgyhtrtelayout of a video stream, are gradually altered such that
a prominence ofthe an individual content stream is dynamically amdessdy changed relative to other content streams with time.
An eCRBT controller controls mixing and playing of digital content eiblased on an internal algorithm in an application server, or
selections received from subscribers through provisioning interiacemnized content streams can be mixed and played in real
time based on interactive response received fom a calling subsGitdent may also be personalized based on caller by service
provider. Subscriber-chosen content, subscriber's current availabftitpnation, and promotional orinformational content fom a
service provider or a third party may be mixed seamlessly on toprobtaer.

No. of Pages : 2No. of Claims : 17
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(12) PATENT APPLICATION PUBLICATION (21) Application No.61/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ADEVICE WITH SIGNAL GENERATR®AND SIGNAL RECEIVER FOR PROVIDING
CONTROLLED ACCESS TO INFORMATION AND/OR COMMUNICATON CHANNELS

(51) International classification :G05B 19/02 (71)Name of Applicant :
(31) Priority Document No :60/804,028 1)TOWATCH BV
(32) Priority Date :06/06/2006 Address of Applicant :PARKWEG 19, NL-2271 AD
(33) Name of priority country ‘U.S.A VOORBURG Netherlands
(86) International Application No :PCT/US2007/0705f 2)SMOOVIE AMERICAS INC.

Filing Date :06/06/2007 Address of Applicant :C/O. CORPORATION TRUST
(87) International Publication No ‘WO 2007/1436891 CENTER, 1209 ORANGE STREET, WILMINGTON, DE9801
(61) Patent of Addition to Application ‘NA U.S.A
Number ;NA (72)Name of Inventor :

Filing Date 1)KUIJLAARS, ERIK GERARDUS ADRIAAN
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A system and method for communicating between a signal generatosimdlareceiver, for providing controlled access to
information and/ or communication channels, whereby the signal generatihreasignal receiver are set to wirelessly transmit and
receive a plurality of simultaneously transmitted signals, raspBgct and the signal receiver is set to selectively provide sxdces
information and/ or communication channels on receiving the plurality oftsineously transmitted signals from the signal
generator, the signal generator comprising means for limiting artissien of a predetermined signal to at least one of a prescribed
duration and a prescribed number of activations for access to theatiem and/or communication channels.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.62/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : AMINOINDANE DERIVATIVE OR SAL THEREOF

:C0o7C (71)Name of Applicant :

(51) International classif cation 211/42,A61P25/28 | 1)ASTELLAS PHARMA INC.
(31) Priority Document No :2006-195307 Address of Applicant :3-11, NIHONBASHI-HONCHO 2-
(32) Priority Date :18/07/2006 CHOME, CHUO-KU, TOKYO Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2007/0640| 1)SATOSHI HAYASHIBE

Filing Date :17/07/2007 2)SHINGO YAMASAKI
(87) International Publication No ‘WO 2008/010481 3)KAZUSHI WATANABE
(61) Patent of Addition to Application ‘NA 4)NOBUYUKI SHIRAISHI
Number ‘NA 5)DAISUKE SUZUKI

Filing Date 6)HIROAKI HOSHII
(62) Divisional to Application Number  :NA 7)JUNYA OHMORI

Filing Date :NA 8)TAKATOSHI KANAYAMA

(57) Abstract :

Provided is a compound that is an NMDA receptor antagonist having a bsadelsr margin, and is useul as an agent for treating or
preventing Alzheimer's disease, cerebrovascular dementia, Parldnsease, ischemic apoplexy, or pain. A novel compound or a
salt thereof, which is characterized in that it has an amimagpgand I-lz(lower alkyl, cycloalkyl, -lower alkylene-aryl, aryl which may

be substituted, and the like) on carbon atoms of indane, cyclopentalb]thiopp@ppent alb]furan, cyclopentalb]pyridine, or
cyclopenta[c]pyridine ring, or 2,3-dihydrdo-I-benzofuran, 2,3-dihydrdo-I-benzothiophretaine ring, or the like, and had &hd R

(the same or different, each lower alkyl or aryl) on carbon atosiddothem, and an NMDA receptor antagonist comprising the same
as an active component.

No. of Pages : 9Ro. of Claims : 10
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(12) PATENT APPLICATION PUBLICATION (21) Application No.63/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND APPARATUS FOR GRMWETRICALLY METERING POURABLE OR
FLOWABLE MATERIAL TO BE WEIGHED

(51) International classification :G01G 11/08 (71)Name of Applicant :
(31) Priority Document No :EP06012230 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :14/06/2006 Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(33) Name of priority country ‘EUROPEAN MUNCHEN Germany
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2007/0558¢{ 1)ANDREAS KASZKIN

Filing Date :14/06/2007 2)ROMAN KASZYNSKI
(87) International Publication No ‘WO 2007/144402 3)PRZEMYSLAW PIETRZAK
(61) Patent of Addition to Application ‘NA 4)WOLFGANG STIEHL
Numbgr_ ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
When gravimetrically metering pourable or flowable material to éiglved, a first controllable actuator is used to fill the nehtemi

be weighed into a container which is on a weighing device and is enugiigda second controllable actuator or is placed onto the
weighing device using the second controllable actuator, wherein the wétbtcontainer is recorded using the weighing device. In

order to enable metering which is as fast and accurate as passimesimple means, the weighing signal (m) provided by the
weighing device (2) passes through a signal filter (9) whose faacteristic can be changed and is adapted to difierent predefined

filter characteristics on the basis of the driving of the aotadb, 7).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.64/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : TREATMENT MACHINE

(51) International classification 3%358 59/00,B67C (711))'}2?_'”;%%; Applicant :
(31) Priority Document No :102006033511.2 Address of Applicant :JUCHOSTRASSE 20, 44143
(32) Priority Date :20/07/2006 DORTMUND Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0063(| 1)VOLKER, TILL
Filing Date :17/07/2007
(87) International Publication No ‘WO 2008/009404
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A treatment machine for bottles, or similar receptaclesingaat least one transporting element, further having a pluralitgasfitien
stations provided at the transporting element for receiving one releepsah, further having at least two receptacle mounts provided
at each treatment station, wherein the mounts are displaceallg aueceptacle changeover of the treatment machine between a
supply position and a working paosition, in which the respective recepramlint cooperates in a supporting and/or retaining manner
with the respective receptacle provided at the treatment statidriirther having means for moving the receptacle mounts of all
working stations during the receptacle changeover.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.65/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR THE SAFE CONTROE @ FILING VALVE

(51) International classification :B67C 322 (71)Name of Applicant :
(31) Priority Document No :102006029490.4 | 1)KHS AG
(32) Priority Date :27/06/2006 Address of Applicant :JUCHOSTRASSE 20, 44143
(33) Name of priority country :Germany DORTMUND Germany
(86) International Application No :PCT/EP2007/0054([(72)Name of Inventor :
Filing Date :20/06/2007 1)LORENZ KARL
(87) International Publication No ‘WO 2008/00037% 2)KUNZ ACHIM
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

\(Nit)h the help of a method for the control of a filling plant (3) wheghibits a plurality of controllable filling elements (12, 13) which
contain flow measuring devices (18), such illing plants, whichlatesiitable for aseptic use, are improved in such a way tha even
in case of certain disturbances, at least a partial use pfgheremains possible without an immediate repair having to be
accomplished. This is achieved by the fact that for the contrblecdpening time of a first filling element (12), the opening time
necessary for the run of the target flow rate is measuredlbgsata second fll element (13), using the fow measuring devaredn
(18), and the first fuel element (12) is opened for the measuredhgpéme.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.66/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DEVICE FOR TREATING FLEXIBLEUBULAR STRUCTURES HAVING AT LEAST ONE
OPENING

(51) International classification :B65B 43/46 (71)Name of Applicant :
(31) Priority Document No :102006028796.7 | 1)KHS AG
(32) Priority Date :23/06/2006 Address of Applicant :JUCHOSTRASSE 20, 44143
(33) Name of priority country :Germany DORTMUND Germany
(86) International Application No :PCT/EP2007/0053¢(72)Name of Inventor :
Filing Date :20/06/2007 1)MATHEYKA, THOMAS
(87) International Publication No ‘WO 2007/147564
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to a device for treating flexible tubulacgires having at least one opening, especially bags (1). Said device
comprises at least one gripper (3, 4) holding the structure by itsngpehieast one guide gripper (3) and a sequential gripper (4).
The invention is characterized in that the guide gripper (3) and dhergel gripper (4) are connected to different guide trains (5, 6)
that can be displaced towards each other.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.669/KQR006 A
(19) INDIA
(22) Date of filing of Application :04/07/2006 (43) Publication Date : 02/029

(54) Title of the invention : METHOD OF 2D-NMR CORRELATIONPECTROSCOPY WITH DOUBLE QUANTUM
FILTRATION FOLLOWED BY EVOLUTION OF SINGLE QUANTUMTRANSITIONS

. . : : (71)Name of Applicant :
(51) International classification GO1R33/2) 1)BRUKER BIOSPIN AG
(31) Priority Document No ‘NA Address of Applicant :INDUSTRIE STRASSE 26, CH-8117
(32) Priority Date ‘NA FALLANDEN Switzerland
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)NARAYANAN CHANDRAKUMAR
Filing Date ‘NA 2)VELUSAMY RAMESH
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention relates to a method of 2-dimensional nuclear magrssiitarece (2D-NMR) correlation spectroscopy, comprising a
pulse sequence with the following steps: i) excitation of double quantuneokgii) immediate reconversion to single transition
single quantum coherence; iii) evolution of the set of single transiiin®ixing with zero quantum mixing Hamiltonian; v) signal
detection. The method can achieve an improved sensitivity, has éiorasslectivity and suppresses diagonal peaks.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.54/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :05/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND APPARATUS FOR COERRTING ERRORS IN AMULTIPLE SUBCARRIERS
COMMUNICATION SYSTEM USING MULTIPLE ANTENNAS

(51) International classification :HO04J 11/00 (71)Name of Applicant :
(31) Priority Document No :60/806,696 1)LG ELECTRONICS INC.
(32) Priority Date :06/07/2006 Address of Applicant :20, YEOUIDO-DONG,
(33) Name of priority country ‘U.S.A YEONGDEUNGPO-GU, SEOUL Republic of Korea
(86) International Application No :PCT/KR2007/0032¢[ (72)Name of Inventor :
Filing Date :06/07/2007 1)LEE, MOON IL
(87) International Publication No ‘WO 2008/004835 2)IHM, BIN CHUL
(61) Patent of Addition to Application ‘NA 3)CHUN, JIN YOUNG
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method for correcting errors in a multiple antenna system basaglomality of sub-carriers and a transmitting/receiving ap paratus
supporting the same are disclosed. The method includes determining ahphdsesed precoding matrix phase shitted at a
predetermined phase angle, initially transmitting each sub-caymelool to a receiver in a packet unit by using the phase shift based
precoding matrix, reconstructing the phase shift based precoding maedut® a spatial multiplexing rate if a negative reception
acknowledgement (NACK) is received fom the receiver, ancheetrdting; the initially transmitted sub-carrier symbol by using the
reconstructed phase shift based precoding matrix or by changing the phadsasstiprecoding matrix using ofset information fed
back from the receiver or random offset information.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.670/KQR006 A
(19) INDIA
(22) Date of filing of Application :04/07/2006 (43) Publication Date : 02/029

(54) Title of the invention : LAVATORY VENTILATION SYSTEM

(51) International classification :A47K 13/1Z[(71)Name of Applicant :
(31) Priority Document No :NA 1)CHING, MING HUI
(32) Priority Date :NA Address of Applicant :NO. 25, LANE 280, SIHDE Rd.
(33) Name of priority country :NA Wufong Town Ship, Taichung County 413 China
(86) International Application No :NA 2)CHO, YU KUEI
Filing Date :NA 3)YIN, CHING SHOU
(87) International Publication No : NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)CHIN, MING HUI
Filing Date :NA 2)CHO, YU KUEI
(62) Divisional to Application Number ‘NA 3)YIN, CHING SHOU
Filing Date ‘NA

(57) Abstract :

This invention relates to a lavatory ventilation system compriskesst an air intake port and air outlets with an air ontkthanism
disposed thereon on lower portion of the lavatory space for compellingiyndcais that is inhaled through the air intake port to the
air outlets. In addition, the invention enables air lows downwardseta@ir outlets, so as to increase the air exhaust efficieitbout
having a lavatory user to inhale odor smells, as well as enable daghtddampness to be exhausted effectively.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.671/KQR007 A
(19) INDIA
(22) Date of filing of Application :03/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : METHOD FOR OPERATING A HYBRIBLECTRIC POWERTRAIN BASED ON PREDICT IVE
EFFECTS UPON AN ELECTRICAL ENERGY STORAGE DEVICE

(51) International classification :HO2P6/1871)Name of Applicant :
(31) Priority Document No :11/422,700 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC
(32) Priority Date :07/06/2006 Address of Applicant :300 GM RENAISSANCE CENTER
(33) Name of priority country :U.S.A [DETROIT, MICHIGAN U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ANDREW M. ZETTEL
(87) International Publication No ' NA 2)ANTHONY H. HEAP
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

(57) Abstract :

A hybrid electric powertrain includes an elactt energy storage device and electric machines. A method fatimgethe powertrai
is disclosed to control the electric machines efiective tnatt predetermined state of life profile for the ele@nergy storage
device.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.672/KQR007 A
(19) INDIA
(22) Date of filing of Application :03/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : FUEL ECONOMY INDICATOR LAMP @NTROL SYSTEM

(51) International classification :G08G1/09| (71)Name of Applicant :
(31) Priority Document No :60/816,68( 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC
(32) Priority Date :27/06/2006  Address of Applicant :300 GM RENAISSANCE CENTER
(33) Name of priority country :U.S.A [DETROIT, MICHIGAN U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)GORO TAMAI
(87) International Publication No ' NA 2)MARK A ZERBINI
(61) Patent of Addition to Application Number  :NA 3)ALAN J. HOUTMAN
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A fuel economy (FE) indicator lamp regulation system for a hybridrileehicle having an internal combustion engine includes an
FE indicator lamp, a first module that calculates an instantarkdeus the hybrid electric vehicle and a second module that
determines a velocity of the hybrid electric vehicle. A third moswiéches the FE indicator lamp between an on state and an off
state based on the instantaneous FE and the vehicle speed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.673/KQR007 A
(19) INDIA
(22) Date of filing of Application :03/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : CRANKSHAFT STOP POSITIONINGOBITROL SYSTEM

(51) International classification :B60K6/36¢E| (71)Name of Applicant :
(31) Priority Document No :60/816,68 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC
(32) Priority Date :27/06/2006  Address of Applicant :300 GM RENAISSANCE CENTER
(33) Name of priority country :U.S.A [DETROIT, MICHIGAN U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)GORO TAMAI
(87) International Publication No ' NA 2)MARK A. ZERBINI
(61) Patent of Addition to Application Number  :NA 3)JAMES WORTHING
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method of regulating a crankshat position in a hybrid electric ehicludes deactivating cylinders of an internal combustion
engine, driving a crankshat of the internal combustion engine using aceteathine, and determining a target crankshaft position
when a rotational speed of the crankshat crosses a first ttdeSiha crankshat is driven towards the target crankshat positen at
nudge rotational speed, and rotation of the crankshat is braked usingdtiie ehachine when a brake crankshat position is
achieved at the target rotational speed. Rotation of the cranislafested at the target position.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.67/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : WASTE MANAGEMENT

(51) International classification :B65F 5/00 (71)Name of Applicant :
(31) Priority Document No :10-2006-52031 1)ENVAS AB
(32) Priority Date :09/06/2006 Address of Applicant :SE-117 84 STOCKHOLM Sweden
(33) Name of priority country :Republic of Korea| (72)Name of Inventor :
(86) International Application No :PCT/SE2007/0005! 1)KIHLSTROM, CHRISTER
Filing Date :01/06/2007
(87) International Publication No ‘WO 2007/142574
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

\(Na)ste material that is introduced into waste inlet units (I®aisaged by connecting the inlet units to a temporary storage volu

for charging said storage volume with the waste and by controllednittemt opening of the storage volume for the removal of
accumulated waste therefrom. Specifically, waste is intrablunte each inlet unit during an inlet charging phase; shat charging
vacuum (CV) is applied to the storage volume and is maintained contintloetsliyn except when waste is removed from the storage
volume; and said charging vacuum and atmospheric air (AA) is intentijttcommunicated to the inlet unit to charge the storage
volume with the introduced waste.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.68/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ABROADBAND SWITCHED MULT IPLEER

(51) International classification :HO1P 1/213 (71)Name of Applicant :
(31) Priority Document No :0611445.8 1)TELEDYNE DEFENCE LIMITED
(32) Priority Date :09/06/2006 Address of Applicant :AIREDALE HOUSE, ROYAL
(33) Name of priority country :U.K. LONDON INDUSTRIAL ESTATE, ACORN PARK,
(86) International Application No :PCT/GB2007/0020{CHARLESTOWN, SHIPLEY, WEST YORKSHIRE, BD17 7SW
Filing Date :07/06/2007 U.K.
(87) International Publication No ‘WO 2007/141528 (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)HARDCASTLE, PETER, WILLIAM
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(A b)roadband switched multiplexer comprising an input broadband demultiplexentpyising a broadband input port (4) for
receiving an input broadband signal and at least one output port (5) havinfpandass output broadband multiplexer (3)
comprising at least two input ports (6) and a broadband output port (7)npathport having a difierent passband, each input port
passband overlapping a different portion of the demultiplexer output port pastisdeémultiplexer output port being in electrical
communication with the multiplexer input ports by signal paths (8), ®gdal path having a switch (13) for opening and closing the
path therein.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.69/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : VERTICAL CONSTRUCTION JOINTS

(51) International classification :E04B 1/04,E0481| (71)Name of Applicant :
(31) Priority Document No :P120063240 1)O-STABLE PANEL SDN. BHD.
(32) Priority Date :07/07/2006 Address of Applicant :NO. 3, JALAN DESA BAHAGIA,
(33) Name of priority country :Malaysia TAMAN DESA, 58100 KUALA LUMPUR Malaysia
(86) International Application No :PCT/MY2007/00004] 2)KHOO TIAN
Filing Date :02/07/2007 Address of Applicant :NO. 2, JALAN 2/109, TAMAN DESA,
(87) International Publication No ‘WO 2008/004852|58100 KUALA LUMPUR, MALAYSIA
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number ‘NA 1)KHOO TIAN
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

Sl'h<)e present invention discloses a pre-cast wall panel (4, 16, thdpwgitudinal recess (1) to retain all leakage of cement 40 (
arising from casting of in-situ concrete. The above pre-castpanbl (4,16,18) is aligned in a respective position at a distarte apa
to provide a working space for a worker to tighten at least onerdbart with vertical bar to form a vertical construction joimt, t
accommodate cumulative position overrun fom predetermined arrangenpestcaist wall panels (4,16,18), and to accommodate
tolerance dimension of the pre-cast wall panels (4,16,18).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.697/KQR006 A
(19) INDIA
(22) Date of filing of Application :12/07/2006 (43) Publication Date : 02/029

(54) Title of the invention : "DERIVATIVES OF N-[(1,5-DIPHEN¥1H-PYRAZOL-3-YL) METHYL]SULPHONAMIDE, THEIR
PREPARATION AND THEIR APPLICATION IN THERAPEUTICS."

:C07D209/1¢[(71)Name of Applicant :
(51) International classification C07D401/04] 1)SANOFI-AVENTIS
C07D401/12 Address of Applicant :174 AVENUE DE FRANCE 75013
(31) Priority Document No ‘NA PARIS-FRANCE France
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BARTH FRANCIS
(86) International Application No ‘NA 2)CONGY CHRISTIAN
Filing Date :NA 3)MARTINEZ SERGE
(87) International Publication No " NA 4)POINTEAU PHILIPPE
(61) Patent of Addition to Application Number :NA 5)RINALDI-CARMONA MURIELLE
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

(Thg. present invention relates to compounds corresponding to the formirdanftlich. R represents . a (€C;,)alkyl, unsubstituted
or substituted; a non-aromatic4C,,) carbocyclic radical, unsubstituted or substituted; a methyl sutlesti with a non-aromatic
(C5-C4p) carbocyclic radical, unsubstituted or substituted, . a phémylzyl, benzhydryl, benzhydrylmethyl radical,
unsubstituted or substituted, a thienyl, furyl, oxazolyl, thiazolyidaaolyl, pyrrolyl, pyridyl radical; a tetrahydronaphthalenyl or a
naphthyl, unsubstituted or substituted; . a 2,3-dihydrobenzofuranyl, unsubstitatdastituted, an mdol-2-yl or an N-methylindol-2-
yl; - R, represents a hydrogen atom, a {G,)alkyl or a (G -Cy)alkylsulphonyl group; - R represents a cyano, a hydroxyl, a {C
C,)alkoxy, a cyanomethyl, ahydroxymethyl, a {C,)alkoxymethyl, a fuoromethyl, a tetrazolylmethyl, an N-
(methyl)tetrazolylmethyl, a tetrazolyl, an N-(methyltetrazobylCONRR; group, a CKS(0),(C; -Cy)alkyl group, a COORgroup or
a CHINRsR; group; R and R, each represent independently a phenyl, unsubstituted or substituted; Mgtheghadtion and
application in therapeutics.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : COATED SODIUM PERCARBONATE RAICLES

(51) International classification 3(/:0121 D 3/39,C11D (711))'\;{/%%?}2 AD%péfJaSnSt A GMBH
(31) Priority Document No :06117986.7 Address of Applicant :RELLINGHAUSER STRASSE 1-11,
(32) Priority Date :27/07/2006 45128 ESSEN Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0567{] 1)DR. STEFAN LEININGER
Filing Date :04/07/2007 2)DR. HARALD JAKOB
(87) International Publication No ‘WO 2008/012181 3)RALPH OVERDICK
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Sodium percarbonate particles with a coating layer comprising soditatesaolthe form of a high-temperature phase of sodium
sulfate and/or of a high-temperature phase of a double salt of cdiiopd$ad (SO4) 1+n (C03) 1-n where n is fom 0 to 0.5 have an
improved storage stability in detergent and cleaning composition forangatis compared with sodium percarbonate particles which
comprise sodium sulfate in the coating layer only in the form of sodilfate (V) or burkeite.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.70/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : TOUCH SCREEN LIQUID CRYSTALUSPLAY

(71)Name of Applicant :

(51) International classification :GO6F 3/041 1)APPLE INC.
(31) Priority Document No :60/804,361 Address of Applicant :1 INFINITE LOOP, CUPERTINO, CA
(32) Priority Date :09/06/2006 U.S.A.
(33) Name of priority country ‘U.S.A (72Name of Inventor :
(86) International Application No :PCT/US2007/0707:f 1)HOTELLING, STEVEN, P.

Filing Date :08/06/2007 2)CHEN, WEI
(87) International Publication No : NA 3)KRAH, CHRISTOPH, H.
(61) Patent of Addition to Application ‘NA 4)ELIAS, JOHN, GREER
Number ‘NA 5)YAO, WEI

Filing Date ' 6)ZHONG, JOHN, Z
(62) Divisional to Application Number :5038/KOLNP/2008 | 7)HODGE, ANDREW, BERT

Filed on :11/12/2008 8)LAND, BRIAN

9)DEN BOER, WILLEM

57) Abstract :

,(An )integrated liquid crystal display touch screen comprising: gobietrizer; a second polarizer; a first substrate having display
control circuitry formed thereon, the first substrate being disposegtdrethe first polarizer and the second polerizer; a second
substrate disposed between the first polarizer and the second p@adzaljacent the first substrate, and at least one touch sensing
element disposed between the first polerizer and the second padaiizeot between the first and second substrates.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.71/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : METHODS AND DEVICES FOR AUTGOWIIC DISPLAY OF PREPAY INFORMATION

(51) International classification :HO4M 17/02 (71)Name of Applicant :
(31) Priority Document No :11/457,949 1)MOTOROLA, INC.
(32) Priority Date :17/07/2006 Address of Applicant :1303 EAST ALGONQUIN ROAD,
(33) Name of priority country ‘U.S.A SCHAUMBURG, ILLINOIS U.S.A.
(86) International Application No :PCT/US2007/0712¢ (72Name of Inventor :

Filing Date :15/06/2007 1)BLACK, GREGORY REDMOND
(87) International Publication No ‘WO 2008/073514 2)COLORADO, RAFAEL
(61) Patent of Addition to Application ‘NA 3)KUMAR, KOLAKALURI JAY
Number ‘NA 4)LI, TAO

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

(Des)crib ed are methods of a mobile communication device (102) forsgingea balance information message (474) fom a service
provider (346) in response to a balance information query (468). A methadésabbtaining a service provider (346) identity from a
STM (242). determining aformat of a balance information meqg4d@® and identifying a balance information message from the
service provider according to the format of the balance inform atessage (474). Also described is a mobile communication device
(102) that includes a transceiver (104), a controller (106), and a méb@®) configured to store format information including a
format of a balance information message. The controller (1@6nigured to generate a communication to the service provider for
transmission via the wireless transceiver (104), the communidatiag based on formal information including the format of a
balance information query, and to determine whether an incoming messeiged (470) by the wireless transceiver (104) from the
service provider (346) conforms to the balance information message (474)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/01/2009

(21) Application No.72/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : PEPTIDE PROBES FOR DIAGNOSS$IBND THERAPEUTICS

(51) International classification 50071}2]12/3175 0,
(31) Priority Document No :60/848,358
(32) Priority Date :02/10/2006
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/US2007/0167:
Filing Date :26/07/2007
(87) International Publication No ‘WO 2008/013859
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)ADLYFE, INC.

Address of Applicant :9430 KEY WEST AVENUE,

ROCKVILLE, MD U.S.A.
(72)Name of Inventor :

1)SHIVAPRASAD, SHANKARRAMA

2)RUDOPPH, ALAN

3)ORSER, CINDY S.

4)ORSER, CINDY S.

5)WEGRZY N, RENEE

(57) Abstract :

Disclosed are agents and methods that may be used to diagnosetamudriety of diseases associated with conformationally -
altered proteins. The agents and methods may be used to identify aed dielgs useul for treating diseases associated with

conformationally-altered proteins.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.73/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : EXTENDED RELEASE PHARMACEUTAC FORMULATION OF METOPROLOL AND PROCESS
FOR TS PREPARATION

. . . :A61K 9/50,A61P [(71)Name of Applicant :
(51) International classification 9/12 1)FARMAPROJECTS, S. A.
(31) Priority Document No :06118059.2 Address of Applicant :C/ SANTA EULALIA, 240-242, E-
(32) Priority Date :28/07/2006 08902 L'HOSPITALET DE LLOBREGAT (BARCELONA)
(33) Name of priority country -EUROPEAN Spain |
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2007/0577:] 1)SUNE NEGRE, JOSEP M.

Filing Date :26/07/2007 2)VALL PARES, MARIA DEL CARMEN
(87) International Publication No ‘WO 2008/01234¢ 3)ALVAREZ CASARES, NOEMI
(61) Patent of Addition to Application ‘NA 4)GUAL PUJOL, FRANCISCO
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention provides an extended release coated granule comprising a bexing a particle size ranging fom 0.2 to 2 mm, a
friability lower than or equal to 1% and comprising metoprolol succiatactive ingredient in an amount ranging fom 10 to 75% by
weight of the granule and at least one binder selected from micadlines cellulose and methylcellulose, coated with a film-farme
coating agent. It also provides a process for the preparation oktaid ed release coated granules, as well as pharmaceutical
formulations containing them.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.674/KQR007 A
(19) INDIA
(22) Date of filing of Application :03/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND APPARATUS FOR CORDL OF A HYBRID ELECTRIC VEHICLE TO ACHEVE
A TARGET LIFE OBJECTIVE FOR AN ENERGY STORAGE DEVEC

(51) International classification :B60K6/36E| (71)Name of Applicant :
(31) Priority Document No :11/422,70Y 1)GM GLOBAL TECHNOLOGY OPERATIONS, INC
(32) Priority Date :07/06/2006  Address of Applicant :300 GM RENAISSANCE CENTER
(33) Name of priority country :U.S.A [DETROIT, MICHIGAN U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ANTHONY H. HEAP
(87) International Publication No ' NA 2)ANDREW M. ZETTEL
(61) Patent of Addition to Application Number  :NA 3)WILLIAM R. CAWTHORNE
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(A nzethod for determining a preferred operating gradient for use iniaga life objective for an electrical energy storage device i
hybrid vehicle is disclosed. A present state-of-life of thetretet energy storage device is provided and a life targeh@electrical
energy storage device is established as a predetermined limfpréaetermined metric at a pred etermined stalideod{ the el ectrice
energy storage device. A state-of life gradient is then detechwith respect to the predetermined metric which convergegdtee s
of-life of the electrical energy storage device to the &ifg ét.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.675/KQR007 A
(19) INDIA
(22) Date of filing of Application :03/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : POWER TRANSFORMER WITH IMPREM COOLING HARNESSING TANK MOUNTED 2 X
50% RADIATOR BANKS

(51) International classification :HO2H9/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARAT HEAVY ELECTRICALS LIMITED
(32) Priority Date ‘NA Address of Applicant :REGIONAL OPERATIONS
(33) Name of priority country ‘NA DIVISION (ROD), PLOT NO: 9/1, DIJBLOCK 3RD FLOOR,
(86) International Application No ‘NA KARUNAMOYEE, SALT LAKE CITY, KOLKATA-700091
Filing Date ‘NA BHEL HOUSE, SIRIFORT, NEW DELHI-110049 West Bengal
(87) International Publication No :NA India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date :NA 1)MR RAJENDRA KUMAR MOHAPATRA
(62) Divisional to Application Number ‘NA 2)MR RAJEEV AGARWAL
Filing Date :NA

(57) Abstract :

A power transformer has been developed with improved cooling system 5% xadiator banks, with lesser material and space
requirement having flexibility of easy replacement of components wagt 8hut down during maintenance jobs. Due to compact size
and lesser lay out space, the transformer can be installed tddkerload with less transmission loss.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.75/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : LIQUID DISPENSING SYSTEMS ERMPASSING GAS REMOVAL

(71)Name of Applicant :

83 'Fr,‘:i%rlfi‘gt'ggimaeist' peation pors 109 1)ADVANCED TECHNOLOGY MATERIALS, INC.
(32) Priority Date 'i3/06/2b06 Address of Applicant :7 COMMERCE DRIVE, DANBURY,
(33) Name of priority country ‘US.A (C7-|2—)ItIJ;rI1Ae\.of Inventor -
(86) International Application No :PCT/US2007/0709! 1)WARE DONALD. D
Filing Date :11/06/2007 2TOM éLENN M, '
(87) International Publication No ‘WO 2007/146897 3)DATHE PAUL
E\?l) I;atent of Addition to Application ‘NA 4)KOLAND, AMY
um F‘?Irmg Date ‘NA 5)GEROLD, JASON
A o . 6)MIKKELSEN, KIRK
(62) ?:Ii\llilr?iqolgiltéo Application Number Hﬁ 7)0DOUGHERTY,KEVIN, T,

8)CISEWSKI, MICHAEL., A.

(57) Abstract :

Systems are described for delivery of a wide variety of nadsenn which liquid and gas or vapor states are concurrently preésen

a package preferably including a fuid-containing collapsible linerdéfesce gas is removed from a pressure dispensing package
prior to liquid dispensation therefrom, and ingress gas is removedfteeduring dispensation operation. At least one sensor senses
presence ofgas or a gas-liquid interface in a reservoir diggég-separation region. A gas removal system including an integral
reservoir, at least one sensor, and at least one flow contmérgle may be included within a connector adapted to mate with a
pressure dispensing package, for highly efficient removal of gastireriiquid being dispensed from the-container.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.76/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : AWIND TURBINE TOWER AND A O ROL SYSTEM AND METHOD FOR ALTERING THE
EIGENFREQUENCY OF A WIND TURBINE TOWER

(51) International classification :FO3D 11/04 (71)Name of Applicant :
(31) Priority Document No :PA 2006 00895 1)VESTAS WIND SYSTEMS A/S
(32) Priority Date :30/06/2006 Address of Applicant :ALSVEJ 21, DK-8940 RANDERS SV
(33) Name of priority country :Denmark Denmark
(86) International Application No :PCT/DK2007/00031[ (72)Name of Inventor :
Filing Date :28/06/2007 1)NIEUWENHUIZEN, JOHN, JOHANNES, MATHIAS,
(87) International Publication No ‘WO 2008/000265§ HUBERTUS
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A wind turbine (1) comprising a wind turbine rotor (4) with at lem®¢ wind turbine blade (5), a wind turbine tower (2), such as a
standard tubular steel tower (2), positioned on a foundation (6) and cortieetttednind turbine rotor (4) through awind turbine
nacelle (3), and control means for establishing oscillation contreésaf the wind turbine (1). The wind turbine (1) is characterized
in that the tower (2) comprises load altering means (9) for optimihe tower eigenfrequency in response to the values fom the
control means. A control system (62) and a method for altering thefremeency of a tower (2) of a wind turbine (1) are also
disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.74/KONP/2009 A
(19) INDIA
(22) Date of filing of Application :06/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DRUG, DRUG INDUCTION DEVICEMAGNETIC DETECTOR AND METHOD OF DESIGNING
DRUG

(51) International classification :A61K 31/282 (71)Name of Applicant :
(31) Priority Document No :2006-177971 1)IH CORPORATION
(32) Priority Date :28/06/2006 Address of Applicant :1-1, TOYOSU 3-CHOME KOT O-KU,
(33) Name of priority country :Japan TOKYO Japan
(86) International Application No :PCT/IP2007/0630| 2)ISHIKAWA, YOSHIHIRO
Filing Date :28/06/2007 Address of Applicant :1-19-8, SHINJUKU, SHINJUKU-KU
(87) International Publication No ‘WO 2008/00185T OKYO 1600022, JAPAN
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number ‘NA 1)ISHIKAWA, YOSHIHIRO
Filing Date 2)EGUCHI, HARUKI
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

It is intended to provide a drug delivery system which mékesssible to solve the existing technical problems and is easibyeus
practice. A drug, which comprises an organic compound or an inorganic compoumasdrmeen magnetized by modifying a side
chain and/or crosslinking side chains, is induced into a target tssneaffected part due to magnetic force.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.77/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PORTABLE DEVICE WITH USER IERFACE

. . . :GO6F 13/00,GO6F [(71)Name of Applicant :

(51) International classif cation 1/00 ( 1))'§II'REK 2000 INTERNATIONAL LTD:
(31) Priority Document No :NA Address of Applicant :30 LOYANG WAY #07-13/14/15,
(32) Priority Date ‘NA LOYANG INDUSTRIAL ESTATE Singapore
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/SG2006/0001¢ 1)POO, TENG PIN

Filing Date :13/07/2006 2)TAN, HENRY
(87) International Publication No ‘WO 2008/008039
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A portable device comprising a connector for connecting the portable devéckost; a central processing unit for controlling the
operation of the portable device; at least one non-volatile memory madusder interface for input of user commands to the central
processing unit for enabling direct control of at least one fun ctitimegiortable device in the host. The central processing unit is for
uploading to a host an auto-run application to reside in the host for entdi#inger interface in the host. A corresponding method is
also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.771/KQR007 A
(19) INDIA
(22) Date of filing of Application :18/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : BIOMEDICAL DEVICE MOLD

(51) International classification :B29D11/0(| (71)Name of Applicant :
(31) Priority Document No :11/436,48/ 1)JOHNSON & JOHNSON VISION CARE, INC
(32) Priority Date :18/05/2006  Address of Applicant :7500 CENTURION PARKWAY
(33) Name of priority country :U.S.A [SUITE 100, JACKSONVILLE, FL US.A
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SCOTT F. ANSELL
(87) International Publication No ' NA 2)CHANGHONG YIN
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The present invention includes molds for forming a biomedical device,asuah ophthalmic lens. The present invention also
includes methods and systems for forming a mold part to process bidnaedicas, such as ophthalmic lenses.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.772/KQR007 A
(19) INDIA
(22) Date of filing of Application :18/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : CASE FOR CIRCUIT BREAKER WITONOLITHIC DOOR

(51) International classification :HO1H71/02 |(71)Name of Applicant :
(31) Priority Document No :10-2007- 1)LS INDUSTRIAL SYSTEMS CO., LTD.
0023212 Address of Applicant :84-11, 5GA, NAMDAEMUN-RO,
(32) Priority Date :08/03/2007 [JUNG-GU, SEOUL Republic of Korea
(33) Name of priority country kl'\(’)?ggbhc of G%’:‘j‘miﬁ :(Ion\ljtla\lnéor '
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application NumbeNA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

In a case for a circuit breaker in which a terminal is sirggblaceable or mountable according to a wiring method of the circuit
breaker, the case comprises a case which accommodates comfuoremaking a circuit, a terminal block portion which provides a
common platform for plural types of terminals, and a door engaged wittasken monolithic form so that it may be operable to a
closed position for closing the case or an opened position for instabiglgaed terminal of the plural types of terminals.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.774/KQR007 A
(19) INDIA
(22) Date of filing of Application :21/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : SUTURE LOCKING DEVICE

(51) International classification :F16D3/8471)Name of Applicant :
(31) Priority Document No :11/437,44] 1)ETHICON ENDO-SURGERY, INC
(32) Priority Date :19/05/2006 Address of Applicant :4545 CREEK ROAD CINCINNATI,
(33) Name of priority country ‘US.A [OHU.S.A
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)MICHAEL J. STOKES
(87) International Publication No ©NA 2)SEAN P. CONLON
(61) Patent of Addition to Application Number  :NA 3)MATTHEW D. HOLCOMB
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A suture locking device including an adapter for insertion into a bodyaddyger has a proximal end, an open distal end and a lip
within the distal end projecting towards an interior of the open disthlT he device further includes a knot tying element releasably
attached to the distal end of the adapter. The knot tying elemeatdistal and a proximal end. The proximal end of the knot tying
element has a recess thereon. The proximal end of the knot tyirepelermserted within the open distal end of the adapter such that
the lip and the recess mate with each other to form a rel edeahl
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(12) PATENT APPLICATION PUBLICATION (21) Application No.775/KQR007 A
(19) INDIA
(22) Date of filing of Application :21/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : LUMEN STABILIZER FOR ENDOSC@PMUCOSAL RESECTION

(51) International classification :A61B1/017| (71)Name of Applicant :
(31) Priority Document No :11/438,13)] 1)ETHICON ENDO-SURGERY, INC
(32) Priority Date :19/05/2006  Address of Applicant :4545 CREEK ROAD CINCINNATI,
(33) Name of priority country :US.A [OHU.S.A
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)IFUNG LU
(87) International Publication No ' NA 2)RUDOLPH H. NOBIS
(61) Patent of Addition to Application Number  :NA 3)DUANE A. LINENKUGEL
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An endoscopic instrument having a lumen stabilizing feature, includiegiblé shaft having a first distal end for insertion into the
gastrointestinal tract of a patient, a plurality of arm housingsodisd about the periplyeof the distal end, a plurality of arms retail
within the arm housings, wherein the arms may be extended from axie@tinto the arm housings; and a finger connected to an
arm, wherein the finger may be rotated with respect to allabeis of the arm. Lumen stabilizing accessories for fex@htios copic
instruments are also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.78/KQIP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : HANDHELD CLEANING APPLIANCE

. . . :A47L 9/16,A47L 71)Name of Applicant :
(51) International classification 5/24 ( 1))'\IIDYSON TEpCHNOLOGY LIMITED
(31) Priority Document No :0614237.6 Address of Applicant :TETBURY HILL, MALMESBURY
(32) Priority Date :18/07/2006 WILTSHIRE SN16 ORP U.K.
(33) Name of priority country :U.K. (72)Name of Inventor :
(86) International Application No :PCT/GB2007/0025{ 1)GOMICIAGA-PEREDA, RICARDO
Filing Date :06/07/2007 2)PEACE, MICHAEL JAMES
(87) International Publication No ‘WO 2008/009886
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention provides a handheld cleaning appliance (10) comprising a dirtieg(18), a clean air outlet (24) and separating
apparatus (100) for separating dirt and dust fom an airfiow logatad airflow path leading from the air inlet (18) to the air outlet
(24). The separating apparatus (100) comprises a cyclonic separatgy &éiakeast one first cyclone (102) and further comprises a
plurality of second cyclones (130) arranged in parallel with one anattidoeated downstream of the or each first cyclone (102). By
providing a cyclonic separator (100) which comprises a plurality of seymhahes (130) in parallel, the handheld cleaning appliance
(10) becomes capable of separating fine dirt and dust partidlesutviising barrier means such as filters or bags which need
maintenance to ensure that performance remains high over a peiioé.of t
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(12) PATENT APPLICATION PUBLICATION (21) Application No.79/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : HANDHELD CLEANING APPLIANCE

. . . :A4TL 5/24,A47L 71)Name of Applicant :

(51) International classification 9/16 ( 1))'\IIDYSON TEpCHNOLOGY LIMITED
(31) Priority Document No :0614237.6 Address of Applicant :TETBURY HILL, MALMESBURY
(32) Priority Date :18/07/2006 WILTSHIRE SN16 ORP U.K.
(33) Name of priority country :U.K. (72)Name of Inventor :
(86) International Application No :PCT/GB2007/0025¢ 1)MILNE, WILLIAM FRAME

Filing Date :06/07/2007 2)WHITE, WILLIAM ROBERT JAMES
(87) International Publication No ‘WO 2008/009891
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention provides a handheld cleaning appliance (10) comprising a dirtieg(18), a clean air outlet (24) and separating
apparatus (100) for separating dirt and dust fom an airfiow in fomapath leading fom the air inlet (18) to the air outlet (24). The
separating apparatus (100) comprises a cyclonic separator haveagtatrie cyclone (102) and a collector (105). The collector (105)
has a wall (104) and a base member (116), the base member (116) lkingahetosed position by means of a catch (120) and being
pivotably connected to the wall (104). The appliance further includesmaliody (12) which incorporates an actuator (152) for
operating the catch (120). The actuator (152) comprises a slidably mooaht@cb4) which is movable between an inoperative
position and an actuating position in which the rod (154) contacts part a#ttitne(120) so as to allow the collector (105) to be
opened for emptying purposes. This arrangement allows the catch (120kteabed without the user actually touching the collector
(105). It also provides a compact, reliable mechanism for remetabgying the collector (105) in a cost-efficient manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.797/KQR007 A
(19) INDIA
(22) Date of filing of Application :24/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : METHOD AND SYSTEM FOR SIMULATG A GROUP OF CO-OPERATING INTELLIGENT
HACKERS TO ASSESS VULNERABILITIES ASSOCIATED WITH AETWORK OF DATA PROCESSING UNITS AND
EXECUTE AN AUTOMATED MULTI-STAGED PENETRATION TEST

(51) International classification :G06F21/01 (71)Name of Applicant :
(31) Priority Document No ‘NA 1IVIZTECHNO SOLUTIONS PVT. LTD.
(32) Priority Date ‘NA Address of Applicant :EREVMAX HOUSE (FIRST FLOOR)
(33) Name of priority country ‘NA BLOCK - EP & GP, PLOT NO: XI-16, SECTOR-V SALT
(86) International Application No ‘NA LAKE, KOLKATA West Bengal India
Filing Date :NA (72)Name of Inventor :
(87) International Publication No ' NA 1)BIKASH BARAI
(61) Patent of Addition to Application Number  :NA 2)NILANJAN DE
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method and system for simulating a group of co-operating intelligentredokeassessing vulnerabilities and risk management
associated with a network of data processing units (DPUs), inchidive humans (users of the DPUs) and communication links
connecting the network of DPUs is provided. The method includes receivirgy amare scan parameters from a user of a system and
gathering information about the network of DPUs and humans. The methadaisies analyzing the vulnerabilities associated with
the DPUs and its users and generating an attack graph, and also Bngrpetantial attacks on the network. Further, the method
includes planning and launching the attack and installing an agent on a conedr@®Rid to assist in carrying further attacks on the
network of DPUs and humans. Consequently, all the vulnerabilitiesassowith the network can be assessed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.8/KQNIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : COATED SODIUM PERCARBONATE RAICLES

(51) International classification 3(/:1101 D 3/39,C11D (711))'\;{/%%?}2 AD%péfJaSnSt A GMBH
(31) Priority Document No :06117994.1 Address of Applicant :RELLINGHAUSER STRASSE 1-11,
(32) Priority Date :27/07/2006 45128 ESSEN Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2007/0567¢ 1)DR. STEFAN LEININGER
Filing Date :04/07/2007 2)DR. HARALD JAKOB
(87) International Publication No ‘WO 2008/012184 3)DR. ULRIKE KOTTKE
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Coated sodium percarbonate particles comprising a core of sodiunbpeste obtainable by fluidized bed buildup granulation, and
a coating layer comprising sodium sulfate and sodium carbonate imylat wegio of fom 95 : 5 to 75 : 25 and in which the proportion
of sodium sulfate and sodium carbonate is at least 80% by weiglat,affa detergent component an improved washing power of the
detergent and exhibit a high storage stability in detergent formulations.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.80/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PROCESS FOR PRODUCING MIXTUBE TWO-LIQUID MIXING TYPE CURABLE RESIN AND
PROCESS FOR PRODUCING HOLLOW-FIBER MEMBRANE FILT BER.LEMENT

(51) Intemational dlassif cation :B29B 7/00,BO1F [(71)Name of Applicant :
3/10 1)ASAHI KASEI CHEMICALS CORPORATION

(31) Priority Document No :2006-189287 Address of Applicant :1-105 KANDA-JINBOCHO,
(32) Priority Date :10/07/2006 CHIYODA-KU, TOKYO Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2007/0636| 1)YUZURU ISHIBASHI

Filing Date :09/07/2007 2)AKIHIRO WATANABLE
(87) International Publication No ‘WO 2008/00765p
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date :NA

57) Abstract :

,(An )object of the present invention is to provide a process for produ cimigtare of a two-liquid mixing type curable resin, which
process is hard to generate curing unevenness, can be carried dowwdtiergy consumption, and is suited for mixing even with a
disposable static mixer. The present invention provides a procgssedurcing a mixture of a two-liquid mixing type curable resin by
mixing the constituents of the resin, wherein mixing operations ofh&tituents are performed multiple times and a non-mixing
time is provided between at least one of the mixing operations and aooéhefthe mixing operations subsequent thereto.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.805/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :06/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : ALLOY CASTING APPARATUS

(51) Intemational dlassif cation :B22D18/04,B22D21/04,BZ71Name of Applicant :
2D23/00,B22D35/00 1)COMMONWEALTH SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No :2004904994 RESEARCH ORGANISATION
(32) Priority Date :01/09/2004 Address of Applicant :LIMESTONE AVENUE, CAMPBEL
(33) Name of priority country :Australia AUSTRALIAN CAPITAL TERRITORY, 2612 Australia
(86) International Application No :PCT/AU2005/001315 (72)Name of Inventor :

Filing Date :01/09/2005 1)CARRIG, JOHN FRANCIS
(87) International Publication No ‘WO 2006/024090 2)LOOZE, GEOFFREY DE
(61) Patent of Addition to Applicati(.NA 3)NGUYEN, THANG TRAN
Number ‘NA A)ALGUINE, VALDIMIR NIKOLAI

Filing Date '
(62) Divisional to Application ‘NA
Number ‘NA

Filing Date ’

57) Abstract :

,(Apgaratus for gravity fow and feeding of alloy in a casting operatioratsapply vessel for holding a supply of alloy, a furnace in
which the vessel is contained and in which the vessel is heatatlaintain the supply of alloy at suitable casting temperature, and a
die mounted laterally outwardly from the vessel in relation to timed@. A conduit provides communication between the vessel and
the die. The apparatus further includes means for reversibhgtdh assembly including the furnace, the vessel and the die about a
substantially horizontal axis to enable or prevent the flow of thg &#tm the vessel to a die cavity defined by the die.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.806/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :06/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : SOCK

(51) International classification :A41B 11/02 (71)Name of Applicant :
(31) Priority Document No :20 2004 013 816.6 1)X-TECHNOLOGY SWISS GMBH
(32) Priority Date :02/09/2004 Address of Applicant :SAMSTAGERNSTRASSE 45, 8832,
(33) Name of priority country :Germany WOLLERAU Switzerland
(86) International Application No :PCT/DE2005/0014«| (72)Name of Inventor :
Filing Date :17/08/2005 1)LAMBERTZ BODO, W.
(87) International Publication No ‘WO 2006/02426(
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The invention relates to a sock, in particular, for applicatiorpéots activities. The sock is characterised in that at tesst
essentially rod-shaped pad (3) is provided in the region of the ankle.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.807/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :06/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : NOISE DAMPER FOR A DRIVEN PUEY OF A CONTINUOUSLY VARIABLE TRANSMISSION

. . . :F16H 71)Name of Applicant :

(51) International classification 55/52, F16H9/16 ( 1))'\éVTECH |§§ D INC.
(31) Priority Document No :60/610,365 Address of Applicant :300, LABONTE, DRUMMONDVILL/
(32) Priority Date :16/09/2004 QUEBEC, CA J2C 6X9 Canada
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CA2005/00141 1)LABBE, JOCELYN

Filing Date :16/09/2005
(87) International Publication No ‘WO 2006/029534
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The driven pulley (10) comprises two conical sheaves (12, 14), both meoorstedhat, and at least two symmetrically-disposed cam
surfaces (30), each corresponding to cam followers (32) provided for egdhgirespective cam surfaces (30). The cam followers
(32) are maintained in position by respective supports (38). A noise déBpés disposed between at least one of the cam fol lowers
(32) and its respective support (38) to dampen the vibrations, therebyngedocse.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.808/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :06/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : ELECTROACOUSTIC CONVERTER

. . . :G01K11/00, 71)Name of Applicant :

(51) International classification HO4R1/44 ( 1))'\ATLAS ELE?(TRONIK GMBH
(31) Priority Document No :10 2004 062 128.4  Address of Applicant :SEBALDSBRUCKER HEERSTR.235,
(32) Priority Date :23/12/2004 D-28305 BREMEN Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2005/0129(| 1)BUSCH, RAINER

Filing Date :02/12/2005
(87) International Publication No ‘WO 2006/07230(
(61) Patent of Addition to Application ‘NA
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

In an electroacoustic transducer for underwater use, having &ef{gt) and a hydrophone (12) which is arranged at an axial
distance from the reflector (11) and is arranged upstream cdftbetor (11) in the sound incidence direction, amtigular in the forn
of a ceramic hollow sphere, a reflector ring (16) which is coricentth respect to the hydrophone (12) is arranged in front of the
reflector (11) in order to achieve a phase profile, which ispstihar ater fush installation in the outer skin of a boat bodiput
sudden phase changes, the inner ring wall (161) of which reflector rings (&6a radial distance from the hydrophone (12). The
spatial association between the hydrophone (12) and the refector ririg {his case provided by arranging the hydrophone (12)
at a predeterminabl e distance (h) from that end surface (1629 odftector ring (16) which faces away fom the ref ector (1) ,
which case it can be positioned such that it projects at ledistllpdneyond this end surface of the refiector ring (16) , orislse
recessed behind this end surface (162) of the refector ring (16).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.809/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :06/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : ALIGNING DEVICE FOR CORRECTUNSERTING SCREWS INTO HOLES OF
ENDOMEDULLARY PROSTHESES, AND RELAT IVE ALIGNMENT MEHOD

(51) International classification :A61B17/17 (71)Name of Applicant :
(31) Priority Document No :NA 1)ALFA PLASTIC S.R.L.
(32) Priority Date ‘NA Address of Applicant :5,VIA F. TURATI,1-42010 RIO
(33) Name of priority country ‘NA SALICETO (REGGIO EMILIA) ltaly
(86) International Application No :PCT/IT2004/0005(| (72)Name of Inventor :
Filing Date :16/09/2004 1)FERRARI, LUIGI
(87) International Publication No ‘WO 2006/030460 2)SACCHI, EDO
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

An aligning device (1) for correctly inserting a screw into a spethrough hole (10) of an endomedullary prostheses (100)
implanted in a bone tissue, comprising support means (3) associdteshigitprosthesis (100) and carrying guide means (2) defning
an intervention aiming line (X-X) for perforation means for said bseié, said guide means (2) being detectable by selective
detection means, and further comprising orientation means (5, §pfialky orientating said support means (3), said support means
(3) further carrying a target (4) with sight (4") detectable dg getection means and positioned aligned with said aiming ling, (X-X
said hole (10) being interposed between said guide means and saidnisingies,axis disposed on said aiming line (X-X).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.81/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PROCESS FOR PRODUCING SPHERIBASE GRANULE COMPRISING EASILY WATER-
SOLUBLE DRUG

(51) Intemational dlassif cation :A61K 9/16,A61K [(71)Name of Applicant :
47/10 1)ASAHI KASEI CHEMICALS CORPORATION

(31) Priority Document No :2006-196947 Address of Applicant :1-105 KANDA JINBOCHO,
(32) Priority Date :19/07/2006 CHIYODA-KU, TOKYO Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/IP2007/0642( 1)YOSHIHITO YAGINUMA

Filing Date :18/07/2007 2)RIKA MATSUMOTO
(87) International Publication No ‘WO 2008/01052¢
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date :NA

57) Abstract :

I(Dro)vided is a process for producing spherical base granules comprisisity avater-soluble drug and suited for film coating by
spraying a layering liquid over pharmaceutically inert spherical cotieles, thereby coating the particles with a layer comprisin
easily watessoluble drug, wherein (1) the spherical core particles have a myistaltine cellulose content of 30 mass% or greate
a water absorbing capacity of 0.5 cm3/g or greater; and (2) thiantayiguid is an aqueous solution comprising at least the easily
water-soluble drug and a low water-soluble saccharide.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/03/2007

(21) Application No.810/KONP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : NON-CONTACT OPTICAL MEANS ANBDIETHOD FOR 3D FINGERPRINT RECOGNITION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G01C 21/30
:60/599,557
:09/08/2004
‘U.S.A

:PCT/IL2005/0008¢
:09/08/2005

‘WO 2006/01635

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)CLASSIFEYE LTD.
Address of Applicant :1 GENEO STR. FL. 4, JERUSALEM
97289,ISRAEL. Israel
(72)Name of Inventor :
1)PEREZ ASHER
O

(57) Abstract :

The present invention discloses a method of recognizing 3D fing erprirsnbgct-less optical means. The novel method comprising
inter alia the following steps of obtaining an optical contact-lesansfor capturing fingerprints, such that 3D optical images,
selected from a group comprising minutia, forks, endings or any combinhtiad re provided; obtaining a plurality of ing erpril
wherein the images resolution of said fingerprints is not dependent distidnrece between a camera and said inspected finger;
correcting the obtained images by mis-focal and blurring restoringnaimaa plurality ofimages, preferably 6 to 9 images, in the
enrolment phase, under various views and angles; systematically impttoeiggality of the field depth of said images and the
intensity per pixel; and, disengaging higher resolution fom memory consumsticinthat no additional optical sensor is required.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.811/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :07/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : DEVICE FOR RECEIVING LIQUIDIBI AN AIRCRAFT AND/OR RELEASING LIQUIDS
THEREFROM

. . . :B64D 1/16,B64D |(71)Name of Applicant :

(51) International classification 1/22 1)VON MOHOS, ZOLTAN
(31) Priority Document No :10 2004 041774.1 Address of Applicant :PARKWEG 8, 50259 PULHEIM
(32) Priority Date :28/08/2004 Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2005/0087{ 1)VON MOHOS, ZOLTAN

Filing Date :12/08/2005
(87) International Publication No ‘WO 2006/024384
(61) Patent of Addition to Application ‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

(Thg. invention relates to a device(1) for receiving liquids in amadirand/or releasing liquids therefrom, especially during the fight
said device being arranged especially in an aeroplane. The aimmf¢hé&on is to provide a device which can receive large
guantities of liquids in a rapid, reliable and fexible manner. Aiodnd, said device comprises a tank module (2) provided with at
least one tank container(6) that is connected to a collector(8) msréat least one connecting shat(7), a bulkhead module(3)that
can be connected to the tank module by means of the collecting tank antkesrapmiosing element (9) by which means, in the open
position, liquids are released from the tank module, a refu elliodute(4)which is connected to the tank module by means of at least
one supply line(10),and a tubénish is arranged on a winding device(11) and comprises a receiving dlEByerdvided with at lea

one opening (14)which receives liquids released from the aircrahasohe refuelling of the device can take place.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.812/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :07/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : HYBRID VEHICLE POWERTRAIN SY&EM WITH POWER TAKE-OFF DRIVEN VEHICLE
ACCESSORY

:B60K6/04,B60W10/0F71)Name of Applicant :
(51) International classification ,B60W10/08,B60W 1)EATON COPORATION
20/00 Address of Applicant :EATON CENTER,1111 SUPERIOR
(31) Priority Document No :10/935,496 AVENUE, CLEVELND,OH 44114 U.S.A
(32) Priority Date :07/09/2004 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)BEATY, KEVIN, D.
(86) International Application No :PCT/IB2005/002593 | 2)HOPE, MARK, E.
Filing Date :02/09/2005 3)Z20U, ZHANJIANG
(87) International Publication No ‘WO 2006/027656 | 4)KANG, XIAOSONG
(61) Patent of Addition to Application ‘NA 5)BOCKELMANN, THOMAS, R.
Number :NA 6)CARPENTER, JEFFREY, L.
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A hybrid vehicle powertrain system(10)includes a first prime moveg 23t prime mover driven power transmission
mechanism(16)having a power taki#¢18)ad apted to drive a vehicle accessory (20),and a second powee(b4). The second prir
mover(14)is operable tdrive the power transmission mechanism(16)alone or in combinationheifindt prime mover(12)to provir
power to the power takeff(18)through the power transmission mechanism (16). The invention fimtihedes methods for operati
a hybrid vehicle powertrain system (10)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.813/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :07/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : BATTERY CONTROL SYSTEM FOR BRID VEHICLE AND METHOD FOR CONTROLLING A
HYBRID VEHICLE BATTERY

(51) Intemational dlassif cation :B60L 11/18,H02J [(71)Name of Applicant :

7/00 1)EATON CORPORATION

(31) Priority Document No :10/936,370 Address of Applicant :EATON CENTER,1111 SUPERIOR
(32) Priority Date :08/09/2004 AVENUE,CLEVELAND, OH 44114 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/IB2005/00264 1)HOPE, MARK, EDWARD

Filing Date :07/09/2005 2)BOCKELMANN, THOMAS, ROBERT
(87) International Publication No ‘WO 2006/07281p 3)Z20U, ZHANJIANG
(61) Patent of Addition to Application ‘NA 4)KANG, XIAOSONG
Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date :NA

57) Abstract :

,(A b)attery control system(10) for hybrid vehicle includes a hybrid powertraitery(16), a vehicle accessory battery(20),and a prime
mover driven generator(22)adapted to charge the vehicle accessory (28jek detecting arrangement (26)is configured to monitor
the vehicle accessory battery’s state of charge. A controlleig3®nfigured to activate the prime mover (12)to drive the
generator(22)and recharge the vehicle accessory battery (20)in resptims@ehicle accessory battery’s state of charge falling below
a first predetermined level, or transfer electrical povan fthe hybrid powertrain battery (16)to the vehicle accessory ba@ig (
response to the vehicle accessory battery.s state of chanyg ffelow a second predetermined levidhe invention further includes
method for controlling a hybrid vehicle powertrain system (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.814/KNP/2007 A
(19) INDIA
(22) Date of filing of Application :07/03/2007 (43) Publication Date : 02/029

(54) Title of the invention : FLOATING SOLAR PLATFORM

(51) International classification :F24J 2/52 (71)Name of Applicant :
(31) Priority Document No :10/935,396 1)LAING, NIKOLAUS, JOHANNES
(32) Priority Date :08/09/2004 Address of Applicant :KLINGELBRUNNENWEG 4,71686
(33) Name of priority country ‘U.S.A REMSECK Germany
(86) International Application No :PCT/EP20050095¢(72)Name of Inventor :
Filing Date :07/09/2005 1)LAING, INGE
(87) International Publication No ‘WO 2006/02722( 2)HESSE, ANDREAS
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

Sl'h<)e invention relates to a system for producing solar power, compésutgting, circular platform that produces solar power and
rotates about a vertical axis. Said platiorm (5, 6, 7) is providida plurality of foating troughs (9, 90, 91) with photoelectrid¢scel
(187, 199) which are covered by concentrating lenses (92, 182, 192).The p&tf@nv) is surrounded by a circular, floating ring
(10, 36) which is held in place by a device that grips only one atb& aircumference of said floating ring (10, 36).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/03/2007

(21) Application No.815/KONP/2007 A

(43) Publication Date : 0229

(54) Title of the invention : 1,5-DIPHENYLPYRAZOLES

:C07D231/12,A61K

(71)Name of Applicant :
1)MERCK PATENT GMBH
Address of Applicant :FRANKFURTER STRASSE 250,
54293 DARMSTADT Germany
(72)Name of Inventor :
1)EGGENWEILER, HANS- MICHAEL
2)WOLF, MICHAEL

(51) International classification 31/415,A61K
31/4155
(31) Priority Document No :10 2004 039 280.
(32) Priority Date :13/08/2004
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2005/0076"
Filing Date :14/07/2005
(87) International Publication No ‘WO 2006/01808
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Novel 1,5 diphenylpyrazole derivatives of the formula (I),in whi¢hRRhave the meanings indicated in Claim 1, are HSP90
inhibitors and can be used for the preparation of a medicam ent fvedlraent of diseases in which the inhibition, regulation and/or

modulation of HSP90 plays a role.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/01/2009

(21) Application No.82/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : MODIFIED CONJUGATED DIENE P@MER AND PROCESS FOR PRODUCING THEREOF

(51) International classification :CO8F §/42,C08F

36/04
(31) Priority Document No :2006-201248
(32) Priority Date :24/07/2006
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2007/0642
Filing Date :19/07/2007
(87) International Publication No ‘WO 2008/01309
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number  :NA
Filing Date :NA

(71)Name of Applicant :
1)ASAHI KASEI CHEMICALS CORPORATION
Address of Applicant :1-105 KANDA JINBOCHO,
CHIYODA-KU, TOKYO Japan
(72)Name of Inventor :
1)RYOKO FUKUOKA
2)HARUO YAMADA
D 3)NORIFUSA ISHIMURA

(57) Abstract :
A modified conjugated diene polymer comprises a modifying

group based on adlewular weight compound having two or more

tertiary amino groups and one or more alkoxysilyl groups in a molecule Whidds to a conjugated diene polymer obtained by
polymerization of a conjugated diene compound or a conjugated diene polymer obyagogalymerization of a conjugated diene

compound and an aromatic vinyl compound. The process for

producing the modifed temhfligae polymer comprises the steps

of. polymerizing a conjugated diene compound or copolymerizing a conjugated digmeucahand an aromatic vinyl compound
hydrocarbon solvent using an alkali metal initiator and/or an alkalitte matal initiator; and reacting active terminals of the
resulting polymer with alow molecular weight compound having two or mdiraryeamino groups and one or more alkoxysilyl

groups in the molecule.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.836/KQR007 A
(19) INDIA
(22) Date of filing of Application :31/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : PILE-WEAVING-PATTERN EDITINGEVICE

:D03D39/22; |(71)Name of Applicant :
(51) International classification D03C19/00; 1)TSUDAKOMA KOGYO KABUSHIKI KAISHA
D03D39/00 Address of Applicant :18-18, NOMACHI 5-CHOME,
(31) Priority Document No :2006-18614FKANAZAWA- SHI ISHIKAWA-KEN Japan
(32) Priority Date :06/07/2006 [(72)Name of Inventor :
(33) Name of priority country :Japan 1)YAMAZAKI KOKI
(86) International Application No ‘NA 2)HISHINUMA SHOJI
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A pile-weaving-p attern editing device (38)provided for a pile loom (1), which forms piles by driving pile foxghelements (15, 1
through driving means (M) that is independent of a main driving motor tfdine so as to change a relative position between a cloth
fell (CF) of a woven cloth (W) and a beating position, the pile bgrélements being driven on the basis of set pile forming
information. The pile-weaving-pattern editing device (30) includes coimgotheans (31) having an automatic setting funct®ase

on the pile forming information input for an arbitrary one of the weaviegsstthe controlling means (31) automatically sets pile
forming information corresponding to the input pile forming information fpluaality of the weaving steps that follows the starting
step in accordance with the number of weaving cycles included in thepitgofrming information.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/05/2007

(21) Application No.837/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : WEFT INSERTING APPARATUS INLBID JET LOOM

(51) International classification :D03DA47/28, (71)Name of Applicant -
D03D47/36 1) TSUDAKOMA KOGYO KABUSHIKI KAISHA

(31) Priority Document No :2006-189975 Address of Applicant :18-18, NOMACHI 5-CHOME,
(32) Priority Date :11/07/2006  |KANAZAWA- SHI ISHIKAWA-KEN Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUJITANI MUTUO

Filing Date :NA
(87) International Publication No : NA
(61) Patent of Addition to Application NumbeNA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

(57) Abstract :

[Object] To provide a wet inserting apparatus in a fuid jet loatrich executes a wetft insertion process by using a plurality of weft

supply lines in a sequential alternating cycle, the wet inserfipgratus excluding a wet supply line detected as having a yarn
abnormality and allowing the wet insertion process to continue usingtaniemaining one or more weft supply lines, so as to
reduce stoppages of the loom. [Solving Meahs{eft inserting apparatus for a fluid jet loom includes a pliyraiweft supply lines

each having a yarn package, a weft measuring-and-retaining devieé;iasertion nozzle, and a yarn sensor. The apparatus

performs a wet insertion process by using the operable wet supplyihi a sequential alternating cycle. When a yarn abnormality is
detected, the apparatus excludes that weft supply line and allowsfthiesertion process to continue using only the remaining wet

supply lines. Manually operated restoring means is connected to angeftion controlling device. The wet-insertion controlling

device restores the excluded wet supply line back into the sequéigtiahiing cycle of the wet insertion process on the basis of an

output signal fom the restoring means.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/05/2007

(21) Application No.838/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : MULTIPLE-COLOR WEFT INSERTINGPPARATUS OF FLUID JET LOOM

(51) International classification :D03DA47/28; | (71)Name of Applicant
D03D47/36 1) TSUDAKOMA KOGYO KABUSHIKI KAISHA

(31) Priority Document No :2006-18995p  Address of Applicant :18-18, NOMACHI 5-CHOME,
(32) Priority Date :11/07/2006 |KANAZAWA- SHI ISHIKAWA-KEN Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUJITANI MUTUO

Filing Date :NA 2)TAKANO MICHIYO
(87) International Publication No :NA 3)KITAMURA EMIKO
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

(57) Abstract :

A multiple-color wetft inserting apparatus (60, 70) of a luid jet ldociudes at least three wet supply lines (L), each line (L)
including a weft supply package (1), a wett measuring-and-storinged@0y, a wett-insertion nozzle (9), and a wet supply sensor
(3). The multiple-color wet inserting apparatus (60, 70) furtheuded a wet - insertion controlling device (65, 75). The controlling
device (65, 75) performs grouping of weft supply lines (L), and perforoispte-color wet insertion (60, 70) in accordance with a
predetermined wet-insertion pattern using the wet supply lines (be group and at least one remaining weft supply line (L). The
wet supply lines (L) in the group are where the weft of theesatpe is set. The number of wet supply lines (L) in the grougss |
than the number of all of the at least three wet supply linewtfeye wets are actually set. In the case where the comgralévice

(65, 75) executes the insertion of the wett of the type corresponding geotine while the wet supply lines (L) in the group
successively operate by turns, when the wett supply sensor (3) of dargupelfy line (L) in the group detects a weft supply
abnormality, the controlling device (65, 75) excludes the any wet sup@y(Ll) and continues the insertion of the wet of the type
corresponding to the group using the other weft supply line or lines {h igroup.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.839/KQR007 A
(19) INDIA
(22) Date of filing of Application :31/05/2007 (43) Publication Date : 02/029

(54) Title of the invention : ROLL SUPPORTING DEVICE OF L®O

:D03D49/00; |(71)Name of Applicant :
(51) International classification D02H13/28; 1)TSUDAKOMA KOGYO KABUSHIKI KAISHA
D03D49/06 Address of Applicant :18-18, NOMACHI 5-CHOME,
(31) Priority Document No :2006-18998[KANAZAWA- SHI ISHIKAWA-KEN Japan
(32) Priority Date :11/07/2006 [(72)Name of Inventor :
(33) Name of priority country :Japan 1)MYOGI KEIICHI
(86) International Application No ‘NA 2)YAMAZAKI TAKUMI
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A loom roll supporting device (65, 75, 85, 95, 105, 115, 125, 135), in which twesehtbns (4b) of a roll (4) that guides warp (W)
drawn out fom a let-off beam (2) are supported at respectiveodradpair of levers (5,45,54) through first bearings (13) fittedh¢o t
shatt sections (4b), and in which the pair of levers (5) are sugdpdoyteespective frames (1) through second bearings (14) and shats
(7,46) that are fitted to the second bearings (14), includes an a®®,38,40) that is provided at at least one end of the roll (4), that
connects the at least one end of the roll (4) and the correspondinéblerceeach other, and that sets the roll (4) in an unrotatable
state.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.84/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : APPARATUS FOR TESTING AN ARRAULT CIRCUIT INTERRUPTER

(51) International classification :GO1R 31/327 [(71)Name of Applicant :
(31) Priority Document No :11/489,036 1)EATON CORPORATION
(32) Priority Date :19/07/2006 Address of Applicant :1111 SUPERIOR AVENUE,
(33) Name of priority country U.S.A CLEVELAND, OH U.S.A
(86) International Application No :PCT/IB2007/0018¢| (72)Name of Inventor :

Filing Date :05/07/2007 1)PARKER, KEVIN, L.
(87) International Publication No ‘WO 2008/01003B 2)GASS, DALE, L.
(61) Patent of Addition to Application ‘NA 3)HASTINGS, JEROME, K.
Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date :NA

57) Abstract :

,(Atést apparatus (50) tests an arc fault circuit breakem{th)an arc fault generator (2) having an input (20) and an output (30). The
test apparatus includes a frst electrical connector (52ielalty connected to the load side of an arc fault circuit inptar. A

second electrical connector (54) is electrically connected tanthet of the arc fault generator. A third electrical connector i§6)
electrically connected to the output of the arc fault generatorurligly of fourth electrical connectors (58) are electricallyremted

to one or more of a plurality of masking loads (60). Afifth eleatroonnector (62) is electrically connected to another load (64). A
two pole, plural position rotary selector (66) switch provides alphucf different configurations of at least the arc fault gebar

and the one or more masking loads downstream of the load side of taeltadircuit breaker.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.85/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : FIRE FIGHTING METHOD AND DERE

(51) International classification :A62C 35/02 (71)Name of Applicant :
(31) Priority Document No :10 2006 032503.p 1)FOGTEC BRANDSCHUTZGMBH & CO. KG
(32) Priority Date :12/07/2006 Address of Applicant :SCHANZENSTR. 19A, 51063 KOE
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2007/0544:(72)Name of Inventor :
Filing Date :08/05/2007 1)SPRAKEL, DIRK
(87) International Publication No ‘WO 2008/00663(0 2)LAKKONEN, MAX
(61) Patent of Addition to Application ‘NA 3)DIRKSMEIER, ROGER
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

Sl'h<)e invention relates to a method and a fire ighting device, whatégast one extinguishing fuid container 2 is pressurized with
propellant for releasing an extinguishing fog via at least one extinggiglg nozzle 4, and wherein at least one extinguishing gas
nozzle 6 is pressurized with propellant, wherein the pressurizatibe ektinguishing fuid container 2 and the extinguishing gas
nozzle 6 takes place via a joint propellant supply 8. To render potaigpbted pressurization with either extinguishing fluid or
extinguishing gas, the invention proposes that optionally only the extinguishisngdntainer 2 or only the extinguishing gas nozzle
6 is pressurized with propellant via the joint propellant supply 8.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/01/2009

(21) Application No.86/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : FUSED [DJPYRIDAZIN-7-ONES

:A61P 31/12,A61P

(51) International classification 3/10
(31) Priority Document No :60/815,717
(32) Priority Date :22/06/2006
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/US2007/0145¢
Filing Date :22/06/2007
(87) International Publication No ‘WO 2007/149557
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :
1)CEPHALON, INC.
Address of Applicant :41 MOORES ROAD, P.O. BOX 4011,
FRAZER, PENNSYLVANIA 19355 U.S.A.
(72)Name of Inventor :
1)NADINE C. BECKNELL
2)ROBERT L. HUDKINS

(57) Abstract :

The present invention is directed to fused [d] pyridazin-7-ones of far(julT he invention is also directed to methods for making
and using the fused [d] pyridazin-7-ones. In particular, the compoundsprédent invention may he effective in the treatment of
diseases or disease states related to the activity of VEQARR] and CDK5 enzymes, including, for example, angiogenic disorders

and neurodegenerative diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.863/KQR007 A
(19) INDIA
(22) Date of filing of Application :08/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : CLOTH ARRANGING DEVICE FOR ENG MACHINE

(51) International classification @5H31/3¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)LIN, WEI-TING
(32) Priority Date :NA Address of Applicant :NO.19, LANE HO MEI, SEC.2,
(33) Name of priority country ‘NA NANKAN ROAD, LUCHU HSIANG, TAOYUAN HSIEN China
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)CHIANG, CHUN-CHIAO
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present application is related to a cloth arranging device forgdggichine which is driven by a linked driving device to swing

in more than one axial direction. The linked driving device at leafides: a connector connected to the cloth arranging device, a
first axial driving element and a second axial driving element, sdtibacloth can be hanged down into the cloth tank through the
different swinging directions of the cloth arranging device, therebylolie can be stacked in continuous folds without intervals so as
to completely fill the cloth tank.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/01/2009

(21) Application No.87/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : HIGH-CURRENT CONDUCTOR, PARIULARLY FOR AN ARC FURNACE, AND METHOD FOR

PRODUCING A HIGH-CURRENT CONDUCTOR

(51) International classification HOSB 7/11,HO1B

9/00
(31) Priority Document No :102006032440.4
(32) Priority Date :13/07/2006
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2007/0562(
Filing Date :21/06/2007
(87) International Publication No ‘WO 2008/006684
(61) Patent of Addition to Application ‘NA
Numbgr_ ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :
1)SIEMENS AKTIENGESELLSCHAFT
Address of Applicant :WITTELSBACHERPLATZ 2, 80333
MUNCHEN Germany
(72)Name of Inventor :
1)ARNO DOEBBELER
2)THOMAS SOENTGEN

(57) Abstract :

The aair of the invention is to produce a high-current system for darasce in a cost-efiicient manner and having good electric

properties. According to the invention, high-current tubes/rails and&trieleupport arms are formed of a carrier element (18) and a

conductive layer (20) applied particularly by a cold gas spraying method.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.88/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : SWITCH FOR A SWITCHGEAR ASSBMY FOR POWER SUPPLY AND DISTRIBUTION

(51) International classification :HO1H 31/32 (71)Name of Applicant :
(31) Priority Document No :102006033209.1 | 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :13/07/2006 Address of Applicant :WITTELSBACHERPLATZ 2, 80333
(33) Name of priority country :Germany MUNCHEN Germany
(86) International Application No :PCT/EP2007/0570¢ (72)Name of Inventor :
Filing Date :11/07/2007 1)KLAUS BICKEL
(87) International Publication No ‘WO 2008/00684¢ 2)HEIKO HOFFMANN
(61) Patent of Addition to Application ‘NA 3)ANDREAS RORBLER
Number ‘NA 4)ROLF WEBER
Filing Date ' 5)ANDREAS WERNER
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to a switch (1) for a switching eméniergy supply and distribution. This includes a first connectit
and a second connection (3), each of which has a cylindrical boltT&gholts (5,8)are axially adjacent to one another and spaced
apart. An annular sleeve (14), the internal diameter of whitdrger than the diameter of the bolts (5) of the first connec#ian(

of the second connection (3), is arranged in such a way that it eaiellg displaced on the bolt (5) of the first connection (2), and
partially on the bolt (8) of the second connection (3). At leasstacimtact element (7;20) is arranged between to the surfdue of t
bolt (5) of the first connection (2) and the inner surface of the anslgdeve (14). At least a second contact element (12;21) is
arranged and constructed in such a way that it can be positioned bédtevsemface of the bolt (8) of the second connection (3) and
the inner surface of the annular sleeve (14). The switch (1) hasnatar third connection (4), the inner diameter of which is greater
than an outer diameter of the annular sleeve (14), and whichrigerauch that the sleeve (14) can be shifted between the bolts (5)
of the first connection (2) and the annular third connection (4). At ddérd contact element (17) is arranged and constructed in
such a way that it can be positioned between the inner surfacearithlar third connection (4) and the outer surface of the annular
sleeve (14).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.880/KQR007 A
(19) INDIA
(22) Date of filing of Application :18/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : METHOD OF ENHANCING WATER SRR COOLING OF STEEL

(51) International classification :B22D11/0¢| (71)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED
(32) Priority Date :NA Address of Applicant :JAMSHEDPUR Jharkhand India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :NA 1)DR. VIVEK M. WASEKAR
Filing Date ‘NA
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method of enhancing water spray cooling of inished steel comprisiwbtied cooling of steel rolls and hot rolled steel
products such as strips and rods with an aqueous solution of DuPont™ E&#hy, a nonionic surfactant in predetermined
concentration and under pressure, the steel products being in the vesigecperature ranges of interest.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.83/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : A SURGICAL STAPLING INSTRUMHENAND A STAPLE CARTRIDGE AND STAPLE FOR SUCH
AN INSTRUMENT

(51) International classification :A61B 17/064 (71)Name of Applicant :
(31) Priority Document No :06116854.8 1)ETHICON ENDO-SURGERY, INC.
(32) Priority Date :07/07/2006 Address of Applicant :4545 CREEK ROAD, CINCINNATI,
(33) Name of priority country :EPO OH U.S.A
(86) International Application No :PCT/EP2007/0044¢ (72)Name of Inventor :

Filing Date :21/05/2007 1)PASTORELLI, ALLESSANDRO
(87) International Publication No ‘WO 2008/003371 2)BILOTTI, FEDERICO
(61) Patent of Addition to Application ‘NA 3)WEISENBURGH WILLIAM BRUCE I
Number N A

Filing Date
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A surgical stapling instrument comprises a staple fastening bbsétn 5; 24) including a cartridge device (5; 30) which compris
least one row of staples (72, 77) and a generally wavy first tistrice (34), and an anvil (1; 32) which is movable relative to the
cartridge device (5; 30) and having a generally wavy second tissuadeté36) adapted to cooperate with the first tissue interface
(34) ofthe cartridge device (5; 30) for clamping tissue therebetavabriorming the ends (74) of the staples (72, 77) exiting fom the
cartridge device (5; 30), a staple driving device (60; 90) adaptedviotde staples (72, 77) out of the cartridge ce¢b; 30) towarc

the anvil (1; 32), wherein the staples comprise one or more non-syicanigtshaped staples (77) having two legs (78) with free
pointed ends (74) facing toward the anvil (1; ; 32) and a transversgt@stmnnecting the legs (78), wherein said basis (79) is
inclined with respect to the longitudinal direction (81) of the 1&83, (such that the basis (79) has a length greater then its projection
on a plane (80) perpendicular to the longitudinal direction (81) of the18ys
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/01/2009

(21) Application No.89/KOWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : IMPROVED PARTICULATE HANDLIN@GPPARATUS AND METHOD

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B01J 8/00
:0611283.3
:07/06/2006
‘U.K.

:PCT/GB2007/0019(
:23/05/2007

‘WO 2008/003921

‘NA
‘NA

‘NA

‘NA

(71)Name of Applicant :
1)CATALYST HANDLING RESEARCH AND
ENGINEERING LIMITED
Address of Applicant :UN 5, RAVED CLOSE, BRIDGENI
INDUSTRIAL ESTATE, BRIDGEND CF31 3RD U.K
(72)Name of Inventor :
1)SHEEHAN, PATRICK, GERRARD

(57) Abstract :

A particulate handling apparatus (1) and method which is suitable fmatisder of kinetic energy from particles of transported
particulate material and which lessens the damage suffereddogasaculate material by the removal of that kinetic energy. The
apparatus includes baffles (9) to reduce the kinetic energy and waiahitlain a shaped vessel into which particulate material is fed
through entry port (3) and from which the particulates are removed bgaeki(4).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9/KQNIP/2009 A
(19) INDIA
(22) Date of filing of Application :01/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : CIRCUIT INTERUPTER AND METHOMODULATING CONFIGURABLE PROCESSOR CLOCK
TO PROVIDE REDUCED CURRENT CONSUMPTION

(51) International classification :HO1H 71/12 (71)Name of Applicant :
(31) Priority Document No :11/481,294 1)EATON COPORATION
(32) Priority Date :05/07/2006 Address of Applicant :EATON CENTER, 1111 SUPERIOR
(33) Name of priority country U.S.A AVENUE, CLEVELAND, OH U.S.A.
(86) International Application No :PCT/IB2007/00187| (72)Name of Inventor :
Filing Date :03/07/2007 1)PARKER, KEVIN, L.
(87) International Publication No ‘WO 2008/00408
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

A circuit breaker includes separable contacts, an operating meuhsinigtured to open and close the separable contacts, a current
sensor structured to sense current fowing through the separable coatradtsoprocessor cooperating with the sensor and the
operating mechanism to trip open the separable contacts, and a powgrssiymplired to at least power the microprocessor. The
microprocessor includes a configurable clock and a routine structureduce current consumption fom the power supply through
modulation of the configurable clock.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.90/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : BIARYLCARBOXYARYLAMIDES AS VANILLOID-1 RECEPTOR MODULATORS

(51) International classification &CEDZQZ/%/OO Ulf;:,?_:gngAsp.Fé?néL'
(31) Priority Document No :06014302.1 Address of Applicant :VIA SARAGAT, 144100 FERRAR/
(32) Priority Date :10/07/2006 Italy
(33) Name of priority country ‘EUROPEAN (72)Name of Inventor :
UNION 1)BARALDI, PIER, GIOVANNI
(86) International Application No :PCT/EP2007/0058! 2)BOREA, PIER, ANDREA
Filing Date :02/07/2007 3)GEPPETTI, PIERANGELO
(87) International Publication No ‘WO 2008/00648(¢ 4)PAVANI, MARIA, GIOVANNA
(61) Patent of Addition to Application ‘NA 5)FRUTTAROLO, FRANCESCA
Number ‘NA 6)TREVISANI, MARCELLO
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The present invention provides compounds of formula (I): wherein A anel @&atefined in the description, along with methods for
preparing such derivatives and their use for the treatment ahimi#ory diseases such as neuropathic pain.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.902/KQ2007 A
(19) INDIA
(22) Date of filing of Application :21/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : POLYMER ELECTRODE FOR GLUTAT®GNE DETECTION

(51) International classification :C12Q1/6{ (71)Name of Applicant :
(31) Priority Document No :NA 1)UNIVERSITY OF CALCUTTA
(32) Priority Date :NA Address of Applicant :SENATE HOUSE, 87/1 COLLEGE
(33) Name of priority country ‘NA STREET, KOLKATA West Bengal India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)SARKAR, PRIYABRATA
(87) International Publication No - NA 2)BHATTACHARYAY, DIPANKAR
(61) Patent of Addition to Application Number ‘NA 3)DUTTA, KAKOLI

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The present invention relates to novel amperometric sensor comprigatgnaer electrode for estimation of both reduced and
oxidized forms of glutathione. Also, it provides a unique process for atéma of the polymer electrode for the detection of reduced
and oxidized forms of glutathione comprising of direct immobilization-%f 8i-thio-bis(2-nitrobenzoic acid) (for reduced form) and
of Glutathione Reductase and NADPH (for oxidized form) via hydrogel fommand by in situ bulk polymerization of acrylamide
monomer, crosslinkers, mediator and inttiator at the tip of anpliatiwire.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.903/KQ2007 A
(19) INDIA
(22) Date of filing of Application :21/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : MICROENCAPSULATED ENZYME BIBEBSOR FOR PESTICIDE

(51) International classification :C12Q1/0(f (71)Name of Applicant :
(31) Priority Document No :NA 1)UNIVERSITY OF CALCUTTA
(32) Priority Date :NA Address of Applicant :SENATE HOUSE, 87/1 COLLEGE
(33) Name of priority country ‘NA STREET, KOLKATA West Bengal India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)SARKAR, PRIYABRATA
(87) International Publication No - NA 2)BHATTACHARYAY, DIPANKAR
(61) Patent of Addition to Application Number ‘NA 3)GHOSH, DIPANKAR

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The present invention relates to a microencapsulated enzyme biodevisercomprising plurality of electrodes including
reference/counter electrode (2) and working electrode (1). Workiogogle (1) comprises a loop (6) so as to ensure adhesion of
polyacrylamide hydrogel, and the counter electrode (2) have relativgé/deea than the working electrode (1). The inventionalso
relates to a method for producing immobilized micro- encapsulatedwintimum loss of enzyme activity. The method comprises
steps of spray drying of an emulsion to form encapsulated CAB enzyme pawidienmobilizing the encapsulated enzyme powder
by hydrogel being formed by bulk polymerization.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.907/KQR007 A
(19) INDIA
(22) Date of filing of Application :25/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : DIGITAL TELEVISION DEVICE CARBLE OF ENCODING MOVIES FROM STILL DIGITAL
IMAGES

:HO4N| (71)Name of Applicant :
; ; : 7/167;] 1)SAMSUNG INDIA ELECTRONICS PRIVATE LIMITED
(51) International classif cation G11B )2ddress of Applicant :PRESSMAN HOUSE, 2ND FLOOR,
20/00 [10A, LEE ROAD, KOLKAT A-700020 West Bengal India
(31) Priority Document No :NA [(72Name of Inventor :
(32) Priority Date ‘NA 1)RAJEN BHATT
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

This invention provides a novel application for DTV devices for encoding mdyigasting digital still images, and by adding image
effects, transition effects, controlling timeless of eachgenia the movie, and by adding music or speech to provide narrations for the
pasted images. The invention will also allow access any datttldeand credits, dates and time, place, or any other ntextia (
audio-visual) data attached with the digital images to accommtidatein the encoded movie. In this application, an encoder
(hardware or sottware) for converting sequence ofimages intovaerile will be developed exclusively for DTV. This way, usern
create a movie fle with various compression qualities by seteatimber of photos, visual effects, transitions, and adding music /
speech and can store it either in DTV itself for later plalylmanore to an USB or any other DTV supported storage device for
distribution across multiple media players including PC.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.91/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : VR1 VANILLOID RECEPTOR ANTAQ@OSTS WITH A IONONIC SUBSTRUCTURE

:C0O7D 217/02, (71)Name of Applicant :

(51) International classification A61P29/00 1)PHARMESTE S.RL.
(31) Priority Document No :06014299.9 Address of Applicant :VIA SARAGAT, 144100 FERRAR/
(32) Priority Date :10/07/2006 Italy
(33) Name of priority country ‘EUROPEAN (72)Name of Inventor :
UNION 1)BARALDI, PIER, GIOVANNI
(86) International Application No :PCT/EP2007/0058¢ 2)BOREA, PIER, ANDREA
Filing Date :02/07/2007 3)GEPPETTI, PIERANGELO
(87) International Publication No ‘WO 2008/006481 4)PAVANI, MARIA, GIOVANNA
(61) Patent of Addition to Application ‘NA 5)FRUTTAROLO, FRANCESCA
Number :NA 6)TREVISANI, MARCELLO
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The invention provides compounds of formula (1), wherein Y, R, n and Asadefined in the description, a process for their
preparation and pharmaceutical compositions containing them. The compowrdsuts {1) inhibit the Transient Receptor Potential
Vanilloid 1 (TRPV1), which plays a pivotal role in the development of-pdammatory analgesia, therefore they can be used as
analgesic and anti-infammatory drugs.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.92/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : ASENSOR KIT AND A SYSTEM FAMETECTING AN ANALYTE IN ATEST ENVIRONMENT

(51) International classification 5%)01’\] 21/78,A618 Glf;};%“;fééﬁﬁ“ocﬁgéuzs AB
(31) Priority Document No :60/816,883 Address of Applicant :GREV TUREGATAN 7, S-114 46
(32) Priority Date :28/06/2006 STOCKHOLM Sweden
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/SE2007/0504°( 1)LUNDSTROM, INGEMAR
Filing Date :28/06/2007 2)FILIPPINI, DANIEL
(87) International Publication No ‘WO 2008/002267 3)DI NATALE, CORRADO
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

The present invention relates to a sensor kit (1) for delecting briearitacomprises x indicator substances &... §) having a

specifc spectral response to the analyte, whereby 1 <x<200. The kérsonprises also a substrate (2), which is to be illuminated

on a first side (3) and comprises at least one indicator substgiae (i, b...F) arranged adjacent to a second side (4). Each

indicator substance region is arranged for carrying one indicator scbstad the substrate comprises at least one indicator substance
region for each indicator substance. A filler element (5) isgiiated with the substrate, which comprises at least one affach

different fillers (f, £- - -f,), whereby 2<n<100. T he filter element is arranged such thatiligtht passes there through and there:
through the indicator substance region(s). At least one of eactleastitwo different flters provides at least one indicator sulost

region with light when the substrate is illuminated.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.883/KQR007 A
(19) INDIA
(22) Date of filing of Application :18/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : POWER TRANSMISSION SYSTEM

. . . :HO2K49/00| (71)Name of Applicant :

(51) International classification HO2K49/00 | 1)TSUGUO KOBAYASHI
(31) Priority Document No :NA Address of Applicant :24-8, HORIFUNE 3 CHOME, KIT A-
(32) Priority Date ‘NA KU, TOKYO Japan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)TSUGUO KOBAYASHI

Filing Date ‘NA
(87) International Publication No : NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e present invention aims to alleviate a power loss possiblyimccwhen a power is transmitted fom a driving side to a driven
side using attraction/repulsion of magnets and to amplify (improve a jogggleanism effect) an output. A pair of inner magnets
coupled to a driven side is located between a pair of outer magugied to a driving side so as twé the pair of outer magnets
non-contact relationship with the outer magnets 1. Rotation of theroatgrets 1 coupled to the driving side causes the inner magnet
2 coupled to the driven side to reciprocate. Each ofthe magnets lhasdaZod-like shape and the magnets 1 coupled to the driving
side are respectively rotated around longitudinal centers of thetigspede shaped magnets 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.885/KQR007 A
(19) INDIA
(22) Date of filing of Application :19/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : CARBURET OR

(51) International classification :FO2M7/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)BORCH CORPORATION
(32) Priority Date :NA Address of Applicant :1F., NO. 86, SICHANG ST.,
(33) Name of priority country :NA WANHUA DISTRICT, TAIPEI CITY 108, TAIWAN China
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MING-CHING WANG (FAMILY NAME: WANG)
(87) International Publication No : NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A carburetor includes a base, a Venturi cone assembly, a cambdgsa horsepower adjustment assembly, and a vacuum
horsepower adjustment valve. The Venturi cone assembly is mountedbestheA supporting portion of a cone collides with a cam
of the cam assembly. An oil line rotation wheel of the horsepowestadgnt assembly is drawn by an oiling line to drive the fan
blade. The amount of displacement ofthe cone ofthe Venturi cosralelysunder vacuum suction from the engine is controlled by a
cam of the cam assembly. The vacuum horsepower adjustment valveta#itlyrsupplies enough fuel to the engine. Accordingly,
the present invention can make the fuel burn sufiiciently, effegtingbroving efficiency and reducing air pollution.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.93/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PYRIDINONE DIKET O ACIDS: INBITORS OF HIV REPLICATION IN COMBINATION
THERAPY

(51) International classification ABIK 31/4412, (71)Name of Applicant :
A61P29/00 1)UNIVERSITY OF GEORGIA RESEARCH

(31) Priority Document No :60/831,990 FOUNDATION, INC.
(32) Priority Date :19/07/2006 Address of Applicant :BOYD GRADUATE STUDIES
(33) Name of priority country ‘US.A RESEARCH CENTER, ROOM NO. 633, ATHENS, GA US.A
(86) International Application No :PCT/US2007/0159¢[ (72)Name of Inventor :

Filing Date :13/07/2007 1)NAIR, VASU
(87) International Publication No ‘WO 2008/010953 2)SEO, BYUNG, |
(61) Patent of Addition to Application ‘NA 3)UCHIL, VINOD, R.
Number :NA 4)CHI, GUOCHEN

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

,(A n)ew class of diketo acids constructed on pyridinone scaffolds, desigmehilators of HIV replication through inhibition of HIV
integrase, is described. These compounds are useful in the prevertteatroent of infection by HIV and in the treatment of AIDS
and ARC, either as the compounds, or as pharmaceutically accegatb|avith pharmaceutically acceptable carriers, used alom
combination with antivirals, immunomodulators, antibiotics, vaccines,other therapeutic agents, especially other anti-HIV
compounds (including other anti-HIV integrase agents), which can be useghtte combination anti-HIV cocktails. Methods of
treating AIDS and ARC and methods of treating or preventing infection\d\ate also described. Compounds of the present
application include those of formula | and include tautomers, regioispm@metric isomers, and pharmaceutically acceptable salts
thereof, wherein the pyridinone scaffold and R groups are as otheetised in the specification. These are combined, with any
number of typical other anti-HIV agents (including other integrasedbastHIV agents) and other combination therapeutic agents
described herein, to provide an effective treatment modality forikfB¢tions, including AIDS and ARC.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/01/2009

(21) Application No.94/KQWP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : SYSTEM FOR TRANSFER OF A LI@USUCH AS LIQUEFIED NATURAL GAS FROM A SHIP
SUCH AS A LIQUEFIED NATURAL GAS CARRIER AND A FLOATNG OR FIXED UNIT

(51) International classification B63B 27/24,B67D

5/70
(31) Priority Document No :06 52 985
(32) Priority Date :13/07/2006
(33) Name of priority country :France
(86) International Application No :PCT/FR2007/0516!
Filing Date :12/07/2007
(87) International Publication No ‘WO 2008/007039
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)SOCIETE EUROPEENNE D'INGENIERIE
MECANIQ UE-EURODIM

Address of Applicant :21 AVENUE EDOUARD BELIN, F-

92566 RUEIL MALMAISON CEDEX France
(72)Name of Inventor :

1)DUPONT, BERNARD

2)PAQUET, STEPHANE

(57) Abstract :

The invention relates to a system for transfer of a liquid ssidigqeefied natural gas from a shipch as aliquefied natural gas car
and a floating or fixed production and/or storage unit. The system hadaheil arms (3) and has n degrees of feedom, genera

each provided by a rotating joint. The system is characterisdshirat least one (27,26,15) of the rotating joints is provided on the

ship (1). The invention is applicable to the transfer of a ligdiefural gas between a ship and a storage unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.948/KQR007 A
(19) INDIA
(22) Date of filing of Application :02/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : DEVELOPMENT OF HIGH STRENGTINTERSTITIAL FREE STEEL STHEET WITH 340-440
MPA UTS (ULTIMATE TENSILE STRENGTH) FOR AUTOMOT IVEAPPLICATION

(51) International classification :C23F13/0|(71)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED
(32) Priority Date ‘NA Address of Applicant :JAMSHEDPUR Jharkhand India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :NA 1)MANINDRA MANNA
Filing Date :NA 2)AJOY KRISHNA ROY
(87) International Publication No : NA 3)DR NIKHILES BANDY OPADHY AY
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

Sl'h<)e invented product is a family of steel grades for automotivepstg applications. All the grades have ultra low carbon basec
compositions, strengthened by suitable additions of phosphorus and manganese tinashdeve various strength levels. The
processing schedules, including steel making, hot rolling, cold rollingrarehléng, have been determined appropriately so as to
achieve desired drawability and strength. Thel gieades are also adequ ately weldable. Chemical composition GCY85 %P %S
%Al %Ti %Nb N B <0.0035 0.5-0.95 <0.01 0.02-0.065 < 0.015 0.04-0.05 0.05-0.06@@A230ppm 4-11ppm Physical

processing a) Hot charging of slabs to reheat furnace for giafi€&309 and IFHS-440. Hot charging is not absolutely necessary for
IFHS-340. Hot charging desirable for high P content (more than 0.03%akbdii®p out @ around-1200°C ¢) Finish rolling @

higher than Ar3 temperature - 900 - 910°C d) Coiling @ 550 - 560°C e) Batehling @ hot spot temperature-720°C and cold spot
temperature 690°C Test results (two results are given belowchrgead e of the IFHS family): SteelGrades Width(mm)
Thickness(mm) YS(MPa) UTS (MPa) %EI r-bar IFHS- 1260 0.8 198 37572340 1245 1.2 185 360 41 1.72 Desirable properties
145-245 340 min 40 min 1.4 min IFHS- 1025 1.0 237 415 37 1.55 390 1025 0.9 232 411 &3ithli®properties 195-295 390 min
33 min 1.4 min IFHS- 1150 1.8 293 444 36 1.52 440 1150 1.4 310 446 37 1.42 Desogbltds 235-345 440 min 33 min 1.3 min
Secondary work embrittlement property: OK upto - 30°C (tested foradleg)y

No. of Pages : 1Ro. of Claims : 4

The Patent Office Journal 03/04/2009 1806¢



(12) PATENT APPLICATION PUBLICATION (21) Application No.949/KQ2007 A
(19) INDIA
(22) Date of filing of Application :02/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : PILFER AND TAMPER RESISTANTRBAPPING OF SHEET MATERIAL INCLUDING
CURRENCY NOTES

(51) International classification :A45C1/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)SANJIV AGARWAL
(32) Priority Date ‘NA Address of Applicant :25C/1, BELVEDERE ROAD,
(33) Name of priority country ‘NA ALIPORE, KOLKATA West Bengal India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SANJIV AGARWAL
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

57) Abstract :

,(A p)ressure sensitive removable adhesive is applied on ribbons usedpping the counted bundles of currency notes. The wa

is in a way that a portion on the sides of the stack of notedaséllenough amount of adhesive, to adhere each leave of the tote wit
the ribbon strap, so that pulling out a note fom a packed bundlbeaiime dificult. The tape will have tear lines made of
perforation or cuts so that it will disintegrate if opened. The agdhean have chemical and / or colour coding for further security.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.95/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : DEVICE FOR CONNECTING THE ENDF A FLEXIBLE LIQUID SUPPLY PIPE TO AFIXED
TUBING SUCH AS THE MANIFOLD ON A SHIP

(51) Intemational dlassif cation :B63B 27/24,B67D |[(71)Name of Applicant :

5/68 1)SOCIETE EUROPEENNE D'INGENIERIE

(31) Priority Document No :06 52 986 MECANIQ UE-EURODIM
(32) Priority Date :13/07/2006 Address of Applicant :21 AVENUE EDOUARD BELIN, F-
(33) Name of priority country :France 92566 RUEIL MALMAISON CEDEX France
(86) International Application No :PCT/FR2007/0516!(72)Name of Inventor :

Filing Date :12/07/2007 1)DUPONT, BERNARD
(87) International Publication No ‘WO 2008/007034 2)BOULAT, LUC
(61) Patent of Addition to Application ‘NA 3)FORGET, REMI
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention relates to a system for connecting the connector eéng défta mobile fiexible liquid supply pipe, for liquefed natural
gas, for example, to a fixed tubing provided on a support with a difieystens such as the manifold of a liquid transporter ship. The
system comprises a device for guiding the fitting (8) to the fiubthg (6), on establishment of a connection, provided with a cone
(12) mounted on the pipe for engagement with a trumpet (18) on the fixed tubimg atumection with the tractive effort applied by
a cable (33) fixed to the cone. The system is characteriskdtithie guide device fixed to the connector fitting (8) on the flexilpe

(3) is arranged coaxially thereto. The invention is applicable todheection of a hose to the manifold of a ship.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/07/2007

(21) Application No.955/K@2007 A

(43) Publication Date : 0229

(54) Title of the invention : POWDER COATING COMPOSITION RGHIGH TEMPERATURE RESISTANT COATINGS

:C08G18/18;
(51) International classification C08G18/20;
C08G18/32
(31) Priority Document No :NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(71)Name of Applicant :

1)AKZO NOBEL COATINGS INTERNATIONAL B.V.

Address of Applicant :VELPERWEG 76, NL-6824 BM

ARNHEM Netherlands
(72)Name of Inventor :

1)ALLMAN, RICHARD

2)SEN, VISHWAROOP

3)RANJAN, NITESH

(57) Abstract :

A powder coating composition is disclosed which comprises a resin com@meatfller, wherein the resin component comprises a
first silicone resin and a second silicone resin, said firsisandnd silicone resins being characterized by having glass transition
temperatures (J) that are different by at least 5°C and / or having melt visessis measured at 140°C, that are different by at least

10 centipoise (cps).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.957/KQR007 A
(19) INDIA
(22) Date of filing of Application :03/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : LED AND A MANUFACTURING METHD THEREOF

(51) International classification :HO1L21/d@71)Name of Applicant :
(31) Priority Document No :NA 1)TOUCHTEK CORPORATION
(32) Priority Date :NA Address of Applicant :NO. 38, KE-YIH RD., CHUNAN
(33) Name of priority country :NA TOWNSHIP, MIAOLI COUNTY 350, TAIWAN China
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MAI-CHIH LIU
(87) International Publication No : NA 2)WEI-TAI CHENG
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A light emitting diode includes a substrate 21 having topped in sequerieelaydr 22, Type | epi layer 23, light emitting layer 24,
and Type Il epi layer 25; atop surface of Type Il epi layer 25 beimgdad with multiple periodically arranged grooves 252 using a
rough disposing process to achieves higher light emitting efiiciencylbgtieg once again those streams of light prevented from
leaving the LED due to total refection until they are refiddteleave the LED in direction undergoing irregular changes after one or
several times of total reflection.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.958/KQ2007 A
(19) INDIA
(22) Date of filing of Application :03/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : AMETHOD OF PRODUCING ADVAN@EHIGH STRENGTH STEEL FOR AUT OMOT IVE
APPLICATION AND STEEL PRODUCED THEREOF

. . . :C 21D [(71)Name of Applicant :

(51) International classification 8/00 1)TATA STEEL LIMITED.
(31) Priority Document No ‘NA Address of Applicant :JAMSHEDPUR Jharkhand India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)JJHA, GAJENDRA
(86) International Application No ‘NA 2)HALDAR, ARUNANSU

Filing Date ‘NA 3)VENUGOPALAN, T.
(87) International Publication No : NA 4)BHATTACHARJEE, DEBASHISH
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

This invention relates to a method of producing advanced high strengtlviseegbmotive application comprising the steps of
preparing titanium and molybdenum added low carbon steel having selective tamposveight % C - 0.05 - 0.10, Mn - 1.40 -
1.70, Si-0.10-0.20, S -0.01 max, P - 0.025 max, Al - 0.005; 0 - 60 ppm max, Ti- 0.080- 0.10 and Mo - 0.20 - 0.25, through
Basic Oxygen Furnace (BOF) - Ladle Furnace (LF) - continuousga&ZiC) route; hot rolling cast slab into strips at a finishnglli
temperature of 880° C - 910° C and at coiling temperature of 600 - 6#0dIEain asingle phase ferrite phase of average grain

4 m to strength the final steel strip / sheet on inter phasejietimn hardening of nano size ferrite from austenite - ferrite
transformation; and characterize evaluating the final shegp/sstength through test evaluation of tensile, charpy impact, high and
low cycle fatigue at room temperature, bend properties, micrasteuahd stretch flangeability.

No. of Pages : 18o. of Claims : 9

The Patent Office Journal 03/04/2009 18071



(12) PATENT APPLICATION PUBLICATION (21) Application No.96/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : VARIABLE SPEED DIRECT DRIVERANSMISSION

(51) International classification :B62M 13/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)CAKIR AGAMOTORLU TASITLAR SANAYI VE
(32) Priority Date :NA TICARET LTD. STI.
(33) Name of priority country :NA Address of Applicant :CINAR 04 VILLA 12/1 BAHCESEH
(86) International Application No :PCT/EP2006/0692:|B. CEKMECE, 34538 ISTANBUL Turkey
Filing Date :01/12/2006 (72)Name of Inventor :
(87) International Publication No ‘WO 2008/064723 1)CAKIROGULLARI, CEM
(61) Patent of Addition to Application ‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(A d)irect drive transmission system suitable for use with scoaersarts or motorcycles is disclosed. The transmission system
comprises a drive shatt coupled to a motor shatt and a frictioreetenhich is guided longitudinally azaid drive shat, rotating wi

the rotation of the drive shaft. The system further comprised beaiing fixedly attached around at least part of the periphery of its
inner ring to an end of the fiction element and a stopper which dyixattached to the outer ring of said roll bearing. The stopper is
adapted to affix a wire, which when pulled, moves longitudinally siatibf element towards the inner end of the drive shat so as to
allow engagement of said friction element onto a traction swfbtte drive wheel.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.960/KQ2007 A
(19) INDIA
(22) Date of filing of Application :04/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : DEVELOPMENT OF EQUIPMENT FAURIARACTERIZING SECONDARY WORK
EMBRITTLEMENT PROPERTY OF HIGH STRENGTH FORMABLE &ELS

. . . :C 21D [(72)Name of Applicant :

(51) International classification 8/00 1)TATA STEEL LIMITED
(31) Priority Document No ‘NA Address of Applicant :JAMSHEDPUR Jharkhand India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BASUDEV BHATTACHARYA
(86) International Application No :NA 2)VIJAYANT KUMAR

Filing Date :NA
(87) International Publication No ' NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

Accordingly, there is provided a device for determining the SWE propestyeet metals, which allows conducting a destructive
testing of a deep drawn specimen, in order to evaluate if theiah&eductile or brittle at a certain temperature. Thedpecimen is
immersed in a liquid bath, which allows conducting tests at vammogdratures as per requirement. The inventiealves designin

of an anvil including a suitable hydraulic powerpack operable by an elggtrice. The test-specimen is reconfigured so as to be
accommodated on the anvil. The invention further provides a method for deteyithe SWE property of sheet-metals ad apting the
innovative device.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.961/KQR007 A
(19) INDIA
(22) Date of filing of Application :04/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : POWER GENERATING APPARATUSF@ENG AS INCINERATOR

(51) International classification :F23G5/3:[(71)Name of Applicant :
(31) Priority Document No :NA 1)KEI MORIGUCHI
(32) Priority Date :NA Address of Applicant :47-3, NISHIIN-HID ERI-CHO, UKYO-
(33) Name of priority country ‘NA KU KYOTO-SHI KYOTO Japan
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)YAICHIRO MORIGUCHI
(87) International Publication No ' NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present invention relates to a power generating apparatus sergimgnagerator that is capable of using heat generated by
combustion of materials as a power source for a power generatongroving the processing efiiciency of exhaust gas generated by
the combustion of materials. According to an embodiment of the inventpmwer generating apparatus serving as an incinerator
includes: a heating pipe that is connected to an inlet through whicheaaintm be processed is input and heats, dries, or carbonizes
the material to be processed; a primary heating furnace thatripyitneats and burns the material to be processed using a gas burner;
a motor that generates rotary power using heat generated from tlagypnieating furnace; a power generator that generates power
using the rotary power of the motor; a cyclone that collects dust inclndexhaust gas generated from the heating pipe; a water tank
that is provided below the cyclone to improve the efficiency of diblecand a secondary heating furnace that uses a portion of the
power generated by the power generator to heat the exhaust gas supplibe foysione, thereby completely burning the exhaust
gas.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.963/KQR007 A
(19) INDIA
(22) Date of filing of Application :04/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : BANKING OF AUTOMOBILE

(51) International classification :B62D21/0(| (71)Name of Applicant :
(31) Priority Document No :NA 1)SHARMA CHANDAN
(32) Priority Date :NA Address of Applicant :S/0-G.K. SHARMA, FMI(X) AT
(33) Name of priority country ‘NA JHK.O.C.P, PO-KEDLA, HAZARIBAG Jharkhand India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SHARMA CHANDAN
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

When a Car takes turn, the centrifugal force come into play vgives the toppling movement to the vehicle. What | am doing is
providing the anti toppling movement by leaning the car from the side (dmwmlt center and in direction as shown in fig I). The
body of the car is going to be tilted and the horizontal plane containinghie will not get tilted. Which is done by liting one side
of car and depressing another by cylinder piston arrangement of the sos@atsicar to roll over its roll axis This is going to done
by using hydro pneumatic suspension with a port in Mc phersons strut sospasgad of conventional suspension. Now, the
control can be manual or automated. Manual control can be done by drivehevheeks the need of it by pressing one of the two
switches present on the control board in front of him. And automated coatrdde done by using electric eye sensor in suspension
which converts load on the suspension into emfwhich in turn operates theessor using microcontroller.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.967/KQR007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : AMETHOD OF CORRECT ESTIMATNOOF NA,O AND K,O CONTENTS IN ORES, FLUXES,
SLAGS, COAL AND COKE ASHBY INDUCTIVELY COUPLED PLSMA-ATOMIC EMISSION SPECTROSCOPY (ICP-AES)

(51) International classification :C22B1/0f(71)Name of Applicant :
(31) Priority Document No :NA 1)TATA STEEL LIMITED
(32) Priority Date ‘NA Address of Applicant :JAMSHEDPUR Jharkhand India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SARKAR S.

Filing Date :NA 2)SUBRAHMANYAM, V.V.V.
(87) International Publication No ' NA 3)CHAKRABORT]I, INDRANIL
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date :NA

57) Abstract :

Sl'hi)s invention relates to a method of accurate estimation @ ldad KO in ores, fluxes, coal and coke ash by inductively coupled
plasma - atomic emission spectroscopy (ICP-AES) comprisingepe ef optimizing torch height, plasma power and nebuliser fow
of the spectrometer on aspirating standard solutions of Na and k intopdagara for particular intensity lines of Na addcount rat
and wave length scans ofa Na and K respectively; preparing a nafidaébration solutions of manganese ores containingONa
and K0 along with a standard blank solution, calibrating and standardizingithetandard solutions, drawing calibration curves for
both the constituents Ma and KO and comparing the values obtained with actual ones; preparing solutiorigiofvn samples of
ores, fuxes, coal and coke ash, aspirating the solutions into plesmparing the values obtained for,8aand KO along with the
certified values of N@D and KO and correcting the result for the respective dilution done; ensténgetformance of the method

for accurate determination of Na and K contents by evaluating sfadeldations for standard samples.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.968/KQR007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : PHARMACEUT ICAL COMPOSIT IONSFRIFAXIMIN

(51) International classification :A61K31/0( Ulg}‘_?jg?,\loilﬁﬁ_?_ll'zcgm :
(31) Priority Document No :NA ) s
(32) Priority Date ‘NA Address of Applicant :LUPIN LIMITED, 159 CST ROAD
(33) Name of priority country .'NA KALINA, SANTACRUZ (EAST) MUMBAI-400 098, STATE
(86) International Application No 'l\iA OF MAHARASHTRA, INDIA AND ALSO HAVING A PLACE

Filing Date ‘NA OF BUSINESS AT 1/1, SASHI SHEKHAR BOSE ROAD,
(87) International Publication No “NA KOLKATA-700 025, STATE OF WEST BENGAL Maharashtra
(61) Patent of Addition to Application Number  :NA India )

Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number :NA LJAHAGIRDAR, ANIL, HARSHAL

Filing Date ‘NA 2)KULKARNI, RAJESH

' 3)KULKARNI, SHIRISHKUMAR

57) Abstract :

,(A p)harmaceutical composition comprising atherapeutically effeativeunt of rifaximin or a pharmaceutically acceptable salt or
enantiomer or polymorph thereof, pharmaceutically acceptable exciiemptionally one or more controlled release agent(s) and
solubilizing agents thereof, wherein the composition is formulatedctedse the residence time of rifaximin in the gastrointestinal
tract. The pharmaceutical composition in the form of a multileatget comprising, at least one layer which comprises, a
therapeutically effective amount of rifaximin or a pharmaceuyiaiceptable salt or enantiomer or polymorph thereof,
pharmaceutically acceptable excipient(s); wherein the saidpayeides a controlled release rifaximin; and at least one layehwhi
provides increased residence time of the dosage form in the gasttimialt tract. The composition is administered once daily and has
defined dissolution profile.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.969/KQ2007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : PHAMACEUTICAL COMPOSITIONS FROGASTROINTESTINAL DRUG DELIVERY

(51) International classification :A61F13/0( (71)Name of Applicant :
(31) Priority Document No :NA 1)LUPIN LIMITED
(32) Priority Date :NA Address of Applicant :LUPIN LIMITED, 159 CST ROAD
(33) Name of priority country ‘NA KALINA, SANTACRUZ (EAST) MUMBAI-400 098, STATE
(86) International Application No ‘NA OF MAHARASHTRA, INDIA AND ALSO HAVING A PLACE
Filing Date :NA OF BUSINESS AT 1/1, SASHI SHEKHAR BOSE ROAD,
(87) International Publication No :NA KOLKATA-700 025, WEST BENGAL Maharashtra India
(61) Patent of Addition to Application Number  :NA (72)Name of Inventor :
Filing Date :NA 1)JJAHAGIRDAR, ANIL, HARSHAL
(62) Divisional to Application Number ‘NA 2)KULKARNI, RAJESH
Filing Date :NA 3)KULKARNI, SHIRISHKUMAR

(57) Abstract :

A pharmaceutical formulation of active principles for gastroiimabktrug delivery that comprises an mucoadhesion site-controlling
layer for attaching the formulation to the selected site in thestigetract. The pharmaceutical composition, comprises a
therapeutically effective amount of active principle(s) or a phesuiécally acceptable salt or enantiomer or polymorph thereof,
optionally one or more release controlling agent(s) and pharmacewiegi able excipient(s) thereof, wherein the composition is
formulated to increase the residence time of the said phantieatecomposition and/or active principle(s) in the gastrointedtize.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.97/KQNP/2007 A
(19) INDIA
(22) Date of filing of Application :08/01/2007 (43) Publication Date : 02/029

(54) Title of the invention : FOOD INGREDIENTS AND FOOD PROCTS TREATED WITH AN OXIDOREDUCTASE AND
METHODS FOR PREPARING SUCH FOOD INGREDIENTS AND FD®RODUCTS

(51) International classification :A23C9/12 (71)Name of Applicant :
(31) Priority Document No :60/586,193 1)LEPRINO FOODS COMPANY
(32) Priority Date :07/07/2004 Address of Applicant :1830 WEST 38 TH AVENUE,
(33) Name of priority country ‘U.S.A DENVER,COLORADO 80211-2200 U.S.A
(86) International Application No :PCT/US2005/0239¢[ (72)Name of Inventor :
Filing Date :07/07/2005 1)RICHARD K. MERRILL
(87) International Publication No ‘WO 2006/014484 2)MAYANK SINGH
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method of making an aldobionate product is described. The method may ip@uding a milk product having one or more
reducing sugars, and maintaining a pH of the milk product at about 5&®iy adding a buffer compound to the milk product. The
method may also include adding an oxidoreductase enzyme to the milk prdueret aivleast a portion of the reducing sugar is
oxidized into the aldobionate product. In addition, a method of making an ald@bprodtict is described that includes the steps of
providing a milk product comprising a reducing sugar, mixing oxygen into thepnoitkict, and adding an oxidoreductase enzyme to
the milk product, where at least a portion of the reducing sugar iszedidito the aldobionate product.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.97/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : PROCESSES AND APPARATUSES FIOREATING AND/OR INCREASING DRYNESS OF A
SUBSTANCE

(51) Intemational dlassif cation :B01D 61/56,D21C |(71)Name of Applicant :
9/18 1)LES TECHNOLOGIES ELCOTECH INC.

(31) Priority Document No :60/804,713 Address of Applicant :410, RUE PEPIN, SHERBROOKE,
(32) Priority Date :14/06/2006 QUEBEC J1L 2Y8 Canada
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CA2007/0010f 1)DERMOUNE, ABDERRAHMANE

Filing Date :13/06/2007 2)BOUREGA, ABDELAZZ
(87) International Publication No ‘WO 2007/143840 3)PARADIS, ROGER
(61) Patent of Addition to Application ‘NA 4)SARRAZN-SULLIVAN, DANY
Number :NA 5)DIONNE, JEAN-PIERRE

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

There are provided apparatuses for increasing dryness of a subStamepparatuses comprise at least one module, each of the
module(s) comprising at least two electrodes adapted to submittitarsce to an electric current. The electrodes are also adapted
compress the substance. There are also provided processes &mingedeyness of a substance.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.970/KQ2007 A
(19) INDIA
(22) Date of filing of Application :06/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : BREAKER-CUM-FINISHER JUTE CARNITH AUTO-LEVELER INTERSECTING ROTARY GILL
HEAD

(51) International classification :D01G15/0( (71)Name of Applicant :
(31) Priority Document No :NA 1)LOTEY GHANSHAM SINGH
(32) Priority Date ‘NA Address of Applicant :44 BALLYGUNGE PLACE,
(33) Name of priority country ‘NA CALCUTTA West Bengal India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date :NA 1)LOTEY GHANSHAM SINGH
(87) International Publication No ' NA
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

There is disclosed a breaker-cum-finisher jute card with autbdewdth intersecting rotary gill head, comprising - a breaker
cylinder (Figure 1) attached with a finisher cylinder (Figure 2) bgma®f a V-belt pulley ; an idle motor pulley connected to the
finisher card, said breaker cylinder breaking the raw jute, addiseher cylinder giving final finish to the broken jute ; a Pralta
assembly comprising a first and a second chain spur counters (20, RZHlyespaced apart, with a first chain (201) passing around
said chain spur counters, a second chain (211) passing around the seconpuclaainrger (21) and a third chain spur counter (221)
of a raw jute holder unit (22), said raw jute holder unit being horidgreaphced apart from the second chain spur counter (21); a
chattay roll (161) connected to the first chain spur counter (20) by roéarchain (202); a chattay movable around a chattay stay
(16) by means of said chattay roll (161).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.98/KQNP/2009 A
(19) INDIA
(22) Date of filing of Application :09/01/2009 (43) Publication Date : 02/029

(54) Title of the invention : INDUSTRIAL PROCESS FOR THEMSVYHESIS OF 17-ACET OXY-11 -[4-(N,N-DIMETHYL-
AMINO)- PHENYL]-19-NORPREGNA-4,9-DIENE-3,20-DIONE AND NEVINTERMEDIATES OF THE PROCESS

(51) International classification :C07J 21/00 (71)Name of Applicant :
(31) Priority Document No :P06 00491 1RICHTER GEDEON NYRT.
(32) Priority Date :14/06/2006 Address of Applicant :GYOMROI UT 19-21, H-1103
(33) Name of priority country :Hungary BUDAPEST Hungary
(86) International Application No :PCT/HU2007/0000¢ (72)Name of Inventor :
Filing Date :18/05/2007 1)DANCSI, LAJOSNE
(87) International Publication No ‘WO 2007/144674 2)VISKY, GYORGY
(61) Patent of Addition to Application ‘NA 3)TUBA, ZOLTAN
Number ‘NA 4)CSORGEI, JANOS
Filing Date 5)MOLNAR, CSABA
(62) Divisional to Application Number :NA 6)MAGYARI, ENDRENE
Filing Date :NA

(57) Abstract :

The present invention relates to a new industrial process for tHeesigbf solvate-free 17acetoxy-11 -[4-(N,N-dimethyl-amino)-
phenyl]-19-norpregna-4,9-diene- 3,20-dione [CDB-2914] of formula (1) whiehssong antiprogestogene and antiglucocorticoid
agent. Theinvention also relates to compounds of formula (VII) ail) (¢ed as intermediates in the process. The process
according to the invention is the fllowing: i) 3-(ethylene-dioxy)-&sti®),9(l I)-diene-17-one of formula (X) is reacted with
potassium acetilyde formed in situ in dry tetrahydrofuran by known methttk obtained 3-(ethylene-dioxy)-1#&thynyl-17 -
hydroxy-estra-5(10),9( 1)- diene of formula (IX) is reacted with prerifanyl chloride in dichloromethane in the presence of
triethylamine and acetic acid, iii) the obtained isomeric mextafr3-(ethylene-dioxy)-21-(phenyl-sulinyl)-19- norpregna-5(10),9(l
),17(20),20-tetraene of formula (VIII) is reacted firsthvsodium methoxide in methanol, then with trimethyl phosphite, iv) the
obtained 3-(ethylene-dioxy)-1#hydroxy-20-methoxy-19-norpregna- 5(10),9(1 1),20-triene of formula (Vligésted with hydrogen
chloride in methanol, then v) the obtained 3-(ethylene-dioxyHiytiroxy-19-norpregna-5(10),9(11)-diene- @@e of formula (VI) it
reacted with ethylene glycol in dichloromethane in the presencerethyl orthoformate and p-toluenesulfonic acid by known
method, vi) the obtained 3,3,20,20-bis(ethylene-dioxyHiyd roxy-19-norpregna- 5(10),9(11)-diene of formula (V) is reacted with
hydrogen peroxide in a mixture of pyridine and dichloromethane in the preseneeactiloroacetone by known method, vii) the
obtained 3,3,20,20-bis(ethylene-dioxy)-1fydroxy -5,10-epoxy-19- norpregn-9(l I)-ene of formula (IV), containing appraximna
1:1 mixture of 5, 10 - and 5,10 -epoxides, is isolated from the solution and reacted with a Grigemgeént obtained fom 4-
bromo-N,N-dimethyl-aniline in tetrahydrofuran in the presence of copmhieride catalyst without separation of the isomers by
known method, viii) the obtained 3,3,20,20-bis(ethylene-dioxy)-Bb -dihydroxy-11 -[4-(N,N- dimethylamino)-phenyl]-19-
norpregn-9(11)-ene of formula (I1) is reacted with potassium hydrodatesin water by known method, ix) the obtained -4t
(N,N-dimethylamino)-phenyl]-17hyd roxy-19-norpregn- 4,9-diene-3,20-dione of formula (I1) is acetylatéd agetic anhydride in
the presence of perchloric acid by known method, finally x) the sokhestesdmpound of formula (1) is liberated from the obtained
solvate containing compound of formula (1) in a 1:1 mixture of ethanol atet ata70 °C.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.983/KQR007 A
(19) INDIA
(22) Date of filing of Application :11/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : AN IMPROVED MOULDED TYPE GUBDPAD STOP FOR GUIDE BEARING OF HYDRO
GENERATORS

. . . :FO3B3/12| (71)Name of Applicant :
(51) Intemational classif cation FO3B3/00| 1)BHARAT HEAVY ELECTRICALS LIMITED
(31) Priority Document No ‘NA Address of Applicant :REGIONAL OPERATIONS
(32) Priority Date ‘NA DIVISION (ROD), PLOT NO: 9/1 DJBLOCK, 3RD FLOOR,
(33) Name of priority country :NA KARUNAMOYEE, SALT LAKE CITY, KOLKATA-700091
(86) International Application No ‘NA BHEL HOUSE, SIRIFORT, NEW DELHI- 110049 West Bengal
Filing Date ‘NA India
(87) International Publication No : NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)SHRI JUGAL KISHORE BHATI
Filing Date :NA 2)SHRI HAZALILAL
(62) Divisional to Application Number :NA 3)SHRI HARIOM ATTRI
Filing Date :NA

(57) Abstract :

In the new design of guide stop (Ref Fig. No.02), main consideratiantavéncrease circulation of oil, proper bonding of insulation
material and to eliminate complicated machining. In the new desggead of machining fom a heavy block of steel it is made fom
six thick steel plate, which is trimmed and bent at both the engistthe required size and shape of pad stop, without any machining.
The pad stop made by bending the steel plate is moulded with epoxy f®irgdalation to make it a monolithic mass. There is no
danger of knocking down of the insulating from pad stop during working condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.984/KQR007 A
(19) INDIA
(22) Date of filing of Application :11/07/2007 (43) Publication Date : 02/029

(54) Title of the invention : ASYSTEM FOR PRODUCING CUST @D MOVIE USING STILL PICTURES

(51) International classification G11B7/00¢|(71Name of Applicant ;
G11B20/10| 1)SAMSUNG INDIA ELECTRONICS PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :PRESSMAN HOUSE, 2ND FLOOR,
(32) Priority Date ‘NA 10A, LEE ROAD, KOLKATA West Bengal India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SINGH, SHAILENDRA

Filing Date :NA 2)KUMAR, ARUN
(87) International Publication No : NA 3)VIJ, VIKRAM
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA

57) Abstract :

Sl'h<)e main object of the present invention is to organize digital isng@tographs) in the form of customized movie using user
configuration applicationof viewing on a display device like a PC, DVD, VCD, DTV or Dightbum. Another object of the pres¢
invention is to provide an application on PC / DVD / VCD / DTV gitzl Album to make a customized movie file in a standard
format by extracting information like episode name, picture categyaiyaudio tag associated with the pictures fom the digital
camera device. Yet another object of the invention is to trapadly the created movie file to any other devices or e-mfil it

viewing by anyone with a standard movie player can view the picturdse jporésent invention an application provided ona PC /
DVvD / VCD / DTV/ Digital Album which will extract episodeame, category, and audio tag to make customized movie. Thiscan
have different types of combinations to make customized movie usingepictata. So if one wants to e-mail or transfer pictures ofa
particular event to fiends just one movie flle needs to be sdleather than selecting a bunch of photographs individually fom huge
collection of photographs. In a preferred embodiment the present inventiodgzravsystem for producing customized movie using
still pictures, comprising: a digital camera device for captugroups of digital images / pictures with information on episode name,
picture category and audio tags; a display device for receiving inpaotsséid digital camera device; characterized in that said
display device is provided with means for extracting said informatiogp@ode names, pictures category and audio tags associated
with the pictures; and means for selecting available user optiorssaighing configuration parameters for generating a movie using
still pictures with the associated information and the user f|ggeoptions. In another preferred embodiment the present invention
provides a method for producing customized movie using still pictures, ngpthe steps of connecting a digital camera device to
a display device; downloading pictures fom said camera device alomgnfitmation on episode name, audio tag and category of
pictures on to said display device; extracting said information on epismde, category of picture, and audio tags associated w
pictures; configuring said display device and selecting availableptens and assigning configuration parameters for making a
movie; and generating a movie using still pictures with the aseddiabrmation and the user specified options.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/01/2009

(21) Application No.99/KOQIP/2009 A

(43) Publication Date : 0229

(54) Title of the invention : ION BEAM ACCELERATING APPARATS WITH ELECTRODES MOUNTED IN A MOVABLE

MOUNT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO1J 37/15
:0703044.8
:16/02/2007
‘U.K.

:PCT/GB2008/0500¢
:15/02/2008

‘WO 2008/099218

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)NORDIKO TECHNICAL SERVICES LIMITED
Address of Applicant :500/550 NEST BUSINESS PARK,
MARTIN ROAD, HAVANT HAMPSHIRE PO9 5TL U.K.
(72)Name of Inventor :
1)HOLMES, ANDREW JAMES TIMOTHY
2)DAVIS, MERVYN HOWARD

(57) Abstract :

An apparatus (100) for accelerating an ion beam, comprising ableasiectrode (102, 104, 106) mounted in a moveable mount

(112, 114).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.926/KQ2007 A
(19) INDIA
(22) Date of filing of Application :28/06/2007 (43) Publication Date : 02/029

(54) Title of the invention : NOVEL DEVICE OF POLE-T O-POIEONNECTIONS OF FIELD WINDING FOR
HYDROGENERATORS

:HO2K19/00| (71)Name of Applicant :
(51) International classification HO02K3/00; 1)BHARAT HEAVY ELECTRICALS LIMITED
HO02K3/00 Address of Applicant :REGIONAL OPERATIONS
(31) Priority Document No ‘NA DIVISION (ROD), PLOT NO: 9/1 DJBLOCK, 3RD FLOOR,
(382) Priority Date :NA KARUNAMOYEE, SALT LAKE CITY, KOLKATA-700091,
(33) Name of priority country ‘NA HAVING ITS REGISTERED OFFICE AT BHEL HOUSE, SIRI
(86) International Application No ‘NA FORT, NEW DELHI- 110049 West Bengal India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)JJUGAL KISHORE BHATI
(61) Patent of Addition to Application Number :NA 2)KESHAO VINAYAKRAO AJANE
Filing Date :NA 3)PRADEEP KUMAR VARMA
(62) Divisional to Application Number :NA
Filing Date :NA

57) Abstract :

,(Acc)ordingly, a novel device for improved pole to pole connection of field winidimigydro-Generators has been invented. In this
newly developed device, ater mounting of wound poles on rim, the field¢aailecting leads of adjacent poles are interleaved &
soldered. The joint is thus insulated and clamed using one set afiosuwasher (2nos.in "C" shape-see attached figure 3) placed
perpendicular to the connecting leads and 2 sets of nuts and boltgused)i Thus drilling of hole in field coil connecting leads has
been totally eliminated to maintain healthiness of field coddear subsequent dismantling & reassembly process as & when
required during maintenance in future. This improved pole to pole commetiminates the problem of rotor earth fault and exce
heating of pole to pole feld coil joints. Thus, it improves the pedorce during operation of Hydro-Generators.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1422/KIP/2008 A
(19) INDIA
(22) Date of filing of Application :08/04/2008 (43) Publication Date : 0229

(54) Title of the invention : INTRAVENOUS ESSENTIAL FATTY@&D EMULSION

. . . :A61K 9/00,A61K 71)Name of Applicant :
(51) International classification 33/26 ( 1);\E)RUGTECF)HD CORPORATION
(31) Priority Document No :60/597562 Address of Applicant :300 DELAWARE AVE., SUITE 1270
(382) Priority Date :09/12/2005 WILMINGTON, DE U.S.A
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2006/0465 1)BORTZ JONATHAN DAVID
Filing Date :06/12/2006 2)LEVINSON, R SAUL
(87) International Publication No ‘WO 2007/0703071
(61) Patent of Addition to Application ‘NA
Number N A
Filing Date
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A method for preventing stenosis and thrombosis of an AV grat isodest] An essential fatty acid emulsion is administered to the
patient through the AV graft, preferably during dialysis, whereby theardiatnmatory properties of the essential fatty acid emulsion
prevent complications typical of AV gratfs.
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AMENDMENT PROCEEDINGS UNDER SECTION 78(2)

Notice is hereby given tHdS AB, Filial af NeuroSearch Sweden AB, SverigeC/o . NeuroSearch
A/S, Pederstrupvej 93, DK - 2750 Ballerup, Denmark, a Danistp@ayn have made an application
under Section 78(2) of the Patents Act, 1970 for amendment of name of the applicanefidNB225617
(IN/PCT/2002/00961/CHE) for “ New modulators of dopamine neurotransmission”.

The application and the proposed amendments may be inspected at the PaéChedfim Branch,
Intellectual Property Rights Building, GST Road, Guindy, Chennai - 600032 or coplessaime can be had
on payment of the usual copying charges. Any person interested inirgpties application for amendment
may file a notice of opposition under Rule 81(3)(b) in Form 14 nvithiee months. The proposed changes
are as follows:

Page Line As in the Application and Proposed Amendment
No. No. Specification
NSAB, Filial of NeuroSearch NSAB, Filialaf NeuroSearch
Sweden AB, Svergie Sweden AB, Svege

OPPOSITION U/S.25(2)

An opposition under section 25(2) has been filed by M/s. Ecure Pharmadeaals Limited, India on

27" March, 2009 in respect of Patent No. 217464(51/KOLNP/2004) in the name Mfs. Eli Lilly and
Company.
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Publication Under Section 43(2) in Respect of the @nt

Following Patents have been granted and any “person interesteth opposing these patents under Section 25(2) may atany
time within one year from the date of this issue, give nate to the Controller of Patents at the appropriate office, othe
prescribed form-7 along with written statement and evidenceif any.

Date of
Serial |Patent o Date of Date of . . Publication |Appropriate
Number |Number Application Number Application Priority Title of Invention Name of Patenie of Abstract |Office
u/s 11(A)
PROSTATE STEM CELL
1 233641| 2607/KOLNP/2005 28/05/2004 30/05/208BITIGEN (PSCA) AGENSYS, INC 20/10/2006 | KOLKATA
VARIANTS
2 233642| 2729/KOLNP/2005 | 30/06/2004 301061208 o ENRED DOMANTIS LIMITED 23/03/2007 KOLKATA
A METHOD OF PRODCING
3 233643 2007/KOLNP/2005 | 2410312004 2410320855 N ERMEASLE LR O SOFAMOR —110/08/2007 | KOLKATA
POLYPEPTIDE

A METHOD OF WEIGHTING
THE RELATIVE
IMPORTANCE OF A
PLURALITY OF DATA
| MS STORED IN A
4 233645| IN/PCT/2000/364/KOL;  16/03/1949 16/03/1:)E%TABASE ON A SERVER NCBI NEW ZEALAND LLC. |04/11/2005| KOLKATA
COMPUTERIN A
COMPUTER NETWORK
HAVING A PLURALITY OF

USER SITES
A SOLID ORAL TOOTH
ITENING CADBURY SCHWEPPES
5 233646 1306/KOLNP/2006 | 08/12/2004 08/1220fENTERNG oLC 04/05/2007 | KOLKATA
COMPOSITION
| BANK OF AMERICA
6 233647 789/KOLNP/2003 18/01/2002 25/01/2)MINIATURE DATA CARD | C0RE om ATION 18/03/2005 KOLKATA
SYSTEM FOR FORMING
7 233648 2649/KOLNP/2005 | 03/11/2003 09/06/2o@%fcfmcsfl'_'f&?éw g:,l'l'é'\zl\QAAA"F'A 10/08/2007 | KOLKATA
BRICKS
8 233649 2624/KOLNP/2005 | 19/05/2004 21/05/20 ’ ING ELHEIM 27/07/2007 | KOLKATA
TICALISOMEROFA ||\ TERNATIONAL GMBH
COMPOUND
A SUPPORT STRUCTURE
R MEASURING ABREU MARCIO MARC
9 233650 1479/KOLNP/2004 | 22/0412003 22/04/2902% ¥ = =" AURELIO MARTING 04/08/2006 | KOLKATA
PARAMETERS
A SYSTEM FOR
EXTRACTING VEHICULAR
MOVEMENT
10 233651 328/KOLNP/2004 13/09/2002  13/09/20 FSHROMDAP(S’FL\‘ AND A AIRSAGE, INC. 31/03/2006 | KOLKATA

DETERMINING TRAFFIC
VELOCITIES ALONG
TRAFFIC ROUTES

11 233652 IN/PCT/2001/133/KOL  02/08/1999 06/08/19'§§(E£SCEONJUGATE OF gﬁ:&ﬂég&:g‘ﬁs INC. |11/03/2005 | KOLKATA
METHOD FOR OPERATING
12 233653 1565/KOLNP/2003 08/07/20)2 osmwz@?é’,\ﬁ'&‘ﬁaﬁgﬁgx; AS\'IET'\T'EE,\'I'SESELLSCH Apr 0710412006 | KOLKATA

PLANT INSTALLATION
13 233654, 629/KOLNP/2004 06/12/2002 18/12/20METHOD AND AUDIO DOLBY LABORATORIES 21/04/2006 | KOLKATA
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491/KOL/2005

10/06/20(|5

APPARATUS FOR

IMPOROVING THE SPATIAL
PERCEPTION OF MULTIPLE

SOUND CHANNELS WHEN
REPRODUCED BY TWO
LOUD SPEAKERS

AN ENHANCED
CONTROLLER TO
CONTROL AND MONITOR
THE OPERATION OF
ELECTROSTATIC
PRECIPITATOR

A METHOD OF PROVIDING
SECURE COMMUNICATION

IN/PCT/2001/1018/KC|B1/03/2000| 13/04/19S90F DIGITALDATA

1342/KOLNP/2003

00603/KOLNP/2004

IN/PCT/2000/672/KOL!

1862/KOLNP/2005
1451/KOLNP/2005

331/KOL/2004

468/KOLNP/2006

224/KOLNP/2006

2134/KOLNP/2005

1609/KOLNP/2005

2/KOLNP/2004

196/KOL/2003

597/KOL/2005

25/06/201)2

14/11/20)2

28/03/2000

16/03/2004
13/02/2004

18/06/20(14

27/07/2004

04/08/2004

20/04/2004

11/03/201)4

22/02/20(12

01/04/20(/3

06/07/20(/5

BETWEEN DEVICES AND
APPARATUS THEREFOR

REINFORCEMENT
MEMBER FOR A BU SHING

27/06/200P PLATE AND METHOD
OF REINFORCING THE
PLATE

HESIVEPOLYMER
MPOSITION

A COMMUNICATION
TERMINAL APPARATUS
02/04/1988/D A METHOD FOR
DETERMINING THE TYPE
OF COMMUNICATION

IELECTRICALLY-
ZwoymﬁgiDEDANTENNA
13/02/2083/ESSEL

AN IMPROVED
MECHANICAL JOINT
COUPLING OF TWO
TUBULAR ELEMENTS

TRANSDERMAL
28/07/200BARFARIN-CONTAINING
DELIVERY SYSTEM

DEVICE FOR MONITORING
04/08/200BIE CONDITION OF A
HUMAN BEING

A COATED SUBSTRATE IN
THE FORM OF A POROUS
PARTICULATE COATED
TH AGUM MATERIAL,
USEFUL IN DENTRIFICE
FORMULATIONS

HIGH LUSTRURE, NON-
26/03/2008X1C PEARLESCENT
PIGMENT COMPOSITION

INFLUENCING THE
EOLOGICAL
OPERTIES OF A FLUID

BY VIBRATIONS

HIGH PERFORMANCE
FLOCCULATING AGENTS
AND VISCOSIFIERS BASED
ON HYDROLYSED
GRAFTED AMYLOPECTIN
AND POLYACRYLAMIDE
GRAFTED
CARBOXYMETHYL
CELLULOSE

FORMING MACHINE
HAVING IMPROVED
TRANSMISSION
MECHANISMS

29/11/20@

02/05/2(

05/07/21)

LICENSING
CORPORATION

BHARAT HEAVY
ELECTRICALS LIMITED

CANAL + SOCIETE
ANONYME

OWENS CORNING

BOREALIS TECHNOLOGY

(0)4

MATSUSHITA ELECTRIC
INDUSTRIAL CO. LTD.

SARANTEL LIMITED
ILC DOVER LP

ARABINDA CHATTERJEE

ALZA CORPORATION

PIETERSEN, JOHANNES,
DE KLERK

J. M. HUBER
CORPORATION

MERCK PATENT GMBH

BUHLER AG

INDIAN INSTITUTE OF
TECHNOLOGY

FWU KUANG
ENTERPRISES CO., LTD.
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233687

1240/KOLNP/2005

253/KOL/2003

1181/KOLNP/2004

357/KOL/2005

1216/KOLNP/2003

55/KOLNP/2006

162/KOLNP/2005

2042/KOLNP/2005

IN/PCT/2002/112/KOL}

602/KOL/2005

694/CAL/2002

463/KOL/2004

614/KOL/2003

220/KOLNP/2006

287/KOLNP/2005

543/KOL/2003

25/11/200)3

02/05/20(/3

13/02/2003

27/04/200/5

04/04/2002

30/08/2004

11/07/2003

23/03/2004

28/07/2000

11/07/20(|5

12/12/20(|2

04/08/200/4

05/12/20(/3

01/07/2004

09/09/2003

21/10/200:3

PROCESS FOR THE

26/11/20BRRIFICATION OF CRUDE CD;'?A(%‘;'FSA AG,UHDE

PROPENE OXIDE

AN INFLAMMABLE
COMPOSITION FOR
INCENSE STICK

A TWO LAYER STRUCTURE:

14/02/20BQR USE IN AN

ABSORBENT ARTICLE

PRESSURISED FLUIDIZED
BED GASIFIER WITH
INTEGRATED CHAR
COMBUSTOR

A THERAPEUTIC AGENT

05/04/206@R TREATING

RHEUMATOID ARTHRITIS

APPARATUS AND METHOD
FOR CONTROLLING
OPERATIONAL STATES OF

20/08/2 :@gDIUM ACCESS

NTROL LAYER IN A
BROADBAND WIRELESS
ACCESS COMMUNICATION
SYSTEM

A PSEUDO PARTICLE

12/07/2[)ﬁ8MPRISING A FILOVIRUS

CLEOCAPSID AND
ANTIGENIC EPITOPE

HYBRID INTERLOCKING

25/03/20BROXIMAL FEMORAL

FRACTURE FIXATION
A BUSINESS

30/07/1989TELLIGENCE SYSTEM

04/01/21)

10/12/21)

09/07/20)

AND A SERVER THEREFOF!

AN APPARATUS FOR
CONTROL OF COAL
FEEDING DEVICE .

A ELECTROCHEMICAL
CELL AND A METHOD FOR
BDRMING AN ELECTRICAL
CONNECTION BETWEEN A
CELL AND A METER..

SYSTEM FOR AN
INTUITIVE,
CUSTOMIZABLE,
MULTILINGUAL AND
RECONFIGURE ABLE
AUGMENTATIVE
COMMUNICATION .

WHITE PORTLAND
CEMENT CLINKER,
HAVING CAPACITY TO FIX
SULFUR, DERIVED FROM
BN ORGANIC FUEL,
METHOD FORITS
PRODUCTION AND WHITE
PORTLAND CEMENT
COMPRISING IT .

A METHOD FOR
TAINING A BONE
RROW FRACTION IN
VITRO .

PHARMA CEUTICALLY

09/09/20RZCEPTABLE BASE

30/10/20)

ADDITION SALTS.

THOD FOR PRODUCINC
FAULT SIGNALWHICH

SRIVASTAWA ANJANI
KUMAR,KUMARI ANITA

MCNEIL PPC, INC.

BHARAT HEAVY
ELECTRICALS LIMITED

IMMUNO-BIOLOGICAL
LABORATORIES CO.
LTD.,ASTELLAS PHARMA
INC.

SAMSUNG ELECTRONICS
CO,, LTD.

THE GOVERNMENT OF
THE UNITED STATE OF
AMERICA

WAISMAN MARC

COMPUTER ASSOCIATES
THINK INC.

BHARAT HEAVY
ELECTRICALS LIMITED

LIFESCAN, INC.

INDIAN INSTITUTE OF
TECHNOLOGY

CEMEX TRADEMARKS
WORLDWIDE LTD

WARSAW ORTHOPEDIC,
INC.

TRIGEN LIMITED

SIEMENS
AKTIENGESELLSCHAFT
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665/KOLNP/2003

IN/PCT/2002/888/KOL!

IN/PCT/2001/808/KOL}

INDICATES A SHORT TO
GROUND .

TIME INDICATOR AND
09/07/2002 11/07/20METHOD OF
MANUFACTURING SAME .

A SYSTEM FOR LANCING
SKIN THROUGH AN OUTEF.

29/10/2003 30/10/208RRFACE OF SAID SKIN TOLIFESCAN, INC.
OBTAIN A SAMPLE OF

TIMESTRIP UK LIMITED

BLOOD .
NIPPON THERMOSTAT
THERMOSTAT CASE CO. LTD.,HONDA GIKEN
TSTRUCTURE KOG YO KABUSHIKI
KAISHA

A METHOD AND DEVICE
11/12/2001 19/12/2080R PRODUCING AND BERND HANSEN
FILLING CONTAINERS .

OCESS FOR REFINING
PURE SILVER BULLION .

METHOD FOR QUALITY THE RESEARCH

17/01/2001 28/01/20 UMICORE
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INTRODUCTION

In view of the recent amendment made in the Designs (Amendment), R0@8 with effect from 17/06/2008,
Publication of the matter relating to Designs is being publishetie Official Journal of The Patent Office.
This Journal is being published on weekly basis on every Friday covkeangrious proceedings on Designs
as required according to the provisions of under Rule 22, 25, 27 and 39 @égiga (Amendment) Rules,
2008. All the enquiries on this Official Journal and other informatiomegsired by the public should be
addressed to the Controller General of Patents, Designs & TratksMSuggestions and comments are

requested from all quarters so that the content can be enriched.

The Patent Office Journal 03/04/2009 1809:¢



REGISTRATION OF DESIGNS

The following designs have been registered. They are now open for pubinspection.

The date shown in the following each entry is the date of registration.

No. 214338

Class. 19-04

OSTERN PVT. LTD., HAVING ITS REGISTERED OFFICE AT
279 RAI BAHADUR ROAD, KOLKATA:-700 053, W.B., INDIA,

Date of Registration | 18" JAN. 2008

Title “‘“BOOK-COVER’

No. 214013

Class. 12-16

MAN NUTZAAHRZEUGE AKTIENGESELLSCHAFT, A
GERMAN COMPANY, OF DACHAUER STRASSE 667, 80995
MUNCHEN, GERMANY.

Date of Registration 247 JULY 2007 [PRIO.

OHIM]
Title “DASHBOARD FOR A UTILITY
VEHICLE”
No. 215317
Class. 12-15

SOCIETE DE TECHNOLOGIE MICHELIN, OF 23, RUE

BRESCHET-63000, CLERMONT-FERRAND, FRANCE, A
FRENCH COMPANY AND MICHELIN RECHERCHE ET

TECHNIQUE, S.A,, OF ROUTE LOUIS BRAILLE 10 ET 12-
CH-1763 GRANGES-PACCOT, SWITZERLAND, A SWISS
COMPANY.

Date of Registration 25 JULY 2005 [PRIO.
FRANCE]

Title “TYRE'

The Patent Office Journal 03/04/2009
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No. 213476

Class. 06-01

LINAK A/S, A DANISH COMPANY, OF SMEDEVANGET 8, GUDERUPDK-6430
NORDBORG, DENMARK.

Date of Registration 21°" MAY 2007 [PRIO.

DENMARK]
Title “A CONTROL UNIT FOR ADJUSTABLE
BEDS”
No. 213361
Class. 08-09

POOJA HARDWARE PVT. LTD., OF 24/170, KULDEEP CO-OP.
HSG. SOCIETY, RAJENDRA NAGAR, DATTAPADA ROAD, OPP.
RATIONING OFFICE, BORIVLI (EAST), MUMBAI:-400 066,
MAHARASHTRA, INDIA.

Date of Registration | 8" NOV. 2007

Title ‘METALFITTING FOR FURNITURE’

No. 213122

Class. 10-04

TRACTEL S.AS., A COMPANY ORGANISED UNDER THE LAWS
OF FRANCE, OF RN 19, 10100 SAINT HILAIRE SOUS ROMILLY,
FRANCE.

Date of Registration | 30" APRIL 2007 [PRIO. OHIM]

Title ‘DYNAMOMETER”

The Patent Office Journal 03/04/2009 1809¢



No.

214332

Class.

26-06

HONDA MOTOR CO. LTD. A JAPANESE CORPORATION, OF 1-
1, MINAMIAOYAMA, 2-CHOME, MINATO-KU, TOKYO, JAPAN.

Date of Registration

2"° AUG. 2007 [PRIO. JAPAN]

Title “REAR COMBINATION LAMP FOR
AUTOMOBILE

No. 211419

Class. 07-03

J.K. PRODUCTS, OF AJI VASAHAT, GUJARAT INDUSTRIAL
DEVELOPMENT CORPORAION, INDUSTRIAL ESTATE, PHASE
NO. Il, SHED NO.C/2 B23, RALKOT-360 003 (GUJARAT-INDIA).

Date of Registration | 27" JULY 2007

Title “KNIFE’
No. 214328
Class. 26-06

HONDA MOTOR CO. LTD. A JAPANESE CORPORATION, OF 1-
1, MINAMIAOYAMA, 2-CHOME, MINATO-KU, TOKYO, JAPAN.

Date of Registration

2"° AUG. 2007 [PRIO. JAPAN]

Title

‘REAR COMBINATION LAMP FOR

AUTOMOBILE"

The Patent Office Journal 03/04/2009

1809¢



No. 208972

Class. 02-04

TRELA FOOTWEAR EXPORTS PVT. LTD., D-38, SITE-C,
INDUSTRIAL AREA, SIKANDRA, AGRA: -282 007, U.P., (INDIA).

Date of Registration | 20" MAR. 2007

Title “‘SOLE FOR FOOTWEAR’

No. 208973

Class. 02-04

TRELA FOOTWEAR EXPORTS PVT. LTD., D-38, SITE-C,
INDUSTRIAL AREA, SIKANDRA, AGRA: -282 007, U.P., (INDIA).

Date of Registration | 20" MAR. 2007

Title ‘SOLE FOR FOOTWEAR’

No. 210914

Class. 14-03

SAMSUNG ELECTRONICS CO. LTD., OF 416, MAETAN-DONG,
YEONGTONG-GU, SUWON-SI, GYEONGGI-DO, REPUBLIC OF
KOREA.

Date of Registration | 20™ JUNE 2007

Title ‘MOBILE PHONFE”

The Patent Office Journal 03/04/2009 18097



No.

214262

Class.

08-05

MUNIX (INDIA) PVT. LTD., AT B-XXX-6754, FOCAL POINT,
LUDHIANA-141 010, PUNJAB, INDIA,

Date of Registration | 16" JAN. 2008

Title “TAG GUN”
No. 214261
Class. 18-04

KANIN INDIA, B-XXX-6754, FOCAL POINT, LUDHIANA-141010,
PUNJAB, INDIA,

Date of Registration |16 JAN. 2008

Title “STAPLER”
No. 214141
Class. 21-02

KARSTEN MANUFACTURING CORPORATION, 2201 WEST
DESERT COVE, PHOENIX, ARIZONA 85029, USA

Date of Registration | 12 JULY 2007 [PRIO. USA]

Title

“GOLF DRIVER HEAD”

The Patent Office Journal 03/04/2009
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No. 214156

Class. 09-01

RECKITT BENCKISER N.V., A DUTCH COMPANY OF
SIRIUSDREEF 14, 2132 WT HOOFDDORP, NETHERLANDS.

Date of Registration | 9" JULY 2007 [PRIO. OHIM]

Title ‘BOTTLE CAP”

No. 214458

Class. 09-04

PLAMAMOULD GMBH, A SWISS COMPANY INCORPORATED
UNDER THE LAWS OF SWITZERLAND HAVING ITS OFFICE
AT BRUGGACHERSTRASSE 24, 8117 FALLANDEN,
SWITZERLAND.

Date of Registration | 8" AUG. 2007 [PRIO.

SWITZERLAND]
Title “BOTTLE CASE’
No. 208662
Class. 06-036

FERFOR, S.A.,, A COMPANY DULY ORGANIZED AND EXISTING
UNDER THE LAWS OF SPAIN OF LA GUARDIOLA, 1, 08793-
AVINYONET DEL PENEDES, BARCELONA, SPAIN.

Date of Registration | 23°° OCT. 2006 [PRIO. OHIM]

Title ‘FURNITURE FEET”

The Patent Office Journal 03/04/2009
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No. 214009

Class. 12-16

MAN NUT ZFAHRZEUGE AKTIENGESELLSCHAFT, A GERMAN
COMPANY, OF DACHAUER STRASSE 667, 80995 MUNCHEN,
GERMANY.

Date of Registration | 24" JULY 2007 [PRIO. OHIM]

Title ‘DRIVING CAB FOR UTILITY VEHICLFE”

No. 213838

Class. 19-06

PARKER PEN PRODUCTS, A BRITISH COMPANY, PARKER
HOUSE, BN9 OAU NEWHAVEN, EAST SUSSEX, GREAT
BRITAIN

Date of Registration |17 JULY 2007 [PRIO. OHIM]

Title “PEN"

No. 213837

Class. 19-06

PARKER PEN PRODUCTS, A BRITISH COMPANY, PARKE

HOUSE, BN9 OAU NEWHAVEN, EAST SUSSEX, GREAT BRITAIN.

Date of Registration | 17" JULY 2007 [PRIO. OHIM]

Title “PEN WITHOUT CAP”

R

The Patent Office Journal 03/04/2009
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No.

214362

Class.

15-01

JUN, BYOUNG PYO, LG 1 APARATMENT 104-202, SUNGBOK-
DONG, SUGI-GU, GYEONGGI-DO, REPUBLIC OF KOREA, A

CITIZEN OF KOREA.

Date of Registration

18™ JAN. 2008

Title “IGNITION PLUG FOR INTERNAL
COMBUSTION ENGINE’

No. 213848

Class. 22-06

LOUIS DEVADASS, INDIAN, H.N. 2290, 2"° CROSS, 3* MAIN
HAL, 37° STAGE, B.D.A LAY-OUT, BANGALORE-560 017,
KARNATAKA STATE (INDIA).

Date of Registration | 20" DEC. 2007

Title ‘MOSQUITO DESTROYER”

No.

214006

Class.

12-16

MAN NUT ZFAHRZEUGE AKTIENGESELLSCHAFT, A GERMAN
COMPANY, OF DACHAUER STRASSE 667, 80995 MUNCHEN,

GERMANY.

Date of Registration

24™ JULY 2007 [PRIO. OHIM]

Title ‘DRIVING CAB FOR UTILITY VEHICLFE”

The Patent Office Journal 03/04/2009
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No.

214007

Class.

12-16

MAN NUT ZFAHRZEUGE AKTIENGESELLSCHAFT, A GERMAN
COMPANY, OF DACHAUER STRASSE 667, 80995 MUNCHEN,

GERMANY.

Date of Registration

24™ JULY 2007 [PRIO. OHIM]

Title “DRIVING CAB FOR UTILITY VEHICLE"
No. 214389
Class. 23-04

USHA INTERNATIONAL LTD., AT SURYA KIRAN BUILDING, 19
KASTURBA GANDHI MARG, NEW DELHI: -110 001, INDIA.

Date of Registration

237 JAN. 2008

Title “FAN”
No. 212513
Class. 10-07

MGI LUXURY GROUP, S.A., HAVING ITS REGISTERED OFFEAT

NIDAUGASSE 35, 2502

NATIONALITY.

BIENNE,

SWITZERLAND B

Date of Registration

29" MAR. 2007 [PRIO.
SWITZERLAND]

Title

‘“WATCH CASFE’

The Patent Office Journal 03/04/2009
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No.

213711

Class.

09-03

NILKAMAL LTD., OF SURVEY NO. 354/2 & 354/3, NEAR

RAKHOLI BRIDGE,

SILVASSA-KHANVEL ROAD, VILLAGE VASONA, SILVASSA (D

& N.H.), (U.T.),

INDIA,

Date of Registration

13" DEC. 2007

Title “BOX”
No. 213839
Class. 02-03

ALBION HAT & CAP COMPANY PTY LTD., AN AUSTRALIAN
COMPANY, WYNDHAM STREET, ALEXANDRIA NEW SOUTH

WALES 2015, AUSTRALIA.

Date of Registration |17 SEP. 2007 [PRIO.
AUS TRALIA]

Title ‘“AHELMET”

No. 214361

Class. 15-01

JUN, BYOUNG PYO, LG 1 APARATMENT 104-202, SUNGBOK-
DONG, SUGI-GU, GYEONGGI-DO, REPUBLIC OF KOREA,

Date of Registration

18™ JAN. 2008

Title

“IGNITION PLUG FOR INTERNAL

COMBUSTION ENGINFE”

The Patent Office Journal 03/04/2009
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No. 214521

Class. 13-03

JEMINI PRODUCTS., AT 210, SONAL HEAVY INDUSTRIAL
ESTATE, RAMCHANDRA LANE, MALAD (W), MUMBAI:-400
064, MAHARASHTRA, INDIA,

Date of Registration | 1°' FEB. 2008

Title “‘SOCKET WITH SWITCH”

No. 212700

Class. 19-01

PANKAJAKASTHURI HERBALS INDIA PVT. LTD., AN INDIAN
COMPANY, WHOSE ADDRESS IS POOVACHAL P.O,,
TRIVANDRUM 695 575, KERALA, INDIA.

Date of Registration | 28" SEP. 2007

Title ‘BOTTLE WITH CAP”

No. 214479

Class. 12-11

ROYAL INTERNATIONAL, OF MALERKOTLA ROAD, RANIA,
LUDHIANA-141006 (PUNJAB), INDIA

Date of Registration | 30" JAN. 2008

Title ‘BICYCLE WHEEL”

The Patent Office Journal 03/04/2009
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No. 214998

Class. 26-02

CONA ENTERPRISES, OF 10/13, GANDHI INDUSTRIAL ESTATE,
SAFED POOL, ANDHERI-KURLA ROAD, MUMBAI:-400 072,
MAHARASHTRA, INDIA,

Date of Registration | 29" FEB. 2008

Title “TORCH”

No. 212524

Class. 02-04

LEADER RUBBER INDUSTRIES, AT INDUSTRIES
DEVELOPMENT  PLOT, WEST-HILL, CALICUT-673005,

KERALA, INDIA,

Date of Registration | 18" SEP. 2007

Title “‘CHAPPAL”

No. 214517

Class. 09-02

APOLLO PLASTIC INDUSTRIES, AT 8, ASHIRVAD, K.D. ROAD ,
VILE PARLE (W), MUMBAI:-400 056, MAHARASHTRA, INDIA,

Date of Registration | 1°' FEB. 2008

Title ‘DRUM”

The Patent Office Journal 03/04/2009

1810¢



No. 212523

Class. 15-06

MAGPULL GARMENT EQUIP, A SOLE PROPRIETORSHIP
CONCERN AT PUTHOOR VADAKKEL HOUSE,
PANTHEERANKAVE POST, CALICUT-673 019, KERALA, INDIA,

Date of Registration | 18" SEP. 2007

Title “GARMENT STITCHING CONVEYER LINE
TABLE"

No. 214515

Class. 13-03

ADVANCED & BEST ELECTRICALS & ENGINEERS PVT. LTD.,
OF DEV KRUPA, 3®° FLOOR, 6'" ROAD, SANTACRUZ (EAST),
MUMBAI:-400 055, MAHARASHTRA, (INDIA).

Date of Registration | 1> FEB. 2008

Title “UNDER FLOOR JUNCTION BOX’

No. 214520

Class. 26-04

DHARMA ELECTRONIC CO., AT GIRJA SHANKAR TIWARI

CHAWL, R. NO.11, BANDREKARWADI, JOGESHWARI (EAST),

MUMBAI:-400 060, MAHARASHTRA, INDIA,

Date of Registration | 1°' FEB. 2008

Title “TUBE LIGHT FITTING”

The Patent Office Journal 03/04/2009

1810¢



No.

213132

Class.

09-03

PERFETTI VAN MELLE S.P.A., VIA XXV APRILE, 7, LAINA TE,
ITALY, ACOMPANY OF ITALY.

Date of Registration

17™ MAY 2007 [PRIO. OHIM]

Title “CONTAINER”
No. 213130
Class. 09-03

PERFETTI VAN MELLE S.P.A., VIA XXV APRILE, 7, LAINA TE,
ITALY, ACOMPANY OF ITALY.

Date of Registration | 10" MAY 2007 [PRIO. OHIM]

Title “CONTAINER’
No. 212654
Class. 03-01

VALIGERIA RONCATO SPA, VIA PIOGA, 91, 35011
CAMPODARSEGO (PD), ITALY,

Date of Registration

26'" SEP. 2007

Title

‘SUITCASFE’

The Patent Office Journal 03/04/2009

1810



No. 214482

Class. 19-06

MITSUBISHI PENCIL CO. LTD., A JAPANESE CORPORATION
OF 23-37, 5-CHOME, HIGASHI-OHI, SHINAGAWA-KU, TOKYO,
JAPAN.

Date of Registration | 31°" JULY 2007 [PRIO. JAPAN]

Title “PEN”
No. 214062
Class. 07-03

ANIL NARANG, E-159, GREATER KAILASH, PART-I, NEW
DELHI-48, INDIA, AN INDIAN.

Date of Registration | 3™~ JAN. 2008

Title “SPOON (FOLDING)

No. 214061

Class. 07-03

ANIL NARANG, E-159, GREATER KAILASH, PART-I, NEW
DELHI-48, INDIA, AN INDIAN.

Date of Registration | 3°° JAN. 2008

Title “FORK”

The Patent Office Journal 03/04/2009 1810¢



No.

212967

Class.

02-04

M/S. NOVEL POLYMERS PVT. LTD., (E AT A-273, DSIDC,
NARELA INDUSTRIAL AREA, DELHI -110 040, INDIA.

Date of Registration | 16 OCT. 2007

Title “SHOE SOLE”
No. 214060
Class. 10-02

ANIL NARANG, E-159, GREATER KAILASH, PART-I, NEW
DELHI-48, INDIA, AN INDIAN.

Date of Registration | 3™~ JAN. 2008

Title “WATCH WITH PROJECTOR”
NoO. 213324
Class. 14-03

AJANTA INDIA LIMITED, (AT AJANTA INDUSTRIAL ESTATE,
MORBI-RAJKOT HIGHWAY, MORBI-363 641, GUJARAT, INDIA.

Date of Registration | 7" NOV. 2007

Title

“‘“MOBILE PHONFE"

The Patent Office Journal 03/04/2009

1810¢



No. 213133

Class. 01-01

PERFETTI VAN MELLE S.P.A., VIA XXV APRILE, 7, LAINA TE,
ITALY, ACOMPANY OF ITALY.

Date of Registration | 22"'° MAY 2007 [PRIO. OHIM]

Title “‘LOLLIPOP”

No. 214588

Class. 06-01

PERUSAHAAN OTOMOBIL NASIONAL SDN. BHD., AN
MALAYSIAN COMPANY, INCORPORATED AND EXISTING

UNDER THE LAWS OF MALAYSIA, HAVING ITS PRINCIPAL

PLACE OF BUSINESS AT HICOM INDUSTRIAL ESTATE, BATU
3, 40000 SHAH ALAM, SELANGOR, MALAYSIA.

Date of Registration | 14" AUG. 2007 [PRIO.

MALAYS IA]
Title “SEAT FOR VEHICLE
No. 208969
Class. 02-04

TRELA FOOTWEAR EXPORTS PVT. LTD., D-38, SITE-C,
INDUSTRIAL AREA, SIKANDRA, AGRA: -282 007, U.P., (INDIA).

Date of Registration | 20" MAR. 2007

Title “‘SOLE FOR FOOTWEAR’

The Patent Office Journal 03/04/2009

1811(



No. 208971

Class. 02-04

TRELA FOOTWEAR EXPORTS PVT. LTD., D-38, SITE-C,
INDUSTRIAL AREA, SIKANDRA, AGRA: -282 007, U.P., (INDIA).

Date of Registration | 20" MAR. 2007

Title “‘SOLE FOR FOOTWEAR’

No. 213059

Class. 08-99

DANFOSS DRIVES A/S., A DANISH COMPANY, OF U1SNAES 1
DK-6300 GRAASTEN, DENMARK.

Date of Registration | 31> MAY 2007 [PRIO. OHIM]

Title ‘MOUNTING BRACKET”

No. 214518

Class. 26-04

BHARAT IMPEX, (AN INDIAN SOLE PROPRIETORSHIP

CONCERN), HAVING OFFICE AT 11, HILDA VILLA 1 T FLOOR,
CHINCHOLI BUNDER ROAD, NEAR INFANT JESUS SCHOOL
LANE, MALAD (WEST), MUMBAI:-400 064, MAHARASHTRA,

INDIA,

Date of Registration | 1°" FEB. 2008

Title “TUBE LIGHT WITH FIXTURE’

The Patent Office Journal 03/04/2009

18111



No. 214429

Class. 09-01

PEARL POLYMERS LTD., B-59, GREATER KAILASH, PART-I,
NEW DELHI:-110 048, INDIA

Date of Registration | 25" JAN. 2008

Title “‘CAP FORBOTTLE’

No. 214910

Class. 15-02

SRI BALAJI ENGINEERING WORKS., (AN INDIAN SOLE
PROPRIETORSHIP CONCERN), HAVING OFFICE AT 57,
SHANTI NAGAR, NEAR DELTA CHEMICAL, CAMA
INDUSTRIAL ESTATE, WALBHAT ROAD, GOREGAON (EAST),
MUMBAI:-400 063, MAHARASHTRA, INDIA,

Date of Registration |27~ FEB. 2008

Title ‘PUMP”

No. 214909

Class. 03-01

ORBIT CREATION, AT 9, LEELA BAI CHAWL, SUKH SAGAR
BUILDING PLOT, BUCHANI NAGAR ROAD, MALAD (EAST),
MUMBAI:-400 097, MAHARASHTRA, INDIA,

Date of Registration | 27" FEB. 2008

Title “‘JEWEL CASFE’

The Patent Office Journal 03/04/2009

1811-



No.

214874

Class.

08-09

LEHAR PRODUCT., (AN INDIAN SOLE PROPRIETORSHIP
CONCERN), HAVING OFFICE AT 171-B, BOMBAY TALKIES
COMPOUND, MALAD (WEST), MUMBAI:-400 064,
MAHARASHTRA, INDIA,

Date of Registration | 25" FEB. 2008

Title “EITTINGS FOR WINDOW’

No. 212323

Class. 08-07

PATEL BROTHERS OF 266/3, G.I.D.C., PHASE-II,

WADHWANCITY-360030, DIST. SURENDRANAGAR, GUJARAT,

INDIA,

Date of Registration | 12 SEP. 2007

Title “SEAL’
No. 212653
Class. 03-01

VALIGERIA. RONCATO SPA, VIA PIOGA, 91, 35011
CAMPODARSEGO (PD), ITALY,

Date of Registration | 26" SEP. 2007

Title

‘SUITCASFE’

The Patent Office Journal 03/04/2009

1811:



No. 213946

Class. 22-06

LOUIS DEVADASS, INDIAN, H.N. 2290, 2*° cross, 3° MAIN
HAL, 37° STAGE, B.D.A LAY-OUT, BANGALORE-560 017,
KARNATAKA STATE (INDIA).

Date of Registration | 20" DEC. 2007

Title ‘MOSQUITO KILLER TOWER”

No. 213845

Class. 22-06

LOUIS DEVADASS, INDIAN, H.N. 2290, 2'° CROSS, 3" MAIN
HAL, 37 STAGE, B.D.A LAY-OUT, BANGALORE-560 017,
KARNATAKA STATE (INDIA).

Date of Registration | 20" DEC. 2007

Title ‘MOSQUITO KILLER TOWER”

No. 211747

Class. 09-04

NILKAMAL LTD., OF SURVEY NO.-354/2 & 354/3 NEAR
RAKHOLI BRIDGE, SILVASSA- KHANVEL ROAD, VILLAGE

VASONA, SILVASSA(D & N.H.), (U.T.), INDIA,

Date of Registration | 9™ AUG. 2007

Title ‘CRATE”

The Patent Office Journal 03/04/2009 1811«



No. 215549

Class. 23-04

CROMPTON GREAVES LIMITED, 6 ' FLOOR, CG HOUSE, DR.

ANNIE  BESANT ROAD, WORLI, MUMBAI-400 030,
MAHARASHTRA, INDIA,

Date of Registration | 28" MAR. 2008

Title “FAN”
NoO. 214911
Class. 09-02

VINTAGE BOTTLERS PVT. LTDOF 4357, GREEN VALLEY,
CHOGM ROAD, NEAR ANGRL RESORTS, ALTO PORVORIM,
BARDE ZGOA-403 521, MAHARASHTRA (INDIA).

Date of Registration |27 FEB. 2008

Title ‘BARREL’

No. 215211

Class. 07-02

PILOT EXPORTS, AT 120, GAMBHIR INDUSTRIAL ESTATE,
GOREGAON (EAST), MUMBAI:-400 063, MAHARASHTRA,

INDIA,

Date of Registration | 11 MARCH 2008

Title “CASSEROLE’

The Patent Office Journal 03/04/2009

1811¢



No. 215551

Class. 13-02

CROMPTON GREAVES LIMITED, 6 ' FLOOR, CG HOUSE, DR.

ANNIE  BESANT ROAD, WORLI, MUMBAI-400 030,
MAHARASHTRA, INDIA,

Date of Registration | 28" MAR. 2008

Title “UNINTERRUPTIBLE POWER SUPPLY
DEVICE’

No. 212647

Class. 13-03

HONEYWELL ELECTRICAL DEVICES AND SYSTEMS INDIA
LTD., AN INDIAN COMPANY, WHOSE ADDRESS IS
‘CRESCENDO’, 995 B, 2° AVENUE, ANNA NAGAR, CHENNAI-

600 040, TAMIL NADU, INDIA.

Date of Registration |26~ SEP. 2007

Title ‘SWITCH WITH INDICATOR”

No. 212646

Class. 13-03

HONEYWELL ELECTRICAL DEVICES AND SYSTEMS INDIA

LTD., AN INDIAN COMPANY, WHOSE ADDRESS IS
‘CRESCENDO’, 995 B, 2° AVENUE, ANNA NAGAR, CHENNAI-
600 040, TAMIL NADU, INDIA.

Date of Registration | 26" SEP. 2007

Title “‘SWITCH”

The Patent Office Journal 03/04/2009

1811¢



No. 211748

Class. 09-04

NILKAMAL LTD., OF SURVEY NO.-354/2 & 354/3,  NEAR
RAKHOLI BRIDGE, SILVASSA- KHANVEL ROAD, VILLAGE
VASONA, SILVASSA(D & N.H.), (U.T.), INDIA,

Date of Registration | 9" AUG. 2007

Title ‘CRATE"

No. 214516

Class. 13-03

ADVANCED & BEST ELECTRICALS & ENGINEERS PVT. LTD.,
OF DEV KRUPA, 3®° FLOOR, 6'" ROAD, SANTACRUZ (EAST),
MUMBAI:-400 055, MAHARASHTRA, (INDIA).

Date of Registration | 1°° FEB. 2008

Title ‘“UNDER FLOOR JUNCTION BOX’

No. 214335

Class. 04-02

S.B. GUPTA TRADING AS RAGHAV LIFE STYLE PRODUCTS,
AN INDIAN COMPANY, WHOSE ADDRESS IS VILLAGE
THANA, MOREPEN ROAD, BADDI, HIMACHAL PRADESH-173
205, (INDIA),

Date of Registration | 18" JAN. 2008

Title “TOOTH BRUSH"

The Patent Office Journal 03/04/2009

18117



No. 214336

Class. 04-02

S.B. GUPTA TRADING AS RAGHAV LIFE STYLE PRODUCTS,
AN INDIAN COMPANY, WHOSE ADDRESS IS VILLAGE
THANA, MOREPEN ROAD, BADDI, HIMACHAL PRADESH-173
205, (INDIA),

Date of Registration | 18" JAN. 2008

Title “TOOTH BRUSH”

No. 214333

Class. 04-02

S.B. GUPTA TRADING AS RAGHAV LIFE STYLE PRODUCTS,
AN INDIAN COMPANY, WHOSE ADDRESS IS VILLAGE
THANA, MOREPEN ROAD, BADDI, HIMACHAL PRADESH-173
205, (INDIA),

Date of Registration | 18" JAN. 2008

Title ‘“TOOTH BRUSH”

No. 214337

Class. 19-06

OSTERN PVT. LTD., HAVING ITS REGISTERED OFFICE AT 279
RAI BAHADUR ROAD, KOLKATA:-700 053, W.B., INDIA,

Date of Registration | 18" JAN. 2008

Title “BALL-POINT PEN”

The Patent Office Journal 03/04/2009

1811¢



No. 213713

Class. 09-03

SAPAT INTERNATIONAL PVT. LTD., AT 201, T.V. INDUSTRIAL
ESTATE, 248-AS.K. AHIRE MARG, BEHIND GLAXO LAB,
WORLI, MUMBAI:-400 030, STATE OF MAHARASHTRA, INDIA

Date of Registration | 13" DEC. 2007

Title “‘“CONTAINER”

No. 213685

Class. 24-04

CONSORT MEDICAL PLC, FORMERLY KNOWN AS BESPAK
PLC, A BRITISH COMPANY, OF BERGEN WAY, NORTH LYNN
INDUSTRIAL ESTATE, KING'S LYNN, NORFOLK PE30 2JJ, U.K.

Date of Registration | 11" JUNE 2007 [PRIO. OHIM]

Title ‘DOSAGE INDICATOR FOR AN INHALER”

No. 214360

Class. 15-01

JUN, BYOUNG PYO, LG 1 APARATMENT 104-202, SUNGBOK-
DONG, SUGI-GU, GYEONGGI-DO, REPUBLIC OF KOREA

Date of Registration | 18™ JAN. 2008

Title “IGNITION PLUG FOR INTERNAL
COMBUSTION ENGINFE”

The Patent Office Journal 03/04/2009 1811¢



No. 214154

Class. 09-01

RECKITT BENCKISER N.V., A DUTCH COMPANY OF
SIRIUSDREEF 14, 2132 WT HOOFDDORP, NETHERLANDS.

Date of Registration | 9" JULY 2007 [PRIO. OHIM]

Title ‘BOTTLE CAP”

No. 214424

Class. 23-02

HANSGROHE AG, AUESTR. 5-9, D-77761 SCHILTACH,
GERMANY, A GERMAN COMPANY.

Date of Registration | 25" JULY 2007 [PRIO. OHIM]

Title “‘SANITARY FITTING”

No. 214812

Class. 08-06

ITALIK METALWARE PVT. LTD., G: 212-215,
LODHIKA,G.I.D.C., KALAWAD ROAD, METODA, RAJKOT-360
003, GUJARAT, INDIA,

Date of Registration | 20" FEB. 2008

Title “HANDLE (FOR FURNITURE)”

The Patent Office Journal 03/04/2009

1812(



No.

214008

Class.

12-16

MAN NUT ZFAHRZEUGE AKTIENGESELLSCHAFT, A GERMAN
COMPANY, OF DACHAUER STRASSE 667, 80995 MUNCHEN,

GERMANY.

Date of Registration

24™ JULY 2007 [PRIO. OHIM]

Title ‘DRIVING CAB FOR UTILITY VEHICLFE”

No.

214258

Class.

07-02

SUNFLAME ENTERPRISES PVT. LTD.,, AT 58, SECTOR 27-C,
MATHURA ROAD, FARIDABAD-121003 (H.R.) INDIA

Date of Registration |16 JAN. 2008

Title “COOKING STOVE’

No.

214256

Class.

07-02

SUNFLAME ENTERPRISES PVT. LTD., AT 58, SECTOR 27-C,
MATHURA ROAD, FARIDABAD-121003 (H.R.) INDIA

Date of Registration | 16" JAN. 2008

Title

“COOKING STOVE’

The Patent Office Journal 03/04/2009

18121



No.

214132

Class.

14-03

SONY ERICSSON MOBILE COMMUNICATIONS AB, SE-221 88,
LUND, SWEDEN, ASWEDISH COMPANY.

Date of Registration

9™ JULY 2007 [PRIO. OHIM]

Title ‘“MOBILE PHONFE”

No.

214010

Class.

12-16

MAN NUT ZFAHRZEUGE AKTIENGESELLSCHAFT, A GERMAN
COMPANY, OF DACHAUER STRASSE 667, 80995 MUNCHEN,

GERMANY.

Date of Registration |24 JULY 2007 [PRIO. OHIM]

Title ‘DRIVING CAB FOR UTILITY VEHICLFE”

No.

215251

Class.

23-02

CAROMA INDUSTRIES LTD., AN AUSTRALIAN COMPANY,
ACN 000 189 499 OF 10 MARKET STREET, BRISBANE

QUEENSLAND 4000, AUSTRALIA

Date of Registration

12" SEPT. 2007 [PRIO.
AUSTRALIAN DESIGN

Title

“CISTERN”

The Patent Office Journal 03/04/2009

1812:



No. 214613

Class. 13-03

SRI GANESH ENTERPRISES, AT NO. 3, KAMARAJAR SALAI,
SRINIVASA NAGAR, PADI, CHENNAI-600050, TAMILNADU,
INDIA,

Date of Registration | 8™ FEB. 2008

Title ‘“MULTIPLE ARRANGEMENTS OF
SOCKETS WITH SWITCHES”

No. 213619

Class. 09-03

SMT. SARIKA GUPTA & SMT. RENU BANSAL, BOTH INDIAN
NATIONALS AT E-84, SECTOR-39, NOIDA, PIN 201301, U.P.
INDIA.

Date of Registration |4~ DEC. 2007

Title “PACKING BOX”

No. 216361

Class. 22-06

MIRACLE COSMETIC PRODUCTS, (REGISTERED INDIAN
PARTNERHIP FIRM), HAVING ITS OFFIE AT 8-4-52/2/C,
MAILARDEVPALLY VILLAGE, RAJENDRANAGAR MANDAL,
RANGA REDDY DIST., HYDERABAD, (A.P.), INDIA.

Date of Registration | 16" MAY 2008

Title ‘MOSQUITO COILS”

The Patent Office Journal 03/04/2009 1812:



No. 215570

Class. 23-02

CAROMA INDUSTRIES LTD., AN AUSTRALIAN COMPANY,
ACN 000 189 499 OF 10 MARKET STREET, BRISBANE
QUEENSLAND 4000, AUSTRALIA

Date of Registration |5 OCT. 2007 [PRIO.

AUS TRALIAN]
Title “SINK”
No. 215569
Class. 23-02

CAROMA INDUSTRIES LTD., AN AUSTRALIAN COMPANY,
ACN 000 189 499 OF 10 MARKET STREET, BRISBANE
QUEENSLAND 4000, AUSTRALIA

Date of Registration |5 OCT. 2007 [PRIO.

AUS TRALIAN]
Title “SINK’
No. 215547
Class. 23-02

CAROMA INDUSTRIES LTD., AN AUSTRALIAN COMPANY,
ACN 000 189 499 OF 10 MARKET STREET, BRISBANE
QUEENSLAND 4000, AUSTRALIA

Date of Registration |5 OCT. 2007 [PRIO.
AUS TRALIAN]

Title “SINK”

The Patent Office Journal 03/04/2009

1812«



No.

215575

Class.

23-02

CAROMA INDUSTRIES LTD., AN AUSTRALIAN COMPANY,
ACN 000 189 499 OF 10 MARKET STREET, BRISBANE
QUEENSLAND 4000, AUSTRALIA

Date of Registration

5 OCT. 2007 [PRIO.

AUS TRALIAN]
Title “SINK”
No. 215361
Class. 14-01

L.G. ELECTRONICS INC., OF 20 YEOUIDO-DONG,
YEONGDEUNGPO-GU, SEOUL, KOREA, 150-721.

Date of Registration | 18" MAR. 2008

Title “CELLULAR PHONE"
No. 215184
Class. 10-02

SUBHANKAR MAHATA., OF C1-27, DAKSHINEE HOUSING
ESTATE, PHASE-Il, KOLKATA-700 018, WEST BENGAL, INDIA.

Date of Registration

10" MAR. 2008

Title

‘WRIST WATCH”

The Patent Office Journal 03/04/2009

1812¢



No.

213614

Class.

07-03

M A DESIGN INDIA PRIVATE LIMITED., AT C- 26, SECTOR 63,
NOIDA, U.P. INDIA

Date of Registration | 3°° DEC. 2007

Title “SERVER”
No. 215230
Class. 08-08

GOEL & GOEL INTERNATIOINAL, B-29, PHASE-V, FOCAL
POINT, LUDHIANA (PUNJAB),

Date of Registration | 12 MAR. 2008

Title “BARB ARM FOR FENCING”
No. 215185
Class. 10-02

SUBHANKAR MAHATA., OF C1-27, DAKSHINEE HOUSING
ESTATE, PHASE-Il, KOLKATA-700 018, WEST BENGAL, INDIA.

Date of Registration | 10" MAR. 2008

Title

‘“WRIST WATCH”

The Patent Office Journal 03/04/2009

1812¢



No.

215225

Class.

08-08

GOEL & GOEL INTERNATIOINAL, B-29, PHASE-V, FOCAL
POINT, LUDHIANA (PUNJAB),

Date of Registration | 12 MAR. 2008

Title “BARB ARM FOR FENCING”
No. 215224
Class. 08-08

GOEL & GOEL INTERNATIOINAL, B-29, PHASE-V, FOCAL
POINT, LUDHIANA (PUNJAB),

Date of Registration | 12 MAR. 2008

Title “BARB ARM FOR FENCING”
No. 214535
Class. 23-03

MR. O HYEOK KWON, 96 KOMO-RI, SOHOL-EUP, POCHUN-SI,
KYUNGGI-DO, REPUBLIC OF KOREA, A KOREAN NATIONAL.

Date of Registration | 4™ SEP. 2007 [prio. REPUBLIC

OF KOREA]

Title

“‘ELECTRIC FAN HEATER COMBINED
TABLE"

The Patent Office Journal 03/04/2009

1812



